
 Second  Series  Vol.  XIX  No.  49  Thursday,  September  4,  958

 LOK  SABHA

 DEBATES

 (Fifth  Session)

 पन्यमत्र  जयने

 (Vol,  XIX  contains  Nos,  3  -20)

 LOK  SABHA  SECRETARIAT
 NEW  DELHI



 CONTENTS

 ‘Cot  hows.
 Oral  Answers  to  Questions—

 Starred*  Questinns  Nos.  895,  898  to  901,  903,  905,  907,  908,  Ol,
 9I4  १०  918  920  to  922  and  906  4609-45

 Written  Answers  to  Questions—
 Starred  Questions  Nos  894,  896,  897,  902,  904,  906,  999,  9I2,

 923  979,  923  to  925,  927  to  939  and  947  to  946  4647--63
 Unstarred  Questions  Nos.  :46I  to  I542,  534  to  §26  and  528  4863-99

 Motion  for  adjournment—
 Situation  in  Kerala  x  :  46599--4753

 Papers  laid  on  the  Table.  मु  S7T415
 Rajghat  Samadhi  (Amendment)  Bill—

 Motion  to  consider  4715-38
 Seth  Govind  Das  :  नि  4715-20
 Shri  K.  C.  Reddy.  हि  मे  4730-27

 Clauses  2,  3  and  3  मु  47278
 Motion  to  pass  :  4728

 Public  Premises  (Eviction  of  Unauthorised  Occupants)  Bill—
 Motion  to  consider,  as  passed  by  Rajya  Sabha  42-85

 Shri  Anil  K.  Chanda  वि  4729-38
 Pandit  Thakur  Das  Bhargava  4738-65,
 Shrimati  Sucheta  Kripatan:  4§765—75
 Shri  Naushir  Bharucha  47755
 Shri  Ajit  Singh  Sarhad:  47i—8s5

 Indo-Pakistan  Canal  Water  Dispute  47854842
 Shri  Raghunath  Singh  4785—4820
 Shri  Goray  मु  4801-06
 Sardar  Iqbal  Singh  :  मु  (4806—13,
 Shri  P.  S.  Daulta  4853-—39
 Shri  D.C.  Sharma.  4819-23,
 Shri  Harish  Chandra  Mathur  पु  4833-27
 Shri  A.  C.  Guha  4827—29
 Hafiz  Mohammad  Ibrahim  4829—4I

 Daily  Digest  §843-—48

 ®The  sign-+marked  ebove a  name  indicates  thet  the  question  was  actusliv
 asked  on  the  floor  of  the  House  by  that  Member.



 LOK  SABHA  DEBATES

 Penn  rere  oe  ern nr  a  ar  SF ;  a ne

 eg  4600

 LOK  SABHA  may  I  know  whether  this  reduction

 Ynursday,  4th  September,  2958

 The  Lok  Sabha  met  at  Elewen  of  the
 Clock

 ‘Dia.  Srzaxgn  in  the  Chatr.]

 ORAL  ANSWERS  TO  QUESTIONS

 Export  of  Handloralis

 9905,  Shri  Abdul  Salam:  Wil!  the
 Minister  of  Commerce  aud  Industry
 be  pleased  to  lay  a  statement  show-
 ing:

 (a)  the  total  foreign  exchange
 earned  in  the  export  of  handicrafts
 to  different  countries  during  the  years
 ‘3986,  957  and  958  so  far,

 (४)  what  steps  are  being  taken  to
 farther  the  export  of  handicrafts  this
 year,

 (e)  whether  any  representation  has
 been  made  to  Government  to  charge
 freight  at  a  low  rate  and

 fd)  if  so,  the  action  taken  thereon?

 The  Minister  of  Industry  (Shri
 Manubhal  Shah):  (a)  to  (d)  A
 statement  is  laid  on  the  Table  of  the
 Lok  Sabha.  [See  Appendix  ह ९  an.
 nexure  No.  by

 Shri  Tangamani:  In  the  statement
 {t  is  mentioned  that  the  All-India
 Handicrafts  Board  has  made  repre-
 gentations  to  the  Railwxy  Ministry  to
 reduce  the  freight,  and  in  view  of  the
 fact  that  they  are  going  the
 freight  rates  from  1958,
 383  L3D.—L

 also  will  be  effected  from  Ist  October,
 ‘19587

 Shri  Manubhal  Shah:  I  could  not
 follow

 Shri  Tangamant:  The  statement
 shows  that  representations  have  been
 made  by  the  All-India  Handicrafts
 Board  to  the  Railway  Ministry  for  re-
 ducing  the  freight  The  Railway
 Maautry  is  going  to  revise  the  freights
 from  the  ist  October,  958  There-
 fore,  may  I  know  whether  this  re-
 duction  will  also  be  effected  from  that
 Gate’

 Shri  Manubhai  Shah:  There  is  no
 likelihood  of  any  reduction  bemg
 effected  immediately  but  the  main
 proposal  35  to  reduce  the  freight  to  less
 than  what  it  is  prevailing  at  present.
 Tf  at  ali  there  will  be  any  concession,
 it  will  be  for  promoting  better  exports
 and  not  adding  any  freight  to  that.

 hri  Hem  Barua:  From  the  state-
 ment  it  is  seen  that  we  are  resorting
 to  publicity  abroad  in  order  to  popu-
 Jarise  our  handicrafts  and,  at  the  same
 time,  we  are  inviting  trade  representa-
 tives  from  foreign  countries  to  ac-
 quaint  them  with  our  handicrafts  here
 May  I  know  what  progress  has  been
 made  and  to  what  extent  popularity
 has  been  achieved  in  regard  to  our
 handicrafts  in  those  countries  due  to
 these  steps”

 Shri  Manubhai  Shak:  The  results  90
 far  have  been  quite  heartening  In
 the  east  European  countries  there
 Was  not  much  market  for  our  handi-
 crafts  Now,  mn  Ceechoslovekia,  ia
 Russia  ang  all  the  east  European  coun-
 tries,  it  s  expanding  So  also  m  the
 United  States  there  has  been  a  greater
 demand  for  handicrafts,  and  we  hope
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 that  in  spite  of  the  general  reces-
 sional  tendency  in  the  handicraft
 trade,  our  export  is  looking  upi

 सेठ  श्रचल  सिह :  फारेन  कंट्री  के  जो

 टूरिस्ट  यहां  आते  हैं  और  जो  हंडीक्राफ्ट्स
 का  काफी  सोमान  ले  जाते  है,  उसको  तरक्की

 देने  के  लिये  क्‍या  स्टप  लिये  जा  रहे  हैं  ?

 श्री  मनुभाई  शाह  :  एक्सपोर्टस  को  बढ़ावा
 देने  के  लिये  हम  क्वालिटी  कंट्रोल  को  ञ्

 बढ़ा  रहे  हूँ,  बहुत  सी  कोओपरेटिव  सोसाइटी

 बढ़।  रहे  है,  अभी  हमने  एक  झाल-इंडियः

 हँडीक्रफ्ट्स  डिवेलेपमेंट  कारपोरेशन  बनोई

 है  तथा  स्टेट्स  को  सहायता  दे  रहे  हें  जिससे  कि

 वे  क्रेफ्स्मेन  और  आटिजंस  की  मदद  करे

 ताकि  हैडीक्राफ्ट्स  का  प्रोडब्शन  बढ़े  और

 एक्सपोर्ट  बढ़े  |

 Demarcation  of  Indo-Pakistan  Border

 ir
 Shri  Damani:
 Shri  D.  C.  Sharma:

 *898.  4  Shri  Kumaran:
 Shri  Bangshi  Thakur:

 {  Shri  Damar:
 Will  the  Prime  Minister  be  pleased

 to  refer  to  the  reply  given  to  Starred
 Question  No.  20  on  the  2lst  March,
 958  and  state:

 (a)  the  further  progress  made  in  the
 demarcation  of  Indo-Pakistan  Border;
 and

 (b)  what  are  the  chief  obstacles  in
 the  way  of  early  finalisation?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  A  statement,
 giving  the  information,  is  laid  on  the
 Table  of  the  Lok  Sabha.  [See  Ap-
 pendix  IV,  annexure  No.  16.)

 (b)  The  demarcation  of  boundaries
 is  a  complex  and  laborious  process,
 involving  agreement  on  each  yard  of
 the  boundary  which  is  determined
 from  revenue  records,  maps  and
 ground  surveys.  Also,  as  it  involves
 joint  operations  by  the  survey  and
 Revenue  authorities  of  the  two  coun-
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 tries,  the:  progress  depends  on  the  co-
 operation  extended  by  the  Pakistan
 authorities,  which  has  not  always  been
 forthcoming.

 Shri  Damani;  May  I  know  if  there
 is  any  proposal  ta  discuss  the  demar-
 cation  difficulty  in  the  forthcoming
 meeting,  of  the  Prime:  Ministers?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  The  discussion  between  the
 two  Prime  Ministers  is  for  specially
 dealing  with  the  border  problems.
 Therefore,  the  question  of  demarca~
 tion  is  a  part  of  those  problems..

 Shri  Hem  Barua:  May  I  know  whe-
 ther  it  is  a  fact  that  Pakistan  has  rais—
 ed.  serious  objection.  ta  certaim  ambi-
 guities  in  the  Radcliffe  and  Bagge
 awards  according  to  which  the  Assam-
 East  Pakistan.  border  is  to  be  demar-
 eated  and,  if  so;  what  steps  have  the
 Government  so  far  taken  to  remove
 these  ambiguities  if  any  ambiguities
 exist  at  all?

 Shri  Jawaharlal  Nehru:  Yes,  Sir;  it
 is  true  that  there  has  been  difference
 of  opinion  about  the  interpretation  of
 the  Radcliffe  award.  and,  I  think,  the
 Bagge  award.  Sometimes  the  two
 are  not  quite  in  line  with  each  other—
 the  two  documents;  and  even  in  one
 case  the  description,  and  the  specifi-
 cation  on  paper  is  one,  and  the  line
 drawn  on  the  map  is  another—of  the
 same  person.  It  is  very  confusing;
 it  has  given  rise  to  all  these  diffi-
 culties..

 There  are  only  two  ways  of  getting
 over  this  difficulty.  One  is  to  come
 to  an  agreement  about  it  by  a  pro-
 cess,  if  I  may  say  so,  of  give  and
 take;  and  the  other  way  is  to  agree
 to  somebody  else  deciding  on  our  be-
 half,  some  tribunal  or  some  authority
 which  both  of  us  appoint.

 Dr.  Ram  Subhag  Singh:  May  If
 know  whether  it  is  a  fact  that  cer-
 tain  boundary  demarcation  posts  on
 the  border  of  Tripura  and  East
 Bengal  were  recently  removed  by  the
 East  Pakistan  forces  after  the  cease—
 fire  was.  ordered?

 Ye
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 Wax}  Jawehorial  Nehru:  I!  have  a
 taint  recollection  that  in  one  or  4७०
 cass  this  was  done.

 Shri  ह... ह  Thaker:  May  |  know
 waether  the  Government  is  in  a  posi-
 tion  to  say  how  many  square  miles
 of  Tripura  have  so  far  been  forcibly
 occupied  by  Pakistan  and  are  yet
 under  their  possession  still?

 Shri  Jawaharial  Nehra:  I  do  not
 know;  I  could  not  say.  But,  if  the
 kon.  Member  is  referring  to  the
 Lakahmipur  area,  the  Lakshmipur
 village  was  in  India’s  possession.
 When  the  Demarcation  Committee
 went  there,  it  decided  that  it  should
 @  to  Pakistan.  We  accepted  their
 deciaion,  but,  according  to  a  previous
 agteement,  it  said  all  transfer  of
 territory  should  take  place  on  a
 mutually  arranged  date,  on  the  date
 given.  They  did  not  wait  for  that
 mutual  arrangement  transfer,  and  one
 night  they  forcibly  seized  Lakshmipur.

 Shri  Hem  Barua;  May  I  know  what
 has  happened  to  Tukergram  that  was
 occupied  by  Pakistan  and  which  wes
 in  India’s  occupation?

 Shri  Jawaharlal  Nehru:  That  is
 true;  it  also  at  present  is  under
 Pakistan!  occupation.

 श्री  १०  ला०  बारूपाल  :  में  जानना  चाहता

 हैं  कि  श्ाज  तक  कुल  कितनी  मीटिग्स  हुई  है
 धौर  इस  पर  कुल  कितना  खर्चा  धांया  है  ?

 अं  खयाहर  लाल  महक  :  किस  की
 भीटिस्स  के  बारे  में  माननीय  सदस्य  जानना

 चाहते  हैं  ?  तरह  तरह  की  मीटिग्स  होती
 रहती  है,  कमी  वहां  पुलिस  बालों  की  मीटिग्स

 होती  है,  कभी  बस्टिबल्स  की,  कभी  उनके

 अफलशरों की,  कभी  हिप्ट्रिक्ट  मे  जिस्ट्रट्स  को,
 कभी  कमिशसरस  की,  कभी  सैकट्रीज  को,
 कभी  सैकंट्रीज  दू  गवर्तमेंट  की,  कमी  सिनिःटर्प

 की,  किस  को  मीटिंग  के  बारे  में  जानकारी

 बाहते  है  ?

 thei  D.  C.  Sharma:  May  I  know,  if
 ‘we  go  on  at  this  rate,  how  long  will
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 it  take  to  finalise  the  demarcation
 between  the  borders?

 Shri  Juwaharial  Nehru:  I  cannot
 say;  that  is,  apart  from  the  disputed
 question—you  can  only  demarcate  the
 disputed  areas  when  the  dispute  is
 settled—apart  from  that,  there  is
 plenty  of  area  which  can  be  demarcat-
 ed  now  only  if  it  proceeds  slowly.  I
 have  got  the  actual  figures  as  to  how
 much  has  been  demarcated,  which  wild
 give  the  hon.  Member  some  idea.  For
 in.tance,  in  the  West  Bengal-East
 Puk.stan  border,  the  length  of  the
 boundary  is  350  miles  and  the  length
 otf  boundary  demarcated  is  l2  miles.
 In  Tripura—East  Pakistan  border,  the
 length  of  the  boundary  is  522  miles
 and  the  length  demarcated  ig  55  miles.
 In  the  Assam-East  Pakistan  border,
 the  length  of  the  boundary  is  620
 miles  and  the  Jength  demarcated  is  27
 miles.  In  the  Punjab-West  Pakistan
 border,  the  length  of  the  boundary  is
 3i8  miles  and  the  length  demarcated
 is  60  miles,

 High  Explesive  Factory  in  Bihar

 *g99.  Shri  Bose:  Will  the  Minister
 of  Commerce  and  Industry  be  pleased
 to  state:

 (a)  thé  progress  made  in  the  con-
 struction  of  high  explosive  factory  in
 Gumia  in  Bihar;

 (b)  the  time  by  which  the  factory
 will  go  into  production;  and

 (९)  the  installed  capacity  of  the
 factory  for  the  production  of  the
 explosives?

 The  Minister  of  Indestry  (Shri
 Manubhai  Shah):  (a)  Progress  made
 for  the  period  ending  30th  June,  958
 is  as  follows:—

 (i)  92  per  cent  of  the  capital
 equipment  has  been  ordered
 and  received.  The  remaining
 8  per  cent  has  also  been
 ordered  but  it  has  not  yet
 been  received.

 (ii)  Over  95  per  cent  of  the  hous-
 ing  and  90  per  cent  of  the
 factory  has  been  completed.
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 (ii)  Permanent  water  supply  is  in
 operation.

 Civ)  Power  supply  is  practically
 ready  and  is  awaiting  perma-
 nent  connection.

 (b)  By  the  end  of  1958.

 (c)  5000  tons  per  annum  of  Blasting
 Explosives  on  two  shift  basis.

 Shri  P.  C.  Bose:  May  I  know  the
 total  requirements  of  the  country  at
 present  and  what  percentage  of  it  is
 covered  by  the  production  of  this
 factory?

 Shri  Manubhai  Shah:  As  far  as
 blasting  explosives  are  concerned,  it
 is  fully  covered.  But  as  far  as
 detonators  and  safety  fuses,  it  is  only
 partially  satisfying  our  requirements.

 Shri  P.  C.  Bose:  May  I  know  how
 much  in  terms  of  money  will  have
 to  be  imported  still?

 Shri  Manubhai  Shah:  About  Rs.  24
 crores  per  year  till  production  starts.

 Shri  S.  M.  Banerjee:  May  I  know
 whether  the  hon.  Minister  is  aware
 that  there  is  a  high  explosive  factory
 at  Kirkee  and  whether  the  expansion
 of  that  factory  for  the  same  purpose
 is  envisaged?

 Shri  Manubhai  Shah:  That  its  on
 different  lines  The  expansion  of  the
 Kirkee  factory  according  to  the  sche-
 dule  is  being  undertaken  by  the
 Ministry  of  Defence.  But  those  are
 for  more  civilian  use—for  boring  wells,
 detonating  wells,  and  for  various
 types  of  mining.  This  is  a  more  civi-
 ian  requirement;  of  course,  partly  it
 may  be  military.  Therefore,  this  par-
 ticular  factory  was  necessary.

 Memorial  to  Lokmanya  Tilak

 +
 Shei  D.  C.  Sharma.

 *900,  <  Shri  Vajpayee:
 {  Sardar  Iqbal  Singh:

 Will  the  Prime  Minister  be  pleased
 to  refer  to  the  reply  given  to  Starred
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 Question  No.  22  on  the  2ist  March,
 1988,  and  atate:

 (a)  the  further  progress  since  made
 in  the  construction  of  the  class-cum-
 lecture  hall  in  the  Mandalay  Prison
 in  Burma  as  a  Memorial  to  Lokmanya
 Tilak;  and

 (b)  the  amount  of  money  =  spent
 thereon  so  far?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  It  is  reported
 that  slabs  on  both  sides  of  the  veran-
 dah  have  been  laid,  the  ventilator
 chaukats  fixed  and  the  work  upto  the
 level  of  the  roof  completed.  It  is
 estimated  that  50  per  cent  of  the  cons-
 truction  work  has  already  been  com-
 pleted.  It  has  not  been  possible  to
 adhere  to  the  earlier  target  date  for
 completing  this  work  by  the  end  of
 June,  958  for  a  variety  of  reasons
 beyond  the  control  of  the  Government
 of  India.

 (b)  A  sum  of  Rs.  +15,000/-  has  been
 advanced  to  the  contractor  in  two
 instalments  against  the  work  actually
 completed  by  him.

 Shri  D.  C,  Sharma:  May  I!  know
 what  machinery  will  be  evolved  for
 running  this  class-cum-lecture  fha!l,
 in  Mandalay  Prison,  so  that  it  be-
 comes  public?

 Mr.  Speaker:  He  wants  to  know
 the  agency  for  keeping  this  going,
 arranging  for  lectures,  etc.

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  Obviously  in  the  case  of  all
 these  memorials  inside  a  prison,  the
 prison  administration  of  the  Burmese
 Government  is  the  machinery.  What
 else?

 Shri  9.  C.  Sharma:  There  are  ciaas-
 cum-lecture  halls.  Obviously  there
 will  be  classes  and  lectures  will  be
 held.  May  I  know  what  machinery
 will  be  evolved  for  holding  these
 classes  and  lectures?

 -  Shri  Jawaharia]  Nehra:  I  repea'
 that  it  is  for  the  prison  superinten-
 dent  to  decide.
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 ली  भक्त फक  :  इस  स्मारक के  (निर्माण
 में  काकी  देरी हों  गई  है  1  में  जानता  चाहता

 हूं  कि  कया  बर्मा  गवर्नमेंट  ने  कोई  सूचना  दो  है
 कि  देर  से  देर  कब  तक  इस  का  निर्माण  पूरा

 हो  णायेगा  ?

 श्री  नापत  धली  |  >  सितम्बर  की  २०

 तारीक्ष  तक  उम्मीद  है  कि  यह  काम  पूरा  हो
 जायेगा  1

 ie  अवाहुरलाल  नेहरू  :  माननीय  सदस्य

 यह  देखेंगे  कि  दूसरे  मुल्क  में  यह  काम  हो  रहा

 है  हमारा  हुक्म  तो  वहां  नहीं  चलता,  न

 उचित  है  कि  हम  बहुत  दबाव  से  वहा
 भ्रपनी  राय  दें  ।  हम  उन  से  प्रार्थना  करते

 हैं,  उन  से  बहस  हीतो  है,  उन  की  हजार  दिक्कतें

 है।  इस  तरह  से  काम  होता  है  1

 Messrs  Hoogly  Docking  and  Engineer-
 ing  Company  Limited,  Salkia

 °96l.  Shri  Halder:  Wil!  the  Minis-
 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  Mis  Hoogly  Docking
 and  Engineemng  Co.  Ltd.,  Salkia,
 Howrah  (West  Bengal)  is  fully  booked
 with  orders  from  Defence,  Stee]  Plants
 Railways  (mostly  N.E.  Railway)  and
 Shippings  in  connection  with  the  pro-
 jects  included  in  the  Second  Five
 Year  Plan;  and

 (७)  if  so,  the  steps  taken  by  Gov-
 ernment  to  ensure  the  fulfilment  of
 these  orders?

 The  Mintster  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b):  The
 firm  is  working  to  full  capacity  on
 orders  placed  with  it  for  the  Minis-
 tries  of  Defence,  Railways  and  Trans-
 port  among  others.  Necessary  assis-
 tance  ig  being  afforded  in  regard  to
 its  requirements  of  raw  materials  etc.

 Shri  Halder:  Msy  I  know  the
 amount  of  order  supplied  by  this  com-
 pany  during  this  period?

 Shri  Manuabhai  Shah:  About  Rs.  60
 Iakhg  outstanding.
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 Shrimati  Benn  Chakravartty:  May  I
 know  if  it  ig  a  fact  that  in  spite  of
 the  fact  that  this  company  has  got
 orders  to  the  full,  there  is  actually  not
 full  employment  of  the  labour  capa-
 city  over  here?

 Shri  Manabhai  Shab:  No,  Sir;  that
 is  not  so,  When  it  is  employed  to  the
 full,  how  can  it  be  not  employed  to
 the  full  capacity?

 लाहन  फाउन्डी  प्राइबेट  लिमिटेड

 +

 (  श्री  भक्त  वक्ष  :

 बी  शाउयंदलर  टांटिया  :

 क्या  बाश्णज्य  सचा  'उसोग  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 +६०३,

 (क)  नाहन  फाउड़ी  (प्रोइवेट)  लिमि-
 टेड  (हिमाचल  प्रदेश)  की  जाच  करने
 के  लिये  नियुक्त  को  गई  एक  समिति  ने  कुछ
 समय  पहले  जो  सिफारिश  की  थो  उन्हें  क्रिया-
 स्थित  करने  के  सिलसिले  म॑  प्रब  तक  क्या  कारय॑-
 वाही  की  गई  है  ;  भौर

 ख)  उन  कार्यवाहियों  के  फलस्वरूप
 उस  'फाउड़ी  के  कार्य  में  श्रब  तक  क्या  प्रगति

 हुई  है  ”

 उद्योग  मन्त्री  (भो  मनुभई  जाह)
 कि  भौर  (ख).  जंसा  कि  सभा  को  मालूम
 है,  इस  समिति  के  सदस्पों  में  मतभेद  था  इस-
 लिये  समिति  को  रिपोर्ट  से  कोई  प्रधिक  फायदा

 नहीं  हुमा ।  फिर  भो,  नाहन  फाउंड्रो  मजदूर
 पंचायत  द्वारा  कारखाने  के  काम-काज  के
 बारे  में  उठाये  गये  प्रनेक  मामलों  को  निवटाने
 धौर  मजदूरों  से  संबंध  रखने  वाले  विभिन्न
 प्रए्न  के  सिलसिले  में  सरकार  ने  कई  कदम
 उठाये  हूँ  ।

 ये  कदम  उठाने  की  वजह  से  फाउंड  ने

 बहुत  उच्नति  की  है.  मजदूरों  भौर  प्रबंबकों
 के  संबंध  काफी  सुधर  गय॑  हैँ  भौर  कारखाने
 का  उत्पादत  १६५५-५६  के  १२५६१  टन
 से  बढ़कर  १६५७-५८  में  २४५३  टन  हो
 गया  है  ।
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 श्री  भक्त  दर्शत  :  जहां  तक  मुझे  याद

 है  कुछ  वर्षों  पहले  भारत  सरकार  को  सुझाव
 दिया  गया  था  कि  इत  फैक्ट्री  को  नाहन  से  उठा

 कर  अम्बाला  ले  जाया  जाये  ।  मेँ  जानना

 चाहता  हूं  कि  क्या  ग्रव  निश्चित  तौर  से  कहा
 जा  सकता  है  कि  यह  नाहन  में  हो  रहेगी  ?

 ञ्  मनु ताई  शाह  :  यह  तो  पुराना  इति-

 हास  है।  अब  उसे  वहां  से  कोई  नहीं  हटायेगा  ।

 Shri  P.  6.  Bose:  What  are  the  com-
 modities  that  are  manufactured  in
 this  foundry  and  what  are  the  fuel
 and  raw  materials  used?

 Shri  Manubhai  Shah:  Various  cane
 crushers  and  warious  types  of  castings,
 particularly  for  the  Posts  and  Tele-
 graphs  Department.

 ण्य  भक्‍त  दर्शन  :  क्‍या  गवर्नमेंट  के  ध्यान

 में  यह  बात  आई  है  कि  यह  फैक्टरों  बहुत  बर्षो

 पहले  राजाओं  के  जमाने  में  स्थापित  की  गई
 थो,  स  लिये  इस  की  मशीनरी  बहुत  पुरानी
 दो  गई  है  ,  आउट  ग्राफ  डेट  हो  गई  है?
 क्या  इसको  बदलते  के  बारे  में  कुछ  प्रयत्न

 किया  जा  रहा  है  ताकि  इस्न-का  प्रोडक्शन

 ऊंचा  हो  सके  ?

 ti  सनुमाई  शाह  :  जो  हां,  इस  पर

 हम  हमेशा  विचार  करते  रहते  हैं  ओर  जैसा

 मत  बताया  इस  को  तरक्‍कों  अच्छी  हो  रही

 है  ।  पहले  लास  हुमा  करता  था  लेकिन

 अब  प्राफिट  होता  है  ।

 State  Trading  Corporation  of  India
 (Private)  Ltd.

 *905.  Pandit  D.  N.  Tiwary:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  any  decision  has  been
 taken  on  the  question  of  associating
 businessmen  with  the  State  Trading
 Corporation;  and

 (b)  if  so,  the  terms  and  the  proce-
 dure  for  the  same?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  State  Trading  Corpo-
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 ration  associates  itself  with  well  estab-
 lished  business  houses  for  trading  in
 the  commodities  handled  by  them.

 (b)  There  is  no  fixed  procedure,  as
 this  is  being  done  as  an  experimental
 measure,  for.  the  present.  Details  of
 terms  and  conditions  will  be  worked
 out  after  sufficient  experience  is
 gained  in  this  field.

 Pandit  D.  N.  Tiwary:  May  I  know
 whether  these  business  firms  associat-
 ed  with  the  State  Trading  Corporation
 get  any  emolument  or  do  they  do  it
 for  love?

 Shri  Kanungo:  The  arrangement  is
 that  each  transaction  is  handled  on
 its  merits.  There  is  no  emolument
 attached  to  it.  It  is  a  question  of
 charging  a  commission  or  a  certain
 rate  of  discount.  These  are  the  terms.

 Shri  Ramanathan  Chettiar:  May  I
 know  whether  businessmen  will  be
 associated  with  the  State  Trading
 Corporation  as  directors  of  the  Corpo-
 ration?

 Shri  Kanungo:  That  proposal  is
 under  consideration.

 Shri  Ranga:  Is  there  any  proposal
 to  associate  co-operatives  of  those  who
 are  themselves  mine-owners  and  pro-
 ducers  and  who  are  prepared  to
 supply  the  various  commodities  that
 the  State  Trading  Corporation  is
 purchasing?

 Shri  Kanungo:  It  is  the  announced
 policy  of  the  Government  that  the
 State  Trading  Corporation  always
 gives  preference  to  co-operatives.

 Shrimati  Renu  Chakravartty:  Is  it
 a  fact  that  on  manganese  ore  trade,
 we  have  not  been  able  to  contract  low
 grade  manganese  ore,  while  private
 parties  have  contracted  for  it  and
 written  to  the  State  Trading  Corpora-
 tion,  but  no  reply  has  been  forth-
 coming  for  months  together?

 Shri  Kanungo:  I  am  not  aware  of
 the  particular  instance,  but  the  fact
 remains  that  low  grade  manganese
 market  in  the  world  is  out  for  the

 “last  i8  months.
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 Shri  Panigrahi:  May  I  know  the
 nzmes  of  the  associates  with  whom  the
 State  Trading  Corporation  ‘has  asso-
 ciated  itself  and  the  amount  of  com-
 mission  that  has  been  earned  by  the
 State  Trading  Corporation  from  these
 associates?

 Shri  Kanungo:  It  is.difficult  to  say,
 because  the  terms  are  different.  Any-
 way,  if  any  specific  question  about  a
 particular  commodity  is  put,  then  we
 may  attempt  to  do  so.

 Shri  Basappa:  May  I  ‘know  whether
 fle  miming  boards  sponsored  by  State
 Governments  will  be  associated  with
 tthe  State  Trading  Corperation?

 Shri  Kanungo:  Obviously,  because
 the  State  Trading  Corporation  has  got

 to  buy  from  mine-owners.

 Shri  Ranga:  Is  it  not  a  fact  that
 they  have  not  given  any  kind  of  pre-
 ference  to  the  mine-owners?  On  _  the
 other  hand,  a  major  portion  of  the
 permits  is  being  given  to  those  people
 who  are  businessmen  and  who  have
 nothing  to  do  with  mining  at  all.

 Shri  Kanungo:  That  is  not  correct.

 Pandit  D,  N.  Tiwary:  So  far  what
 commission  has  been  given  to  those
 traders  who  are  associated  with  the
 State  Trading  Corporation?

 Shri  Kanungo:  The  commissions  for
 «contracts-vary  from  |  per  cent.  to  6  per
 eent,  according  to  the  nature  of  the
 contract.

 Shri  Ranga:  May  I  know......

 Mr.  Speaker:  May  I  make  one  sug-
 gestion?  The  hon.  Member,  Shri
 Ranga,  says  that  the  persons  who  are
 mine-owners  are  not  encouraged  and
 businessmen  who  have  nothing  to
 do  with  this  are  encouraged.  The  hon.
 Minister  says  that  it  is  not  correct.
 How  can  I  settle  it?  Therefore,  what
 I-am  suggesting  is  that  if  the  hon.
 Member  has  got  some_  information,
 which  is  not  corroborated  by  the  hon.
 Minister,  which  on  the  other  hand,  the
 hon.  Minister  says  is  wrong,  he  will
 try  to  persuade  the  hon.  Minister
 after  the  House  is  adjourned.
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 Shrimati  Renu  Chakravartty:  Is  it
 not  a  fact  that  the  State  Trading
 Corporation  is  giving  quotas  to  new-
 ‘comers  much  larger  than  would’  be
 warranted  by  the  volume  of  trade  they
 ‘did  on  the  date  of  establishment  of
 the  State  Trading  Corporation?

 Shri  Kanungo:  I  would  submit  that
 the  State  Trading  Corporation  does  not
 give  quotas.  It  is  the  Government
 which  gives  the  quotas.

 Optical  Glasses

 #907.  Shri  Ajit  Singh  Sarhadi:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  it  is  a  favt  that  the
 Glass  and  Ceramic  Research  Institute,
 Calcutta  has  been  able  to  produce
 Optical  Glass  of  correct  specifications,
 and  that  it  has  been  approved  by  the
 Defence  Department  as  equal  to  the
 one  which  is  imported;  and

 (b)  if  so,  what  steps  are  being  taken
 to  produce  it  to  meet  the  requirement
 of  the  Defence  forces  with  a  view  to
 save  foreign  exchange?

 The  Minister  of  Industry  (Shri
 Manubhaj  Shah):  (a)  Yes,  Sir.

 (b)  As  these  samples  have  been
 tested  only  very  recently,  production
 on  a  commercial  scale  has  not  yet
 been  considered  on  the  basis  of  the
 Glass  and  Ceramic  Research  Institute’s
 achievement.

 Shri  Ajit  Singh  Sarhadi:  What  will
 be  the  total  requirements?

 Shri  Manubnai  Shah:
 tons  a  year.

 About  ten

 Shri  Ajit  Singh  Sarhadi:  What  is
 the  position  of  the  research  work?

 Shri  Manubhai  Shah:  As  far  as  the
 research  is  concerned,  we  are  satisfied
 that  the  Institute  is  doing  very  ccm-
 mendable  work.  We  have  also  told
 the  Soviet  technical  experts  who  are
 collaborating  with  us  that  if  our
 research  fructifies  they  will  allow  us
 io  adopt  our  process  instead  of  their
 process,
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 Shri  Basappa:  May  I  know  whether
 a  dozen  M.P.s  visited  the  Glass  and
 Ceramic  Research  Institute  and  they
 have  stated  that  the  work  is  very
 satisfactorily  done  there?

 Shri  Manabhai  Shah:  That  is  true.
 They  have  spoken  very  highly  of  the
 Institute.

 Shri  Sinhasan  Singh:  Is  this  Insti-
 tute  producing  any  other  giass?  Has
 it  made  any  research?  What  will  be
 the  cost  for  putting  up  a  plant  for
 those  glasses?

 Shri  Manubhai  Shah:  This  parti-
 cular  question  is  about  optical  glass.
 If  the  hon.  Member  is  interested  in
 optical  glass  I  may  inform  him  that
 the  factory  will  cost  about  Rs.  23
 crores  and  will  produce  about  l0  tons
 of  optical  glass  and  200  tons  of
 opthalmic  glass.

 Shri  S.  M.  Banerjee:  May  I  know
 the  annual  requirements  of  the
 Defence  Department?  Will  _  that
 requirement  be  met  by  our  produc-
 tion?

 Shri  Manubhai  Shah:  It  will  be
 fully  covered.

 Metric  System  of  Weights  and
 Measures

 *908,,  Shri  Supakar:  Will  the  Minis-
 ter  of  Commerce  and  Industry  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  36  on  the  3906
 February,  958  and  state  the  estimated
 expenditure  to  be  incurred  on  the
 introduction  of  Metric  System  of
 Weights  and  Measures  in  certain
 specific  areas  with  effect  from  the  Ist
 October,  ‘1958?

 The  Deputy  Minister  of  Commerce
 and  Indastry  (Shri  Satish  Chandra):
 The  expenditure  on  the  adoption  %f
 the  metric  system  will  be  incurred
 over  a  period  of  years,  and  it  is  not
 possible  to  say  how  much  will  be
 spent  on  the  first  phase  of  the  reform,
 beginning  on  1-10-1958,  Estimates  of
 the  expenditure  during  the  whole
 period  are  under  preparation.  A  very
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 rough  estimate  of  the  tatal  ह...
 ture  by  State  Govexnments  is  of  the
 order  of  Rs.  &  crores.  This  estimate
 is  based  on.  incomplete  data  received
 from  some  of  the  States,  and  is,  there-
 fore,  liable  to  revision.  Expenditure
 by  Central  Government  Departments
 may  also  be  of  the  same  order,  but
 precise  estimates  are  not  yet  ready.

 Shri  Supakar:  What  is  the  policy  of
 the  Government  regarding  supply
 and  distribution  of  weights  and  mee~
 sures?  Have  they  undertaken  the
 responsibility  for  wholesale  supply
 and  distribution  or  will  they  only  fix
 the  standard  and  expect  the  business-
 men  and  manufactures  to  produce  the
 required  number  of  weights  and
 measures?

 Shri  Satish  Chandra:  Al)  these
 arrangements  will  Be  looked  after  by
 the  respective  State  Governments.
 As  far  as  the  Central  Government  is
 concerned,  it  enly  lays  down  and  en-
 forces  the  standards.  It  has  notified
 that  the  standards  laid  down  by  Par-
 hament  in  the  Act  shall  be  enforced.
 But  the  actual  supply  and  distribu-
 tion  of  weight,  and  measures  will  be
 arranged  by  the  State  Governments
 in  ther  respective  territories.

 Some  hon,  Members  rose—

 Mr.  Speaker;  Unless  the  hon.  Mem-
 bers  get  up  one  by  one,  it  is  rather
 difficult  for  me  to  arrange  the  caiiling
 of  names.

 Shri  Supakar:  Regarding  medicines,
 petrul  and  petroleum  products,  have
 the  Government  taken  any  steps  to
 see  that  the  metric  system  is  adopted
 in  the  areas  where  they  are  going
 to  be  enforced  from  Ist  October,  19587

 Shri  Satish  Chandra:  A  atatement
 has  already  been  laid  on  the  Table
 of  the  House,  indicating  the  areas
 where  it  is  proposed  to  introduce  it
 in  the  first  instance,  also  giving  the
 names  of  the  Departments  of  the
 Government  and  the  extent  to  which
 it  will  be  enforced  in  industries.

 Shri  Sinbasan  Singh:  In.  view  of  the
 fact  that  our  food.  situation.  is  so
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 etitical,  would  it  not  be  adviseble  to
 postpone  the  adoption  of  the  metric
 system  and  divert  the  money  that  is
 going  to  be  spent  on  it—we  are  told
 that  it  will  be  about  Rs.  5  crores—to
 the  Grow  More  Food  schemes?

 Shri  Satish  Chandra:  The  estimate
 that  I  have  given,  Rs.  5  crores,  is  not
 the  immediate  expenditure.  It  will
 be  distributed  over  a  period  of  8-9
 years,  that  is,  up  to  1986,  when  this
 change-over  wil]  be  completed.  The
 money  will  be  spent  gradually.  The
 entire  problem  has  been  considered
 very  thoroughly  and  it  is  felt  that  it
 would  be  better  to  introduce  it  im-
 mediately;  if  we  desire  to  introduce
 it  at  all.

 att  wee  दह्षम  :  माननीय  मंत्री  ने  यह

 शतलापा  कि  यह  अंदाज़  लगाया  गया  है  कि  ५
 करोड़  रुपये  केन्द्रीय  सरकार  शौर  ५  करो
 हुपये  राज्य  सरकार  स्वयं  करेगो,  में  जानना

 चाहता  हुं  कि  क्या  गवनंमेट  ने  इस  बाल  का
 का  कोई  भ्रदाज़  लगाया  है  कि इस  नई  दाशमिक
 प्रणाली  के  चलने  से  भारत  की  श्राम  जनता
 को  कितनी  कठिनाई  होगी,  खासकर  जो
 विदेशों  नाम  रखे  गये  दे  क्‍या  उस  सम्बन्ध  म

 कोई  पुनविचार  करने  का  प्रयत्न  किया  जा  रहा
 है?

 अं;  सीड  चामा :  ख्याल  तो  यह  है  कि
 जब  दादामिक  प्रणालो  चालू  हो  जायेगी  तो
 जो  कठिनाइया  अब  होती  हैं  वे  नहीं  होंगी  और

 बहुत  भासानी  हो  जायेगी  1  भौर  हमारे
 देहातों  में  बच्चों  को  पढ़ाई  म  जो  बहुत  मा
 समय  इस  वक्‍त  लगता  है  वह  बचेगा  भर  इस
 से  बहुत  से  फायदे  होंगे  ।  जहां  तक  नामों
 का  ताल्‍्लुक  है,  वहा  मीटर  या  ग्राम  यह  नाम  तो

 रहेंगे  छेकिन  ब  १०  ग्राम  या  १००  ग्राम

 यह  लोग  इस्तेमाल  कर  सकते  है  ।

 सेठ  झावल  सिह  :  क्‍या  माननीय  मत्री

 यह  बतलाने  की  कृपा  करेगे  कि  यह  खर्चा

 किस  बात  में  किया  जायेगा  कि  जब  प्राजकल

 मौजूदा  बेट्स  एंड  मेजमं  ठेकेदारों  से  व्यापारी

 झौर  दुकानदार  लोग  खरीद  लेते  है  ?
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 श्र;  सर्त:दा  अन्त  :  गवनेमेट  लर्जा  नहीं
 करेगी  जं  व्यापारी  वेंटस  लेगे  वे  उसकी
 कीमत  दा  करेंगे  भर  यह  वेट्स  एड  मेखसे

 जहाँ  इस  वक्‍त  बनते  भौर  बिकते  हैं  वही  पर
 बनते  और  बिकते  रहेंगे  -  नये  वेट्स  एंड
 मेज़र्स  बनाने  के  लिये  उनको  दुबारा  गबनमेंट
 से  लाइसेंस  लेना  होगा  ।

 Shrimati  Rena  Chakravartty:  When:
 the  country  has  accepted  the  change
 over  to  the  metric  system  of  weights
 and  measures,  may  I  know  the  reason
 for  allowing  the  steel  projects  to
 enter  into  specifications,  which  are
 based  entirely  on  the  English  system
 of  weights  and  measures?

 Shri  Satish  Chandra:  I  have  no  in-
 formation  On  this  subject.  The  ques-
 tion  may  be  addresseg  to  the  Iron
 and  Stee]  Muinustry.

 Shrimati  Renu  Chakravartty:  Will
 the  Rs.  5  crores  which  he  mentioned,
 also  include  the  expenditure  for
 change-over  in  the  Durgapur  area,
 where  the  present  system  continues?

 Mr.  Speaker:  He  does  not  know.

 Shri  Satish  Chandra:  I  suppose  all
 the  new  plants  are  bemg  put  on  the
 metric  system,  I  cannot  say  definite-
 ly  about  the  Durgapur  Steel  plant,.
 though  I  think  that  should  be  the
 position.

 Shri  Supakar:  May  I  know  the  ex-
 penditure  so  far  incurred  by  the  Gov-
 ernment  of  India  on  this  scheme?

 Shri  Satish  Chandra;  Much  money
 has  not  been  spent.  An  Act  has  been
 passed.  Details  are  being  worked
 out.  Government  have  spent  some
 money  over  getting  some  standard
 weights  manufactured.  Some  are  be-
 ing  manufactured  in  the  mints  of  the
 Government  of  India—I  could  not
 give  the  exact  figure  just  now.

 Mr.  Speaker;  Next  question.
 Shri  Baghunath  Singh:  Question

 No.  910.
 Mr.  Speaker:  That  has  been  trans-

 ferred  to  the  list  of  questions  for  the
 0th  September,  1958.  Next  question
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 Cable  Factory,  Trichur

 =

 “9911
 Shri  Warior:

 Be
 [  Shri  Narayanankutty  Menon:

 Will  the  Minister  of  Commerce  and
 ‘Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  cable
 ‘factory  igs  being  set  up  near  Trichur
 ‘under  the  Indo-Japanese  technical
 ‘agreement;  and

 (b)  if  so,  whether  it  is  a  fact  that
 the  construction  of  the  factory  is
 being  delayed  owing  to  the  difficulties
 in  securing  the  requisite  licence  and
 sanction  from  Government?

 The  Minister  of  Industry  (Shri
 ‘Manubhai  Shah):  (a)  Yes,  Sir||

 (b)  No,  Sir;  a  licence  under  the
 Industries  (Development  and  Regula-
 tion)  Act,  95l  has  recently  been
 issued  to  the  promoters.

 Shri  Warior:  Did  the  Government
 ‘receive  any  representation  regarding
 ‘the  delay  in  giving  this  licence  from
 the  State  Government?

 Shri.  Manubhai  Shah:  Actually
 speaking  no  delay  took  place.  What
 happened  was  that  the  terms  of
 foreign  collaboration  which  _  the
 Okinava  Company  of  Japan  had  given
 us  were  not  acceptable  to  us.  There-
 fore  we  asked  them  to  modify  the
 terms  and  as  soon  as  the  _  suitable
 modifications  came,  we  accepted  the
 terms  and  issued  the  licence.

 Shri  Punnoose:  What  is  the  State
 of  this  proposal  now?

 Shri  Manubhai  Shah:  It  is  now
 for  the  private  party  to  go  ahead.  We
 have  given  the  green  signal  and  the
 necessary  licence.  They  have  not  yet
 applied  for  the  import  of  machinery.

 Shri  Punnoose:  May  I  know  the
 total  investment?

 Shri  Manubhai  Shah:  It  is  about
 Rs.  40  lakhs.

 Shri  Punnoose:  May  I  know  the
 labour  potential?
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 Shri  Manubhai  Shah:  Labour
 potential  may  be  between  500  and
 600  men.

 Shri  Ramanathan  Chettiar:  What
 is  the  total  cost  of  the  project  and
 how  much  ‘is  the  contribution  by
 Japan  towards  the  share  capital?

 Shri  Manubhai  Shah:  Out  ofa
 total  capital  of  Rs.  40  lakhs,  45  per
 cent  is  Japanese  and  55  per  cent
 Indian.

 Notification  of  vacancies  to  Employ-
 ment  Exchange

 #914  (  Shrimati  Renu  Chakravartty:
 Shri  Mohan  Swarup:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state  whe-
 ther  Government  intends  to  introduce
 a  bill  investing  Government  with
 powers  to  require  employers  both  in
 the  public  and  private  sectors  to
 notify  vacancies  to  the  Employment
 Exchanges?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  The  matter  is  under
 consideration.

 Shrimati  Renu  Chakravartty:  May
 I  know  how  long  this  matter  is  going
 to  take  for  finalisation?

 Shri  Abid  Ali:  A  few  months  more.

 Shri  Thimmaiah:  May  I  know
 whether  Government  proposes  to  shift
 some  of  these  employment  exchanges
 to  district  headquarters  because  ali
 these  exchanges  are  now  located  in
 big  cities  and  the  rural  people  who
 are  living  in  the  villages  have  no  op-
 portunity  to  make  use  of  these  ex-
 changes  or  to  get  their  names  regis-
 tered  at  them?

 Shri  Abid  Ali:  The  intention  is  that
 every  district  headquarters  should
 have  an  employment  exchange  ulti-
 mately.

 “ari  Tangamani:  Pending  the
 introduction  of  this  Bill,  may  I  know
 ~vhether  Government  have  issued  a
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 directive  both  to  the  private  employ-
 ers  and  to  the  employers  in  the
 public  sector  to  intimate  the  vacan-
 cies  to  the  various  employment
 exchanges?

 Shri  Abid  Ali:  An  attempt  has
 feen  made  in  that  direction.

 Shri  Tangamani:  Has  any  directive
 ‘been  issued?

 Mr.  Speaker:  He  says  attempts  have
 been  made  in  that  direction

 Shri  Bose:  May  I  know  whether
 it  is  a  fact  that  some  employers  in
 some  Government  concerns,  such  as,
 Railways  and  some  factories  objec-
 ted  to  this  compulsory  notice  to  the
 employment  exchanges  because  they
 want  their  sons  and  wards  to  have
 preference  in  the  service?

 Shri  Abid  Ali:  Now  these  depart-
 ments  also  have  consented  to  this  pro-
 posal.

 Pandit  D.  N.  Tiwary:  How  many
 districts  are  there  which  have  uptill
 now  not  got  exchange  offices?

 Shri  Abid  Ali:  Maybe,  nearly  half.

 Mr.  Speaker:  They  are  going
 away  from  one  topic  to  another.  The
 question  is  only  to  ask  them  about  the
 introduction  of  a  Bill.

 Indian  Territory  shown  under  China

 8915.  Shri  Hem  Barua:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  big
 chunk  of  Northern  Assam  and  NEFA
 territory  is  shown  as_  within  the
 “approximate  borders  of  China”  in
 the  July  issue  of  the  “China  Picto-
 rial”,  an  official  organ  of  the  Chinese
 People’s  Republic;  and

 (b)  if  so,  action  taken  by  Govern-
 ment  in  the  matter?

 The  Parliamentary  Secretary  to  the
 Minister  ef  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  The  map  is
 on  a  small  scale,  but  it  does  show
 parts  of  Assam  including  the  NEFA
 within  the  borders  of  China.
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 (b)  The  attention  of  the  Chinese
 Government  has  been  drawn  to  the
 inaccuracies  in  the  map  with  a
 request  to  have  them  corrected.

 Shri  Hem  Barua:  On  8  previous
 occasion  a  similar  map  was  published
 in  the  People’s  China,  October  issue,
 in  1954.  It  showed  a  large  portion  of
 Indian  territory  within  the  boundaries
 of  China.  In  that  case  the  attentiox:
 of  the  Chinese  Government  was  drawn
 to  this  fact.  May  I  know  if  any  assur-
 ance  was  taken  from  them  to  the
 effect  that  this  error  would  not  be
 committed  in  future  any  more?

 An  Hon,  Member:  Not  to  be
 repeated.

 The  Prime  Minister  and  the  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  It  is  difficult  for  me  to  answer
 that  question  because  the  maps  in
 China  are  not  printed  by  us.

 Shri  Hem  Barua:  But  we  can  bring
 it  to  their  notice.

 Shri  Jawaharlal  Nehru:  Yes.

 When  attention  was  drawn  to  this
 matier  first  we  were  told  that  these
 were  reproductions  of  old  maps,
 coming  down  from  the  _  previous
 regime,  when  Marshal  Chiang-kai-
 shek  was  in  authority  in  China,  and
 they  had  had  no  time  to  revise  them.
 So  they  were  carrying  on.  Evidently,
 the  People’s  Government  in  China  has
 revised  many  things  since  Chiang-kai-
 shek’s  regime,  but  this  matter  has
 been  left  over.

 Shri  Goray:  Does  it  mean  that
 though  they  have  thrown  out  Chiang-
 kai-shek,  they  have  kept  his  mans
 behind?

 Shri  Jawaharlal  Nehru:  We  have
 been  privately  assured  on  some  occa-
 sions  that  they  attach  no  importance
 to  these  maps  and  they  will  revise
 them  in  time.  That  is  where  the
 matter  stands.  We  have  drawn  their
 attention  again  to  it.

 Shri  Nath  Pai:  When  the  present
 regime  has  shown  hostility  to  anything
 from  Chiang-kai-shek,  why  do  they
 show  a  special  fondness  to  these  maps?
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 Shri  Hem  Barua:  May  I  draw  the
 attention  of  the  hon,  Prime  Minister
 to  a  speech  which  he  delivered  in  Lok
 Sabha  some  six  years  ago  to  the  effect
 that  when  the  question  about  the
 boundaries  between  China  and  India
 came  up,  that  was  referred  to  the
 Chinese  People’s  Government  and  then
 the  Chinese  People’s  Government  gave
 an  assurance  to  our  Prime  Minister
 as  was  revealed  on  the  floor  of  this
 House  that  this  matter  would  be  ami-
 cably  settled.  I  think  it  has  not  yet
 been  settled  In  that  case  was  the
 attention  of  the  Chinese  People’s  Gov-
 ernment  drawn  to  the  international
 boundary,  i.e,  the  Macmahon  Line
 that  was  drawn  up  in  903  at  the
 Simla  Conference?

 Shri  Jawaharlal  Nehru:  So  far  as
 the  broad  boundary,  the  international
 frontier  38  concerned  between  India
 and  the  Chinese  State  including  the
 Tibetan  region,  it  is  not  a  matter  of
 dispute  so  far  as  we  are  concerned
 It  as  a  fixed  thing  There  is  nothing
 to  talk  about

 Shri  Hem  Barua:  But  that  has  been
 violated.

 Shri  Jawaharlal  Nehru:  May  I  pro-
 ceed?

 When  this  matter  was  previously
 referred  to  here  in  this  House,  I  said
 that  we  had  nothing  to  discuss  because
 it  is  an  obviously  known  established
 fronuer  of  ours  We  saw  no  reason
 to  ask  for  a  discussion  on  8  thing
 which  required  no  further  discussion.
 But  apart  from  this  broad  boundary
 there  are  two  or  perhaps  three  specific
 cases  of  what  might  be  called  boundary
 disputes.  These  are  very  small  ones.
 Somewhere  in  the  mountains,  whether
 it  is  two  miles  this  side  or  two  miles
 that  side,  there  has  been  an  argu-
 ment—dispute  is  rather  a  big  word—
 between  the  two  countries  and  it  has
 been  decideq  that  the  matter  should
 be  settled  by  talking  with  each  other.
 ‘We  have  had  talks  and  the  talks  no
 Goubt  will  continue.  There  are  one  or
 two  places  in  the  U.P.  frontier,  Tibet
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 and,  I  think,  Himachal  Pradesh.  There
 are  two  or  three  places  like  this,  They
 are  of  no  particular  importance.  The
 area  concerned  is  very  little  and  there
 ig  no  other  value.  We  came  toa  deci-
 sion,  rather  we  came  to  an  informal
 agreement.  that  these  matters  should
 be  settled  on  the  basis  of  long  usage
 and  to  some  extent  natural  boundaries,
 water  sheds  and  the  like.  Hon.  Mem-
 bers  ’will  remember  that  these  places
 in  high  mountains  are  such  that  they
 are  not  easily  accessible  and  in  fact
 nobody  can  go  there  for  six  or  seven
 months  in  the  winter—only  in  summer
 months  some  people  go  for  grazing
 purposes  there.

 Those  minor  matters  are  pending
 and  we  are  discussing  them  some  time.
 Our  representative  has  met  the  Chinese
 People’s  representative  and  they  have
 had  talks  So  fer  as  major  matters
 are  concerned,  there  is  nothing  to
 discuss  But  when  maps  of  this  kind
 are  issued  we  draw  their  attention  to
 this  and  say  that  this  is  wrong.  That
 we  have  done  again  in  regard  to  this
 particular  matter.

 Shri  Hem  Barna:  What  is  the  total
 mileage  of  territory  in  NEFA  and
 Assam  that  has  been  shown  as  includ-
 ed  within  the  Chinese  borders  in  this
 map  published  in  China  Pictorial,  July
 958  issue”

 Shri  Jawaharial  Nehru:  This  map  is
 on  a  very  smal]  scale,  a  tiny  little  map
 so  that  a  line  itself,  just  a  line  will
 cover  20  mules.  I  cannot  say  that.
 But,  broadly  speaking,  it  appears  that
 fairly  considerable  parta  of  the  North
 Eastern  Frontier  Agency  N.E.F.A.  are
 included,  parts  of  Bhutan  are  included
 and  parts  of  Ladakh  are  included  in
 this,  as  I  said  roughly.  You  can‘t  say.
 It  may  make  a  difference  of  50  miles
 or  more  2f  the  line  is  thick  or  thin.

 Shri  Hem  Barua:  May  I  know  if  it
 is  1,700  miles  in  total?

 Shri  Jawaharlal  Nehra:  I  can’t  say
 T  have  no  idea,
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 तम्दाकू  और  लिगिरेटों  का  श्रायात

 न्श्श्द,  थी  पबण  वेज  :  क्या  बारिण्य
 सथा  ह. :.  मंत्री  यह  बताने  की  हुपा  करेंगे
 ६. ड  :

 (क)  वर्ष  १६५८-५६  में  भ्रब  तक
 कितने  झूल्य  के  तम्बाकू  भौर  सिगरेटों  का
 झायात  किया  गया  ;  शौर

 (@)  यह  झायात  कम  करने  के  लिये
 सरकार  क्या  कार्यवाही  कर  रही  है  ?

 शारिवस्खे  मंजर  (अं:  कामूनगो)  :  (क)
 १६४८-५६  (प्रप्नैल-जून  ५८)  में  तम्बाक्‌
 की  निम्न  वस्सुप्रो  के  झायात  के  मूल्य  का
 विवरण  :--

 मूल्य  हजार  ह्०  में

 १६५८-५६

 (प्रप्रैल-जून  )

 २.  तम्बाक  भनिर्भित

 (१)  तम्बाक से  बनी  चीजें  ६६४१

 (क)  सिगरेट  ग्रौर  चुरुट

 (ख)  सिगरेटे  &o

 (गे)  मानव-उपभोग,

 धूम्रपान  तथा  खाने  के
 लिये  तम्बाकू  को  बनी

 बस्तुये  कि

 (लक)  भालू  लाइसेंस  अवधि  में  पुराने
 झायातकों  द्वारा  सिगार,  सिगरेट  दौर
 झनिर्भित  तम्बाकू  के  भायात  पर  प्रतिबंध
 लगा  दिया  भया  है।  लेकित  पाइप  में  रखकर

 थी  जाने  बाली  तम्बाकू  के  ह ३  प्रतिशत  झायात
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 कौ  अनुमति  पुराने  भागातकों  को  दी  गयी
 '

 सुं०  रा०  अमेरिका  से  पी०  एल०  ४८०
 के  अन्तर्गत  भारत  रुपया  मुद्रा  से  भ्रनिभित

 तम्बाकू  भी  खरीदता  है।  इस  सिलसिले  में
 माननीय  सदस्य  का  ध्यान  उस  विवरण  की
 झौर  प्राकृष्ट  कराया  जाता  है,  जो  २२
 अगस्त  १६९५८  को  तारांकित  ब्रबन  संख्या
 ४३२  के  उत्तर  में  समा  की  मेज  पर  रखा
 गया  था  t

 Shri  Shree  Narayan  Das;  May  I
 know  whether  there  is  a  proposal  to
 completely  ban  the  import  of  all  types
 of  cigarettes?

 Shri  Kanungo:  It  :s  already  under
 ban  except  for  a  small  quantity  of  a
 particular  variety.

 Shri  Nanjappa:  May  I  know  the
 value  of  tobacco  imported  from
 Ceylon  and  the  steps  taken  to  mini-
 mise  import  from  that  country?

 Shri  Kanungo:  We  usually  have  to
 import  un-manufactured  tobacco  from
 Ceylon.  I  suppose  in  1957,  Rs  ]  crore
 28  lakhs  worth  was  purchased  from
 Ceylon.  We  will  have  to  purchase
 because  certain  qualties  of  un-
 manufactured  tobacco  are  not  avail-
 able  We  are  trying  for  cheaper  al-
 ternative  sources.

 a  झल  सिह  :  क्या  मंत्री  महोदय
 यह  मुनासिब  नहीं  समझते  कि  सियरेटों  की
 इम्पोर्ट  को  बन्द  कर  दिया  जाय  ?

 थ्या  कानूननों :  उस  को  बन्द  कर  दिया
 गया  है  t

 Shri  Tangamani;  Doe;  this  import
 of  un-manufactured  tobacco  to  the
 tune  of  Rs.  66  lakhs  include  wrapper
 tobacco  which  78  used  for  cigars,
 generally  known  as  Java  leaves?

 Shri  Kanango:  I  am  not  sure  about
 it.  Un-manufsctureg  tobacco  is  used
 as  raw  materiel  for  manufacture  here.
 TI  am  not  sure  about  cigar  wrappers
 baing  included  in  it.
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 Shri  B  Das  Gapta:  What  is  the
 total  annual  production  of  tobacco  and
 what  is  the  total  annual  require-
 ment?  In  view  of  the  figures,  js  it
 essential  to  import  tobacco?

 Mr.  Speaker:  This  is  a  particular
 variety  of  tobacco  for  manufacture.

 Shri  Kanango:  Total  production  of
 tobacco  of  all  varieties?  I  would
 like  to  have  a  specific  question  on
 that.

 Dr.  Sushila  Nayar:  Am  I  to  under-
 stand  from  the  answer  of  the  hon.
 Minister  that  tobacco  is  considered  as
 one  of  the  essential  articles,  because
 we  have  been  assured  repeatedly  that
 imports  are  being  restricted  to
 essential  articles  only?

 Shri  Kanungo:  How  can  it  be  stop-
 ped  because  of  our  shortage?

 Mr.  *Speaker:  Next  question.

 Productivity  Teams

 #917.  Shri  S.  M.  Banerjee:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  seven
 productivity  teams  of  the  National
 Productivity  Council  are  likely  to  be
 sent  abroad;

 (b)  if  so,  what  will  be  the  composi-
 tion  of  these  teams;  and

 (c)  when  the  teams  are  likely  to  be
 sent?

 The  Minister  of  Industry  (Shri
 Manebhai  Shah):  (a)  Yes,  Sir.

 (b)  The  composition  of  the  indivi-
 dual  teams  has  not  yet  been  finalised.

 This  will  be  done  by  the  National
 Productivity  Council  m_  consultation
 with  the  various  organisations  con-
 cerned.

 (c)  The  teams  are  likely  to  be  sent
 out  during  September  2858  to  June,
 959  for  a  period  of  six  weeks  each.
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 Mr.  **  Speaker:  In  respect  of  the
 previous  question,  naturally  the  hon.
 Lady  Member  put  the  question,  in
 view  of  the  difficulties  of  foreign  ex-
 change,  how  does  it  happen  that
 luxury  article  is  being  imported  to  the
 tune  of  Rs.  i  crore  and  20  lakhs.  The
 answer  must:  naturally  give,  we  are
 exporting  so  much,  it  is  useful,  or  we
 get  only  a  small  portion  of  a  large
 quantity  of  tobacco  which  we  are
 growing  in  this  country.  Some  such
 answer  must  be  given  to  satisfy  the
 House.  Merely  to  say,  how  can  it  be
 stopped,  is  no  answer  to  that  question.

 Shri  Kansnge:  I  have  said,  manu-
 factured  tebacco  has  been  completely
 stopped.

 Mr.  Speaker:  No,  no.  Why  should
 even  any  tobacco  be  brought  in?  Hon.
 Members  expect  here,  when  tobacco
 is  a  luxury  article,  whether  it  is  manu-
 factured  or  un-manufactured,  why
 should  it  be  imported  into  this  coun-
 try,  in  view  of  shortage  of  foreign
 exchange.  It  may  not  be  manufac-
 tured,  but  un-manufactured.  For  what
 purpose  is  it  brought  here?

 Shri  Kanungo:  |  will  try  to  lay  a
 statement  about  the  use  of  un-maenu-
 factured  tobacco  which  is  necessary
 here.

 Shri  S.  M.  Banerjee:  May  1  know
 the  number  of  workers  who  are  likely
 to  be  sent  abroad  in  this  team  and
 whether  workers  from  the  public
 sector  will  also  be  included?

 Shri  Maneabhai  Shah:  Yes,  Sir.  This
 will  include  workers  from  the  public
 sector,  from  the  private  sector,  top
 management,  middle  management  and
 technicians.

 Shri  8.  M.  Banerjee:  My  question  is
 only,  how  many  workers  will  be  sent.

 Shri  Manubhalt  Shah:  The  composi-
 tion  of  the  National  Productivity
 Council  is  such  that  all  the  ratio  of
 different  categories  of  interests  ig  fixed.
 It  will  depend  upon  what  type  of  team
 we  are  sending,  how  the  number  of

 *See  also  after  the  reply  to  Starred  Question  No.  917—Ed.
 **See  Starred  Question  No.  0!6—Kd.
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 ‘workers  or  technicians  or  management
 will  be  determined.

 Shei  2.  C.  Bose:  What  are  the  indus-
 tries  that  would  be  covered  by  these
 teams?

 Shri  Manubhai  Shah:  Coal  mining
 industry,  industrial  relations,  top
 management,  organisation  and  train-
 ing,  small-scale  industries,  preventive
 maintenance,  material  handling,  plant
 lay-out,  factory  construction,  textile
 industry,  plastic  industry.

 Shri  P.  C.  Bose:  These  teams  will
 have  their  experience  in  advanced
 countries  where  there  is  more  mechani-
 sation.  May  I  know  if  these  teams
 after  return  will  all  be  employed?

 Shri  Manubhai  Shah:  There  will  be
 greater  programme  of  productivity
 movement  in  the  country.  This  is
 only  to  get  external  experience.

 Shri  s.  M.  Banerjee:  The  hon.
 Minister  stated  that  men  from  the
 pubhc  sector  will  also  be  included.
 What  will  be  the  basis  of  their  selec-
 tion?  The  National  Productivity
 Council  does  not  include  any  represen-
 tation  of  the  All  India  Federation  of
 the  public  sector.

 Shri  Manubhai  Shah:  J  have  several
 times  cleared  the  matter  before  the
 House  that  every  section  and  every
 organisation  in  this  vast  country  can-
 not  be  accommodated  on  the  National
 Productivity  Council  that  has  60  seats.
 But,  there  are  representatives  of  the
 public  sector,  not  necessarily  of  the
 Federation,  from  the  workers’  side,
 and  from  the  management  side  coming
 through  different  organisations.

 Shri  8.  M.  Banerjee:  Who  are  the
 representatives?  My  information  is,
 the  Railwaymen’s  Federation,  the  P.  &
 T.  Federation,  the  Defence  Federa-
 tion—there  are  30  many  Federations
 which  are  not  affiliated  to  any  of  the
 Central  Trade  Union  Congress.  Ex-
 pansion  of  the  public  sector  and
 increased  productivity  is  also  one  of,
 the  essential  things.  I  must  know  who
 are  the  representatives?
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 Shri  Manubhai  Shah:  The  President
 of  the  Sindri  Fertilizer  Workers.
 Union.

 सकछतार  (पार  |.  हल)

 *६  १८.  भर;  मोहम  स्थरूय  :  क्या  वाशिण्य
 लप  उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  देदा  में  मछसार  (पावर  अल्कोहल)  की
 झ्रावदयकता  की  पूर्ति  के  लिये  पावर  अल्कोहल
 का  उत्पादन  बढ़ाने  के  लिये  क्‍या  कार्यवाही
 की  गई  है  अथवा  की  जाने  बाली  है  ?

 The  Minister  of  Industry  (Shri-
 Manubhai  Shah):  The  present  produc--
 tion  of  power  alcohol  is  sufficient  to-
 meet  our  current  requirements.  How-
 ever,  additional  schemes  are  also:
 being  considered  with  a  view  to  meet-
 ing  the  possible  future  demand  and
 export  requirements.

 Shri  Mohan  Swarup:  May  I  know
 what  is  the  annual  requirement  of
 power  alcohol  in  India  and  how  many
 factories  have  undertaken  the  produc-
 tion  of  power  alcohol  and  with  what.
 results?

 Shri  Manubhai  Shah:  The  number
 of  distilleries  are  48;  8  new  are  being
 put  up;  200  are  expansion  schemes.

 Shri  Cc  D.  Pande:  Is  it  within  the:
 notice  of  the  Government  that  the-
 installed  capacity  is  not  fully  worked
 out  and  12  million  gallons  of  power
 alcohol  are  manufactured  and  it  is
 difficult  to  lift  it  all  because  the  petro-
 leum  interests  are  averse  to  the  mix
 up?

 Shri  Manubhai  Shah:  Jt  is  true  that
 the  full  capacity  of  the  power  alcohol
 industry  is  not  utilised.  But,  the
 reason  is  that  we  are  producing  far:
 more  power  alcohol  than  any  indus-
 trial  development  of  this  type  of
 country  could  have  absorbed.  It  is  not
 correct  to  say  that  the  petroleum
 interests  are  against  any  mixing.  As
 a  matter  of  fact,  several  States  includ-
 ing  the  U.P.  do  mix  20  per  cent.  of
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 power  alcohol,  But,  in  areas  which
 are  far  flung,  where  the  transport  of
 alcohol  will  be  too  much  expensive
 for  mixing  with  petrol,  naturally,  we
 do  not  encourage.  I  can  assure  the
 hon.  Member  that  we  are  taking  steps

 ‘to  see  that  all  the  alcohol  that  is  pro-
 duced  is  fully  utilised  for  chemical
 production  and  other  requirements.

 Shri  Jadhav:  May  I  know  how  far
 ‘sugar  molasses  are  being  used  for  the
 production  of  power  alcohol?

 Shri  Manabhai  Shah:  Entirely.  That
 is  the  basic  raw  material.  Of  course,

 ‘we  have  not  been  able  fully  to  utilise
 all  the  molasses  produced  in  the

 scountry.
 Standards  for  Shoe-making

 *920.  Shri  Warior:  Will  the  Minis-
 ter  of  Commerce  and  Industry  be
 pleased  to  lay  a  statement  showing:

 (a)  whether  the  Indian  Standards
 Institution  has  issued  a  number  of
 standards  concerning  shoe-making;

 (b)  if  so,  which  are  the  standards
 Proposed,  and

 (c)  whether  Government  have  taken
 any  steps  to  populartse  these  standards
 among  small-scale  shoe-making  estab-
 lishment?

 The  Minister  of  Commerce  (Shri
 Kanungo):  fa)  and  (b)  The  follow-
 ing  standards  directly  concerned  with
 shoe-mak.ng  hav2  been  published  by

 ‘the  Indian  Standards  Institution:
 Standards  Printed

 l.  IS:  576-1954.  Glazed  Kid  for
 Shoe  Uppers.

 2  IS:  578-1954  Chrome  Tanned
 Box  and  Willow  Kips  and
 Sides  for  Shoe  Uppers.

 IS:  579-1954.  Sole  Leather
 IS:  582-1954  Methods  of  Samp!

 ing  and  Test  for  Vegetable  &
 Chrome  Tanned  Leather.

 5.  IS:  ‘583-1954  Ammunition  Boots
 for  General  Purposes.

 8  IS:  (584-1954  Chaplis,  Frontier
 Pattern  for  General  Purposes.

 7.  IS:  ‘1016-1956  Methods  of  Sam-
 pling  &  Test  for  Oil  Tanned
 Leather.

 mh
 Ww
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 (९)  The  Indian  Standards  कचक
 een itself  has  taken  steps  to  popu

 these  standards  and  the  work  on  the
 subject  by  bringing  them  to  the  notice
 of  the  Smal}  Scale  Industries  Organi-
 sation,  besides  giving  wide  publicity
 to  them  by  the  issue  of  Preas  Notes
 to  acquaint  interested  parties  with  the
 developments.

 Coffee  Production  ang  Marketing
 *92l.  Shri  Jinachandran:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  Government  contem-
 plate  banning  the  import  of  chicory
 with  immediate  effect  in  view  of  the
 high  increase  in  coffee  production  and
 acute  foreign  exchange  difficulties;

 (b)  whether  it  is  a  fact  that  Gov-
 ernment  have  constituted  an  Expert
 Committee  to  review  the  marketing
 system  adopted  by  the  Coffee  Board;
 and

 (c)  if  50,  who  are  the  members  and
 what  are  the  terms  of  reference?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a}  No,  Sir.

 (b)  and  fc)  A  statement  is  laid  on
 the  Table  of  the  Lok  Sabha.  [See
 Appendix  IV,  annexure  No  7.]

 Shri  Jinachandran:  May  I  know  if
 there  was  a  resolution  by  the  Coffee
 Boarg  to  stop  import  of  all  chickory?

 Shri  Kanungo:  Yes,  Sir  Th  Coffee
 Board  has  been  of  the  view  that  the
 import  of  chickory  should  be  stopped
 But,  we  feel  that  they  take  a  very
 lumited  view  of  the  beverages  problem

 Shri  Basappa:  In  view  of  the  fact
 that  there  is  keen  competition  in  the
 world  market  for  coffee  and  in  view
 of  the  fact  that  our  coffee  is  a  good
 foreign  exchange-earner,  may  I  know
 whether  any  steps  have  been  taken  to
 see  that  the  export  duty  is  reduced
 ard  also  to  prevent  some  of  the  State
 Governments  putting  a  ceiling  on
 coffee  plantation,  because  the  Jatti *  Committee  in  Mysore  is  going  to  put  a
 ceiling  on  coffee  plantations?
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 Shei  Kanungo:  As  it  is,  we  are
 unable  to  meet  the  entire  demand  for
 export  as  it  has  developed.  In  any
 cate,  in  the  answer,  we  have  said  that
 there  is  a  committee  working  on  the
 marketing  scheme,  particularly  for
 exports.  As  far  as  ceilings  etc.  are
 concerned,  I  suppose  the  State  Gov-
 ernments  have  got  the’  absolute  right
 under  the  Constitution  to  decide  what
 they  think  is  right.

 Shri  Basappa:  May  I  know  whether
 even  the  Kerala  Government  have  not
 put  any  ceiling,  and  also  whether  the
 Pianning  Commission  is  not  very  much
 in  favour  of  putting  ceilings?

 Shri  Kanungo:  As  far  as  I  remem-
 ber,  the  Planning  Commussion  have
 offered  advice  that  ceilings  on  land
 should  not  be  put  for  plantation  crops
 including  coffee.

 Shri  Ramanathan  Chettiar:  May  I
 know  the  members  of  the  expert  com-
 mittee,  and  the  terms  of  reference?

 Shri  Kanango:  The  terms  of  refer-
 ence  are  rather  long;  they  are  to  sug-
 ges:  more  efficient  methods  of  market-
 ing.  The  members  are:  Mr.  A.  N
 Sattanathan.  Mr  Radchffe,  Mr.  Rama-
 swamy  and  Mr  Srinivasen

 Shri  Tangamani:  In  view  of  the
 demand  in  the  internal  market  and
 also  of  the  necessity  for  exporting  it
 may  |  know  whether  Government  will
 consider  the  question  of  increasing  the
 acreage  under  coffee?

 Shri  Kanango:  Yes,  there  is  a  very
 elaborate  scheme  for  helping  in  the
 re-piantation  and  increase  of  the
 acreage  under  coffee,  and  मं  has  been
 operating  satisfactorily  for  the  last
 two  years

 Shri  Punnocse:  May  !  know  whether
 there  is  any  restriction  with  regard  to
 the  cultivation  of  chickory  and  its
 marketing  inside  the  country?

 Shri  Kanango:  Marketing  is  not
 controlled.  Import  of  Chickory  is
 controlled,  of  course.  on  the  basis  of
 the  exchange  availability.

 °

 762  LSD.—2.
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 Mr.  Speaker:  All  that  the  hon.  Mem-
 ber  wants  to  know  is  whether  there
 is  any  prohibition  against  the  produc-
 tion  of  chickory  inside  the  country.

 Shri  Kanunge:  There  is  no  prohibi-
 tion.

 Shri  Punnoose:  Are  Government
 aware  that  certain  European  planters
 are  banning  their  workers  from  culti-
 vating  this  chickory?

 Shri  Kanungo:  We  have  no  infor-
 mation  about  it,  but  then  anyone  can
 grow  chickory  as  he  likes.  There  is  no
 prohibition  here  in  our  country.

 Shri  Jinachandran:  Is  it  not  a  fact
 that  by  mxing  of  chickory  with  coffee,
 coffee  loses  its  taste?

 Shri  Kanungo:  There  are  two
 opinions  about  it.  As  a  matter  of  fact,
 French  coffee  which  is  relished  by
 many  people  requires  an  admixture  of
 chickory.

 Shri  Basappa:  May  I  know  whether
 Government  are  trying  to  put  a  con-
 trol  on  new  pianting  and  re-planting
 of  coffee  plantations,  and  whether
 sufficient  arrangements  have  been
 made  for  that?

 Shri  Kanungo:  There  is  no  control.
 In  fact,  I  have  said  that  very  attrac-
 tive  inducements  are  given  for  re-
 planting  and  extension  of  planting.

 Shri  Shankaraiya:  May  I  know
 whether  in  view  of  the  shortage  of
 coffee,  any  experiment  has  been
 carried  out  to  make  use  of  coffee  husk
 and  use  :t  for  coffee?

 Shri  Kanange:  Coffee  husk  is  not
 necessary;  any  experimentation  with
 coffee  husk  for  drinking  is  not  neces-
 sary.

 Export  of  Woollen  Cloth

 922.  Shri  Sadhu  Ram:  Wil)  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  quantity  of  woollen  cloth
 exported  to  other  countries  during  the
 year  1987-58;
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 (b)  whether  Government  are  taking
 any  steps  to  increase  its  exports;  and

 (c)  if  so,  the  nature  thereof?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  ‘122,804  yards.

 (b)  Yes,  Sir.

 (c)  As  an  incentive  to  export  pro-
 motion  special  licences  for  import  of
 raw  materials  are  granted  to  manufac-
 turers/exporters  against  exports  of
 woollen  cloth.

 Wage  Boards  for  Industries
 +

 f  Shri  T.  B.  Vittal  Rao:
 *926.  <  Shri  Tangamani:

 tL  Shri  Mahanty:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No.  6  on  the  llth  August,  958  and
 state  the  reasons  for  not  setting  up  of
 Wage  Boards  for  the  other  major
 industries?

 The  Parliamentary  Secretary  to  the
 Minister  of  Labour  and  Employment
 and  Planning  (Shri  L.  N.  Mishra):
 For  three  major  industries  Wage
 Boards  have  already  been  set  up.  The
 circumstances  of  each  industry  have
 to  be  considered  before  Wage  Boards
 are  set  up  for  them.

 Shri  Tangamani:  May  |  know  whe-
 ther  there  was  a  proposal  to  set  up
 wage  boards  for  jute,  iron  and  steel,
 engineering  goods,  and  plantations,
 and  whether  Government  are  now  re-
 considering  the  original  proposal?

 Shri  L.  N.  Mishra:  There  has  been
 @  proposal.  As  a  matter  of  fact,  the
 Fifteenth  Labour  Conference  has  con-
 sidered  this  matter,  and  some  com-
 mittees  were  also  appointed  for  the
 respective  industries;  the  case  of  each
 industry  has  to  be  considered  on  its
 own  merits,  and  Government  are  con-
 sidering  it.

 Shri  Tangamani:  है ज  was  stated  that
 wage  boards  had  been  set  up  for  tex-
 tiles,  sugar  and  cement.  And  more
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 than  two  years  have  elapsed  so  far  as
 textiles  are  concerned.  May  I  know
 by  what  time  these  wage  boards  will
 come  out  with  their  recommendations?

 Shri  L.  N.  Mishra:  It  is  difficult  for
 me  to  give  ‘the  exact  date  by  which
 we  can  expect  their  reports.

 Shri  S.  M.  Banerjee:  May  I  know
 whether  it  is  a  fact  that  the  textile
 magnates  are  forcing  Government  to
 scrap  the  textile  wage  board,  and  if
 so,  the  reaction  of  Government?

 Shri  L.  N.  Mishra:  I  could  not
 follow.  Will  the  hon.  Member  repeat
 his  question?

 Mr.  Speaker:  Many  representations
 will  be  made.  Each  has  got  his  own
 interest

 Shri  S.  M.  Banerjee:  Because  of  the
 closure,  this  particular  proposal  has
 come  from  the  textile  magnates  that
 the  wage  board  should  be  scrapped.
 That  is  a  very  serious  matter.  After
 a  Jong  fight,  it  was  appointed

 Mr.  Speaker:  Who  can  prevent  any-
 body  from  making  a  representation?

 Shri  S.  M.  Banerjee:  What  is  the
 reaction  of  Government?  These  people
 have  written  to  Government.

 Mr.  Speaker:  They  have  said  that
 they  are  waiting.

 Shri  Tangamani:  The  textile  wage
 board  was  set  up  two  years  ago  We
 do  not  know  when  that  report  is  gomg
 to  be  published.  May  I  know  whether
 the  delay  is  due  to  certain  represen.
 tations  by  interested  parties?

 Mr.  Speaker:  Why  should  the  hon
 Member  not  have  asked  the  question
 in  that  manner  earlier?  The  hon
 Member  wants  to  know  whether  the
 delay  in  the  textile  wage  board
 making  a  report  is  due  to  any  repre-
 sentations  or  any  adverse  action  taken
 by  various  interests  who  are  against
 it.

 Shri  L.  N.  Mishra:  I  do  not  think
 there  has  been  any  inordinate  delay
 in  their  report.
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 Shri  Makanty:  May  |  know  why
 wage  boards  for  iron  and  steel  and
 the  engineering  goods  industries  are
 not  being  set  up?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Al):  It  was  not  considered
 necessary  to  appoint  wage  board  for
 these  industries  at  present.

 Shrimati  Renu  Chakravartty:  It
 was  decided  at  the  Fifteenth  Labour
 Conference.

 Shri  Mahanty:  May  J  in  all  humility
 submit  that  it  was  one  of  the  major
 recommendations  of  the  Planning
 Commission  that  wage  boards  must  be
 appointed?

 Mr.  Speaker:  Why  should  he  not
 ask  the  question  in  that  manner
 straightway?

 Shri  Mahanty:  The  question  was
 why  wage  boards  were  not  being  set
 up  for  iron  and  stee]  and  engineering
 goods  industries.

 Mr,  Speaker:  The  answer  was  that
 it  had  not  been  considered  necessary
 to  appoint  wage  boards  for  these  indus-
 tries.  If  the  hon  Member  has  got  any
 other  information,  he  may  ask  the
 question  whether  it  is  not  a  fact  that
 the  Planning  Commission  itself  has
 made  this  recommendation?

 Shri  Mahanty:  In  that  case,  may  we
 know  what  the  reasons  are?

 Mr.  Speaker:  How  can  aij)  the
 teasons  be  given?

 Shri  Nath  Pai:  Is  it  not  a  fact  that
 the  Fifteenth  Labour  Conference......

 Mr.  Speaker:  The  other  hon.  Mem-
 ber  has  asked  a  question.  Let  that
 be  answered  first.

 Shri  Mahanty:  It  is  a  serious  matter.
 He  says  that  it  was  not  considered
 necessary.

 Mr.  Speaker:  I  am  really  sorry.  The
 hon.  Member  Shri  Mahanty  has  got
 perliamentary  experience.  He  has
 asked  the  question,  and  let  him  wait
 for  an  answer.  What  are  the  major
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 reasons  for  not  appointing  wage  boards
 for  these  three  industries?

 Shri  Abid  Ali:  We  have  appointed
 wage  boards  for  three  industries,  and
 let  us  see......

 Mr.  Speaker:  For  steel  and  other
 industries?

 Shri  Abid  All:  For  steel,  we  are  not
 appointing  wage  board  at  present.

 Mr.  Speaker:  The  hon.  Member
 wants  to  know  why  not.

 Shri  Abid  Ali:  Because  it  was  not
 considered  necessary  to  do  it  at
 present

 Mr.  Speaker:  The  hon  Minister  will
 kindly  follow  what  is  happening.
 The  hon  Minister  said  that  it  was  not
 considered  necessary.  If  it  is  possible
 to  give  any  major  reasons  for  not
 accepting  that  recommendation  or  not
 thinking  that  it  was  necessary,  they
 may  be  given  If  they  are  too  long,
 hon.  Members  wll  want  for  an  answer
 elsewhere.

 Shri  Abid  Ali:  No.  Firstly,  the  num-
 ber  of  workers  in  this  particular
 industry  is  small.  The  number  of
 establishments  is  also  small  As  I!
 have  said  earlier,  first  priority  was
 given  to  the  other  three  industries,
 and  now,  we  want  to  gain  experience
 in  this  line,  and  then  decide,  further
 line  of  action.

 Shrimati  Rena  Chakravartty:  Steel
 is  a  small  industry?

 Shri  Nath  Pat:  I  am  amazed  to  hear
 that  steel  is  a  small  industry.

 Shri  Abid  All:  ]  said  that  the  num-
 ber  of  workers  was  small  in  this
 industry

 Shri  Nath  Pai:  Is  it  not  a  fact  that
 the  Fifteenth  Labour  Conference  has
 recommended  that  wage  boards  be  set
 up  for  these  industries?

 Shri  Abid  Ali:  It  is  not  correct.

 Shri  Nath  Pai:  It  is.

 Mr.  Speaker:  I  am  not  in  a  position
 to  decide  the  question.  Now.  the
 Question  Hour  is  over.
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 WRITTEN  ANSWERS  TO
 QUESTIONS

 Export  of  Cotton  Textiles

 *894,  Shri  द  C.  Shukla:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  serious
 threat  to  India’s  trade  in  cotton  textiles
 in  the  S.E.  Asian  markets,  particularly
 Malaya  and  Singapore  where  new
 competitors  like  China  and  West
 Germany  are  reported  to  have  stepped
 up  their  exports  considerably;  and

 (b)  if  so,  the  steps  Government  pro-
 pose  to  take  in  the  matter  to  enable
 the  Indian  manufacturers  and  expor-
 ters  to  sell  at  competitive  prices?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  Yes,  Sir.

 (b)  The  House  is  aware  of  the
 export  promotion  measures  being
 undertaken  to  augment  the  export  of
 Textiles.  Further  measures  are  being
 considered  in  consultation  with  the
 Industry.

 Heavy  Machine  Tool  Factory

 #896.  Shri  Ram  Krishan:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  the  schemes  for  setting
 up  a  heavy  machine  tool  works,  a
 heavy  structural  works  and  a  plate
 and  vessel  works  have  been  finalised;
 and

 (४)  if  so,  the  details  thereof?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  No,  Sir

 (b)  Does  not  arise.

 Hiegal  Future  Trading

 "हा,  Shri  ्,  P,  Nayar:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  refer  to  page  11  para.  4!
 of  the  Annual  Report  of  his  Ministry
 for  the  year  (1957-58  and  state  the
 number  of  prosecutions  launched  as  a
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 result  of  raids  to  unearth  illegal
 future  trading?

 The  Minister  of  Commerce  (Shri
 Kanungo):  Three.

 Rashtrapati’s  Visit  te  Japan
 °992.  Shri  Bibhuti  Mishra:  Will  the

 Prime  Minister  be  pleased  to  state
 whether  it  is  a  fact  that  the  Rashtra-
 pati  is  visiting  Japan  in  September/
 October  this  year?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  Yes,  Sir.

 Textile  Advisory  Board

 Jf  Sardar  Igbal  Singh:
 थ  Shri  Ram  Krishan:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 "904,

 (a)  whether  there  is  any  proposal
 to  appoint  a  Textile  Advisory  Board
 for  the  Textile  Industry  in  this
 country;

 (b)  tf  so,  what  will  be  the  powers
 and  functions  of  this  Board;  and

 (c)  when  this  Board  will  be  con-
 stituted?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  Yes,  Sir.

 (b)  The  functions  of  the  Board  will
 be  to  advise  Government  on  the  deve-
 lopment  of  the  Textile  Industry  in
 general  and  on  any  problems  relating
 to  the  Industry  as  may  be  referred  to
 them  from  time  to  time.

 (८)  ह  AS.  proposed  to  appoint  the
 Board  shortly.

 Trade  with  Afghanistan

 *906.  Shri  Daljit  Singh:  Will  the
 Minister  of  Commerce  and  Indastry
 be  pleased  to  state:

 (a)  the  position  of  our  trade  with
 Afghanistan  during  2958  so  far;

 (b)  whether  it  is  on  the  increase  or
 decrease,  and

 (९)  the  steps  being  taken  to  improve
 the  position?
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 The  Deputy  Minister  ef  Commerce
 and  industry  (Shri  Satish  Chandra):
 (a)  Our  imports  from  and  exports  to
 Afghanistan  during  the  January-April,
 958  period,  were  valued  at  Rs.  62°45
 lakhs,  and  Rs.  85.68  lakhs,  respec-
 tively.

 (b)  The  trade  is  on  the  increase  as
 compared  to  the  January-April,  957
 period.

 (c)  A  Trade  Agreement  was  con-
 cluded  with  the  Government  of
 Afghanistan  on  707  July,  958  which
 provides  for  a  balanced  trade  between
 the  two  countries  and  India  partici-
 pated  in  the  International  Exhibition
 held  in  Kabul  in  August,  1958.

 Export  of  Indian  Cars

 909.  Shri  P.  K.  Deo:  Will  the
 Mimster  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  amount  of  Foreign  Ex-
 change  earned  during  the  last  year  by
 the  export  of  Indian  cars;  and

 (७)  the  numes  of  the  countries  to
 which  these  cars  were  exported?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  No  commercial
 exports  of  cars  appear  to  have  been
 made  in  the  veer  1957.

 (b)  Does  not  arise

 Unemployed  Engineering  Graduates

 *912.  Shri  Vajpayee:  Will  the  Minis-
 ter  of  Labour  and  Employment  be
 pieased  to  state:

 (a)  whether  it  is  a  fact  that  a  large
 number  of  engineering  graduates  are
 at  present  unemployed;

 (b)  if  so,  their  number;  and

 fc)  the  steps  taken  to  provide  them
 with  employment?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  and  (b).  At  the
 end  of  June,  1958,  542  engineering
 graduates  were  registered  with  the
 Employment  Exchanges.
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 (c)  They  are  likely  to  find  employ-
 ment  under  the  various  development
 projects  being  implemented  under  the
 Plan.

 Property  Rights  for  Scheduled  Castes
 and  other  Backward  Clasecs

 *9i3.  Ch.  Ranbir  Singh:  Will  the
 Minister  of  Rehabilitation  and  Mino-
 rity  Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Rehabilitation  Ministry  bas  advised  the
 Punjab  State  Government  to  confer
 Property  rights  to  the  local  members
 of  Scheduled  Castes  and  other  Back-
 ward  Classes  on  payment  of  nominal
 Price  for  the  residential  sites  under-
 neath  the  houses  constructed  and
 occupied  so  far  by  them  in  the  rural
 areas  of  the  Punjab  State;  and

 (b)  of  so,  whether  the  Ministry  is
 satisfied  with  the  progress  made  so
 far  in  the  implementation  of  the
 scheme?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  Certain  instructions
 have  been  issued  in  regard  to  the  dis-
 posal  of  rural  houses  in  the  occupation
 of  ‘Kamins’  in  Punjab.

 (b)  There  has  not  been  much  pro-
 ress  because  certain  difficulties  in
 regard  to  the  price  of  the  land  on
 which  these  houses  stand  had  arisen.
 These  are  being  resolved  and  it  is
 expected  that  the  p-ogress  now  will  be
 rapid

 Import  of  Glass  Chatons

 *9I9.  Shri  Siva  Raj:  Will  the  Mins-
 ter  of  Commerce  and  Industry’  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  accord-
 ing  to  the  import  policy  announced
 during  the  January-June,  957  Licens-
 ing  period  the  import  of  glass  chatons
 was  banned;

 (b)  how  much  stock  of  glass  chatons
 is  at  present  available  in  the  country
 and  for  what  period  it  can  meet  ine
 needs  of  the  country;
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 (c)  whether  Government  have  de-
 tided  to  permit  the  import  of  glass
 chatons;

 (d)  if  so,  the  reasons  therefor;

 (e)  how  much  quantity  of  glass
 chatons  is  proposed  to  be  imported;
 and

 (f)  whether  the  policy  of  importing
 glass  chatons  will  continue  for  some-
 time  or  it  will  be  a  purely  temporary
 measure?

 The  Minister  of  Commence  (Shr:
 Kanungo):  (a)  Yes,  Sir.

 (b)  Precise  information  is  not
 available.

 (c)  Under  the  current  :mport  policy,
 import  of  glass  chatons  is  allowed  only
 under  Export  Promotion  Scheme  Such
 imports  are  allowed  for  value  equal
 to  5  per  cent  of  the  value  of  exports
 of  imitation  jewellery  containing
 glass  chatons

 (d}  To  promote  export  trade

 (e)  No  import  licence  has  been  issu-
 ed  to  anv  private  firm  during  April-
 September,  958  (upto  Sth  July,  3958)
 An  export  promotion  hcence  for  a
 value  of  Rs  25  lakhs  has,  however,
 been  issued  to  the  State  Trading  Cor-
 poration  with  the  assurance  that  3  a
 licence  for  a  hke  value  will  be  issued
 each  quarter  for  three  more  quarters

 (by  The  import  policy  for  Blas.
 chatons  for  the  next  licensing  period
 other  than  the  licences  promised  =  to
 State  Trading  Corporation  cannot  be
 anticipated  at  this  stage.

 Weekly  Off  to  Port  Workers  at
 Calcutta

 *823  Shri  Anthony  Pillai:  Will  the
 Minister  of  Labear  and  Employment
 be  pleased  to  state:

 (a)  whether  at  the  Calcutta  Port,
 shore  and  stevedore  workers  are
 granted  weekly  off  with  pay;  and
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 (b)  if  so,  the  steps  ‘taken  to  extend
 this  echeme  to  the  shore  and  stevedore
 workers  employed  at  the  ports  of
 Bombay  and  Madras?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a)  Shore  workers
 The  minimum  guarantee  of  Rs.  92-8-0
 per  month  to  the  permanent  shore
 workers  includes  wages  for  the
 weekly  off-day.  The  secondary  gang
 porters  of  the  Calcutta  Port  Com-
 missioners  are  allowed  a  paid  weekly
 off  after  6  consecutive  days  of  work.

 Stevedore  workers:  Reserve  Pool
 workers  get  a  paid  weekly  off  if  they
 work  for  6  consecutive  days.

 (b)  Shore  workers:  The  shore
 workers  in  Bombay  are  given  weekly
 off  on  sunday,  for  which  no  separate
 payment  ts  due  or  made.  In  Madras
 the  permanent  shore  workers  are
 allowed  a  paid  weekly  off.

 Stevedore  workers  The  Bombay
 and  Madras  Dock  Labour  Boards  do
 not  give  any  separate  payment  =  for
 weekly  off-days  This  is  a  matter
 within  the  discretion  of  the  Dock
 Labour  Boards

 रेमोंमेगासाइस  इ  पुरस्क  र

 हर  T  सरज  पाण्ड  क्या  प्रश्न
 मंत्र  यह  बलान  की  क्रपा  करेगे  कि

 (क)  क्या  रेमोंमेगासाइसाइ  पुरस्कार
 किसी  भारतीय  को  मिला  है  ;

 स्व)  यदि  हा. तो  किसे  ,  झौर

 (3)  यह  पुरस्कार  किस  अाधार  पर
 दिया  गया  है  v7

 वंदशिक-कार्य  मत  के  सभा-सलि'ज

 (भी  सादत  धर्म  मा) .  (क)  जीहां।

 (स्व)  ध्ाचायं  बिनोबा  भावे  ।

 (ग)  यह  पुरस्कार  उन्हें  एकिया  में
 प्रसाधारण  जन  नेतृत्व'  के  लिये  दिया  गया

 है
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 Shrines  in  Pakistan

 ‘OR.  Shri  Arjan  Singh  Bhadanria:
 Will  the  Prime  Minister  be  pleased  to
 state;

 (a)  the  number  of  non-muslim
 shrines  in  Pakistan  in  respect  of  which
 complaints  for  the  violation  of  their
 sanctity  were  received  by  the  Govern-
 ment  of  India  in  ‘1956,  957  and  958
 upto  S$lst  July,  10958;

 (b)  the  number  of  cases  out  of  the
 above  to  which  the  attention  of  the
 Pakistan  Government  was  drawn  and
 the  result  thereof;

 (c)  the  state  of  maintenance  of
 Sitla  Mandir  at  Lahore,  Gurdwara
 Panja  Sahib,  and  Gurdwara  Janam-
 sthan  in  Nankana  Sahib;  and

 (8)  whether  non-muslim  residents
 of  Pakistan  offer  worship  in  any  one
 of  their  shrines  there?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Sbri
 Sadat’  Alf  Khan):  (a)  and  (by  Seven
 in  1956,  twenty  two  in  7957  and  8  upto
 July,  3lst  in  958  making  37  complaints
 in  all.  All  these  cases  were  referred
 to  the  Government  of  Pakistan  who
 have  however  sent  replies  about  five
 cases  only  They  have  denied  allegat-
 ion  in  respect  of  four  cases  while  as
 regards  the  fifth  case  they  have  stated
 that  the  temple  in  question  has  been
 restored  to  its  original  condition.

 (c)  A  statement  containing  inferm-
 ation  regarding  the  three  Shrines  is
 piaced  on  the  Table  of  the  Lok  Sabha.
 {See  Appendx  IV,  annexure  No,  18).

 (ay  Government  have  no  informat-
 fon.

 Wrapper  Tobacco  for  Cigars

 °927.  Shri  Abdul  Salam:  Wil}  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  the  manufacture  —  of
 high  quality  cigars  has  fallen  due  to
 the  non-availability  of  |  wrapper.
 tobacco;
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 {b)  whether  it  is  a  fact  that  re-
 presentations  have  been  made  by  the
 Cigar  Manufacturers  in  Madras  State
 in  connection  with  the  import  of
 Wrapper  tobacco  from  the  United
 States:  and

 (c)  if  so,  the  steps  taken  to  facili-
 tate  such  imports?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  No  statistics
 are  available,  but  it  is  reported  that
 the  production  of  high  quality  Cigars
 has  been  affected  on  account  of  im-
 port  restrictions  on  Wrapper  tobacco.

 (b)  Yes,  Sir,  by  Messrs.  Peacock
 &  Co.,  Woriur,  Thiruchirapalli.

 (९)  Import  of  tobaeco  unmanufactur-
 ed  was  allowed  in  terms  of  Ministry
 of  Commerce  and  Industry,  Public
 Notice  No.  52-ITC(PN)/57,  dated  the
 20th  July,  ‘1957,  published  in  Part  I
 Section  7  of  the  Gazette  of
 India  Extraordinary  dated  the
 20th  July,  1957,  from  USA  under
 PL  480

 A  provision  has  now  also  been
 made  for  import  (during  the  current
 period)  from  USA.  wide  Public
 Notice  No.  60-ITC(PN)/58,  dated  l2th
 July,  958  published  in  Part  I  Section
 ]  of  the  Gazette  of  India  Extra-
 ordinary  dated  the  ]2th  July,  3958
 and  applications  from  Actual  Users
 will  be  entertained  by  the  Chief
 Controller  of  Imports  and  Exports.

 Employment  Bureau  at  Delhi
 University

 (  Shri  Ram  Krishan:
 9928.  =  Shri  9.  ८  Sharma:

 au  Shri  Tangamant:

 Wii!  the  Minister  of  Labour  and
 Employment  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No.  029  on  the  28th  March,  १958  and
 state  at  what  stage  is  the  scheme  for
 starting  an  empluyment  bureau  at
 Delhi  University?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  The  draft  Scheme
 for  the  setting  up  of  an  Employment
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 Bureau  at  the  Dethi  University  has
 been  sent  to  Delhi  Administration  and
 their  proposals  are  awaited.

 Export  of  Pharmaceuticals

 °929.  Shri  द  ्,  Nayar:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  present  position  regarding
 the  export  of  pharmaceuticals;  and

 (b)  the  measures  taken,  if  any,  for
 the  promotion  of  such  exports?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  Indian  pharmaceutical
 goods  are  at  present  being  exported
 to  Pakistan,  Nepal  and  countries  in
 South  East  Asia  and  West  Asia  Ex-
 ports  of  medicinal  and  pharmaceutical
 products  for  the  year  957  amounted
 to  Rs.  ],0i,24,33!  and  that  for  January-
 June  1958,  to  Rs  41,12,000.  With  the
 export  measures  now  being  taken  it
 is  hoped  it  would  be  possible  to  im-
 prove  considerably  on  these  figures

 (b)  A  statement  showing  the  meas-
 ures  taken  for  export  promotion  of
 these  goods  3५  Jaid  on  the  Table  of
 the  Lok  Sabha.  [See  Appendix  IV,
 annexure  No  19)

 Soap  Industry
 *930  Shri  D  C  Sharma:  Wil!  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state’

 (a)  the  amount  of  foreign  invest-
 ment  in  India  in  the  soap  industry;

 (b)  the  extent  of  |  Indian  capita}
 invested  in  the  industry  at  present;
 and

 (९)  the  steps  taken  or  proposed  to
 be  taken  to  increase  the  Indian  Capital
 investments  in  the  above  industry”

 The  Minister  of  Industry  (Shri
 Manubhbai  Shah):  (a)  Rs.  5,68,80,350

 (b)  Precise  information  is  not  avail-
 able.

 (c)  The  Soap  Industry  is  concentrat-
 ed  in  the  private  sector.  The  foreign
 owned  or  controlled  firms  are  advised
 to  associate  Indian  capital  as  oppor-
 tunities  arisa
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 Hindustan  Antibiotics  (Private)  Ltd.

 °93i.  Shri  T.  B.  Vittal  Rae:  Will
 the  Minister  of  Commerce  and  In-
 dustry  be  pleased  to  state:

 (a)  whether  the  Hindustan  Anti-
 biotics  (Private)  Ltd.  has  any  pro-
 gramme  for  the  manufacture  of
 Tetracyclin;  and

 (b)  if  80,  who  are  the  foreign
 collaborators  for  this  project?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  The  possibility
 of  manufacturing  the  tetracyclin
 group  of  antibiotics  is  being  explored
 by  Messrs.  Hindustan  Antibiotics
 (Private)  Ltd  No  definite  programme
 has  yet  been  chalked  out.

 (b)  No  decision  has  been  taken  on
 the  question  of  foreign  collaboration.

 विस्य  पित  व्यकतयों  के  लिय  बतेयथ,  कम्प

 +६  ३२  क
 विरति  मिथ  :

 “|  श्र  बाजपेय  :

 क्या  पमर्दाए  सथा  अह्य्सख्यक-५:“यें
 मंत्री  यह  बताने  की  कृपा  करै  कि  :

 (क)  बिहार  के  बेतिया  कंग्प  में  पूर्वी
 पाकिस्तान  के  कितने  विस्थापित  व्यक्ति
 श्र्ब  तक  भेज  गये  है  ;

 (स्व)  क्‍या  सरकार  ले  बेतिया  कैस्त
 के  विस्थयापित  लोगो  के  पुनर्वास  के  लिये
 कोई  घोजना  बनाई  है  ;

 (ग)  यदि हा,  तो  उस  का  स्वस्प  क्या

 है  ;  शौर

 (घ)  इस  कंम्प  के  विस्थापित  व्यक्षिययो
 को  बसाने  में  ब  सक  क्या  प्रगसि  हुई  है  ?

 पुनर्सि  तथा  अह  (संख्यक-7:र्थ  मत्री

 (श्र:  भेहर  कम्द  कान्ता :  (क)  ६७४४
 शरण।र्थी  परिवार  |
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 (@)  से  (बच).  ३४८६  कादतकार  भौर
 ३३७  गैर-काइसकार  परिवारों  के  पुनर्वास
 की  योजनाझों  को  मंजूरी  दी  जा  चुकी  है  t
 शरणादियों  को  जमीन  पर  बसान,  फिशरीज
 भौर  व्यापार  के  कर्ज  भ्रादि  देन  की  दूसरी
 योजनायें  भी  जिचाराधीन  हैं  ।  इन  में  से
 २३००  परिवारों  को  जमीन  पर  बसाया
 जा  चुका  है  |

 Distribution  of  Raw  Films

 esas
 Sardar  Iqbal  Singh:

 हु  Shri  Ram  Krishan:

 Will  the  Minister  of  Commerce  and
 Jadustry  be  pleased  to  state:

 (a)  whether  the  new  film  producers
 find  it  difficult  to  get  raw  films  for
 the  purpose  of  film  production;

 (७)  if  so,  the  reasons  therefor;

 fc)  whether  a  new  procedure  has
 heen  evolved  by  the  Central  and  Re-
 gional  Advisory  Committees  with  re-
 gard  to  the  allotment  of  raw  films;

 (d)  if  so,  the  nature  thereof;  and

 (e)  the  details  of  restrictions  am-
 posed  on  the  length  of  films  and
 prints?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  to  (e).  A  statement
 is  laid  on  the  Table  of  the  Lok  Sabha.
 {See  Appendix  IV,  annexure  No.  20).

 Statistical  Quality  Control!

 °934  Shri  Damani:  Will  the  Min-
 ister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  the  Statistical  Quality
 Control  Section  under  the  Indian
 Standard  Institution  is  imparting
 training  courses  to  the  representatives
 of  various  industries  so  as  to  make
 the  technique  popular;

 (४७)  how  far  the  technique  has  been
 put  into  use  in  various  industries;

 (c)  whether  concerns  are
 a@  Statistical  Quality  Contro!
 themselves:  and

 running
 Unit*
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 (d)  if  so,  the  details  thereof?

 The  Minister  of  Commerce
 Kanungo):  (a)  No,  Sir.

 (b)  In  industries  such  as  textile,
 light  engineering,  electronics,  chemi-
 cas,  metallurg:cal  etc.,  some  applica-
 tion  of  Statistical  Quality  Control
 methods  is  being  made.

 (Shri

 fc)  and  (da).  Yes,  Sir;  some  of  the
 concerns,  like  Philips  Electrical  Co.
 (india)  Ltd,  Tata  Iron  and  Steel  Co.
 Ltd,  Jay  Engineering  Works  Ltd.,
 some  member  mills  of  Ahmedabad
 Textile  Industry’s  Research  Associat-
 ion  have  statistical  departments  for
 studying  their  day  to  day  quality  pro-
 blems  arising  in  their  production
 plante.

 बलूत  में  ॥7त्ीय  वा रतज्य  दूत.वस  के
 निकट  बम  {-  स्फोट

 नह्२४५  ह (ल  रखुर.ब  सह  :  क्या  प्रधान
 मंत्र  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  २१  जुलाई
 को  वरूत  में  भारतीय  वाणिज्य  दूत  से!  निवास
 स्थान  से  लगभग  १०  गज  की  दूरी  पर  एक
 प्लास्टिक  बम  रा  विस्फोट  हुआ  था  :  झौर

 (ले)  यदि  हा.  तो  घटता  का  वास्तविक
 विवरण  क्‍या  है  *

 वेददिक-क  थे  सत्र,  के  सना-साचद
 (६  दस  झती  खा)  (के)  झौर  (स्तर).
 २१  जलाई,  १६५८  को  बरत  स्थित  भारतीय
 कं।सल  ने  सकान  से  क  रीद  दस  गज  के  फासले  पर
 एक  बम  फटा  था  t  धमाके  से  कोसल  का
 मकान  हिल  जाने  के  झलावा  कोई  खास  नुक्सान
 नहीं  हुआ

 Provident  Fund  Dues

 986.  Shri  S.  M.  Banerjee:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  workers  have  to  face  diffi-
 culty  in  getting  provident  fund  dues
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 immediately  after  discharge  or  retire-
 ment  because  of  6  months  restriction;
 and

 (b)  if  so,  steps  taken  by  Gavern-
 ment  in  the  matter?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  No;  there  have

 ‘been  no  representations  from  the  large
 bulk  of  workers  in  this  respect

 (b)  Does  not  arise

 Central  Tractor  Organisation  in  Assam

 *937  Shri  Hem  Barua:  W43ll  the
 Minister  of  Rehabilitation  and  Min-
 erity  Affairs  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 operation  of  Central  Tractor  Organiz-
 ation  in  Ram  Knmshna  Nagar  in  the
 district  of  Cachai,  Assam,  to  rehabi-
 litate  displaced  families  covering  four

 ‘colonies  failed,

 (b)  if  so  whether  Government  have
 tried  to  evaluate  the  causes  of  this
 failure  of  the  CTO,  and

 {c)  if  the  answer  to  part  (bi  i  in
 the  affirmative,  the  causes  for  this
 failure’

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  Yes

 (by  and  (c)  The  State  Goveinment
 are  being  asked  to  institute  an  en
 quiry  in  the  matter

 Arrest  of  Indians  at  Hasnabad

 *938  Shrimati  Renu  Chakravartty
 Will  the  Prime  Minister  be  pleased
 to  state

 (a)  whether  the  Indian  nationals
 arrested  from  river  Ichhamat:  near
 Hingalgan}  PS  Hasnabad,  24  Par-
 ganas  on  the  East  Pakistan  border
 five  months  ago  have  since  been
 released,

 (b)  what  efforts  the  High  Com-
 mission,  Dacca  have  made  on  their
 behalf,  and

 (८)  how  the  matter  stands  at  pre-
 sent?
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 The  Parliamentary
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  No,  Sir.

 (b)  and  (c)  The  question  of  re-
 lease  of  these  Indian  nationals  is
 under  active  negotiations  with  the
 Government  of  Pakistan  It  is  under-
 stood  that  at  the  meeting  on  Secre-
 taries  level  at  Karachi,  which  began
 on  30th  August,  an  exchange  of  border
 prisoners  has  been  agreed  to

 भारत-पा  क्षिस्लान  पलिस  प्रथिकारियों  क
 बेठक

 ह क. अ  अं,  सरत्‌  वाण्डे  क्या  प्रपान
 मंत्र,  यह  बताने  की  कृपा  करेगे

 (क)  क्‍या  यह  सच  है  कि  भभी  हाल
 ही  में  प्रमृतसर  में  पाकिस्तान  भौर  भारत
 की  सीमा  के  पुलिस  प्रधिकारियो  की  एक
 बैठक  सीमाओं  पर  होने  वाली  गड़बड़ियों
 को  रोकने  |  लिये  हुई  थी

 (4)  यदि  हा  ता  उस  बैठक  में  क्‍या
 पसले  कसे  गये  पौर

 (7)  क्‍या  उसकी  एक  प्रति  सभा-पटल
 पर  स्स्वी  जायगी

 aafrewd  सत्र  के  सभा-सखिव

 (  भ्रो  स।दल  अली  स्वा)  (क)  से  (ग)
 सीमा  की  समस्याझ्रो  पर  विचार  करने  के
 लिय  पुलिस  प्रप्िका  रिया  की  मीटिगें  समय-
 समय  पर  होती  रहती  है  -  भारत  सरकार
 का  यह  पता  नहीं  है  कि  अमृतसर  की  जिस
 मीटिंग  का  जिकऋ  प्रदन  में  किया  गया  है,  यह
 किसी  खास  महत्य  की  थी  ।  बहरहाल
 प्‌्जाब  सरकार  से  इस  सबंध  में  धावदयग

 सूचना  मांगी  गई  है  ।

 Expert  of  Sheep  and  Geats

 °94l  Shri  Abdul  Salam:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state.

 (a)  whether  it  is  a  fact  that  =  the
 export  of  live  sheep  and  goats  on  a



 46637  Written  Answers

 large  scale  through  Tuticorin  Port
 and  Point  Calimere  to  Ceylon  has
 been  permitted;

 (b)  whether  such  export  has  caused
 an  abnormal  increase  in  mutton
 prices  in  the  Southerh  Districts  of
 Madras  State;

 (९)  whether  any  representations
 have  been  made  from  that  area  for
 banning  their  export;  and

 (d)  if  so,  what  action  Government
 propose  to  take  in  this  connection’

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  Export  of  sheep  and
 goats  is  allowed  to  Ceylon  within  a
 regular  quota  through  the  ports  of
 Tuticorin  and  Adirampatnam  No
 exports  have  been  allowed  from  Point
 Calimere.

 (b)  Gevernment  have  no  informat-
 ion.

 (c)  No,  Sir.

 (di  Does  not  arise

 Imports  of  Motors  and  Spare  Parts

 .  Jf  Shri  Ram  Krishan:
 oe.  |  Sardar  Iqbal  Singh:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  fay  a  state-
 ment  showing:

 (a)  the  number  of  licences  issued
 during  ‘1957-58  for  the  import  of
 motors  and  spare  parts  and  the
 quantity  Imported  against  those
 licences;

 tb)  the  names  of  countries  from
 which  the  imports  were  made  and  tne
 amount  of  foreign  exchange  spent
 thereon;  and

 (९)  the  positon  of  their
 this  year?

 import

 The  Minister  of  Commerce  (Shri
 Kanengo):  (a)  786  licences  were  issu-
 ed  during  ‘1957-58  for  the  import  of
 electric  motors  and  parts  The  quan-
 tity  imported  against  these  licences
 is  not  available.
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 (b)  A  statement  showing  the
 country-wise  value  of  imports  of
 electric  motors  during  1957-58  is  laid
 on  the  Table  of  the  Lok  Sabha.  [See
 Appendix  IV,  annexure  No.  21}.

 (c)  The  value  of  import  licences
 issued  during  the  April-September,
 3958  (upto  9th  July,  3958)  for  elec-
 tric  motors  and  spare  parts  35  appro-
 ximately  Rs.  3  lakhs.

 Production  of  Refractories

 *943.  Shri  ा,  P.  Nayar:  Will  =  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  what  steps,  if  any,  have  been
 taken  to  ensure  adequate  indigenous
 production  of  refractories  to  meet
 the  requirements  of  the  new  steel
 plants  as  they  also  come  inte:  pro-
 duction;  and

 (bo)  what  is  the  present  installed
 capacity  for  the  manufacture  of  re-
 fractories?

 The  Minister  of  Industry  (Shri
 Manubhal  Shah):  (a)  Several
 schemes  involving  expansion  of  exist-
 ing  factories  as  well  as  setting  up  of
 new  factomes  have  been  heensed
 under  the  Industries  (Development
 and  Regulation)  Act,  1951.  Additional
 capacity  of  9,66,410  tons  per  annum
 has  been  approvcd  in  this  connection,
 in  addition  to  the  existing  capacity
 of  498,240  tons.  In  order  to  quicken
 the  implementation  of  these  schemes
 Government  have  also  set  up  a  Panel
 for  Refractories

 (by  4,98,240  tons  of  various  types

 Settlement  of  Partition  Issues

 f  Shri  0  C  Sharma: °944,
 v  Sardar  Iqbal  Singh:

 Will  the  Prime  Minister  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  1137  on  the  2st  March,
 958  and  state  the  further  progress
 made  with  regard  to  the  settlement
 of  issues  arising  out  of  partition  and
 which  have  remained  pending  for
 long?
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 The  Pariiamentary  Secretary  te  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  There  has  been  no
 further  progress  in  the  settlement  of
 the  outstanding  issues  as  the  Finance
 Mnanisters  of  the  two  Countries  have
 not  yet  been  able  to  meet.

 Plastic  Resins  and  Intermediates

 *945.  Shri  T.  B.  Vittal  Rao:  Will  the
 Minister  of  Commerce  and  Indastry
 be  pleased  to  state:

 (a)  the  latest  position  of  the  indi-
 genous  manufacture  of  plastic  resins
 and  intermediates;  and

 (b)  what  is  the  estimated  consum-
 ption  of  these  in  Indian  Industries  in
 1957-58?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b)  A
 statement  is  placed  on  the  Table  of
 the  Lok  Sabha  [See  Appendix  IV,
 annexure  No.  23].

 Manufacturc  of  Small  Vessels

 °946.  Sardar  sqbal  Singh:  wil  the
 Minister  of  Coanmerce  and  Industry
 be  pleased  to  state  the  steps  being
 taken  for  prootion  of  Industry  for
 the  manufacture  of  Small  Vessels  in
 the  country?

 The  Ministcr  of  Industry  (Shri
 Manubhai  Shah):  A  statement  is  laid
 on  the  Table  of  the  Lok  Sabha.  [See
 Appendix  IV,  annexure  No.  23].

 Compensation  for  Displaced  Persons

 1461.  S  Shri  5.  M.
 Banerjee:

 |  Sardar  Iqbal  Singh:

 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 state:

 (a)  the  number  of  claimant  dis-
 Placed  persons  from  West  Pakistan
 who  have  not  yet  been  given  any
 compensation;  and

 (b)  the  steps  taken  in  this  regard?
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 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  °59  lakhs  out  of  a  total
 of  4.64  lakhs.

 (b)  The  Regional  Settlement  Com-
 missioners  have  been  directed  to  ex-
 pedite  the  finalisation  of  the  remain-
 ing  cases.  The  progress  made  is  care-
 fully  watched  every  month.  Steps
 are  taken  to  eliminate  all  bottlenecks
 which  might  hinder  progress.

 Export  of  Salt
 1462.  Shri  Damani:  Will  the  Minis-

 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  quantum  of  export  of  salt
 from  India  during  1955-56,  1956-57  and
 1957-58  =  (country-wise)  and  the
 amount  of  foreign  exchange  earned  as
 a  result  thereof;  and

 (b)  which  State  in  Indta  has  got
 the  largest  share  in  the  export  of  salt
 during  the  above  period?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  The  information  required  is  given
 in  the  statement  laid  on  the  Table  of
 the  Lok  Sabha  (See  Appendix  IV,
 annexure  No.  24].

 tb)  Bombay.

 Displaced  Persons  in  Tripura
 3463  Shri  Dasaratha  Deb:  Will  the

 Minister  of  Rehabilitation  and
 Minority  Affairs  be  pleased  to  state:

 (a)  the  total  number  uf  displace?
 persons  in  Tripura  who  have  applied
 to  he  recognised  as  refugees  after
 submitting  affidavit;

 (b)  whether  many  of  these  petitions
 are  awaiting  consideration;

 (c)  if  so,  what  are  the  reasons  for
 this  delay;  and

 (d)  the  steps  taken  to
 them  of?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  16,691.

 *(b)  No.
 (ce)  and  (d).  Do  not  arise.

 dispose
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 Technical  Institutes

 14664,  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Labour  and  Employment  be
 Pleased  to  state:

 (a)  the  number  of  technical  —  in-
 stitutions  opened  during  the  first  two
 cyears  of  the  Second  Five  Year  Plan;

 (b)  the  number  of  technicians  —re-
 quired  for  the  various  projects;  and

 (c)  the  arrangements  made  for  the
 grant  of  diplomas  to  the  students  of
 such  institutions?

 The  Deputy  Minister  of  Labour
 (Sbri  Abid  Ali):  (a)  Sanctions  were
 issued  for  the  establishment  of  54
 new  Industrial  Training  Institutes/
 Centres,  out  of  which  32  started  func-
 tioning.

 (b)  The  exact  number  8  not  known
 The  requirement  estimated  by  the
 ‘Technical  Training  Committee
 appointed  by  the  Government  of  India
 in  the  Ministry  of  Commerce  and  In-
 -dustry  is,  however,  6.35  lakhs.

 (९)  The  certificates  to  the  success-
 tu)  candidates  are  issued  in  the  name
 of  the  National  Council  under  the
 signatures  of  the  Secretanes  of  the
 National  Counci)  for  Traming  —  in
 Vocations!  Trades  and  the  State
 Councils  for  Traming  in  Vocational
 ‘Trades

 Employees’  State  Insurance  Seheme

 1465.  Shri  Pangarkar:  W:))  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  the  names  of  the  places  where
 the  Employees’  State  Insurance
 Scheme  has  been  introduced  in  Bom-
 bay  State:  and

 (b)  the  amount  contributed  by  the
 workers  and  employers  separately  re-
 gion-wise  in  Bombay  since  the  Em-
 ployees'  State  Insurance  Scheme  came
 into  operation?

 The  Deputy  Minister  of  Labour
 {Shri  Abid  All):  (a)  Greater  Bombay,
 Wagpur,  Akola  and  Hinganghat.  °
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 (b)  The  Corporation  had  originally
 grouped  various  States  into  Regions
 for  administrative  convenience  and
 Bombay  Region  at  the  outset  consist-
 ed  of  the  States  of  Bombay,  Madhya
 Pradesh,  Saurashtra,  Madhya  Bharat
 and  Bhopal.  The  States  of  Madhya
 Pradesh,  Madhya  Bharat  and  Bhopal
 were  subsequently  transferred  to
 other  Regions.  The  accounts  were
 maintained  for  the  Region  as  a  whole
 and  not  on  a  State-wise  basis.  The
 amounts  of  employers’  and  employees’
 contributions  for  the  composite  Bom-
 bay  Region  from  the  beginning  to
 June,  2957  are  given  below:—

 Employer's  contribution  Rs,  4,£2,32,762

 Fmployeea’  contribution  Ra,  4,02, 88,122

 After  the  reorganisation  of  States,
 Bombay  Region  comprises  Bombay
 State  only,  and  separate  accounts  for
 the  Bombay  State  are  being  maintain-
 ed  from  July,  ‘1957.  The  amounts  of
 employers’  and  employees’  contribut-
 ions  for  the  period  from  July,  3957  to
 3lst  March,  958  are  given  below:—

 Employers’  contribution  Rs,  89,58,779,

 Emplovees’  contribution  Rs.  1422,R2, 012,

 Handlooms  in  Bombay

 1466.  Shri  Pangarkar’  3  W.!!  the
 Minister  of  Commerce  and  Indastry
 be  pleased  to  state:

 (a)  the  number  of  Handlooms  work-
 ing  in  Bombay  State  at  present:

 f(b)  the  progress  made  to  bring
 these  looms  under  the  cooperative
 sector;  and

 (९)  how  many  handlooms  are  under
 the  cooperative  fold  in  Bombay  State
 al  present®

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  The  total  number  of  handlooms
 in  the  State,  as  on  2lst  August,  958
 is  242,000.  The  exact  number  of
 looms  working  is  not  known.
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 (b)  and  (c).  The  number  of  looms
 in  the  cooperative  fold  increased  from
 59,506  in  3953  to  1,39,000  on  23st
 August,  1958.

 Development  of  Sericulture  in
 Bombay

 1467,  Shri  Pangarkar:  Wu)  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  amount  gven  to  Bombay
 Government  for  the  developm:-nt  of
 sericulture  during  the  years  ‘1957-58
 and  ‘1958-59,  and

 (b)  the  amount  asked  for  during
 the  same  period”

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  None  in  ‘1957-58  The  allocation
 of  Central  assistance  for  1958-59  8
 Rs  50,000/-  No  amount  has  been
 sanctioned  so  far

 (b)  The  information  Is  given
 below  :—

 Financial  Year  Amounr  asked  for
 1957-58.  Nu

 1958-59  Ks  68,000

 Handicratr  Schemes

 Sericulture  Schemes

 Handloom  Schemes

 Khadi  Schemes

 Schemes  for  Ambar  and  Sales  Depots

 Village  Industries  Schemes
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 Small  Scale  and  Cottage  Industries  in
 Andhra  Pradesh

 1468.  Shri  M.  झ  Krishaa  Rao:  Will
 the  Minister  of  Commerce  and  Ia-
 dustry  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No  079
 on  the  l0th  March,  958  and  state:

 (a)  whether  any  schemes  for  the
 development  of  small  scale  and  cot-
 tage  industries  in  Andhra  Pradesh
 during  the  year  1958-59  have  since
 been  sanctioned;  and

 (0)  if  so,  the  amount  proposed  to  be
 spent  thereon?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  Yes,  Sir

 (b)  Schemes  for  which  either  sanc-
 trons  have  been  issued  or  for  which
 technical  approval  has  been  conveyed
 to  the  State  Government  §  and  the
 amounts  involved  are  as  under.—

 Grant  [  oan  जत  al

 Rs  Rs  RO

 2  20,300,  2  20,360

 84  566  ३०  ००७  17g, 566,
 40  Corres  bTICh  ritvas  C60

 5449603  T2,g8,4575  I8,38  कछ

 1,06,007  24  (००  I,WO  ८८7
 है  84  ९82  3०  00,325  1KBg  907

 In  addition  there  35  one  scheme  for
 the  development  of  coir  industry  and
 a  few  for  khadi  and  village  industries
 which  are  under  scrutiny.

 In  respect  of  sma!)  scale  industnes
 for  the  year  ‘1958-59,  an  amount  of
 Rs  7,50,000,  as  grants  and  Rs  22,50,000

 as  loans  has  been  allocated  to  the
 Government  of  Andhra  Pradesh.
 Under  the  new  procedure,  orders  in
 regard  to  which  were  issued  on  l3th
 May,  ‘1958,  the  entire  allotment  wil!  be
 placed  at  the  disposal  of  the  State
 Government  in  nine  equal  instalments
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 and  the  actual  sanctions  will  be
 issued  by  the  State  Government  itself.

 After  the  l2th  May,  ‘1958,  this  pro-
 cedure  holds  good  not  only  for  coir
 and  small  scale  industries  but  also
 for  handicrafts,  sericulture  and  hand-
 loom  industries  schemes.  Only  in  the
 case  of  khadi  and  village  industries,
 the  Khadi  &  Village  Industries  Com-
 mission  will  continue  to  sanction  funds
 directly  to  the  State  Governments,
 State  Statutory  Khadi  and  Village
 Industries  Boards,  registered  Institu-
 tions  and  Co-operative  Societies,  etc.

 Training  in  Handicrafts  in  Rajasthan
 1489,  Shri  Onkar  Lai:  W:l)  the  Mi-

 nister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  Government  have
 approved  any  schemes  for  training  in
 handicrafts  in  Rajasthan:

 (b)  if  so,  the  details  thereof,  and

 (९)  the  places  where  they  will  be
 implemented”

 The  Minister  of  Cammerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  Yes,  Sir

 (b)  and  (०)  A  statement  is  laid  on
 the  Table  of  the  Lok  Sabha  [See
 Appendix  IV,  annexure  No  25  $

 Khadi  Production  in  Rajasthan

 1470.  Shri  Onkar  Lai:  9  W2!)  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  quantity  of
 Khad:  produced  in  Rajasthan  from  Ist
 January  to  3ist  July,  1958?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Sahadur  Shastri):
 Production  statistics  from  all  Khadi
 and  Ambar  Charkha  Centres  in  Rajas-
 than  for  the  period  ist  January  to
 3lst  July,  ‘1958,  have  not  yet  been
 received.  However,  according  to  re-
 ports  received  so  far,  production  of
 Khadi  including  Ambar  Khadi,  trom
 ist  January  to  3ist  July,  1958,  was
 30.87  lakhs  ह...  yds.

 4  SEPTEMBER  958  Written  Answers  4670

 Weavers’  Cooperative  Societits  in
 Rajasthan

 1471.  Shri  Onkar  Lal:  Will  =  the
 Minister  of  Commerce  and  industry
 be  pleased  to  state:

 (a)  the  number  of  Weavers’  Co-
 operative  Societies  in  Rajasthan;  and

 (b)  the  number  of  looms  registered
 under  Weavers’  Cooperative  Societies-
 in  Rajasthan  (district-wise)?

 The  Minister  of  Commerce  and  In-
 dgustry  (Shri  Lai  Bahadur  Shastri):
 (a)  The  number  of  weavers’  co-opera-
 tive  societies  in  Rajasthan  as  on  3ist
 March,  ‘1958,  was  747.

 (bo)  A  statement,  showing  the  num-
 ber  of  jooms  registered  in  the  State
 (district-wise)  as  at  the  end  of  April,
 ‘1958,  is  laid  on  the  Table  of  the  Lok
 Sabha  {See  Appendix  IV,  annexure
 No  26].  It  is  not  known  how  many
 of  these  are  in  the  cooperative  sector

 Handloom  in  Rajasthan

 ‘1472,  Shri  Onkar  Lal:  will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  what  is  the  present  stock  of  un-
 sold  handloom  goods  in  private  sector
 and  in  the  cooperative  sector  m
 Rajasthan;  and

 ‘by  whether  any  financial  aid  =  is
 proposed  to  be  given  tu  those  looms
 which  are  outside  the  cooperative  fold?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  La!  Bahadur  Shastri):
 (a)  As  regards  the  cooperative  fold
 the  State  Government  has  reported
 that  unsold  stocks  were  29,683  yards
 valued  at  Rs  29,430/-  as  at  the  end  of
 May,  ‘1958,  in  respect  of  approximately
 455  Cooperatives  in  the  State  Infor-
 mation  relating  to  stocks  outside  the
 cooperative  fold  is  not  available.

 (b}  No,  Sir.

 Registered  Companies  in  Rajasthas
 1473,  Shri  OQnkar  Lal:  Will  the

 Minister  of  Commerce  and  Indastry
 be  pleased  to  state  the  names  of
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 the  registered  companies  in  Rajasthan
 {District-wise)  ?

 The  Minister  of  Commerce  and  In-
 @ustry  (Shri  Lal  Bahadar  Shastri):
 The  time  and  labour  involved  in  pre-
 ‘paring  a  district-wise  list  of  the
 names  of  more  than  550  companies
 registered  in  Rajasthan  will  not  be
 commensurate  with  the  results  to  be
 obtained.  However,  a  statement
 showing  numerical  distribution  of
 companies  in  each  district  is  laid  on
 the  Table  of  the  Lok  Sabha  [See
 Appendix  IV,  annexure  No  27.]

 Khadi  and  Village  Industries  Board,
 Rajasthan

 1474,  Shri  Onkar  Lal:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  amount  allotted
 during  1958-59  by  the  Central  Govern-
 ment  for  the  Khadi  and  Village  In-
 dustries  Board  of  Rajasthan”

 The  Minister  of  Commerce  and  In-
 ‘dustry  (Shri  La!  Bahadur  Shastri):
 The  Khad:  and  Village  Industries  Com
 ‘mission  has  tentatively  allotted  out  of
 the  funds  placed  at  its  disposal  by  the
 Central  Government,  Rs  22,34,400/
 as  grant  and  Rs  29,86,670/-  as  loan  to
 the  Rajasthan  State  Khad:  and  Village
 Industries  Board  for  the  development
 of  Khad:  (including  Ambar  Khadi)
 and  other  village  industne~

 Employment  Exchanges

 1475.  Shri  Jadhav:  W4!]  the  Minis-
 ter  of  Labour  and  Employment  be
 pleased  to  state

 (a)  the  total  number  of  persons
 who  got  employment  through  the
 different  Employment  Exchanges  n
 the  State  of  Bombay  durmg  the  year
 1957-58;  and

 (9)  the  number  of  applications
 pending  with  the  different  Employ-
 ment  Exchanges  in  the  above  State  at
 present?

 The  Depnty  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  26,924

 (b)  ,57,45l  as  on  3181.  July,  958
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 Central  Schemes  in  Punjab

 ie.  Shri  Ram  Krishan:
 Sardar  Iqbal  Singh:

 Will  the  Minister  of  Planning  be
 pleased  to  state:

 (a)  the  total  amount  spent  by  the
 Centre  on  the  ‘schemes  sponsored  and
 executed  by  the  Central  Government
 in  the  State  of  Punjab  during  the  first
 two  years  of  the  Second  Five  Year
 Plan;  and

 (b)  the  total  amount  to  be  spent
 during  the  current  financial  year?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  (a)  and  (bd).
 Information  regarding  the  amount
 provided  by  the  Central  Government
 for  Centrally  sponsored  schemes  in
 the  Punjab  in  the  first  two  years  of
 the  Second  Plan  7४  being  collected  and
 will  be  made  available  in  due  course
 As  regards  purely  Central  schemes  it
 ts  not  generally  possible  to  allocate
 expenditure  by  States  and  territories

 Small  Scate  Industries  Board

 Shri  Ram  Krishan:
 1477,  <  Shri  Bibhuti  Mishra;

 {  Sardar  Iqbal  Singh:
 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  state:

 (a)  the  nature  of  resolutions  passed
 and  recommendations  made  by  the  Al!
 India  Small  Scale  Industries  Board  at
 it,  eleventh  meeting  held  at  Mussorie
 during  the  second  week  of  May,  958
 and

 {b)  the  action  taken  by  Government
 to  implement  them?’

 The  Minister  of  Commerce  and  In
 dustry  (Shri  Lal  Bahadur  Shastri)-
 (a)  and  (b>  A  statement  is  laid)  ००
 the  Table  of  the  Lok  Sabha.  [Ser
 Appendix  IV.  annexure  No.  28.)

 Survey  of  Unemployment
 ‘1678,  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Planning  be  piensed  to
 refer  to  the  reply  given  to  Starred
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 Question  No.  3349  on  the  ist  March,
 1988  and  state  the  further  progress
 made  so  far  with  regard  to  the  survey
 of  unemployment  carried  out  under
 the  auspices  of  the  Research  Program-
 mes  Committee?

 The  Deputy  Minister  of  Pianning
 (Shri  N.  Mishra):  ©The  report  on
 unemployment  in  Assam  has  been  ap-
 proved  for  publication  by  the  Re-
 search  Programmes  Committee,  which
 will  pay  the  full  cost  of  printing  the
 report.  As  regards  the  report  on  un-
 employment  in  Travancore-Cochin,  the
 Research  Programmes  Committee  re-
 ceived  on  27th  March,  958  a  revised
 version  of  the  report  from  the  Kerala
 University.  This  was  considered  by
 the  Research  Programmes  Committee
 and  it  came  to  the  decision  that  the
 author  may  be  allowed  to  publish  the
 report,  if  he  so  wishes,  but  no  con-
 tribution  towards  the  cost  of  printing
 it  should  be  made  by  the  Research
 Programmes  Committee.

 As  regards  Socio-Economic  Surveys
 of  Cities  the  report  on  Baroda  was
 published  in  April  1958,  the  reports
 on  Hubli  and  Jamshedpur  are  in
 press,  reports  on  Agra,  Bombay,
 Calcutta,  Cuttack,  Delhi  and  Jaipur
 are  being  drafted  and  the  reports  on
 other  cities  are  being  finalised.

 Free  Trade  Port  at  Kandis

 1479.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  there  is  a  proposal  for
 the  establishment  of  a  free  trade  area
 at  Kandla  port;  and

 (९)  if  so,  how  it  will  differ  from
 the  free  ports  like  Singapore  or  Hong
 Kong?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  Yes,  Sar.  A  scheme  prepared  by
 the  Development  Commissioner,
 Kandla  for  the  setting  up  of  a  free
 trade  zone  in  that  port  has  been  re-
 ceived  and  is  under  scrutiny  and  con-
 sideration;

 363  LSD.—3
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 (9)  Free  ports,  such  as  Hong  Kong
 and  Singapore,  are  ports  into  which
 foreign  merchandise  can  be  freely
 imported  and  also  moved  into  inland
 destinations  for  sale  etc.  to  consumers
 without  payment  of  customs  duty.  On
 the  other  hand,  free  trade  zones  or
 areas  are  spaces  specially  segregated
 by  customs  cordons  in  sea-ports  and
 air-ports,  Foreign  merchandise  can  be
 freely  imported  into  these  segregated
 areas  for  purposes  of  re-export  to
 foreign  destinations  with  or  withaut
 processmg  and/or  manufacture.
 Such  goods  cannot,  however,  be  taken
 out  of  the  customs  cordons  without
 payment  of  customs  duties  and  other
 charges  imposed  by  the  Government
 of  the  country  concerned.

 Radio-activity

 1480,
 Shri  D.  C.  Sharma:

 )  Sardar  Igbal  Singh:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  the  highest  level  of  radio-acti-
 vity  reported  upto  the  end  of  August,
 958  in  the  country;  and

 (b)  whether  it  constitutes  any
 danger  to  public  health?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nehru):  (a)  and  (b).  It  was  pointed
 out  in  reply  to  Starred  Question  No.
 2435  by  Shri  H.  C.  Mathur  on  April
 3,  958  that  the  highest  level  of  radio-
 activity  was  observed  in  Delhi  in
 April  ‘1957.  This  was  i8.7  micromicro
 curies  per  cubic  meter  of  air  and  was
 below  the  maximum  _  permissible
 limit.  There  bas  been  no  change  in
 the  position,  since  then.

 Documentary  film  on  Shri  Rabindra-
 nath  Tagore

 Shri  BD.  0.  Sharma:
 MB.

 +  Shei  Vajpayee:

 Will  the  Minister  of  Information  and
 Broadcasting  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
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 No.  430  on  the  3rd  April,  958  and
 state  the  further  progress  made  with
 regard  to  the  production  of  a  docu-
 mentary  film  on  the  life  and  teachings
 of  Shri  Rabindranath  Tagore?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  It  has  been
 decided  to  entrust  the  production  of
 the  film  on  Shri  Rabindranath  Tagore
 to  Shri  Satyajit  Roy.  The  film  is
 scheduled  to  be  completed  before  the
 Tagore  Centenary  in  96l.

 Dandakaranya  Scheme

 Shri  D.  C.  Sharma:
 Sardar  Iqbal  Singh:

 1482.  Shri  Ram  Krishan:
 |  Shri  R.  C.  Majhi:

 Shri  Barman:

 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  764  on  the  22nd  April,
 958  and  state  the  progress  made  so
 far  with  regard  to  the  reclamation
 work  of  Dandakaranya?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  Dandakaranya  as  a_  whole
 is  not  being  reclaimed;  only  selected
 parts  of  it  are  to  be  reclaimed.

 Reclamation  operations  are  in  pro-
 gress  in  the  Pharasgaon  area.  The
 first  village  has  been  constructed  and
 about  200  acres  reclaimed  so  far.

 State  Trading  Corporation  of  India
 (Private)  Ltd.

 1483.  Shri  Abdul  Salam:  Will  the
 Minister  of  Commerce  and  _  Industry
 be  pleased  to  state:
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 (a)  whether  it  is  a  fact  that  the
 State  Trading  Corporation  of  India
 (Private)  Ltd.,  has  recently  purchas-
 ed  a  quantity  of  60,000  tons  of  nitro-
 genous  fertilisers  from  West  Ger-
 many;

 (b)  whether  the  purchase  has  been
 made  on  a  barter  basis;

 (c)  whether  the  entire  quantity  is
 to  be  brought  in  Indian  vessels;  and

 (d)  if  so,  whether  the  freight  rates
 agreed  to  are  competitive  and  advan-
 tageous  to  the  country?

 ‘The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  Yes,  Sir.

 (b)  No,  Sir.

 (c)  and  (d).  Yes,  Sir.

 Employment  Exchanges

 Jf  Shri  Bibhuti  Mishra:

 Al  Shri  Sadhu  Ram:
 Will  the  Minister  of  Labour  and  Em-

 ployment  be  pleased  to  state:

 ‘1484,

 (a)  the  total  number  of  literate  and
 illiterate  unemployed  persons  regis-
 tered  with  the  Employment  Exchanges
 in  the  various  States  during  the  year
 1957-58  and  1958-59  so  far;

 (b)  the  number  of  persons  provided
 with  employment  during  the  above
 period;  and

 (c)  whether  Government  have  de-
 vised  any  schemes  for’  expediting
 placement  of  these  unemployed  per-
 sons  registered  with  the  Employment
 Exchanges?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  and  (b).  The  in-
 formation  is  as  under:

 Matriculates  and  above  Others

 Item
 1957-58  A958  1957-58  958

 (April-  (April-
 June)  June)

 i  3  4  5

 Registrations  55535575  I,65,I87  I3,I3,6I0  3,67,236
 Placements  67,276  ३7.6  1,36,13  1  i  41956
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 (c)  The  schemes  under  the  2nd  Five
 Year  Plan  are  devised  to  expedite
 placement  of  the  unemployed.

 Health  Insurance  Corporation

 1485.  Shri  Damani:  Will  the  Minis-
 ter  of  Labour  and  Employment  be
 pleased  to  state:

 (a)  the  amount  collected  for  health
 insurance  under  the  Employees’  State
 Insurance  Corporation  during  the  year
 1957-58;

 (b)  how  much  has  been  spent  dur-
 ing  the  same  period;  and

 (c)  what  is  the  accumulated
 balance  of  this  fund  and  how  it  is  in-
 tended  to  be  spent?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  Rs.  6,67,11,495.

 (b)  Rs.  4,37,99,697.
 (c)  Rs.  13,90,91,575,  (upto  the  end

 of  1957-58).

 The  surplus  funds  will  be  utilised
 for  the  construction  of  hospitals,  an-
 nexes  to  existing  hospitals,  and  dis-.
 pensaries  for  insured  persons.

 Aid  to  States

 1486.  Shri  Anirudh  Sinha:  Will  the
 Minister  of  Planning  be  pleased  to
 state:

 (a)  the  amount  of  Central  assistance
 to  the  States  for  implementing  the
 Second  Five  Year  Plan  during  the
 year  1957-58  State-wise;  and

 ,  (b)  the  machinery  if  any,  which
 the  Central  Government  has  estab-
 lished  to  contro]  the  utilisation  of  this
 assistance?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  (a)  A  stafement
 is  laid  on  the  Table  of  the  Lok  Sabha.
 {See  Appendix  IV,  annexure  No.  29.]

 (0)  The  Government  of  India  do
 not  control  the  utilisation  of  the  as-
 sistance  as  the  expenditure  is  incurred
 by  the  State  Governments.  But
 where  Central  assistance  has  been
 given  for  specific  schemes,  they  satisfy
 themselves  by  obtaining  periodical  re-
 ports  of  the  actual  expenditure  from
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 the  State  Governments  that  the
 amount  of  Central  assistance  has  been
 utilised  on  the  purpose  for  which  it
 was  intended.

 Refugee  Colonies  of  Belonia

 1487.  Shri  Bangshi  Thakur:  Will
 the  Minister  of  Rehabilitation  and  Mi-
 nority  Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  about
 50  families  of  refugee  fishermen  are
 living  in  the  refugee  colonies  of  Be-
 lonia,  Tripura;

 (b)  if  so,  their  sources  of  income  at
 present;  and

 (c)  whether  Government  has  formu-
 lated  any  scheme  for  development  of
 fishery  for  the  rehabilitation  of  these
 displaced  persons?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  Yes.

 (b)  Their  main  occupation  at  pre-
 sent  is  cultivation  for  which  2  acres
 of  land  has  been  allotted  to  each
 family.  In  addition  they  are  engaged
 in»development  works;  catching  fish
 from  rivers,  tanks  and  ponds  and  dry
 fish  business.

 (c)  No  specific  scheme  has  yet  been
 formulated.  Two  areas  measuring
 4]°36  acres  in  all  have  been  selected
 for  development  of  fishery  and  are
 being  surveyed  by  the  Tripura  Reha-
 bilitation  Department  for  the  purpose
 of  working  out  a  detailed  scheme.

 Betel-leaf  Plantation

 1488.  Shri  Bangshi  Thakur:  Will
 the  Minister  of  Rehabilitation  and  Mi-
 nority  Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Tripura  Administration  submitted  a
 scheme  regarding  Betel-leaf  cultiva-
 tion  in  Belonia  refugee  colonies  with
 a  view  to  properly  rehabilitate  dis-
 placed  families;  and

 (b)  if  so,  the  action  taken  thereon?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  and  (b).  In  December,
 1956,  Rehabilitation  Department  of
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 the  Tripura  Administration  submitted
 a  scheme  to  the  Ministry  of  Rehabili-
 tation  for  betel-leaf  cultivation  in
 several  rehabilitation  colonies  includ-
 ing  Belonia,  As  however  it  was  found
 that  the  schemes  did  not  lead  to  the
 economic  rehabilitation  of  the  fami-
 lies  concerned  they  were  not  sanc-
 tioned.

 Migrants  frem  West  Pakistan

 1489.  Sardar  Iqbal  Singh:  Will  the
 Prime  Minister  be  pleased  to  state
 the  number  of  migrants  from  West
 Pakistan  during  958  so  far?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nehru):  92,719  migrants  entered  India
 during  the  period  from  Ist  January
 to  3ist  July,  1958,

 Arrears  of  Rent  for  Government
 Buildings  in  Delhi

 1490.  Sardar  Iqbal  Singh:  Will  the
 Minster  of  Works,  Housing  aad  Sup-
 ply  be  pleased  to  state:

 (a)  total  arrears  of  rent  for  Gov-
 ernment  buildings  in  Delh:  separately
 under:

 (32  the  Government  departments
 (department-wise)  ,

 (a)  institutions,  and
 (iui)  with  private  individuals,  and

 (b)  the  steps  taken  to  realise  these
 arrears?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  C.  Reddy):  (a)  (i)
 Rs.  +3,03,451.  A  statement  showing  the
 break-up  department-wise,  as  laid  on
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 the  Table  of  the  Lok  Sabha.  {See
 Appendix  IV,  annexure  No.  BO).

 (ii)  Re.  1,00,000.
 (iil)  Rs,  4,138,368,

 (b)  The  amount  due  from  Govern-
 ment  Departments  will  be  realised
 through  book  adjustments.  Where
 acceptance  of  debits  has  been  unduly
 delayed,  the  matter  is  being  actively
 pursued  with  the  Departments  con-
 cerned.  The  amount  due  from  private
 institutions  and  individuals  will  be
 realised  either  through  their  sureties
 or  by  recourse  to  certificate  proceed-
 ings  and  recovery  as  arrears  of  land
 revenue  under  the  provisions  of  the
 Public  Premises  (Eviction  of  Un-
 authorised  Occupants)  Bill,  958  now
 pending  enactment  by  Parliament.

 Bharat  Sevak  Samaj

 १५9१  Shri  Daljit  Singh:
 .  Shri  Onkar  Lal:

 Will  the  Munister  of  Planning  be
 pleased  to  state:

 (a)  the  total  amount  of  financial
 assistance  given  to  the  Bharat  Sevak
 Sama)  of  all  States  during  ‘1958-59,
 and

 (b)  whether  the  Government  of
 India  have  rece:ved  reports  from  the
 States  of  the  work  done  by  the  Sama)
 during  957-58°

 The  Deputy  Minister  of  Planning
 (Shri  8.  N.  Mishra):  (a)  During  the
 year  958-59,  the  Planning  Commission
 have  so  far  given.  grants-in-aid  to
 Bharat  Sevak  Samaj,  Delhi  Pradesh,
 only  as  follows:

 Nature  of  Scheme
 Amount  sanchoned

 hw  Pilot  Project  for  enlisting  and  =  mob:hsing  Public  Cooperation  for
 social  and  economuc  welfare  work  in  slum  areas  of  Delhi.  ¥,§00

 2.  Pilot  Project  for  enlisting  Public  Cooperation  for  national  reconstruction

 programme
 by  starting  oO  Yourh  Plan  Clubs  in  the  Urban  Areas  of

 |

 Toray
 825

 323325

 *This  figure  does  not  include  migrants  into  Punjab  during  July,  1968
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 (b)  As  Bharat  Sevak  Samaj  is  not
 functioning  under  the  control  of  Gov-
 ernment,  the  question  of  receiving  re-
 ports  from  the  States  of  the  work  done
 ‘by  the  Gene}  uring  the  year  ‘1987-38
 does  not  arise.  The  Planning  Commis-
 sion,  however,  called  for  Progress  Re-
 ports  from  the  Samaj  on  the  working
 of  those  schemes  for  which  grants
 were  sanctioned  by  them  during  1967-
 68  and  such  reports  were  received.

 Foreign  Delegations

 Shri  Daljit  Singh:
 ed  {  carder  Iqbal  Singh:

 Will  the  Prime  Minister  be  pleased
 to  atate:

 (a)  the  number  of  foreign  official
 delegations  that  visited  India  during
 3987-58;

 (b)  the  object  of  visits  of  those
 delegations;

 (c)  the  names  of  foreign  countries
 to  which  those  delegations  belong;  and

 (d)  the  expenditure  incurred  on
 each  of  them?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawahbarial
 Nehra):  (a)  Fifty  four,  according  to
 information  available  so  far.

 (b)  to  (d).  Such  information  as  is
 already  available  is  contained  in  the
 statement  placed  om  the  Table  of  the
 Lok  Sabha.  [See  Appendix  IV,  an
 nexure  No  31)

 Registration  of  Hand)

 iss.  Shri  Jaganatba  Rao:  Wil)  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  the  registration  of
 handiooms  has  been  completed
 throughout  India;  and

 (b)  if  so,  the  total  number  of  hand-
 looms  registered  s0  far  and  their
 number  in  Orissa  State  particularly?

 The  Minister  ef  Commerce  and  In-
 dustep  (Shri  Lal  Bahadur  Shastri)
 (a)  No,  ‘Sir,
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 (b)  The  total  number  of  handlooms
 registered  as  on  6th  August,  958  is
 24,23,828.  This  includes  108,553.  looms
 booked  for  registration  in  Orissa
 State.  oe

 mare  पदाशिकारो  का  पाकिस्तान  से
 थापस  बलाया  ज  भा

 थी  रचूनाथ सिह सिह  :

 ever
 थ्री  स०  qo  ane:

 }  सरवार  इकबाल  सिह  :

 (  श्री  ae  अचो  सिह  :

 क्या  प्रधाःस  संत;  यह  बताने  की  कृपा
 करेग  कि

 (क)  क्‍या  यह  सच  है  कि  पाकिस्तान
 सरकार  ने  ढाका  स्थित  भारतीय  उप-उच्चा-

 युक्त  के  प्रथम  सचिव  श्री  ए०  के०  सेन  को
 वापस  बुलाने  के  लिये  कहा  है  ;  और

 (ख)  यदि  हां,  तो  इस  का  क्या  कारण

 है?

 प्रधान  मंत्री  तथा  बंदतिक  कार्य  मंत्रो

 भो  थ हरलाल  मेहक)  (क)  जी

 ह्हां।

 (@)  पाकिस्तान  ने  यह  आरोप  लगाया
 कि  श्री  ए०  के०  सेन  ने  उनके  भंदरूनी  मामलों
 में  हस्तक्षेप  किया  था  ।  हमने  पाकिस्तान
 को  बताया  कि  यह  बात  सच  नही  है,  लेकिन
 झाम  राजनयिक  व्यवहार  के  अनुसार  श्री
 ए०  के०  सेन  को  वापस  बुला  लेने  के  भलावा

 हमारे  पास  कोई  और  चारा  नही  था  t

 Export  of  Oilseeds,  Tea  and  Jute

 1485.  Shri  Hem  Barua:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  steps  taken  to
 step  up  the  export  of  oilseeds,  tea
 and  jute  during  the  years  1986,  3987
 and  3958  so  far?
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 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Babadur  Shastri):
 A  statement  is  laid  on  the  Table  of
 the  Lok  Sabha.  [See  Appendix  IV,
 annexure  No.  32.)

 Tea  Production

 1496.  Shri  Hem  Barua:  Wil!  the  Min-
 ister  of  Commerce  and  Industry  be
 pleased  to  state  the  steps  taken  to
 improve  the  yield  per  acre  of  tea
 during  1956,  957  and  958  so  far?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 Nearly  80,000  tons  of  fertilizers  were
 made  available  to  the  tea  industry
 during  each  of  the  last  two  years  and
 efforts  are  being  made  to  effect  a
 similar  supply  in  the  current  year.
 Distribution  of  better  type  of  seeds,
 and  insecticides  has  also  been  arrang-
 ed.

 Cement  Quota  to  Orissa  State
 1497,  Shri  Panigrahi:  Will  the  Mi-

 nister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  what  is  the  quota  of  cement
 allotted  to  Orissa  for  the  year  1958-59;
 and

 (b)  the  quantity  of  cement  lifted  so
 far  by  Orissa?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lai  Bahadur  Shastri):
 (a)  and  (b).  A  quantity  of  89,700  tons
 of  cement  was  allotted  to  Orissa  for
 the  period  Ist  April,  958  to  30th
 September,  ‘1958,  but  allotment  for  the
 period  Ist  October  958  to  3lst  March,
 959  is  not  yet  due.  Against  the
 above  allotment,  a  quantity  of  51,448
 tons  was  lifted  upto  the  end  of  July,
 1958.

 Naga  Hostiles  in  Manipur
 1498.  Shri  Raghunath  Singh:  Will

 the  Prime  Minister  be  pleased  to  state
 whether  it  is  a  fact  that  six  armed
 Naga  hostiles  attacked  and  looted  four
 civilian  trucks  laden  with  goods  at  a
 place  between  Kohima  and  Mao  on
 the  26th  July,  19587,

 The  Prime  Minister  and  Minister  of
 Externat  Affairs  (Shri  Jawaharlal
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 Nehru):  The  reports  indicate  that:  a
 few  hostile  Nagas  attacked  and  looted
 three  civilten  and  one  Government
 vehicles  near  Khoijuma  (Naga  Hills)
 on  the  26th  July,  1958,  The  losses
 sustained  were  Rs.  473  approximately.

 Unauthorise@  otcupants  of  Govern-
 ment  Quarters

 1499,  Shri  Arjan  Singh  Bhadauria:
 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state  whe-
 ther  any  directives  were  issued  to
 Delhi  State  in  856  to  provide  alter-
 native  accommodation  to  the  unautho-
 rised  occupants  of  Government  quar-
 ters?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  है,  C.  Reddy):  It  was
 decided  in  March,  949  that  alternative
 accommodation  may  be  provided  be-
 fore  eviction  to  such  displaced  per-
 sons  as  entered  into  unauthorized
 occupation  of  Government  accommo-
 dation  before  the  llth  December,  1948,
 The  work  of  providing  afternafive
 accommodation  to  such  displaced  per-
 sons  was  dealt  with  by  the  Estate
 Office  until  the  Ist  September,  954
 when  it  was  transferred  to  the  Hous-
 ing  and  Rent  Officer  of  the  Delhi
 State  Government.  No  directive  as
 such  was  issued.

 Import  Licensing  Policy

 1500.  Shri  Panigrahi;  Will  the
 Minister  of  Commerce  anf  Industry
 be  pleased  to  state:

 (a)  whether  the  amount  of  Foreign
 Exchange  required  to  meet  the  re-
 quirements  of  imports  during  the  six
 months  beginning  from  ist  October,
 3958  has  been  finally  ascertained;  and

 (b)  if  so,  the  extent  thereof?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):

 (a,  Not  yet,  Sir

 (bhi  Does  not  arise.
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 Cotton  Spinning  Mil  in  Punjab

 ‘sel.  Shri  Daljit  Singh:  Wil)  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  there  is  a  proposal  to
 set  up  a  cotton  spinning  mill  in
 Punjab;

 (b)  if  so,  the  location  thereof;

 (९)  whether  there  is  a  proposal  to
 set  up  a  co-operative  cotton  spinning
 mill  too;  and

 (d)  if  so,  the  details  thereof?

 The  Minister  of  Commerce  and
 Industry  (Shri  LaJ  Bahadur  Shastri):
 (a)  and  (b).  A  statement  (statement
 No.  2)  showing  cotton  spinning  mills
 in  Punjab  which  have  been  licensed
 or  approved  for  the  grant  of  a  licence
 under  the  Industries  (Development
 and  Regulation)  Act,  95l,  is  laid  on
 the  Table  of  the  Lok  Sabha.  [See
 Appendix  IV,  annexure  No.  33.)

 (c)  and  (d).  A  statement  (state-
 ment  No.  2)  showing  cooperative
 cotton  spinning  mills  approved  for  the
 grant  of  a  licence  under  the  Industries
 (Development  and  Regulation)  Act,
 395i,  is  laid  on  the  Table  of  the  Lok
 Sabha.  [See  Appendix  IV,  annexure
 No.  33.)

 Tea  Exporta  to  U.S.A.

 1582.  Shri  Daljit  Singh;  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  1694  on  the
 i6th  April,  958  and  state  the  quantity
 and  value  of  tea  exported  to  the
 U.S.A.  in  the  last  five  years  (year-
 wise)?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 A  statement  is  laid  on  the  Table  of
 the  Lok  Sabha.  [See  Appendix  IV,
 annexure  No.  34.)
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 Second  Five  Year  Plan  for  Andhra
 Pradesh

 1503.  Shri  Rami  Reddy:  Will  the
 Minister  of  Planning  be  pleased  to
 state:

 (a)  the  total  amount  proposed  to  be
 spent  in  Andhra  Pradesh  on  the  major
 industries  in  private  sector  during  the
 Second  Plan  period;  and

 (b)  how  does  it  compare  with  the
 amounts  proposed  to  be  spent  in  other
 States?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  (a)  and  (b).
 The  Planning  Commission  has  not
 worked  out  the  State-wise  break-up
 of  the  estimated  investment  Likely  to
 be  made  in  major  industries  in  the
 private  sector  during  the  Second
 Plan  period  Such  estimates  are
 hardly  possible  because  the  intentions
 of  private  entrepreneurs  so  far  abead
 as  five  years  can  only  be  very  imper-
 fectly  known.  Even  to  the  extent
 that  they  can  be  gauged  from  the  ap-
 plications  for  licences  under  the  In-
 dustries  (Development  and  Regula-
 tion)  Act,  estimates  based  on  them  are
 unreliable  because  complete  and  cor-
 rect  information  is  often  not  furnished
 regarding  the  investment  Likely  to  be
 made  and  in  a  number  of  cases  tue
 projects  for  one  reason  or  another  are
 not  proceeded  with.

 Pligrims  to  Pakistan

 15s.  Sardar  Iqbal  Singh:  Will  the
 Prime  Minister  be  pleased  to  state:

 (8)  the  number  of  pilgrims  from
 India  who  attended  the  religious  fairs
 in  Pakistan  during  the  current  year
 so  far:  and

 (b)  the  facilities  provided  for  the
 Indian  pilgrims  by  the  Government
 of  Pakistan?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  and  (b).  The  informa-
 tion  is  being  collected  and  will  be
 placed  on  the  Table  of  the  House,  as
 soon  as  it  is  available.
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 International  Cemmission  for
 Supervision  and  Control  in  Viet  Nam

 1805.  Sardar  Iqbal  Singh:  Will  the
 Prime  Minister  be  pleased  to  state
 the  expenditure  so  far  incurred  by
 India  on  the  International  Commis-
 sion  foy  Supervision  and  Contro}  in
 Viet  Nam?

 Tho  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharis!
 Nehru):  The  total  expenditure  incur-
 red  by  India  on  the  International
 Commission  for  Supervision  and  Con-
 trol  in  Viet-Nam,  since  its  inception
 upto  May,  ‘1968,  is  Rs.  61,80,248'83

 Out  of  this  amount  Rs.  39,65,437°62
 igs  recoverable  from  the  Geneva
 Powers,  being  the  expenditure  incur-
 red  by  India  on  their  behalf.

 The  above  figure  is  subject  to  fur-
 ther  modifications  when  figures  of
 debits  from  certain  Defence  Authori-
 ties  are  available.

 Middie  Income  Group  Housing
 Scheme

 1506,  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Works,  Housing  and  Sup-
 Ply  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  839  on
 the  25th  April,  958  and  state  the
 further  progress  made  in  formulating
 Middle  Income  Group  Housing
 Scheme?

 The  Deputy  Minister  of  Works,
 Hoasing  and  Supply  (Shri  Anil
 K,  Chanda):  The  State  Governments
 are  being  consulted  in  the  matter.
 The  views  of  some  of  them  have  been
 received.  The  matter  will  be  process-
 ea  further  as  soon  as  the  remaining
 States  send  in  their  comments.

 Central  Board  of  Trustees  of
 Employees’  Provident  Fund

 1507.  Sardar  Iqbal  Singh:  Wil)  the
 Minister  of  Labour  and  Employment
 be  pieased  to  refer  to  the  reply  given
 to  Starred  Question  No.  377  on  the
 22nd  November,  857  and  state:

 (a)  whether  any  other  meeting  of
 the  Central  Board  of  Trustees  of  the

 4  BEPTEMBER  4  Written  Anawers  aa

 Employees’  Provident  Fund  has  since
 been  held;

 (b)  if  so,  the  subjects  discussed  at
 that  meeting;  and

 (९)  the  decisions  or  Trecommenda-
 tions  made  by  the  Board?

 The  Depaty  Minister  of  Labour
 (Shri  Abid  All);  (a)  Yes.

 (b)  and  (c).  A  copy  each  of  the
 Agenda  of  the  meeting  of  the  Board
 held  on  the  24th  March,  1958,  and
 ef  the  decisions/recommendations
 made,  is  laig  on  the  Table  of  the  Lok
 Sabha.  [See  Appendix  IV,  annexure
 No  38.)

 Heavy  Water  at  Sindri
 808  Sardar  Iqbal  Singh:  Wil)  the

 Prime  Minister  be  pleased  to  state
 the  result  of  studies  being  made  with
 regard  to  the  production  of  Heavy
 Water  at  Sindri’

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawahsrial
 Nehru):  The  problem  is  _  still  under
 examination  and  it  Will  take  some
 time  before  a  fina;  decision  in  the
 matter  is  arrived  at

 Import  of  Fruits  from  Afghanistan
 508  Sardar  Iqbal  Singh:  Will  the

 Munister  of  Commerce  and  Industry
 be  pleased  to  state  the  quantity  and
 value  of  dry  fruits  imported  from
 Afghanistan  during  1957-58?

 The  Minister  of  Commerce  and  In-
 dusiry  (Shri  Lal  Bahadur  Shastri):
 17,123  tons  of  dry  fruits  valued  at
 Rs  +3,34,28,000  were  imported  from
 Afghanistan  during  957  and  ‘5,821
 tons  valued  at  Rs.  ‘1,28,50,000  during
 January—Apnil,  ‘1958.

 Banned  Films

 ‘1510.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Information  and  Bread-
 casting  be  pleased  to  state:

 (a)  the  number  of  films  which  bave
 been  refused  certificates  by  the  Board
 of  Film  Censor  during  958  so  far;
 and
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 (a)  names  of  auch  Alma?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keekar):  The  fol-
 owing  films  were  refused  certificate
 of  public  exhibition  by  the  Central
 Board  of  Film  Censors  from  1-4-1958
 to  22-8-1958:

 8.  No.  Name  of  the  film

 Indian  Films

 l.  Golden  Gang  (Hindi)
 2  Jasoos  (Hindi)
 मै.  Bole  Taisa  Na

 (Revised)  (Marathi)
 Speed  Queen  (Hindi)
 Shararat  (Hindi)
 Seavera  (Hindi)
 The  Millions  Wait  (English)

 Chale

 3

 Ae

 Foreign  Films

 8.  The  Naked  Street  and
 Trailer

 9.  Short  Cut  to  Hel}  and
 Trailer

 10.  ‘The  Black  Scorpion  and
 Trailer

 il.  Giant  Claw  and  Trailer

 12,  U.N.O.  Report  on  Hungary
 i3.  The  Boss  and  Treiler
 4  Jet  Pilot
 15,  Bad  Lands  of  Montana

 18.  Summer  Love  ang  Trailer

 17  The  Deerslayer  and  Trailer
 18.  Peyton  Place  and  Trailer
 19.  This  is  Russia  and  Trailer

 20.  The  Monster  that  Challenged
 the  World  and  Trailer

 ai.  The  Quiet  American  and
 Trailer

 22.  Desire  under  the  Elms  and
 Trailer

 23.  The  Green  Eyed  Blonde  and
 Trailer

 mM.  The  Sleeping  Tiger  and,
 Traber
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 S.  No.  Name  of  the  film
 Flesh  and  the  Spur  and

 Trailer
 Rififl
 Scarface  (Revised)
 Gunslinger  and  Trailer
 Invasion  of  the  Saucer  Man

 and  Trailer
 30.  The  Law  and  the  Jake  Wade
 3i  Baby  Face  Nelson  and

 Trailer
 32.  The  Restless  Breed
 33.  Touch  of  Evil  and  Trailer

 ्

 जि

 34.  Island  of  Lost  Souls  and
 Trailer

 35  The  Left  Handed  Gun  and
 Trailer

 36.  Girls  on  the  Loose  and
 Trailer.

 Films  which  were  originally  refus-
 ed  Certificate,  but  have  been  sub-
 sequently  certified  for  public  exhibi-
 tion  after  necessary  excisions  were
 carried  out  by  the  applicants  from
 1-1-1958  to  (22-8-1958  ‘are  giver
 below:—

 S.  No,  Name  of  the  film
 Bhala  Admi  (Hindi)
 42  o'Clock  (Hindi)
 Mujrim  (Hindi)
 Teesri  Gali  (Hindi)
 Taqdeer  (Hindi)
 Mousi  (Hindi)
 Police  (Hindi)
 Bhola  Shrkar  (Hindi)
 Hath  Kadi  (Hindi)
 30  o’Clock  (Hindi)
 Gauri  Shankar  (Hindi)
 In  Dreamland  (Hindi)  (short

 film)
 33.  Test  Reel  ‘There  is  a  Time

 to  Love’.

 छ
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 Faridabad  Development  Corporation

 254i.  Sardar  Iqbal  Singh:  हि ८11 क  the
 Minister  of  Rehabilitation  and  Mime-
 rity  Affairs  be  pleased  to  refer  to  the
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 reply  given  to  Unstarreg  Question
 No.  197  on  the  23rd  July,  957  and
 state:

 (a)  whether  a  Trading  Corporation
 under  Faridabad  Development  Cor-
 poration  Act  has  since  been  set  up:
 and

 (b)  if  so,  the  number  of  members
 in  the  Corporation  and  their  names?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  and  (b).  After  the
 Faridabad  Development  Corporation
 Act  was  passed  certain  fresh  deve-
 lopments  have  taken  place  at  Farida-
 bad.  The  construction  of  the  town-
 ship  is  almost  complete,  and  with  the
 efforts  made  by  the  Government  over
 a}l  these  years  the  economy  of  the
 township  has  improved.  A  stage  has
 arrived  when  the  various  activities  of
 the  Board  could  be  entrusted  to  the
 norma)  agencies  of  the  Government.
 Basic  and  Post  Basic  Schools  have.
 therefore,  been  transferred  to  the
 Punjab  Government  and  the  Power
 House  at  Faridabad  is  expected  to  be
 hended  over  to  the  State  Government
 shortly.  Decision  has  also  been  taken
 to  transfer  the  Badshah  Khan  Hospi-
 tal  at  Faridabad  to  the  State  Gov-
 ernment.  The  Punjab  Government
 has  further  been  requested  to  set  up
 a  notified  area  Committee  at  Farida-
 bad  to  look  after  the  municipal
 functions  which  have  hitherto  been
 the  responsibility  of  the  Board.

 In  view  of  the  developments  men-
 tioned  above,  the  idea  of  setting  up  of
 a  Corporation  at  Faridabad  has  been
 put  off  and  negotiations  have  been
 started  with  the  Punjab  Government
 for  its  taking  over  the  administration
 of  the  remaining  functions  of  the
 Board.

 Jolundur  Information  Centre

 ‘1512.  Sardar  Iqbal  Singh;  Wil!  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state  the  total!
 expenditure  that  the  Central  Gov-
 ernment  have  imecurred  =  over  the
 Jullundur  Information  Centre  so  far?
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 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  The  ex-
 penditure  incurred  on  the  Information
 Centre  at  Jullundur,  which  was
 opened  on  20th  July,  1958  ig  given
 below:—

 955-56—Rs,  ‘12,969.00
 956-57—Rs.  ‘11,745.00
 957-58~-Rs.  ‘17,949.23
 1958-59  (upto

 Rs,  ‘§,939,07.
 $1-7-1968)

 Closure  of  Textile  Millis

 1514,  Shri  Daljit  Singh:  Wil)  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  names  of  the
 textile  mills  closed  upto  the  3ist
 July,  )988?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 A  statement  is  laid  on  the  Table  of
 the  Lok  Sabha.  [See  Appendix  IV,
 annexure  No.  36.]

 Local  Development  Works
 ‘A815.  Shri  Daijit  Singh:  Will  the

 Minister  of  Planning  be  pleased  to
 state:

 (a)  the  nature  of  the  schemes  for-
 mulated  for  local  development  works
 in  Punjab,  district-wise,  during  958
 so  far;  and

 fb)  the  tota)  estimated  expenditure
 of  the  schemes?

 The  Minister  of  Planning  (Shri
 Nanda):  (a)  and  (b).  The  information
 asked  for  is  being  collected  and  will
 be  placed  on  the  Table  of  the  House
 in  due  course.

 Machinery  for  Nangal  Fertilizers  and
 Chemicals  (Private)  Ltd

 ‘1516.  Shri  Daljit  Slugh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  total  amount  sanctioned  for
 the  purchase  of  machinery  for  the
 Nangal  Fertilizer  and  Chemicals  (Pri-
 vate:  Lid:  and
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 <b)  the  names  of  suppliers  and  their
 agents  in  India  and  the  value  of
 machinery  to  be  supplied  by  each  of
 the  firms?

 The  Minister  of  Commerce  and  In-
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 (a)  The  Government  of  India  have  so
 far  approved  four  major  proposals  of
 the  Nanga!  Fertilizers  and  Chemicals
 Private  Ltd.  for  the  purchase  ot
 machinery  for  the  Fertilizer-heavy
 water  project  The  total  cost  involved

 dustry  (Shri  Lal  Bahadur  Shastri):  is  Rs.  495.6  lakhs.

 @)  Equipment  to  be  Names  of  suppliers  Agents  in  India  Contract
 supplied  price

 cRs.  in  lakhs.

 Electrolyser  Plant.
 Mus  '

 Oronziwo  De  Nora,  None.  363-70,
 taly.

 Fertizer  group  of  plants.  M/S.  Saint  Gobain,  Paris  None  Rs  849.49

 Electrical  Equipment  Mis,  English  =  Electric  M’s,  Enghish  blectric  223°79
 Company,  U.K  Company,  Bombay,

 Accessories  and  auxiarics  M/s.  Oronzie  De  Nora.  None.  58  48
 for  electrolysis  plant.  Italy.

 Tora  7495  “16

 Border  Dispute  unsealing  of  the  East  Pakistan-

 cUSt me  Shri  Ram  Krishan;  Wil!  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  the  meeting  between
 India  and  Pakistan  at  official  level  at
 Akhaura  was  held  in  August,  4958  to
 discuss  the  sealing  off,  by  the  East
 Pakistan  authorities,  the  route  from
 Assam  to  the  Indian  Union  Territory
 of  Tripura;  and

 (b)  if  so,  the  nature  of  decisions
 arrived  at?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharta;
 Nearu):  (a)  and  (b).  A  meeting  of
 representatives  of  the  Government  of
 Bast  Pakistan  and  the  Tripura  Ad-
 ministration  was  held  at  Akhaura  on
 the  l7th  August,  ‘1988,  to  discuss  the
 incident  at  Lakshmipur.  While  no
 progress  was  made  regarding  the
 above  incident,  Pakistan  authorities
 announced  the  unsealing  of  the  East
 Pakistan-Tripura  border  at  the  meet-
 ing.

 The  Assam-Tripura  route,  ria  East  |
 Pakistan  has  been  opened  with  the

 Tripura  border,

 Border  Incidents

 ‘1518,  Shri  Vajpayee:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  the  number  of  incidents  which
 have  occurred  on  the  Indo-Kast
 Pakistan  border  in  the  last  three
 months  in  which  Indian  nationals
 have  been  obstructed  from  harvest-
 ing  paddy,

 (b)  the  details  of  these  incidents;
 and

 (c)  the  steps  taken  by  India  in  this
 regard?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawahariai
 Nehru):  (a)  Besides  general  distur-
 hance  to  farmers  as  8  result  of
 Pakistan:  tiring,  there  were  only  two
 specific  indents

 (bd)  On  the  1107  July  and  again  on
 the  20th  July.  1958,  Pakistan:  forces
 attempted  to  prevent  Indian  cultiva-
 tors  from  harvesting  their  paddy  in
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 village  Utiteka  near  Latu  on  the
 Ansam-East  Pakistan  border.

 (c)  Indian  forces  gave  necessary
 Pratection,  to  the  Indian  cultivators,
 who  were  able  to  reap  their  paddy
 crops,  without  further  interference  by
 Pakistani  forces.

 Low  Income  Group  Housing  Scheme
 im  Himachal]  Pradesh

 45I9.  Shri  Daljit  Singh:  Will  the
 Minister  of  Works,  Housing  ang  Sup-
 Ply  be  pleased  to  state:

 (a)  the  number  of  persons  in
 Himachal  Pradesh  who  have  receiv-
 ed  housing  loan  under  the  Low  In-
 come  Group  Housing  Scheme  in  ‘1957-
 58  and  1958-59  so  far  district-wise;
 aud

 (b)  the  number  among.  them
 belonging  to  Scheduled  Castes?

 The  Deputy  Minister  of  Works,
 Housing  and  Suppty  (Shri  Anil  K.
 Chanda):  (a)  and  (b).  A  statement
 Eiving  the  required  information  is  laid
 on  the  Table  of  the  Lok  Sabha.  [See
 Appendix  IV,  annexure  No.  37.]

 State  Plan  of  Punjab
 ‘1526.  Shri  Daljit  Singh:  Will  the

 Minister  of  Planning  be  pleased  to
 state  whether  the  Government  of
 Punjab  have  submitted  their  estamates
 of  financial  resources  for  the  remain-
 ing  years  of  the  Second  Five  Year
 Pian?

 The  Deputy  Minister  of  Pianning
 (Shri  8.  N.  Mishra):  Yes;  the  esti-
 Moates  are  under  examunation  in  the
 Planning  Commussion.

 Kanpur  Textile  Mills

 Shri  हु.  N.  Pandey:  Will  the
 Minster  of  Commerce  and  Industry
 be  pleased  to  state;

 (a)  what  is  the  present  position  of
 accumulation  of  stock  of  cloth  with
 Kanpur  Textile  Mills;  and

 (b)  how  far  it  is  responsible  m
 creating  unemployment  rroblem  in
 Kanpur?
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 The  Minister  of  Osmwmeres  and  किन
 dustry  (Shri  Lal  Bakadar  Shastri):
 (a)  Unsolg@  stocks  of  cloth  with
 Kanpur  Textile  Mills  stood  at  about

 8878  bales  on  I6th  ‘Peogast,  है: .....

 (b)  Nearly  3,800  workers  were
 rendered  idle  owing  to  the  accumula-
 tion  of  cloth  stocks  in  Kanpur.  An-
 other  3670  workers  of  Messrs
 Cawnpore  Cotton  Mills  have  been
 displaced  due  to  its  closure.

 Productivity  Council  for  Punjab
 ‘1522.  Shri  Ajit  Singh  Sarhadl:  Will

 the  Minister  of  Commerce  and  Indme-
 try  be  pleased  to  state:

 (a)  whether  it  is  proposed  to  con-
 stitute  a  Regional  Productivity  Coun-
 cil  in  Punjab;  and

 (b)  if  so,  when?

 The  Minister  of  Commerce  ह.
 Industry  (Shri  Lal  Bahadur  Shasiri):
 (a)  and  (b).  As  a  matter  of  general
 policy,  the  constitution  of  Local
 Productivity  Councils/Regiona,  Pro-
 ductivity  Councils  in  important  in-
 dustmal  areas  in  the  country  us  en-
 couraged  The  assistance  of  the
 Government  of  the  Punjab  as  well  as
 thet  of  the  other  State  Governments
 has  been  sought  in  thig  connechon.
 The  Government  of  India  is  not
 aware  whether  any  proposals  to  set
 up  a  Local/Regional  Productivity
 Council  has  been  initiated  in  the
 Punjab.

 Cotton  Spinning  Mills

 1523.  Shri  Ajit  Singh  Sarhadi:  Will
 the  Minister  of  Commerce  and  In-
 dustry  be  pleased  to  state:

 (a)  the  tota]  number  of  applications
 for  hcences  for  cotton  spinning  mills
 received  from  the  Punjab  State  dur-
 ing  the  last  two  years;

 (७)  the  licences  granted  and  tie
 names  of  the  lcencees;

 (c)  whether  there  was  any  co
 operative  concern  amongst  applicants;
 and
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 ६0)  if  so,  whether  it  has  been  given
 a  licence?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  Since  ‘1-1-1086,  8  applications
 were  received  for  the  establishment
 of  new  cotton  spinning  milis  in
 Punfab.

 (b)  A  statement  is  laid  on  the  Table
 of  the  Lok  Sabha.  [See  Appendix
 IV,  annexure  No.  38.]

 (ce)  and  (d).  Three  applications
 were  received  for  licences  for  co-
 operative  spinning  mills.  All  the
 three  applicants  were  offered  allot-
 ment  of  spindles.  One  of  them  was
 not  able  to  avail  itself  of  the  offer
 which  accordingly  was  withdrawn.
 Licences  to  the  other  two  have  not
 yet  been  issued  ‘as  they  have  not
 produced  the  requisite  Clearance
 Certificates  about  import  of  textile
 machinery.

 Jeajeebboy  Committee

 ‘1524.  Shri  Anthony  Pillai:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state

 (a)  whether  Jeejeebhoy  Committee
 has  submitted  its  final  report  rationa-
 lizing  8  piece-rate  scheme  for
 Calcutta;  and

 (9)  if  so,  whether  Government  will
 lay  a  copy  of  it  on  the  Table”

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  Yes.

 (b)  The  report  is  under  examina-
 tion,  and  copies  thereof  will  be  sup~
 plied  to  the  Parliament  Library  in
 due  course.

 International  Passports

 ‘1525.  Shri  Arjan  Singh  Bhadauria:
 Will  the  Prime  Minister  be  pleased  to
 state:

 (a)  the  number  of  applications  re-
 celved  from  Indian  nationals  for  the

 4  SEPTEMBER  i058  Written  Anewers  4698

 issue  of  international  passports  in
 1956,  3957  and  958  upto  Ist  August,
 1958;

 (b)  the  number  of  passports  issued
 in  each  period  referred  to  in  part  (a)
 above  and  the  number  of  applications
 still  pending  disposal;

 (c)  the  names  of  the  countries  for
 which  the  passports  were  denied  and
 the  number  of  persong  who  were

 denied
 the  passports  for  each  country,

 an

 (d)  the  number  of  foreign  nationals,
 country-wise,  who  were  refused  visas
 for  entry  into  India?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  to  (d).  The  information
 is  being  collected  and  will  be  placed
 on  the  Table  of  the  House.

 Passports  for  Visits  to  Pakistan

 1526.  Shri  Arjun  Singh  Bhadauria:
 Will  the  Prime  Minister  be  pleased  to
 state,

 (a)  the  number  of  Indian  citizens,
 State-wise,  who  applied  for  the  issue
 of  passports  for  Pakistan  during  the
 years  1956,  ‘1957,  3958  upto  Ist  August,
 ‘1958:

 (b)  the  number  of  persons  who
 were  denied  passports  for  Pakistan;

 (c)  the  number  of  Indian  nationals
 who  were  refused  visas  for  entry
 into  Pakistan  during  the  period  men-
 tioned  in  (a)  above;  and

 (d)  the  number  of  Paikstan  na.
 tionals  who  were  refused  visas  for
 entry  into  India  during  the  above
 period?

 (Shri  Jawabarial
 Nehru);  (8),  (b)  and  (d).  The  in-
 formation  is  still  being  collected  anc
 will  be  laid  on  the  Teble  of  the
 House  when  available.

 (९)  The  information  is  only  avail-
 able  with  the  Government  of  Pakistan
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 Standing  Labour  Committee

 1528.  Shri  Tangamani:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  when  the  next  meeting  of  the
 Standing  Labour  Committee  is  s@e-
 duleg  to  take  place;  and

 (b)  the  venue  and  the  agenda  for
 the  same?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  and  (b).  These
 questions  are  at  present  under  con-
 sideration,

 2  hrs.

 MOTION  FOR  ADJOURNMENT
 SITUATION  IN  KERALA

 Mr.  Speaker:  I  have  received  notice
 of  an  adjournment  motion  from  Shri
 Asoka  Mehta  and  Shri  Jadhav  relat-
 ing  to:

 “The  stabbing  on  political
 grounds  of  P.  N.  Velayudhan,  of
 Karamukku  Village,  Manalur,
 Trichur  District,  who  is  now  ina
 precarious  condition,  other  cases
 of  assaults  and  murders  by  Com-
 munists  and  the  state  of  insecurity
 in  the  State  of  Kerala  where
 Government  is  no  longer  carried
 on  in  accordance  with  the  Consti-
 tution”.

 What  is  the  authority  on  which  he
 bases  his  statement  that  it  is  on
 political  grounds?

 Shri  Asoka  Mehta  (Muzaffarpur):
 This  morning  a  telegram  from  Shri
 Kurur  Nambudiripad,  a  well-known
 public  worker  from  Trichur,  was
 brought  to  me.  This  is  what  it  says:

 “Another  Communist  stabbing
 today  stop  This  evening  Commu-
 nists  dangerously  stabbed  staunch
 Congressman  P.  N.  Velayudhan
 Karamukku  Village  Manalur
 Constituency  a  Communist  strong-
 hold  eight  miles  west  Trichur  stop

 ment
 Victim  removed  hospital  here  stop
 Condition  precarious  stop  Detailed
 letter  follows”.

 A  little  earlier,  another  telegram  was
 brought  to  me.  It  is  from  Shri  P.  T.
 Chacko,  Leader  of  the  Congress  Legis-
 lature  Party  and  Leader  of  the  Opposi-
 tion  in  the  Kerala  Assembly.  This
 is  what  the  telegram  says:

 “Communists  armed  with  dag-
 gers  other  deadly  weapons  attack-
 ed  the  residence  George  Joseph
 Congress  MLA  Mannanam  yester-
 night  stop  Two  Congressmen
 intervened  they  stabbed  stop
 Injuries  fatal  stop  I  visited  spot
 stop  Alarming  atmosphere  prevail
 stop  In  neighbouring  place  five
 such  incidents  took  place  during
 week  stop  One  died  and  six
 seriously  injured  stop.”

 I  received  only  yesterday  a  commu-
 nication  from  another  member  of  the
 Legislative  Assembly  of  Kerala,  a
 PSP  member,  Shri  Janardhanan.  He
 has  sent  me  two  things.  a  copy  of  a
 letter  which  he  addressed  to  the  Dis-
 trict  Collector  of  Trichur  and  a  Press
 cutting.  A  copy  of  the  letter  which
 has  been  addressed  to  the  Collector  of
 the  Trichur  District  was  also  sent  to
 the  Home  Minister.  It  is  a  long  letter.
 I  will  not  take  your  time  in  reading
 the  whole  of  it,  but  I  will  just  quote
 two  or  three  brief  sentences  from  it.

 .

 “A  group  of  Communists  plan-
 ned  a  brutal  assault  on  me  and
 my  comrades,  announced  the  plan
 publicly  and  carried  it  out  in  the
 very  centre  of  Trichur  town.  You
 never  took  any  proper  step  against
 those  guilty  of  this  criminal
 action”.

 Then  a  little  later:

 “Many  a  political  murder  has
 ‘taken  place  in  this  area.  In
 Manali  especially  a  set  of  Com-
 munists  has  been  organised  and  is
 kept  ready  to  pounce  on  the  anti-
 communists  in  general  and  me  in
 particular”.
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 Later  on  he  says:

 “One  night  when  I  was  not  at
 home  the  Communists  planned  to
 surround  and  attack  my  house.
 My  wife  and  children  who  got
 the  warning  in  time  had  to  flee
 for  their  lives”.

 Again  he  says:

 “When  Shri  P.  R.  Francis,  MLA
 and  a  number  of  non-Communist
 political  workers  were  assaulted
 in  Manali,  when  at  Peringottukara
 and  Karanchira  communists  tres-
 passed  into  and  broke  open  private
 houses  forcefully  and  beat  up  the
 inmates  and  a_  handful  of  Con-
 gressmen,  when  at  Varantharap-
 pilly  a  number  of  Congressmen
 were  murdered  in  cold  _  blood,
 you  stood  still’.

 All  these  facts  were  brought  to  the
 attention  of  the  District  Collector  of
 Trichur  and  to  the  hon.  the  Home
 Minister  here.

 The  Press  cutting  that  he  has  sent
 is  in  Malayalam,  from  the  Cochin
 Express.  I  have  a  summary  transla-
 tion  of  it.  It  is  very  interesting.

 “A  Nambudiri  of  Kadavallur
 had  aé_  hair-raising  experience
 when  he  was  passing  through
 Pookkode  Village  to  attend  a
 marriage  in  his  friend’s  house.
 This  Nambudiri  looks  almost  like
 a  double  of  lon  6.  Janardhanan’—

 from  whose  letter  I  just  read  out—

 “and  like  him  is  stout  and
 wears  a  beard.  Seeing  the
 Nambudiri  going  on  a  bicycle
 somebody  from  a  distance  shout-
 ed  out,  ‘‘There  goes  C.  G.  Get
 hold  of  him”.  Nambudiri  did
 not  then  understand  why  they
 were  shouting  at  him.  On  his
 return,  he  saw  a  group  of  about
 30  young  men  collected  on  the
 spot.  As  he  neared  the  crowd,
 they  rushed  at  him  and  sur-
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 rounded  him  and  heard  him  ery
 out,  “Cut  him  to  pieces”.
 Bewildered,  Nambudiri  cried  for
 help.  When  they  heard  his.
 voice,  they  discovered  the  mis-
 take  they  made,  and  asked  him:
 “Are  you  not  Janardhanan?  If
 we  get  him,  we  will  kill  him.
 We  communists  ‘are:  after  him.
 You  may  go”.  Nambudiri  after
 returning  home  sent  word  te
 Janardhanan  that  he  should  not
 stir  out  of  his  house”.

 I  have  another  report  about  some-
 thing  which  happened  a  little  earlier.
 It  says:

 “On  the  night  of  August  a  8
 PSP  and  Congressmen  were  admit-
 ted  in  Chalakudi  Hospital  as  a
 result  of  grievous  injuries  inflicted
 on  them  by  a  gang  of  commu-
 nists  at  Kattapuram  village  in
 Koratty.  Two  of  them  were  later
 removed  to  Trichur  hospital.  One
 of  them,  David,  a  PSP  worker,
 expired  the  next  day”.

 Only  in  this  morning’s  newspapers,
 you  must  have  read  that  there  have
 been  raids  and  murders  and  stabbings.
 But.  I  have  no  authentic  information
 about  them  with  me.

 I  read  out  to  you  some  of  these
 telegrams  and  _  letters.  They  are
 merely  specimens  of  others  that  have
 been  coming  to  us,  and  I  am  sure,  ta
 other  Members  of  this  House  also.

 I  have  raised  this  matter  in  the  form
 of  an  adjournment  motion  because  f
 feel  that  the  Union  Government  have
 failed  in  their  duty.  Article  256  of
 the  Constitution  lays  upon  them  the
 responsibility  to  see  that  the  adminis-
 tration  in  a  State  is  carried  on  in
 accordance  with  the  laws  passed  by
 this  Parliament,  laws  about  safety  and
 security  of  persons.  Directions  have
 to  be  issued  by  the  Government  here.
 I  do  not  know  what  they  have  done.
 Article  355  also  was  brought  to  your
 attention  earlier.  Here  is  Shri
 Janardhanan  who  writes  to  the  Col-
 ‘lector,  who  has  drawn  his  attention
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 {Shri  Asoka  Mehta}
 te  the  fact  that  his  family  had  to  fice
 im  the  night,  that  he  had  been  as-
 faulted  before  and  his  colleagues  had
 been  assaulted.  The  Home  Minister
 gives  him  no  protection  and  no  kind
 at  protection  is  available  in  that  State.

 Mr.  Speaker:  What  has  the  Collector
 done?

 Shri  Asoka  Mehta:  He  has  done
 mothing.  That  was  why  he  sent  me
 a  copy  of  his  letter  to  the  Collector.

 Shri  Banga  (Tenali):  He  is  helpless.
 Shri  Asoka  Mehta:  He  is  helples;.

 Somebody  who  has  a  beard  and  who
 swag  looking  like  Shri  Janardhanan
 ‘was  attempted  to  be  attacked.  That
 is  what  is  reported.  That  man,  the
 Nambudiri  on  returning  to  his  house
 warned  Shri  Janardhanan  to  be  care-
 fifi  and  said  ‘Do  not  stir  out  of  your
 house’.  Then  I  quoted  the  telegram
 from  Shri  P.  T.  Chacko,  Leader  of
 Opposition  in  the  Kerala  Assembly,
 that  another  MLA,  Shri  Joseph,  was
 attacked  If  MLAs  and  other  people
 are  in  danger,  if  they  are  under
 attack,  I  do  not  know  what  this  Gov-
 ernment  is  doing.  I  have  nothing  to
 say  about  the  Kerala  Government
 The  Communist  Government  functions
 as  one  expected  it  to  function  I  am
 concerned  with  the  failure  of  this
 Government  to  see  that  the  Constitu-
 tion  is  upheld,  to  see  that  the  laws
 of  this  Parliament  as  passed  are  car-
 tied  out  in  accordance  with  the  deci-
 sions  of  this  Parliament,  and  it  is  be-
 <ause  of  the  failure  of  the  Govern-
 ment  to  look  after  the  elementary  and
 Imalienable  rights  of  the  people  to
 security  of  life  and  property,  in  view
 of  the  fact  that  articles  355  and  356
 ‘and  other  articles  of  the  Constitution
 which  guarantee  such  rights  have  not
 been  upheld,  and  the  elementary
 liberties  of  the  people  have  been  per-
 mitted  to  be  menaced,  that  I  feel  that
 this  House  should  adjourn  its  business
 and  discuss  this  matter  of  grave
 urgency.  I  cannot  think  of  any  mat-
 ter  of  graver  urgency  than  the  safety
 and  security  of  the  citizens  of  India
 4m  any  part  of  this  country.

 Mr.  Speaker:  Is  it  not  a  matter  af
 law  and  order?

 Shri  Asoka  Mehta:  It  is  not  such  -
 matter.

 Shrimati  Renu  Chakravartiy
 (Basirhat):  Because  it  is  a  Communist
 Government!

 Shri  Asoka  Mehta:  This  is  not  a
 matter  of  law  and  order.  All  beards
 seem  to  be  red  rags  to  our  Commu-
 nist  bulls  (interruptions).  If  it  was
 simply  a  matter  of  law  and  order,  I
 would  not  be  concerned  with  it,

 I  have,  therefore,  invited  your
 attention  to  articles  256  and  355  and
 would  like  you  to  consider  whether  a
 prima  facie  case  is  not  made  out  for
 discussing  this  motion.

 Mr.  Speaker:  Is  it  the  hon,  Mem-
 ber's  potnt  that  though  it  is  a  matter
 of  law  and  order,  the  State  Govern-
 ment  is  not  maintaining  law  and  order
 and  giving  help  to  all  those  honest
 citizens  who  have  got  a  right  to  carry
 on  their  avocations  and  not  be  treated
 like  this  Does  he  attribute  the  situs-
 tion  to  that?

 Shri  Asoka  Mehta:  I  did  that  and
 I  made  it  clear  that  that  is  in  the  very
 nature  of  the  Communist  Government
 During  the  last  i6  months,  this  situa-
 tion  has  been  steadily  deteriorating
 till  we  have  reached  a  stage  when,  if
 you  can  give  us  an  opportunity,  we
 can  piace  before  you  overwhelming
 evidence....

 Mr,  Speaker:  Does  the  hon  Member
 suggest  that  these  matters  were
 brought  to  the  notice  of  the  local
 Government?

 Shri  Asoka  Mekts:  They  have  been
 I  read  out  the  letter  that  was  sent  to
 the  District  Collector.  The  District
 Collector  has  taken  no
 when  the  man  was  beaten  up  and
 family  had  to  flee.  A
 letter  was  sent  to  the  Home  Minister
 The  Home  Minister  takes  no  action.
 Ultimately,  where  has  the  man  0
 seek  protection?  If  he  does  not  get
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 it  4h  his  Btate,  it  is  the  bounden  duty
 of  this  Government  to  give  protection,
 and  if  this  Government  will  net  give
 it,  it  stands  condemned  and  this  House
 has  the  right  to  bring  up  that  condem-
 nation.

 Shri  Tangamanit  (Madurai):  Why
 dees  he  not  go  to  the  other  side?

 The  Minister  of  Home  Affairs
 (Pandit  G.  B.  Pant):  Sir,  {  have
 Mstenad  to  the  statement  made  by  the
 hon.  Member.  He  has  referred  to  a
 mumber  of  cases.  Every  one  of  those
 cases  relates  to  the  vast  subject  of  law
 and  order.  There  have  been  a  num-
 ber  of  cases  according  to  reports  that
 have  reached  him  in  which  some
 Persons  have  been  fatally  assaulted.
 That  is  a  matter  for  regret.  We  all
 deplore  these  tragic  occurrences.  But
 can  such  a  thing  be  the  subject  of  an
 adjournment  motion  when  matters  of
 law  and  order  cannot  be  the  subject
 of  an  adjournment  motion?

 if  he  says  that  there  has  been  a
 breach  of  the  Constitution,  then,  mere
 reference  to  a  few  cases  like  that  does
 not  establish  that  and  a  matter  of  that
 type  cannot  be  the  subject  of  an
 adjournment  motion  either

 An  adjournment  motion  can  refer  to
 a  specific  matter  of  recent  occurrence
 He  says  that  things  have  been  so
 developing  that  the  Administration  of
 Kerala  is  not  being  conducted  in
 accordance  with  the  Constitution
 Weill,  that  is  not  a  single  occurrence
 which  can  be  the  subject  of  an
 adjournment  motion.

 So  far  as  these  cases  are  concerned,
 I  too  have  been  receiving  telegrams
 and  other  communications  from  time
 to  time  Some  of  them  I  have  refer-
 red  either  to  the  Chief  Minister  or  to
 the  Law  Minister  of  Kerala,  and  some
 were  also  sent  by  the  Home  Ministry.
 With  regard  to  the  few  that  were  sent
 at  an  early  stage  we  got  a  reply  from
 the  Government.  With  regard  to  the
 others  we  have  not  yet  received  any
 reply.  I  was  expecting  a  note  from
 the  Government  about  those  occur-
 rences.
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 Kerala  has  a  large  number  of  news-

 papers,  and  reports  २४४९  been  appear-
 ing  from  time  te  time  about  incidents
 which  one  cannot  read  except  with  a
 feeling  of  sorrow.  But,  whether  the
 Constitution  has  failed  and  whether
 the  Central  Government  should  issue
 directives  are  matters  about  which
 a@  mere  reference  to  a  few  cases  is  not
 enough  The  position  with  regard  to
 law  and  order  as  such  is  not  a  subject
 which  attracts  the  jurisdiction  of  the
 Central  Government

 Cases  do  occur  even  im  other  places,
 perhaps,  with  lesser  or  with  greater
 frequency.  How  far  the  Government
 can  be  held  responsible  for  what  is
 happening  ts  not  clear.  Things  do
 happen;  but  the  State  Government
 need  not  necessarily  be  considered  to
 be  responsible  for  everything  that
 happens  in  the  State.  So  far  as  the
 Centre  is  concerned,  we  are  not  direct-
 fy  concerned.  But  the  larger  issue,
 I  admit—if  the  Government  fails  to
 act  in  accordance  with  the  Constitu-
 tion  or  if  there  is  need  for  taking
 over  the  Administration  or  for  issuing
 directives—is  one  which  comes  with-
 tn  the  purview  of  the  Central  Govern-
 ment  But  the  reference  to  a  few
 cases  which  may  have  happened  and
 which  do  happen  occasionally  would
 not,  perhaps,  be  sufficient  for  dealing
 with  this  matter  in  that  way

 14  is  an  umportant  matter  We  all
 recetve  such  reports  with  concern  and
 with  grief.  But  whether  the  Central
 Government  should  take  any  action  is
 not  fully  clear  from  what  has  been
 stated  here.  In  any  case,  this  cannot
 be  the  subject  of  an  adjournment
 motion

 I  expect  some  sort  of  a  note  from
 the  Kerala  Government;  I  have  not
 received  any.  Of  course,  so  far  as
 these  particular  incidents  are  concern-
 ed,  I  am  not  in  a  position  to  give  the
 version  of  the  Government  of  Kerala
 as  to  what  they  say  about  it.  The
 statements  that  have  been  made  by
 the  hon.  Member  have  not  obviously
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 been  communicated  to  the  Govern-
 ment  of  Kerala  and  they  have  not
 come  to  their  notice

 So,  7  the  circumstances,  whatever
 be  the  position,  I  think,  so  far  as  the
 adjournment  mation  goes  it  is  not
 adfhissible  under  the  rules.

 Shri  Frank  Anthony  (Nominated-
 Anglo-Indians):  Sir,  before  you  give
 your  ruling,  may  I  make  a  submus-
 sion”?  I  was  under  the  impression  that
 a  few  days  ago  the  hon  Leader  of  the
 House  and  Shri  Dange,  the  Leader  of
 the  Communist  Group  had  agreed  that
 we  should  discuss  these  allegations
 about  the  breakdown  of  the  Constitu-
 tion  in  Kerala’  I  had  thought  that
 that  is  the  present  position,  and  that
 we  were  awaiting  the  allotment  of
 trme  May  I  respectfully  submit  that
 instead  of  having  either  an  adjourn-
 ment  motion  where  the  time  would
 be  very  limited  or  even  a  24  hours
 discussion,  because  of  the  exceptional
 circumstances  and  the  House  seems  to
 agree  with  the  suggestion,  we  should
 have  a  discussion,  and  a  day  should
 be  allotted  to  discuss  all  these  pro-
 blems

 Shrimati  Renu  Chakravartty.  Sur,
 may  I  just  clarify  the  position  for  my
 hon  friend  Mr  Anthony?  What  was
 discussed  and  decided  was  not  the
 question  of  the  break-down  of  the
 Constitution  in  Kerala  but  generally
 the  question  of  what  will  be  the
 relations  between  the  Centre  and  the
 States

 Raja  Mahendra  Pratap  (Mathura)
 I  have  an  important  submission  to
 make  to  the  House  I  do  say  that
 this  matter  should  not  be  discussed  in
 the  way  that  parties  get  more  and
 more  consolidated  and  fight  more  and
 more  and  disrupt  the  country  more  I
 beg  to  say  that  this  question  should
 be  discussed  and  conmdered  only  from
 the  standposnt-of  humanity,  that  is  to
 say,  from  the  standpoint  of  absolute
 justice  That  28  what  I  have  to  say

 Shrimati  Sucheja  Kripalani  (New
 Delhi):  May  I  gay......

 Some  Hon,  Memberg  rose—

 Mr,  Speaker:  I  have  heard  enough.

 Shri  Pocker  Sahib  (Manjeri):  These
 cases  and  numerous  other  cases  of
 serious  nature  have  been  brought  to
 the  notice  of  the  Home  Minister  and
 the  Government  of  India  and  there  ts
 a  general  feeling  of  insecurity  among
 the  people  of  Kerala  Does  it  not
 afford  ground  for  the  Central  Gov-
 ernment  at  least  to  issue  directives  to
 the  Kerala  Government  to  behave
 properly?

 Shrimati  Sucheta  Kripalani:  From
 the  statement  of  Shri  Asoka  Mehta  it
 appears  that  such  cases  afe  not
 sporadic  If  they  are  sporadic  cases,
 then,  certainly,  it  is  a  matter  of  law
 and  order  for  the  State  But,  ह  for  a
 period  of  १46  months  the  people  of
 Kerala  have  been  subjected  to  this
 feeling  of  insecurity  to  hfe  and
 property,  then,  it  is  certainly  time  that
 the  Central  Government  looked  into
 the  matter;  and,  at  least  this  Parlia-
 ment  should  take  note  of  that  After
 all,  this  Parhament  and  the  Central
 Government  are  responsible  for  up-
 holding  the  fundamental  rights  of
 the  people  I  am  certain  that  if
 the  fundamental  rights  of  the  people
 of  Kerala  are  being  infringed,  at  least
 this  Parhament  has  every  right  to
 look  into  the  matter  I  should  cer-
 tainly  think  that  if  an  adjournment
 motion  is  not  allowed  we  should  allot
 a  day—full  five  hours—for  a  discus-
 sion  on  this  subject

 Shri  Jadhav  (Malegaon).  I  have  to
 make  a  reference  to  some  judgment

 Mr.  Speaker;  I  have  heard  enough
 We  are  not  having  a  general  discus-
 sion  on  the  matter

 A  very  serious  allegation  has  been
 made  in  the  adjournment  motion  that
 one  Mr  Velayudhan  wag  stabbed  by
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 the  communists  and  that  he  is  in  a
 precarious  condition.  In  deciding
 whether  an  adjournment  motion  ought
 to  be  allowed  or  not,  hon.  Members
 are  aware  that  three  things  are  neces-
 sary.  The  matter  must  be  a  serious
 and  public  one;  it  must  be  of  recent
 occurrence;  and  there  must  also  be  a
 default  on  the  part  of  Government.
 Otherwise,  no  adjournment  motion
 is  allowed.

 So  far  as  the  subject-matter  is  con-
 cerned,  the  stabbing,  it  can  be  said
 that  it  is  a  matter  of  law  and  order.
 A  matter  of  law  and  order  is  the
 eoncern  of  the  State;  but  where  the
 State  itself  is  being  accused  of  parti-
 sanship,  certainly,  there  is  no  question
 of  saying  it  is  a  matter  of  law  and
 order.  If  there  is  some  person  to
 take  charge  of  law  and  order  and
 carry  on  the  Administration,  certainly,
 it  is  a  matter  for  the  State  to  consider.
 Here  is  a  serious  allegation  that  the
 State  which  is  responsible  for  main-
 taining  law  and  order  is  almost  a
 party  to  this.  Not  one,  but  a  series
 of  incidents  have  been  mentioned  as
 having  occurred.  Sometimes  stray
 cases  of  murders  take  place;  otherwise
 there  may  not  be  sessions  cases  coming
 up  before  the  courts.  But  that  is  in
 the  ordinary  course,  on  account  of
 various  disputes  and  feuds  between
 individuals.  But  the  allegation  here
 is  that  persons  belonging  to  one
 political  party  who  are  running  the
 Government  have  molested  persons
 belonging  to  the  other  party  who  are
 in  the  opposition:  Congressmen  on  the
 one  side  and  the  PSP  and  others  on
 the  other,  including  some  members  of
 the  local  legislature.  If  this  is  really
 true,  it  is  impossible  for  anybody  to
 live  there  as  a  citizen.  Therefore,  it
 is  very  serious.  I  agree  with  the  hon.
 Home  Minister  that  these  instances
 may  not  be  sufficient  but  these
 instances  have  to  be  coupled  with  the
 instances  with  respect  to  which  the
 hon.  Home  Minister  himself  thought
 it  necessary  to  make  a  reference  to
 the  State  Government.  Knowing  the
 hon.  Home  Minister  as  I  do  and  know-
 ing  also  that  he  is  so  very  particular
 about  not  encroaching  upon  the  State
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 Government’s  powers,  the  very  fact
 that  he  has  referred  certain  of  these
 matters  points  to  certain  things.  These
 incidents  must  have  induced  him  to
 feel  that  these  matters  which  came  to
 his  notice  and  which  he  referred  to
 the  local  Government  cannot,  prima
 facie  in  the  ordinary  course,  possibly
 be  disputes  between  individuals  and
 individuals  or  quarrels  between  citi-
 zens  and  citizens.  Therefore,  he  has
 referred  these  cases  to  them.  He  has
 received  replies  only  with  respect  to
 a  few;  to  the  others,  the  reply  is  not
 there.  These  are  instances,  not  one
 but  a  number,  which  have  come  to  the
 notice  of  the  hon.  Member  who  is  a
 very  responsible  Member  0०  this
 House,  only  yesterday  or  today.  The
 hon.  Home  Minister  is  not  in  a  posi-
 tion  to  say  these  are  not  true  except
 that  he  says  that  similar  reports  have
 appeared  in  the  Press  and  they  have
 also  been  brought  to  his  notice.  I  feel
 that  these  along  with  the  others  which
 were  brought  to  the  notice  of  the  hon.
 Home  Minister  may  be  sufficient  for
 invoking  the  jurisdiction  of  this  House
 to  ask  the  hon.  Home  Minister  to  give
 a  direction  to  the  State  Government
 but  I  am  not  in  a  position  to  decide
 whether  these  instances  alone  are
 enough  for  that  purpose  until  I  know
 definitely  through  the  hon.  Home
 Minister  whether  these  matters  are
 true.  We  must  know  what  the  hon.
 Home  Minister  and  the  State  Govern-
 ment  are  in  a_  ovosition  to  say.  Let
 these  instances  also  be  referred  to  the
 State  Government  by  the  hon,  Home
 Minister  and  let  us  have  full  informa-
 tion.  That  is  number  one.

 Secondly,  it  is  alleged  that  the  State
 Government  failed  to  take  action.  An
 instance  is  given  that  when  the  matter
 was  brought  to  the’  notice  of  the
 Collector,  no  action  was  taken.  I  think
 these  are  serious  matters.  Then  it  is
 alleged  that  some  person  was
 belaboured  and  he  was  surrounded  by
 some  persons.  Wherever  one  might
 be,  even  in  the  capital  city  of  Delhi,  if
 such  incidents  occur,  I  do  not  know
 where  we  have  to  flee.  Therefore,  this
 is  rather  a  difficult  affair.  It  is  a
 serious  one  which  is  not  confined  to
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 (Mr.  Speaker]
 yesterday  or  today.  Therefore,  I
 would  not  hesitate  to  invoke  the  juris-
 diction  of  this  House  and  Jet  this
 matter  to  come  up  provided  there  are
 a  number  of  instances  and  all  of  them
 can  be  related.  They  should  be
 verified,  I  do  not  want  to  invoke  the
 jurisdiction  of  this  House  without
 verification,

 So  far  as  the  adjournment  motion  is
 concerned,  I  agree  that  it  is  not  a
 proper  method  of  bringing  up  _  this
 matter.  This  Government  will  also
 be  accused  of  rushing  hastily  and
 interfering,  in  a  Federal  Con  titution,
 with  the  rights  and  powers  of  _  the
 State  Government.  Evidently  these
 instances  are  coming  to  their  notice.
 There  was  previously  also  an  adjourn-
 ment  motion  here  which  I  did  not
 allow  These  are  matters  which  they
 are  taking  time  to  consider.  Why  rush
 through  hastily?  I  would  therefore
 urge  upon  them  to  take  these
 instances  also  and  refer  them  and
 satisfy  themselves  85  quickly  as
 possible  Therefore,  I  do  not  think
 that  it  is  right  that  I  should  at  this
 stage  allow  any  adjournment  motion
 No  useful  purpose  would  be  served  I
 do  not  find  that  the  Central  Govern-
 ment  has  not  done  its  part.  In  che
 first  instance,  it  can  only  refer  to  them
 and  later  on  make  up  its  mind

 Regarding  the  suggestion  of  Mr.
 Frank  Anthony  that  there  should  be
 a  discussion  regarding  this  matter,  as
 the  House  38  aware,  a  number  of
 things  have  been  alleged.  On  a  prior
 occasion,  Shr:  Dange  was  here  and  he
 al  o  suggested  that  there  should  be  a
 discussion  but  he  wanted,  according  to
 Shrimat:  Renu  Chakravartty,  a  discus-
 sion  about  the  relationship  between
 this  Government  and  the  State  Gov-
 ernment  (Interruptions).  So  far
 as  thi:  suggestion  is  concerned,  I  can
 say  immediately  that  we  do  not
 discuss  abstract  legal  propositions.
 Unless  it  aries  upon  a_  particular
 instance  with  respect  to  which  we  can
 take  notice  we  do  not  discuss  more
 abstract  propositions  of  law.  We  are
 not  the  Supreme  Court  to  give

 opinions  as  to  what  ought  to  be  done
 and  what  ought  not  ६०  be  done.  In
 those  circumstances,  we  may  have  to
 consider  in  relation  to  these  actual
 instances,  what  action  has  to  be  taken.
 A  motion  has  also  been  tabled  by  Mr.
 Menon  and  I  am  looking  into  it.  I
 am  :atisfied  that  there  are  a  number
 of  instances  and  that  they  are  politi-
 cal,  not  ordinary,  murders  or  other-
 wise,  and  if  I  am  also  satusiied  prima
 facie  that  the  local  Government  has
 not  come  to  the  rescue  and  there  is
 such  insecurity  which  almost  makes
 people  lose  faith  and  look  to  the
 Central  Government,  I  will  certainly
 give  an  opportunity  for  this  House  to
 discuss  not  only  those  instances,  but
 the  other  matter  al-o  as  to  what  this
 Government  can  do,  But  this  Gov-
 ernment  can  act  only  on  some
 matters  which  are  brought  before  this
 House  and  I  am  taking  time  to  conai-
 der  it,  I  will  also  consider  these
 instance.  In  the  meanwhile,  I
 request  the  hon.  Home  Minister  to
 make  a  reference  to  the  Kerala  Gov-
 ernment  and  find  out  the  truth  9  or
 otherwise  of  these  things  and  let  us
 know  what  their  explanation  is  parti-
 cularly  with  respect  to  the  statement
 made  by  the  hon.  Member,  Shri  A  oka
 Mehta.  Al  these  matters  may  kindly
 be  placed  before  me  so  that  I  may
 decide  the  matter.  I  am  not  going  to
 take  a  hasty  decision.  I  am  aware
 that  we  ought  not  to  take  jurisdiction
 over  matters  which  are  purely  of  2
 local  nature  ‘If  it  is  so  serious  and
 the  allegations  amount  to  a  break-
 down  of  the  Constitution  and  the  है
 and  order  situation,  I  would  not
 hesitate  to  allow  a  discussion  in  this
 House.  On  account  of  these  reasons,  I
 do  not  think  it  nece  sary  to  give  my
 consent  to  this  adjournment  motion.

 Shrimati  Renu  Chakravartty:  Will
 it  mean  that  this  House  will  be  able  to
 discuss,  if  we  are  able  to  bring  for-
 ward  before  this  House,  a  long  series
 of  happenings,  which  are  specifically
 of  a  political  colouring?  Will  we  be
 able  to  discuss  them?
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 Mr.  Speaker:  The  hon.  Member  is
 asking  me  a  hypothetical  question.
 Enough  unto  the  day  are  the  instances
 we  have  heard.

 I  am  discussing  only  this  matter.  I
 am  not  prepared  to  give  my  opinion
 one  way  or  the  other  and  encourage
 the  hon.  Members  to  bring  in  all  sorts
 of  cases  here.  I  shall  try  to  satisfy
 myself  and  when  I  give  a  ruling,  the
 hon.  Members  know  what  the  ruling
 will  be.

 Sheimati  Rena  Chakravartty:  The
 point  was  this.  The  hon.  Member  made
 one  small  statement  saying  that  be-
 cause  it  was  a  Communist  Govern-
 ment,  obviously  it  could  not  look  into
 law  and  order.  It  will  be  there,  if  you
 look  through  the  transcript.  I  wanted
 to  know  this  point:  Is  it  because  there
 is  a  Communist  Government,  the
 Centre  must  intervene,  or  is  it  because
 certain  things  happen  there?  (Inter-
 ruptions)

 Shri  Prabhat  Kar  (Hooghly):  Will
 Bombay  be  discussed?

 Mr.  Speaker:  Order,  order.  The
 hon.  Members  sit  here  only  for  five  or
 six  hours;  they  spend  19  hours  outside.
 The  hon.  Member,  Shrimati  Renu
 Chakravartty  may  talk  the  hon.  Mem-
 ber,  Shri  Asoka  Mehta,  whether  this
 is  enough  or  not  enough.

 Pandit  G.B.  Pant:  Wil]  the  hon.
 member  kindly  give  me  a  copy  of  the
 Papers  that  he  read  out?

 Shri  Tangamani:  Why  should  they
 be  secret  documents?

 An  hon.  Member:  Let  them  be  laid
 on  the  Table.

 Mr,  Speaker:  These  papers  will  be
 laid  on  the  Table  of  the  House.

 4  SEPTEMBER  958  Motion  for  Adjourn-  _474
 t Men

 42.29  brs.

 PAPERS  LAID  ON  THE  TABLE

 ANNUAL  REPORT  OF  ORGANISATION  AND
 Mersops  Division

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  Sir,  I  beg  to  lay  on  the  Table
 a  copy  of  the  Fourth  Annual  Report
 (1957-58)  of  the  Organisation  and
 Methods  Division.  [Placed  in  Library,
 See  No.  LT-883/58.)

 APPROYIGATION  ACCOUNTS  AND  AUDIT
 Report  or  Derence  SERVICES

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  Sir,  I
 beg  to  lay  on  the  Table  a  copy  of  each
 of  the  following  papers:

 (l)  Audit  Report,  Defence
 Services,  ‘1957,  under  Article
 35(l)  of  the  Con  titution.
 {Placed  in  Library,  See  No.
 LT-884/58.}

 (2)  Appropriation  Accounts  of
 the  Defence  Services  for  the
 year  1955-56,  and  Commercial
 Appendix  thereto.  (Placed
 wn  Library,  See  No.  LT-885/
 58  J

 STATEMENT  OF  CASES  IN  WHICH  LOWEST
 TENDERS  HAVE  NOT  BEEN  ACCEPTED  BY

 Inpia  57072  DEPARTMENT

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.C.  Reddy):  Sir,  I  beg
 to  Jay  on  the  Table  a  copy  of  the
 statement  of  cases  in  which  the  lowest
 tenders  have  not  been  accepted  by  the
 India  Store  Department,  London,  dur-
 ing  the  half  year  ended  the  30th  June,
 1958,  [Placed  in  Library,  See  No.  LT-
 886/56.  ]

 AMENDMENTS  TO  DISPLACED  PERSONS
 (COMPENSATION  AND  REHABILITATION)

 Rutes

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  Sir,  I  beg  to  lay  on  the
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 {Shri  Mehr  Chand  Khanna}
 Table,  under  sub-section  (3)  of  Sec-
 tion  40  of  the  Displaced  Persons
 (Compensation  and  Rehabilitation)
 Act,  ३954,  a  copy  of  the  Notification
 No.  GSR.  699/R-Amdt.  XXV  dated
 the  l6th  August,  958  making  certain
 further  amendments  toe  the  Displaced
 Persons  (Compensation  and  Rehabili-
 tation)  Rules,  1985.  [Placed  in  Libr-
 ary,  See  No.  LT-887/58.]

 38.5  hrs.

 RAJGHAT  SAMADHI  (AMEND-
 MENT)  BILL—Contd.

 Mr.  Speaker:  The  House  will  now
 resume  further  discussion  on  the
 following  motion  moved  by  Shri  K.  com
 Redd$  on  the  3rd  September,  1958,
 namely:

 ‘That  the  Bil!  to  amend  the
 Rajghat  Samadhi  Act,  ‘1951,  be
 taken  into  consideration.”

 80  minutes  are  now  available  for  this.
 Shri  Braj  Ray  Singh  was  in  possession
 of  the  House.  He  is  not  in  his  seat.

 ae  गो  बिन्द  दास  ।  (जबलपुर)  :  अध्यक्ष

 महोदय,  जो  विवेयक  राजघाट  समाधि  के
 सन्बन्ध  में  यहा  पर  उपस्थित  किया  गया  है,
 उसका  में  समर्थन  करता  हूं।

 कूल  इस  विय्यक  के  सम्बन्ध  में  जो  बाते

 कही  गई  उन  में  सरकार  को  ए  क़  दोष  दिया
 गया  था  कि  उन्होंने  इस  यादशार  के  निर्माण
 में  बहुत  भ्रधिक  समय  लगा  दिया  ।  में  कहना
 जाहता  हूं  कि  ऐपी  बातों  में  मीधघता  होनी  हो

 नहीं  चाहिए।  सरकार  के  पासइससमाधि  के
 अनेक  नकमे  ाप ।  उन  में  विदेशियों  ने  भी

 कुछ  नक़ गे  मेत्रे  दौर  हमारे  देश  के  कलाकारों
 नें  भी कुछ  नक्रशों  को  भेजा  मेरा  विश्वास

 है  कि  यदि  इस  में  शी  क्रता  की  जाती  तो  जिस

 प्रकार  हमारे  देवा  क ेएक  कलाकार  का  नकशा
 इन्स  में  स्वीकृत  हुआ  यह  शामद  नहीं  हो  पाता
 में  सरकार  को  इस  बात  पर  बबाई  देना  चाहता

 (Amendment)  Bil  4796.

 हैं  कि  उन्होंने  इस  समावि  के  लिए  हमार  देश
 के  एक  कलाकार क  सकत  को  स्वीकृत  किया
 है  ।  कलात्मक  जगत  में  में  कोई  संकीर्ण
 दुष्टिकोण  नहीं  रखना  चाहता  ।  में  इस'
 सम्बन्ध  में  विदेशों  शोर  देशों  कलाकारों
 में  भी  कोई  अन्तर  नहीं  करता  चाहता,
 परम्तू  इसो  के  साथ  हर  देश  की  संस्कृति  शौर
 सम्पता  के  भ्रनुसार  उस  देश  को  एक  विशेष
 परम्परा  होती  हूँ  शौर  वह  परम्पश  तभी
 ठीक  प्रकार  से  व्यक्त  की  जा  सकतो  है  जज  उस
 देश  के  कलाकारों  को  इस  प्रकार  के  कामों  को
 सौंपा  जाय  t

 में  झायको  दो  दुष्टान्त  देता  हु  ।  ईसा  के
 अच्छे  से  अच्छे  जित्रों  को  में  ने  रोम  में  देखा,
 वैटिकन  में  देखा,  फुलोरेंस  में  देखा,  पैरिस  में
 देखा  भोर  अ्रमराका  के  लॉम  ऐजिल्स  में  भी
 देखा,  परन्त्‌,  ईसा  का  एक  सा  रूप

 होने  पर  भी  भिन्न  मिश्र  देशों  में  बने  हुए
 ईसा  के  चित्रों  से  भिभ्न  भिन्न  प्रकार  को

 आवनाएं  प्रकट  होती  थो  अपने  देश  का  ही
 में  एक  दुष्टान्त  देता  हूं।  प््रजन्ता में  भगवान

 बुद्ध  का  जो  पदम  पाणि  चित्र  है  उस  च्चित्र  में
 शौर  मारनाथ  में  जो  कुछ  जायानो  चित्रकारों
 ने  भगवान  बुद्ध  क  वित्र  बनाये  है  उन  में  बहुत
 ग्रन्तर  है  ।  में  यह  नहीं  कहता  कि

 सारनाथ  में  बनाये  गये  भगवान  बढ़  के

 चित्र  में कोई  कला  नहीं  हें।  कला  को

 दृष्टि  सेवे  चित्र  मो स्वत्क्षिय्ट  श्रेणों  में

 झात  हैं,  परन  उन  में  हमें  वह  मा  रतोयता

 दुृष्टिगोचर  नहों  होती  जो  मारतोयता  हमें
 श्रजनता  क मगवान  बद्ध  के  लितों  में  दृष्टि-
 गोचर  होती  है  ।

 साथी  जो  हमारी  भारवोय  संल्‍्कृति  पौर
 सम्यता  की  परम्परा  के  एक  ज्वलस्त  प्रतीक
 थे  ।  में  समझता हुं  कि  इस  ज़माने में
 हमारी  संस्कृति  शौर  सम्यता  का  उनसे
 ह (ध  भौर  कोई  ब्तोक  उत्पन्न  महों  हुभा।
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 gard  संस्कृति  श्र  सघ्यता  का  उदय  भ्ौर
 जिरास  पोबनों  में  भला  था  1  सादगी
 उसकी  नींव  थी  1  इसलिए  कल  हमारे
 प्रधान  मंत्री  महोदय  ने  जो  बात  कही  कि
 मची  जी  की  समाधी  में  कोई  बहुत
 बड़े  भवन  का  निर्माग  नदी  होना  चाहिए
 है,  उसकी  नींव  भी  सादगी  की  लोव  होनो
 है  ,  यह  सर्वया  उचित  है  1  यह  समाधि

 दोनी  बाहिए  उपवनों  से  घिरी  हुई,  हरयाली
 में  पदवेष्टित,  ताल  ध्ौर  तमाल,  कदम  झोर

 बकूल,  तथा  भामु  और  नाना  प्रकार  के  फल

 बुक्षों,  गुलाब,  केरह।,  कंतकी,  जूहों,  बेला,
 गमेली  श्रादि  के  कुमुम  तथ्मों  एवं  लता

 गुल्मो  की  कूंजों  से  भाचछादित,  जहा  दिल्ला
 के  इस  भमड़मड़ाते  हुए  वायुभइल  के  बाहर
 जाकर  हमें  कुछ  क्षणों  तक  सच्ची  शान्ति
 प्राप्त  हो  सके  ।  फिर  इसके  निर्माण  में
 जल्दी  मी  नही  होती  चाहिए  tv  fear  व्यक्ति
 के  जीवन  में  ५,  १०  वर्षों  का  समय  महत्व
 रखता  है,  परन्तु  एवा  वस्तुप्रो  के  निर्माण
 में  नही  दन  कलात्मक  वरुपुप्ों  के  निर्माण
 की  एक  योजना  प्रवश्य  बनती  हैं  7  उस  योजना
 की  कूप  रेखा  सदा  बसा  रहता  है  परन्तु  वह
 रूप  रेखा,  बहू  योजना  वंसी  रहने  हुए  भो
 कलात्मक  बस्तुमों  का  ननर्माग  हाते  होते
 उन  में  झनेक  सुक्म  परिवतेन  हात  जाते  हूं
 झौर  व  परिवर्तन  स्थल  बस्तु  के  वैसा  का
 वेसा  रहते  हुए  भी  उस  कलाजन्य  वस्तु
 का  सारा  स्वरूप  बदल  देते  हें  -  उस
 स्वकंप  6  बदसन  से  जिन  भावनाओं  का  सन
 में  उदय  होता  हैं  व  भावनाएं  भी  दूसर  प्रकार
 की  भावनाएं  हो  जाती  हूँ  1

 एक  कलात्मक  कबिता,  लाटक,  या

 उपन्यास भा  कहानी  लिखते  लिखते  अनेक  बार

 सो  यह  होता  है  कि  जिन  पात्रों  का  चरित्र

 लित्रण  होता  है  वें  पात्र  लेखक  के  स्वयं  के

 हाथ  से  निकल  जाते  हैं  7  लेखक  उन्हें  जिस

 प्रकार  स्बिजित  करना  चाहत  है  नें  उसके

 अनुरूप  वितरित  नहीं  होते  1  यद्यपि
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 ये  पात्र  जीवित  नहीं  रहते  पर  लेखक  उन
 पात्रों  के  साथ  इस  तरह  बह  जाता  है  कि
 वे  पात्र  लेखक  की  इच्छा  के  प्रतिकूल  बिलकूल
 दूसरे  प्रकार  से  निमित  हो  जाते  हे  ।  यही  बात

 मूर्तियों  और  चित्रों  के  सम्बंध  में  होती
 है  ।  मूति  शौर  चित्र  व्यक्ति  विशेष  की
 रहते  हुए  भी  उसकी  दुष्टि  में  उसकी  भुक्रूटि
 में,  उसके  शोंठों  में,  उसके  अंग  विक्लेपण  में
 इस  प्रकार  का  परिवतन  हो  जाता  है.  कि  जिस

 मूर्ति  का  निर्माण  होता  है  वह  मू्ि  मूल
 योजना  के  ठीक  विरुद्ध  बन  जाती  हूँ।
 जहा  तक  स्थापत्य  कला  का  सम्बन्ध  हूँ
 स्थापत्य  कला  में  यह  परिवर्शने  इतनी  दूर
 तक  तो  नहीं  होता  परन्तु  वहा  भी  वस्तु  के
 निभित  होते  होते  कुछ  ऐसे  सूध्म  परिवतंन
 होते  हैं  कि  जिससे  वह  स्थापत्य  वस्तु  एक
 दूसरे  प्रकार  की  भावनाशों  को  व्यक्स
 करने  लगती  हूँ  7  इसलिये  मेरा  यह  निवेदन
 है  कि  जिस  प्रकार  नक़शे  की  मंज्री  में
 द्ीघ्ता  नहीं  की  गई  उसी  प्रकार  इस
 समाधि  के  निर्माण  में  भी  शीघ्रता  नही
 की  जानी  चाहिए  भर  अधिक  से  श्रधिक
 समय  कलाकार  को  दिया  जाना  चाहिए
 जिस  से  कि  वह  फुरसत  से  उस  वस्तु  का  ठीक
 रूप  से  निर्माण  कर  सके ।

 कल  जो  एक  सुझाव  दिया  गया  था  उसे

 सुन  कर  मुझे  प्रत्यधिक  प्राश्नयं  हुभा ।
 कल  यह  सुझाव  किया  भया  कि  उस  समाधि
 को  उस  स्थान  से  हटाकर  दूसरे  किसी  स्थान
 पर  ले  जाया  जाय।  मेरी  समझ  में  नही  झाया
 कि  यह  विजित्र  सुझाव  किस  प्रकार  से  किया
 गया  ?  गांधी  जी  की  यादग्रारे  भनेक  बनी  है.
 अनेक  बनेंगी,  परन्तु  उस  समाधि  के  स्थल  का

 एक  विशेष  कारण  है।  गांधिजी  के  दब  का
 अस्ति  संस्कार  उसी  स्थान  पर  हुआ  था  ।
 उसकी  भावनाएं  उस  समाधि  से  निहित

 रहेंगी।  यदि  बह  समाधि  उस  स्थल  से

 हटा  कर  किसी  दूसरे  स्थल  पर  कर  दी  जाये
 तो  इस  प्रफार  की  भावनाएं  उस  समाधि  के
 साथ  किस  प्रकार  रह  सकती  हें  ?  में  प्रधान
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 सिठ  गोविन्द  दास]
 मंत्री  जो  के  इस  सुझाव से  सं था  सहमत  (ड  कि
 नरी  बाढ़  से  उस  समाधि  को  बचाने  के  लिए
 झौर  कुछ  वेशञानिक  सापत  उपलब्ध  करने

 ग्याहियें  जिस  से  यदि  कभी  बाढ़  झावे  तो  समाधि
 को  कोई  क्षति  नहीं  पहुंचे  परन्तु  उस  समाधि
 को  उस  स्थन  से  हटा  कर  के  किसी  दूसरे  स्थल
 पर  ले  जाना  यह  तो  एक  अद्भुत  सुझाव  था
 झौर  मेरी  समझ  में  नहीं  भाया  कि  यह  सुझाव
 किस  प्रकार  से  किया  गया  q

 जैसा  में  ने  बहुत  संक्षेप  से  निवेदन  किया
 इस  नकशे  की  स्वीकृति  में  देर  हुई,  यह्‌  बिलक्‌ल
 उचित  बात  हुई।  उसी  के  साथ  में  यह  कहना
 चाहता  हूं  कि  इसके  निर्माण  में  दीघ्रता

 नहीं  होनी  चाहिए  ।  कलाकार  को  हमें
 पूरा  पूरा  समय  देना  चाहिए  ताकि  जो  भारतीय
 संस्कृति  तपोवनों  में  उदित  हुई,  तपोवनों  में
 विकसित  हुई,  शौर  तपोवनों  में  ही  फलीफूली,
 जिस  संस्कृति  के  इस  काल  में  गा५धी  जी

 मूतिमन्त  ब्रतीक  थे,  उस  संस्कृति  का  हमें
 उस  स्मारक  में  दर्शन  हो  सके  ।  इसलिए,  जैसा

 हमारे  प्रधान  मंत्री  जो  ने  कहा,  उनकी  समाधि

 पूर्ण  रीति  से  सादी  होते  हुए  भी,  उन  कला-
 तमक  भावनाओं  का  प्रदर्शन  करने  वाली  होनी
 चाहिए  जो  कलात्मक  भावनायें  भारतीय
 संस्कृति  में  हजारों  वर्षों  से निहित  हे  ।

 अध्यक्ष  जी,  इस  संसार  के  ६  सब  से  पुराने
 देन  हैं,  भारत,  मिश्र,  चीन,  यूनान,  मंसो-
 पोटामिया  और  बँबीलोनिया  ।  मंसोपोटा-
 मिया  और  बेबीलोनिया  का  झाज  संसार  में
 कोई  स्थान  नहीं  हूँ  शेष  चार  में  से  मारत
 का  तो  में  रहने  वाला  हूं,  शेष  तीन  देशों  को
 मेंने  देखा  है  ।  में  ने  यूनान  को  देखा  है
 में  ने  मिश्र  को  देखा  है,  मे  ने  चीन  को  2  है,
 परन्तु  इन  तीन  देझ्षों  में  यदि  ाप  वहां  की
 प्राचीन  संस्कृति  के  दर्शन  करना  चाहते  हूं
 तो  ये  दरसन  ग्रापको  या  तो  वहां  के  खंडहरों
 में  होते  हे  या  वहां  के  भ्रजायब  धरों  में.

 होते  है  ।  संसार  में  कंबल  भारत  ही  ऐसा
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 देश  है  कि  जिस  वेदा  के  सामाजिक  जीवन  में

 हजारों  वर्षों  के  बीत  जाने  पर  भाज  भी

 हमारी  प्राचीन.  संस्कृति  ,  प्राचीन  सम्यता
 झौर  प्राचीन  परम्परा  के  हमें  दर्शन  होते  हूं  ।

 हमें  इस  बात  का  ध्यान  रखना  है  कि  उस
 संस्कृति  और  सभ्यता  के  इस  काल  में  सच्चे
 प्रतीक  गांधी  जी  की  समाधि  में  हमको  उस
 भारतीय  संस्कृति,  सम्यता  और  परम्परा  के

 पूर्ण  दर्शन  हों।

 में  इस  विधेयक  का  ह्दय  से  समर्थन
 करता  हूं।

 The  Minister  of  Works,  Housing
 and  Supply  (Shri  K.  C.  Reddy):  Sir,
 Yesterday  I  confined  myself  to  stating
 briefly  the  reasons  and  the  =  circum-
 stances  which  prevailed  with  us  to
 bring  forward  this  amending  Bill,  but
 the  hon.  Members  who  have  partici-
 pated  in  this  debate  have,  by  and
 large,  chosen  to  speak  on  the  general
 aspects  of  this  samadhi  at  Rajghat.

 Several  hon.  Members  have  spoken
 with  warmth  and  feeling  that  this
 memorial  at  Rajghat  should  be  a  fit-
 ting  one,  that  Government  have  not
 taken  steps  quickly  in  order  to  have  a
 fitting  memoria]  there  and  that  steps
 should  be  taken  at  least  now  to  have
 a  fitting  memorial  there  88  early  as
 possible.  The  hon.  Member  who
 spoke  just  now  aiso  has  spoken
 eloquently  about  the  need  to  have  a
 fitting  memorial  there  in  tune  with
 our  traditions  and  in  tune  with  —  the
 culture  of  our  country.  In  regard  to
 this  matter  I  do  not  want  to  take  the
 time  of  the  House  by  saying  anything
 because  yesterday  when  the  hon
 Prime  Minister  intervened  in  the
 debate,  he  gave  a  fairly  lengthy
 answer  to  this  aspect  of  the  problem.
 He  has  stated  the  course  that  events
 have  taken,  he  has  also  stated  why

 .there  has  been  some  delay  in  finally
 choosing  the  design  which  we  have
 alre  ady  chosen.  I  would  only  like  to
 say  that  steps  will  be  taken  now  to
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 have  the  detailed  drawings  of  this
 design  which  has  already  been  chosen
 and  to  expedite  the  work  as  much  as
 possible.  Seth  Govind.  Das  has  said
 that  we  need  not  be  in  a  hurry,  we
 should  proceed  slowly  and  cautiously
 and  not  do  anything  in  haste  and
 repent  at  leisure.  There  was  also  a
 suggestion  yesterday  by  some  _  hon.
 Members  that  the  name  of  the  samadhi
 should  be  changed,  that  the  site  of  the
 samadhi  should  be  shifted.  With  regard
 to  both  these  matters  also,  the  hon.
 Prime  Minister  has  stated  the  opinion
 of  the  Government,  and  I  do  not  think
 I  need  add  anything  more  to  that.

 Several  suggestions  have  been  made
 about  the  maintenance  and  upkeep  of
 the  samadhi.  Several  draw-backs
 have  been  pointed  out  by  some  hon.
 Members,  and  naturally,  they  have
 urged  very  strongly  that  these  draw-
 backs  should  be  set  right,  that  it
 should  be  made  a  place  saturated  with
 &  serene  atmosphere,  that  there  should
 be  sanctity  there,  and  that  feelings  of
 reverence  should  be  roused  in  all  the
 people  who  go  there.  Certainly  no  one
 disagrees  with  this  very  laudable
 objective.  In  fact,  |  have  gone  there
 several  times  and  I  am  afraid  I  was
 not  subject  to  the  same  feelings  to
 which  my  hon.  friend  Shri  Nath  Pai
 was  subject.  It  is  a  matter  of  atti-
 tude  I  suppose.

 Shri  Asoka  Mehta  (Muzaffarpur):
 He  is  more  sensitive  than  you  are.

 Shri  K.  C.  Reddy:  If  he  wanted
 an  ornate  structure  or  a  very  big  monu-
 ment  there  in  order  to  generate  in  him
 feelings  of  reverence  etc.,  then,  as  I
 said,  it  is  a  matter  of  taste,  but  it  is  a
 simple  thing  there.  It  all  depends  on
 the  attitude  with  which  you  go  there,
 the  mood  in  which  you  go  there,  and
 it  is  more  subjective  I  think  than  any
 structure  of  brick  and  concrete  there.

 Severa]  suggestions,  however,  have
 been  made  to  improve  the  surround-
 inge  of  the  area.  Reference  was
 made  to  a  slum  round  about  the
 Rajghat  samadhi.  Reference  was  also
 made  to  a  nullah  running  there  and  to
 the  power  station.  Some  other  matters
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 were  also  referred  to.  I  have  been
 there  several  times,  I  go  there  very
 frequently,  and  I  have  brought  it  ‘to
 the  notice  of  the  committee  which  is
 in  charge  of  the  maintenance  of  this
 samadhi  to  look  into  some  of  these
 matter,,  I  may  assure  the  House
 that  I  will  continue  to  do  so.

 In  fact,  this  committee  has  been
 constituted  to  look  to  many  of  these
 matters,  and  several  leading  people
 have  been  put  on  this  committee.  I
 may  mention  some  names.  The  late
 Devadas  Gandhi  wa;  a  member  of  this
 committee;  Lakshmidas  Purushottam-
 ji,  Secretary  of  the  Gandhi  Smarak
 Nidhi,  Kaka  Kalelkar,  Shri  C.  K.  Nair
 and  several  eminent  people  have  been
 on  this  committee,  and  I  dare  say  they
 have  given  their  attention  as  to  what
 should  be  done  to  improve  the
 surroundings  of  this  samadhi.

 Several  other  suggestions  were  also
 made  about  a  proper  museum  being
 constructed  there  etc.  I  would  only
 hke  to  say  that  in  the  design  that  nas
 already  been  approved,  there  are
 several  features  which  perhaps.  will
 take  care  of  some  of  the  suggestions
 that  Members  have  put  forward.  I
 would  only  like  to  add  that  so  far  as
 the  design  is  concerned,  which  has
 now  been  finally  approved  by  the
 Government,  a  model  of  it  had  been
 kept  in  the  exhibition  grounds  in  the
 pa  t,  and  it  has  also  been  arranged  to
 keep  this  model  in  the  exhibition
 grounds  in  the  exhibition  which  is
 to  start  from  Ist  October,  and  all  hon.
 Members  who  have  a  desire  to  go  and
 see  the  exhibition  are  welcome  to  do
 so,  and  after  seeing  the  model  I  hope
 they  will  be  sat:  fied  with  the  design
 which  we  have  chosen  now  after  a
 good  deal  of  thought  and  considera-
 tion.  About  a  hundred  designs  were
 received.  The  design  has  been  chosen
 with  great  care,  and  as  the  hon.  Prime
 Minister  said  ye:terday,  it  is  going  to
 be  implemented  in  phases.

 Some  suggestions  were  made  about
 the  stai¥,  their  conditions  of  service,
 about  providing  them  with  uniforms
 etc.  This  is  also  a  matter  which



 4723  «——-Rajghat  Somadhi

 {Shri  K.  C.  Reddy]

 initially  has  to  be  taken  up  by  the
 committee  which  is  now  functioning.
 The  Government  also  will  look  into  it,
 and  I  would  like  to  give  the  assurance
 that  we  will  consider  the  whole
 matter  carefully  and  remove  the
 legitimate  grievances  of  the  watch
 and  ward  and  other  staff  working
 there.

 Coming  to  the  provisions  of  the  Bull,
 I  would  like  to  say  only  a  few  words.
 One  hon,  Member,  I  think  Shri  Achar,
 pointed  out  that  we  are  relying  too
 much  on  the  principle  of  nomination.

 Shri  Jadav  (Malegaon):  May  J  ask
 one  question?

 Mr.  Speaker:  Afterwards

 Shri  Jadav:  He  is  referring  now  to
 the  provisions  of  the  Bill.  Because
 he  is  replying,  I  want  to  ask  one
 question

 Mr.  Speaker:  What  is  the  question?

 Shri  Jadav:  The  question  is  this.
 The  hon.  Member  has  told  us  just  now
 that  he  has  visited  the  site  several
 times.  May  I  bring  it  to  hi;  notice
 that  the  words  written  on  the  pedestal
 are  wrongly  written?  #  राग  —they
 are  two  distinct  words,  and  they  have
 been  written  together.  I  hope  it  will
 be  corrected  as  early  as  possible.

 Shri  K.  0.  Reddy:  It  was  mentioned
 yesterday  alo.  I  have  not  noticed  :t,
 and  I  would  like  to  go  again  and  see
 if  the  mistake  has  been  there.

 Shri  Nath  Pai  (Rajpur):  You  claim
 to  have  gone  there  on  many  occasions
 and  you  have  not  seen  this?

 Shri  K.  C.  Reddy:  I  did  not  give  my
 attention  to  these  details.  As  I  said,
 when  you  go  there,  a  feeling  of
 reverence  and  sanctity  comes  upon
 you,  and  sometimes  you  miss  to  notice
 these  details,  if  I  may  say  so.

 I  was  referring  to  the  fact  that  the
 principle  of  nominstion  has  been
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 given  a  lot  of  prominence  in  the  con-
 stitution  af  this  Committee.  The  House
 will  notice  that  in  the  original  Act,  all
 the  persons  more  or  less  had  to  be
 nominated.  It  is  only  now  for  the
 first  time  that  we  are  introducing  an
 element  of  election  in  so  far  as  three
 Members  will  have  to  be  elected  by
 the  two  House;  of  Parliament.

 An  Hon.  Member:  Why?

 bri  K.  0.  Reddy:  Well,  Sir,  in  the
 matter  of  the  constitution  of  a  come-
 mittee  like  this  I  would  like  to  ask
 why:  the  principle  of  election  should
 be  made  much  of.  Yesterday  some
 hon.  Members—Dr.  Sushila  Nayar,
 Shri  ९.  K.  Nair,  Dr.  Melkote  and  Shri
 Radha  Raman  and  so  many  other
 Members  al  o—said  that  the  principle
 of  nomination  certainly  should  not  be
 departed  from,  that  the  principle  of
 election  should  not  be  introduced  in
 this  matter  and  that  they  would
 welcome  the  principle  of  nomination
 to  he  continued,  Well,  Sir,  we
 have  for  the  first  time  introduced  this
 principle  of  election  so  far  as  the
 three  Members  of  Parliament  are  con-
 cerned  Let  us  see  how  it  work;  and,
 if  necessary,  we  can  provide  for  more
 elected  element.

 And  Shri  Mahanty  asked  why  this
 principle  is  being  introduced  now,
 what  3s  the  rationale  behind  it,  and
 whether  it  is  the  principle  of  —  the
 Government  that  in  the  constitution  of
 all  committees  the  representation  for
 both  the  Houses  will  be  in  the  propor-
 tion  of  two  to  one.  I  would  like  to
 say  that  there  is  no  fundamental
 principle  or  anything  like  that  which
 Government  want  to  implement  in  the
 constitution  of  all  committees.  But  the
 hon.  Member  is  aware  that  in  the  case
 of  several  Committees,  for  in:tance,
 Joint  Committees  for  consideration  ef
 Bills,  the  Public  Accounts  Committee
 and  so  many  other  Committees  this
 convention  has  grown  up,  namely,  that
 the  representatian  of  both  Houses  will
 be  in  the  proportion  of  two  to  one.  So
 when  the  Rajya  Sabha  Secretariat
 pointed  out  to  us  that  in  the  existing
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 Act  two  Members  are  being  nomina-
 ted  by  the  Speaker  and  ft  would  be
 desirable  thet  representation  to  the
 Rajya  Sabha  should  be  there  specifi-

 @het  Miahanty  (Dhenkanal):  |
 enquired  about  the  rationale  of  having
 election  in  view  of  the  fact  that  in
 respect  of  most  of  the  Committees
 Members  are  being  nominated  by  the
 Speaker  or  the  Chairman,  as  the  case
 may  be,  andI  enquired  why  a
 departure  haz  been  made  in  this  parti-
 cular  case,

 Shri  K.  C.  Reddy:  There  is  no
 fundamental  principle  involved  in
 this.  Two  Members  could  have  been
 nominated  by  the  Speaker  and  one
 Member  could  have  been  nominated
 by  the  Chairman  of  the  Rajya  Sabha.
 There  is  no  fundamental  principle
 involved.  But  the  matter  was  consi-
 dered,  and  it  wa;  thought  desirable
 that  we  could  as  well  have  election  by
 the  two  respective  Houses  for  this
 purpose.  Personally,  even  if  nomins-
 tion  had  been  provided  for,  I  would
 have  liked  it.  But  we  thought  we
 could  introduce  the  elective  principle
 somewhat  in  respect  to  the  constitu-
 tion  of  this  Committee.

 Then,  some  oher  suggesions  have
 been  made  by  hon.  Members,  and  they
 have  also  given  notice  of  amendments.
 One  ‘uch  suggestion  is  that  in  addition
 to  the  Mayor  being  ex-officio  member
 of  the  Committee,  there
 should  be  provision  for  one  other
 member  of  the  Corporation  to  be
 elected  by  the  Corporation  members.
 Another  has  suggested  that  they  may
 be  elected  by  the  Corporation  and  the
 Aldermen.  Another  Member  has
 suggested  that  is  stead  of  another
 member  being  elected  by  the  Cor-
 poration,  one  member  of  the
 Advisory  Board  on  Delhi  Affairs  may
 be  elected.  These  are  all  the  various
 suggestions  that  have  been  made.

 As  I  pointed  out  yesterday,  in  the
 Committee  according  to  the  pre  ent
 Act  the  President  of  the  New  Delhi
 Municipat  Committee  was  to  be  ez--
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 officio  member  of  his  Samadhi  Com-
 mittee,  Now  that  the  Samadhi  is
 situated  in  the  jurisdiction  of  the
 Delhi  Corporation,  we  have  proposed
 this  amendment  for  the  Mayor  to  be
 ex-officio  member  of  the  Samadhi
 Committee.  So  there  will  be  enough
 representation  for  the  Corporation,  in
 so  far  a:  the  elected  Mayor  of  the
 Corporation  will  be  an  ex-officio
 member  of  the  Samadhi  Committee.  I
 do  not  think  there  is  any  great  neces-
 aity  for  providing  for  election  of
 another  member  by  the  Corporation.
 It  will  be  having  too  many  _  elected
 people,  if  I  may  say  so,  and  politics
 need  not  be  very  much  brought  into  a
 matter  of  this  kind.  Anyway,  we  :an
 watch  and  see  how  this  constitution
 will  work,  for  some  time;  and  if  later
 we  find  the  necessity  for  any  member
 of  the  Corporation  to  be  elected  or  for
 any  Advisory  Board  member  to  »e
 elected,  then  we  can  certainly  give
 thought  to  it.  For  the  present  I
 suggest  that  we  may  leave  matters
 where  they  are;  I  mean  we  may
 accept  the  provi‘ion  that  we  have
 brought  forward.

 Then,  there  has  been  a  suggestion
 that  the  Chairman  may  be  chosen
 from  among  the  members  who  have
 been  nominated  or  elected  in  accoard-
 ance  with  the  provisions  of  section
 4  and  that  Government  need  not  be
 given  the  discretion  to  nominate  some-
 one  else  as  Chairman,  from  outside  its
 Members,  and  that  the  Government's
 powers  should  be  restricted  in  this
 behalf.  Well,  Sir,  I  do  not  see  any
 fundamental  principle  involved  here
 also.  It  would  be  possible  for  Gov-
 ernment  to  appoint  a  Chairman  from
 among  the  members  of  the  Commit-
 tee.  In  fact.  this  has  been  the  case
 during  all  these  seven  years.  Though
 there  was  this  express  provision  vest-
 ing  the  authority  with  the  Govern-
 ment  to  appoint  someone  else  as
 Chairman,  Government  have  not  done
 it.  And  it  is  only  to  cover  excep-
 tional  circumstances  that  this  autho-
 rity  has  been  vested  in  the  Govern-
 ment.  It  is  better  that  there  is  some
 latitude  in  this  matter,  and  it  is  from
 that  point  of  view  that  I  would  like
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 to  suggest  that  we  need  not  think
 of  now  changing  that  provision  of  the
 Act.

 With  regard  to  tenure  also,  our  pro-
 posal  is  that  the  tenure  of  these
 Members  who  will  be  elected  by  the
 Parliament  should  be  coterminous
 with  their  membership  of  the  House
 from  which  they  have  been  elected.
 That  is  not  a  very  unusual  thing.  And
 with  regard  to  the  proposal  to  restrict
 their  membership  to  three  years  or
 five  years,  or  whatever  it  may  be,  I
 do  not  see  any  strong  reason  to  accept
 that  amendment.  In  fact,  as  I  said
 yesterday,  the  Committee  on  Sub-
 ordinate  Legislation,  in  ther  report
 to  the  House  in  1957,  have  suggested
 that  these  Members  may  be  elected
 by  both  the  Houses  and  that  their
 terms  may  be  coterminous  with  their
 membership  of  the  House  from  which
 they  have  been  elected.  It  is  in  acc-
 ordance  with  that  recommendation
 that  we  have  brought  forward  this
 proposal.

 In  view  of  all  this  I  hope  the
 amendments  will  not  be  pressed  and
 the  House  will  be  pleased  to  take  up
 the  Bill  for  consideration  as  it  has
 been  placed  before  the  House.

 Mr.  Speaker:  The  question  is:

 “That  the  Bill  to  amend  the

 Rajghat  Samadh:  Act,  i95l,  be
 taken  into  consideration.”

 The  motion  was  adopted

 Mr.  Speaker:  Now  we  shall  proceed
 with  the  clause-by-clause  considera-
 tion.  Hon.  Members  who  have  tabled
 amendments  may  say  if  they  are  pres-
 sing  any  of  their  amendments.

 Shri  Nath  Pai:  They  are  not  here.

 Mr.  Speaker:  None.  Very  well.

 The  question  is:
 “That  clause  2  stand  part  of  the

 Bill”.

 The  motion  was  adopted
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 Clause  2  was  added  to  the  Bill,
 Clause  3  was  added  to  the  Bill.
 Clause  1  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bal.
 Shri  हू,  0.  Reddy:  Sir,  I  beg  to

 move:

 “That  the  Bill  be  passed”.
 Mr.  Speaker:  The  question  is:

 “That  the  Bill  be  passed”.
 The  motion  was  adopted

 eens

 32.59  brs,

 PUBLIC  PREMISES  (EVICTION  OF
 UNAUTHORISED  OCCUPANTS)

 BILL
 Mr.  Speaker:  The  House  will  now

 take  up  the  Public  Premises  (Evic-
 tion  of  Unauthorised  Occupants)  Bill,
 2998,  as  passed  by  Rajya  Sabha.

 As  the  House  is  aware,  five  hours
 have  been  allotted  for  all  the  stages
 of  the  Bill  I  would  like  to  take  the
 sense  of  the  House  as  to  how  these
 five  hours  should  he  distributed
 among  the  various  stages  of  the  Bill.

 Shri  Naashir  Bharucha  (East  Khan-
 desh):  There  are  55  amendments.

 Mr,  Speaker:  What  time  would  the
 hon  Member  suggest?

 Shri  Naushir  Bharacha:  I  would
 suggest  four  hours  for  the  genera)
 consideration  and  two  hours  for  the
 clause-by-clause  consideration.

 Mr.  Speaker:  There  are  only  five
 hours.

 Shri  Naushir  Sharucha:  It  is  with-
 in  your  discretion  to  give  more  time
 I  suggest  four  hours  for  the  general
 discussion  and  two  hours  for  the
 clause-by-clause  discussion.  You  may
 take  one  hour  more  at  the  discretion
 of  the  Chair.

 Mr.  Speaker:  Only  five  hours  have
 been  allotted.
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 Shri  Nawshir  Bharucha:  It  (४  with-
 in  the  discretion  of  the  Chair  to  ex-
 tend  the  tume.

 Mf,  Speaker:  The  discretion  is  to
 extend  it  by  one  hour,  But  he  says
 five  plus  one  plus  one.

 Shrimati  Sucheta  Kripalani  (New
 Delhi):  The  suggestion  ig  that  within
 your  discretion  you  may  extend  it  by
 one  hour.

 Pandit  Thaker  Das  Bhargava
 (Hissar):  If  there  are  six  hours  |  sug-
 gest  that  four  hours  may  be  given  for
 the  general  discussion  and  two  hours
 for  the  clause-by-clause  reading.  But
 if  there  are  only  five  hours  then  let
 it  be  three  hours  and  two  hours—
 because  there  are  fifty-five  amend-
 ments.

 Mr.  Speaker:  I  understand.  Clause-
 by-clause  consideration  would  require
 two  hours  inasmuch  as  there  are  fifty-
 five  amendments.  The  suggestion  is
 that  the  general  discussion  may  be
 restricted  to  three  hours  or  extended
 by  one  more  hour,  as  necessity  may
 arise.  If  I  find  a  number  of  hon.
 Members  I  shall  certainly  extend  the
 time.

 38  brs.
 The  Deputy  Minister  of  Works,

 Housing  and  Supply  (Shri  Anil
 Chanda):  Sir,  I  beg  to  move:

 “That  the  Bill  to  provide  for
 the  eviction  of  unauthorised
 occupants  from  public  premises
 and  for  certain  incidental  mat-

 ters,  as  passed  by  Rajya  Sabha,  be
 taken  into  consideration.”

 Sir,  when  my  senior  colleague,  Shri
 Reddy,  brought  this  Bill  for  the  first
 time  before  this  House  in  the  month
 of  March  4958  we  had  a  fairly  long
 discussion  on  the  general  pinciples  of
 this  Bill.  Therefore,  Sir,  it  is  not
 necessary  for  mc  to  go  at  great  length
 into  the  general  aspects  of  this  Bill.
 We  had  also  in  the  preliminary  stage
 given  statistics  with  regard  to  squat-
 ting  which  has  taken  place  in  an  un-
 authorised  manner  on  governmertt
 lands,

 Briefly  speaking,  Sir,  there  are  four
 very  important  basic  reasons  which
 make  it  necessary  for  us  to  come
 before  Parliament  seeking  legislative
 powers  for  quick  and  speedy  eviction
 of  unauthorised  squatters  from  Gov-
 ernment  lands  and  premises.  Sir,
 squatting  has  taken  place  on  a  very
 large  scale  on  Government  lands,
 whatever  be  the  reasons  for  it.  Here
 in  passing  I  may  mention  that  all
 squatters  are  not  refugees  or  displaced
 persons  either  from  the  East  or  from
 the  West.  Recent  statistics  prove
 that  in  Delhi  nearly  50  per  cent  of  the
 squatters  are  not  displaced  persons.

 S.milarly,  Sir,  the  Rehabilitation
 Ministry  informs  us  that  of  the
 thoucands  who  squat  m_  Sealdah
 Station  nearly  45  per  cent  are  not  re-
 fugees

 Secondly,  there  is  immediate  need
 for  Government  to  get  back  posses-
 sion  of  those  lands,  because  various
 important  development  projects  are
 being  held  up,  in  Delhi  particularly.
 For  instance,  I  can  mention  here  the
 case  of  the  Ring  Road  which,  ag  you
 know,  is  being  constructed  all  round
 Delhi  for  better  facility  of  communi-
 cation  with  the  city  from  outside.
 Construction  of  a  part  of  the  Ring
 Road  is  bemg  held  up  because  squat-
 ters  who  are  in  possession  of  the  land
 through  which  this  road  is  to  be
 constructed  refuse  to  move  out.  Simi-
 larly,  from  the  Deth:  Administration
 we  have  received  an  alarming  report
 that  very  important  development  pro-
 jects,  construction  of  schools,  laying
 down  of  parks,  vaccination  centres,
 etc.,  cannot  be  proceeded  with  because
 the  land  happens  to  be  in  unauthor-
 ised  occupation  of  the  squatters.  I
 believe,  Sir,  nearly  357  acres  of  nazul
 lands  are  in  possession  of  these
 squatters  who  number  well  over
 11,000.

 Of  course.  there  is  the  ordinary
 process  of  law—-the  ordinary  laws,  to
 which  we  could  have  taken  recourse,
 and  sought  their  eviction.  But  as  it  is
 well  known  it  takes  a  very  long
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 period.  There  is  a  very  cumbrous—if
 I  may  say  so—judicial  process  to  be
 gone  threugh  and  then  on  the  top  of
 that  there  are  the  appellate  courts
 and  you  will  never  know  when  the
 final  decision  may  be  available  But
 these  lands  and  premises  are  very
 urgently  needed.  In  fact,  they  are
 very  urgently  needed  sometimes  in
 the  mterest  of  the  squatters  them-
 selves.  The  Purana  Quila  had  been
 squatted  upon  by  a  very  large
 number  of  refugees  from  West  Pakis-
 tan  for  a  number  of  years

 Shrimati  Sucheta  Kripalani-  They
 never  squatted  Government  put
 them  there

 Shri  Anil  K.  Chanda:  We  have
 built  tenements  and  we  have  provided
 lands  for  these  squatters  to  move  out
 But  before  these  people  could  move
 out  another  set  of  squatters  have
 come  and  squatted  over  there,  with
 the  result  that  Purna  Quila  remains
 in  much  the  same  condition  as  it  was
 before

 Simuarly,  with  regard  to  Sara:
 Rohilla,  there  also  we  have  provided
 alternative  accommodation  and  sites
 for  the  squatters,  but  another  set  of
 Squatters  have  taken  possession  and
 they  refuse  to  move  out  Similarly,
 with  regard  to  auctioned  evacuee
 properties,  aS  soon  as  notice  38  given
 and  sometimes  even  before  that,  these
 people  go  and  occupy  those  houses
 with  the  result  that  we  cannot  give
 vacant  possession  to  the  people  who
 have  purchased  those  lands  and
 properties  in  auction

 Therefore,  some  speedy  and  quick
 method  of  evicting  these  squatters  ४5
 needed  Government  have  special
 powers  from  the  beginning  of  the  last
 Great  War  There  have  been  various
 enactments  and  ordinances  which  per-
 mitted  Government  to  get  people
 evicted  normally  But  the  Act  which
 we  seek  to  amend  by  the  present  Bill
 met  with  certain  difficulties,  because
 there  were  three  High  Court  decisions
 which  held  that  this  Act  contravened
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 certam  provisions  of  our  Constitution.
 The  Calcutta  and  Punjab  High  Courts
 held  the  view  that  it  violated  article
 39(l)  (f)  of  our  Constitution  because
 under  the  Act  which  we  are  seeking
 to  amend  practically  sll  powers  for
 eviction  were  vested  in  an  officer  who
 was  quite  an  indefinite  person  known
 as  the  “competent  authority”  and  he
 could,  bluntly  speaking,  quite  in  an
 arbitrary  manner  evict  somebody
 who,  in  hig  opinion,  was  an  uneuthor-
 wed  occupant  of  government  land.

 The  Bill  that  we  had  first  presented
 to  the  House,  m  our  view,  met  with
 the  objections  which  were  raised  in
 the  Calcutta  and  the  Punjab  High
 Court  judgments  In  the  process  of
 discussion  in  the  Select  Committee
 further  liberalisation  has  taken  place
 Now  there  is  the  Estate  Officer  in  the
 place  of  the  “competent  authority”
 and  thi,  Estate  Officer  is  a  gazetted
 officer  of  the  Government  of  India  He
 has  to  give  notice,  he  has  to  hear
 what  the  other  party  has  to  say  The
 other  party  can  produce  evidence
 After  hearing  the  evidence  the  Estate
 Officer  gives  his  decision  and  then
 also  we  have  provided  in  this  Bill  a
 judicial  review  by  the  District  Judge
 of  the  locality  or  a  judicial  officer  of
 ten  years’  standing  nominated  by  the
 District  Judge,  as  the  case  may  be
 Therefore,  Sir,  anybody  who  would
 closely  look  into  the  provisions  of  this
 amending  Bull  will  find  all  the  objec-
 tions,  defects,  which  are  mentioned
 by  the  Calcutta  and  the  Punjab  High
 Courts,  have  been  very  fully  met

 Then  remains  the  judgment  of  the
 Allahabad  High  Court  which  held  the
 view  that  it  contravened  article  इ4  of
 our  Constitution,  the  equality  clause  It
 was  making  a  sort  of  discrimination
 m  treatment  between  people  who
 were  tenants  of,  let  us  say,  properties
 owned  by  private  persons  and  the
 people  who  were  tenants  of  Govern-
 ment  properties  Now,  as  I  went
 through  the  first  debate  in  this  Houxe
 as  well  as  in  the  other  House,  I!
 thought  there  was  a  misconception
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 with  regard  to  the  judgment  deliver-
 2d  by  the  Allahabad  High  Court.  The
 Allahabad  High  Court  itself  said  that
 there  could  be  valid  reasons  for  some
 port  of  a  discrimination  in  treatment
 and  there  bas  also  been  a  Supreme
 Court  judgment  to  that  effect.  Dis-
 trimination  in  the  sense  of  difference
 in  treatment  of  citizens  ig  allowed
 provided  there  is  a  rational  reason
 behind  it  and  there  is  a  nexus  bet-
 ween  the  purpose  to  be  served  and
 the  discrimination.

 The  points  mentioned  by  the
 Allahabad  High  Court  in  their  judg-
 Ment  were  practically  the  same  as
 enumerated  in  the  Calcutta  judgment,
 viz.,  everything  is  left  to  the  subjec-
 tive  judgment  of  a  person  known  as
 the  competent  authority.  Now  we
 have  specifically  mentioned  that  that
 competent  authority  is  going  to  be
 the  Ertate  Officer.  We  have  provided
 arigid  drill  through  which  the
 Estate  Officer  has  to  proceed  before
 he  can  really  evict  a  person  Above
 ail,  we  have  provided  for  a  judicial
 review  of  his  decision.  We  think  that
 satisfactorily  meets  the  difficulties
 mentioned  in  the  Allahabad  judgment.
 We  had  the  advantage  of  the  legal
 opinion  of  the  Solic:'tor-General  who
 appeared  before  the  Select  Committee
 at  the  specific  request  of  certain
 members  of  the  committee  and  he  said
 that  so  far  as  he  understood  the  law, he  was  certain  that  it  met  very  well
 the  difficulties  which  the  Allahabad
 High  Court  had  enumerated  in  their
 judgment.  This  is  with  regard  to  the
 legal  aspect.

 I  am  now  coming  to  the  amend-
 ments,  numbering  55,  which  have  been
 tabled.  Really  speaking,  they  fall
 under  three  or  four  categories.  A
 vast  number  of  them  are  in  regard  to
 eviction  of  Harijans  and  Scheduled
 Castes  people  ang  the  poor  people
 who  have  squatted  on  Government
 lands  forced  by  circumstances.  The
 question  of  Harijans  and  Scheduled
 Castes  people  should  not  be  mixed  uf
 with  the  question  of  eviction  of
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 squatters  on  Government  properties.
 The  Government  are  fully  aware  of
 the  difficulties  which  our  Harijan  and
 Scheduled  Castes  brethren  daly  ex-
 perience.  Society  has  dealt  with  these
 people  very  harshly  for  centuries  and
 certainly  nobody  can  accuse  our  Gov-
 ernment  of  having  been  unmindful  to
 the  special  needs  of  those  unfortunate
 people.  Vast  sums  had  been  placed
 at  their  disposal  and  d:fferent  organi-
 sations  had  been  created  in  the  Gov-
 ernment—both  Central  and  State—to
 look  after  the  needs  of  the  Harijans,
 Scheduled  Castes,  Scheduled  Tribes
 and  so  on.  Similarly  with  regard  to
 the  displaced  persons,  I  have  gone
 through  the  figures  supplied  by  the
 Rehabilitation  Ministry  and  I  find
 that  hundreds  of  crores  of  rupees
 have  been  spent  on  the  rehabilitation
 of  refugees.  So,  it  would  not  really
 be  proper  for  hon.  Members  of  this
 House  to  chast:se  us,  saying  “you  are
 going  to  throw  out  people  who  have
 already  been  thrown  out  once  from
 their  homeland,  only  because  they
 have  squatted  on  Government  lands”.
 We  have  tricd  to  deal  with  them  as
 humanely  as  possible.  The  very  fact
 that  even  today  thousands  of  people
 are  squatting  on  Government  lands  is
 enough  proof  that  Government  do  not
 evict  these  people  out  of  the  areas
 where  they  have  squatted  only
 because  they  happen  to  be  squatting
 on  Government  land.  We  have  been
 evicting  from  Government  lands  only
 after  we  have  made  the  best  possible
 arrangement—they  may  not  be  quite
 adequate—for  alternative  accommoda-
 tion  for  those  people.

 Therefore.  it  would  not  be  proper
 to  bring  in  the  question  of  the  special
 case  of  Harijans  and  Scheduled  Castes
 people,  displaced  perrons  or  people
 engaged  in  construction  labour,  with
 regard  to  this  particular  Bill.  If  hon.
 Members  say  that  Government  should
 spend  more  and  take  certain  other
 steps  which  would  ensure  a  ‘better
 life  to  these  unfortunate  brethren  af
 ours,  I  shall  certainly  be  with  them.

 Quite  a  number  of  the  amendments
 refer  to  the  Estate  Officer  also.  In
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 the  Select  Committee  also,  we  were
 asked  to  mention  specifically  in  the
 Bill  itself  that  the  Estate  (Qfficer
 would  be  either  a  judicial  officer  or  an
 officer  who  has  had  legal  training.
 Unfortunately,  ३६  may  not  always  be
 possible  for  us  to  do  so,  because  the
 post  of  Estate  Officer  is  not  being
 specially  created  to  satisfy  the  needs
 of  this,  Bill.  In  various  States.  Estate
 Officers  are  already  there,  functioning
 more  or  less  as  managers  of  Govern-
 ment  properties  and  estates.  It  is  only
 with  regard  to  the  eviction  of  squat-
 ters  that  this  additional  responsibility
 is  being  thrown  on  the  Estate  Officer
 The  Estate  Officer  is  a  responsible
 Officer  of  the  Government  and  there-
 fore,  it  is  expected  that  he  will  act  in
 a&  manner  which  will  meet  with  the
 full  legal  requirements  of  the
 situation.

 Another  practical  difficulty  has  been
 that  qu-te  a  large  number  of  proper-
 ties  which  have  been  squatted  upon
 are  defence  lands  and  the  Defence
 Ministry  tell  us  that  :t  is  impossible
 for  them  to  find  always  officers  who
 have  had  legal  training.  But  in  our
 own  interest,  we  will  try  to  post  only
 those  people  as  Estate  Officers  who
 have  a  legal  training  or  a  judicial
 training.

 So  far  as  the  question  of  legal  title
 of  these  lands  is  concerned,  we  will
 by  executive  directive,  instruct  the
 Estate  Officer  that  wherever  the  legal
 title  to  property  is  mvolved,  he
 should  not  proceed  in  the  manner
 prescribed  in  thig  Act

 I  now  come  to  the  most  difficult  pro-
 blem  The  largest  number  of  amend-
 ments  have  been  given  notice  of  with
 regard  to  what  are  known  as  the
 Gadgil  assurances.  You  may  _  reco)-
 lect  that  when  the  Bill  was  first
 brought  before  the  House,  the  then
 Minister  for  Works.  Power  and  Sup-
 ply,  Shri  Gadgil,  had  given  certain
 assurances.  Those  assurances  do
 not  cover  any  and  every  squatter;
 they  do  not  cover  any  and  every  dis-
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 placed  person.  He  said  that  if  it  is
 proved  that  a  squatter  is  a  displaced
 person  ang  he  has  been  ‘in  occupation
 of  Government  property  before  the
 8th  August,  1950,  certain  spacial
 facilities  will  be  given  to  him  before
 he  is  evicted  out.  If  he  is  a  displaced
 person  and  squatter  on  Government
 lands  between  16th.  August,  4950  and
 8lst  December,  1980,  he  would  be
 given  three  months  notice  before  he  is
 asked  to  vacate.  With  regard  to  all
 other  squatters,  whether  they  are  dis-
 placed  persons  or  belonging  to  any
 other  category,  they  would  be  sum-
 marily  ejected  from  Government
 lands  In  connection  with  that  assur-
 ance,  Shr:  Gadgil  Nad  said  that  there
 would  be  a  consultative  committee
 and  there  will  be  representatives  of
 various  interests  in  that  committee.  A
 sector-wise  plan  would  be  created  amd
 the  squatters  covered  by  the  Gadgt
 assurance  would  be  asked  to  move  out
 only  when  alternative  sites  had  been
 prepared  and  for  the  destruction  of
 the  hutments,  etc.  that  they  might
 have  built,  some  sort  of  ex  gratia  pay-
 ment—not  compensation.  as  he  made
 it  very  clear—would  be  paid  by  the
 Government,  because  Government  are
 fully  aware  of  the  difficulties  of  those
 people  and  do  not  like  to  add  to  their
 miseries

 The  second  Assurances  Committee
 of  this  House  went  into  the  question
 as  to  how  far  the  assurances  had  been
 implemented  My  hon  friend,  Shri-
 mati  Sucheta  Kripalani,  I  believe,
 was  the  Chairman  of  that  committee
 They  were  not  satisfled  with  the
 manner  in  which  the  assurances  had
 been  implemented,  and  they  gave
 certain  directives  as  to  how  the  Gov-
 ernment  should  proceed  in  the  fmple-
 mentation  of  the  Gadgil  assurances

 33.9  hrs.

 {Mr.  Deputy-Srsaxzr  in  the  Chair]

 In  the  Select  Committee  also,  in  the
 dissenting  note  given  by  Shrimati
 Sucheta  Kropalani  and  several  others,
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 they  have  been  harsh  enough  to  say—~
 I  think  it  was  even  incorrect—that
 these  were  merely  pious  wishes  in  the
 sense  that  they  have  not  been  worked
 upon  and  possibly  Government  =  did
 not  intend  working  upon  them.  Cer-
 tain  other  Members  of’  the  Rajya
 Sabha  had  said  that  a  specific  assur-
 ance  should  again  be  given  that  the
 Gadgil  assurances  would  be  imple-
 mented  by  this  Government,  even  after
 the  passage  of  this  Bill  We  have
 given  that  assurance.  Now,  after  the
 report  of  the  Second  Assurances  Com-
 mittee  was  recelved  by  our  Ministry,
 We  prepared  a  detailed  note  about  the
 working  of  the  implementation  of  the
 Gadgil  assurance,  and  that  note  is
 before  the  House;  it  was  laid  on  the
 Table  of  the  House.  Later  on,  the
 third  Assurances  Committee  categori-
 cally  gave  ug  a  certificate  that  the
 assurances  given  by  Shri  Gadgil  have
 been  faithfully  carried  out.  I,  there-
 fore,  fail  to  understand  how  Shrimati
 Kripalanj  sticks  to  her  second  report
 of  the  Assurances  Committee,  com-
 pletely  ignoring  the  third  report,
 which  has  given  us  a  good  certificate.

 Shrimati  Sucheta  Kripalani:  I
 have  not  spoken  yet.

 Shri  Ani}  K.  Chanda:  A  large  num-
 ber  of  squatters  were  covered  by  the
 Gadgil  assurance.  I  believe  their
 number  runs  into  several  thousands.
 We  have  categorically  stated  in  the
 other  House.  and  we  repeat  it  here,
 that  the  Gadgil  assurances  would  be
 implemented  in  letter  and  spirit  as
 they  were  made  by  the  then  Minister
 when  he  piloted  the  first  Bill.  There
 will  be  an  advisory  committee  and  a
 sector-wise  plan  will  be  prepared.  But
 do  not  ask  us  to  solve  the  problem  in
 a  day.  Several  thousands  of  people
 are  involved  and  I  an  told  that  the
 development  of  the  land  where  they
 would  have  to  move  will  cost  us
 about  Rs.  §  crores.  Naturally,  a  lot
 of  time  would  also  be  needed.  There-
 fore,  we  cannot  solve  this  problem  in
 a  day;  it  will  take  some  time.  It  will
 take  some  more  time  before  all  these
 squatters  who  are  covered  by  the
 Gadgil  assurance  could  be  =  given
 363  L.S.D.—5.
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 alternative  sites  and  ex  gratia  pay-
 ments  for  moving  from  where  they
 are  squatting  today.  I  do  not  think  at
 this  stage  I  need  add  anything  more.

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  the  Bill  to  provide  for
 the  eviction  of  unauthorised  oecu-
 pants  from  public  premises  and
 for  certain  incidental  matters,  as
 passed  by  Rajya  Sabha,  be  taken
 into  consideration.”

 पंडित  ठाझूर  दास  भार्गण  (हिसार)  :
 जनाब  डिप्टी  स्पीकर  साहुब,  ,  ,  .  .  -
 Shri  Anil  K.  Chanda:  In  English

 please.  !  am  sure  he  will  do  it.
 Important  points  may  be  raised  by
 him  Further,  he  speaks  in  English
 most  eloquently.

 Pandit  Thakur  Das  Bhargava:  I
 ought  to  have  requested  him  to  speak
 in  Hindi  All  the  same,  since  I!  forgot,
 I  will  not  take  advantage  of  it  and
 will  speak  in  English  according  to  his
 direction

 Shri  Anil  K.  Chanda:  “Request”  not
 “direction”.

 Pandit  Thakur  Das  Bhargava:  This
 Bill  has  a  chequered  history  and  the
 predecessor  to  this  Bill,  when  it  came
 before  the  House,  was  discussed  in  an
 aimosphere  which  was  then  charged
 with  excitement.  Now  after  all  these
 long  years,  this  Bill  has  come  te  this
 House  under  more  favourable  circum-
 stances.

 Shrimati  Sucheta  Kripalani:  You
 are  right.

 Pandit  Thakur  Das  Bhargava:  I
 remember,  when  Shri  Gadgil  brought
 a  similar  Bill,  he  said  in  this  House
 that  the  Bill  was  a  sma}l  measure,
 which  would  take  an  hour  or  so.  At
 that  time,  I  also  spoke  and  I  almost
 took  about  three  hours,  and  other
 Members  also  spoke  on  it,  and  instead
 of  one  hour  about  thirteen  months
 were  taken  for  the  passing  of  the
 Bill.
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 Mr,  Depaty-Speaker:  I  am  sure,  the
 hon.  Member  is  not  taking  as  much
 time  today.

 Shrimati  Sucheta  Kripalani:  But
 we  want  enough  time.

 Pandit  Thakur  Das  Bhargava:  I  am
 not  taking  that  much  of  time.  I  am
 only  suggesting  that,  as  a  matter  of
 fact,  the  time  allotted  is  not  really
 sufficient  and,  therefore,  the  hon.
 Speaker  has  been  pleased  to  say  that
 he  will  consider  whether  it  should  be
 extended  at  least  by  one  hour.  Be  that
 as  it  may,  the  hon.  Minister  has  just
 spoken  about  Gadgil’s  assurance.  I
 did  not  want  to  speak  about  it  at  this
 stage,  but  since  that  is  the  last  thing
 that  he  spoke  about,  I  will  take  it  up
 first.

 Thosc  assurances  were  given  at  a
 time  and  in  an  atmosphere  when  the
 refugee  question  was  not  so  much
 settled  as  it  is  now.  There  is  no  doubt
 about  it.  But,  at  the  same  time,  assur-
 ances  were  given  in  a  solemn  manner,
 and  I  am  very  giad  that  the  hon.
 Minister  has  not  repudiated  them.
 They  have  becn  repudiated  in  practice
 very  much,  and  this  is  not  the  first
 time  that  I  am  speaking  about  them.
 I  have  spoken  about  those  assurances
 very  many  times  before  and  ३  had
 occasion  to  show  that,  as  a  matter  of
 fact,  the  assurances  which  were  given
 wer®  violated  in  spirit  as  well  as  in
 letter.  Even  some  of  the  Ministries
 wrote  to  the  Committee  on  Assurances
 they  did  not  know  what  the  assur-
 ances  were.  Ultimately,  when  the
 matter  went  before  the  Assurances
 Committee—the  Second  Report  of  the
 Assurances  Committee  wil)  bear  testi-
 mony  to  that  fact—evidence  was  led
 before  the  Assurances  Committee  that
 those  assurances  were  not  kept.  My
 hon.  friend  has  spoken  about  the  third
 report  also.  May  I  humbly  tell  him
 that  the  fourth  report  is  in  the  offing?

 These  refugees  have  applied  to  the
 Assurancea  Committee  of  today  that
 the  assurances  have  not  been  imple-
 mented  and  that  the  third  report,  they
 say—I  cannot  vouchsafe  for  that—is
 one-sided  and  is  not  correct.
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 If  my  hen.  friend  would  kindly  look

 into  the  assurances,  he  will  come  to
 the  conclusion  that  the  assurances  are
 continuing  ones  and  therefore,  as  he
 has  suggested,  if  all  the  assurances
 were  to  be  made  effective,  it  would
 require  about  Rs.  3  crores.  He  has
 suggested  that.  He  has  also  said  that,
 as  a  matter  of  fact,  even  if  the  money
 was  available,  the  Government  will
 take  a  long  time  to  implement  them.
 If  it  would  take  a  long  time,  may  I
 ask  him  why  he  said  that  the  third
 report  says  that  the  assurances  have
 been  implemented?  From  his  own
 speech  it  is  quite  clear  that  the  assur-
 ances  have  not  been  so  far  imple-
 mented  and  they  require,  according  to
 him,  a  fund  of  Rs.  5  crores  and  at
 least  five  years.  He  has  not  specified
 the  time.  He  says  “in  course  of  time”.
 Be  that  as  it  may,  I  stand  here  to
 show  that,  as  a  matter  of  fact,  those
 assurances  have  been  broken  in  spirit
 as  well  as  in  letter,  more  often  than
 they  have  been  observed.

 One  of  the  assurances  was  that  in
 regard  to  such  buildings  as  were  con-
 structed,  they  w:ll  be  allowed  to  stand
 and  they  wil]  not  be  demolished,  pro-
 vided  they  stood  the  test  of  the
 municipa}  rules  etc.  Somebody  would
 go  into  the  question  and  on  “no  profit;
 no  loss”  basis,  first  of  all  find  out  the
 value  of  the  land  underneath  the
 structure,  and  after  that  they  will
 regularise  it.  Now  seven  or  eight
 years  have  gone  by.  We  have  request-
 ed  the  Municipal  Commissioner;  we
 have  requested  those  Committees
 which  were  functioning.  We  have
 asked  even  the  Chief  Commissioner  to
 go  to  the  spot  and  ask  the  authorities
 concerned  to  inspect  and  put  some
 value  on  them.  Yet,  I  am  very  sorry
 to  say,  that  all  those  houses  in  Ahata
 Kedara  and  other  places  are  stil)  stand-
 ing  without  the  land  beneath  being
 valued  so  far.  Their  value  has  not
 been  appraised  and  we  have  not  been
 asked  to  pay  the  amount.  We  were
 agreeable  to  pay  the  amount  and  we
 will  agree  to  pay  the  amount.  But
 nobody  has  yet  regularised  those  con-
 structions,  and  we  are  in  jeopardy  and
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 action  is  being  taken  against  us  under
 the  Act.

 Now,  suppose  a  notice  is  given  by
 the  estate  officer  today*in  regard  to
 those  buildings  The  assurance  given
 to  this  House  stands,  as  Shri  Gadgil
 said  and  as  has  come  out  from  the
 mouth  of  the  hon  Minister  who  has
 just  spoken  But  the  house  will  be
 demolished  But  we  have  instances
 where  houses  worth  as  much  as
 Rs  40,000  were  demolished  and  people
 were  sent  at  dead  of  night  with  all
 their  bag  and  baggage  in  a  lorry  to  a
 jungle  It  was  said  that  alternative
 accommodation  was  being  given  =  It
 was  nothing  but  a  piece  of  vacant
 land  And  this  has  been  done  before
 our  very  eyes  Even  an  adjournment
 motion  was  moved  in  this  House  once
 and  I  have  stated  in  this  House  very
 many  times,  a8  also  other  hon  Mem-
 bers  that  this  is  what  is  happening
 and  this  is  hkely  to  happen  as  a  result
 of  tms  law  even  if  there  is  a  provi-
 sion  for  alternative  accommodation

 Some  of  those  persons  affected  by
 these  Gadgil  assurances  went  to  the
 High  Court,  and  the  High  Court  said:
 these  assurances  do  not  constitute  a
 legal  basis  for  the  High  Court  to  take
 action,  because  they  are  not  to  be
 found  in  the  Act  Now  my  hon  friend
 hus  again  repeated  that  assurance  I
 congratulate  him  for  repeating  that
 assurance  and  I  hope  that  during  his
 tenure  of  office  the  assurances  will
 certainly  be  upheld  and  followed
 But,  at  the  same  time,  I  am  constrained
 to  say  that  Shri  Gadgi}  spoke  in  the
 game  stiain  and  now  his  stccessor  i8
 also  speaking  in  the  same  strain
 These  refugees  and  these  displaced
 persons  underwent  al]  the  sufferings
 that  could  be  imagined  from  the  acts
 of  those  who  were  subordinate  to  him

 Shri  Anil  K.  Chanda;  Sir,  could
 I  ask  the  hon  Member  a  question®
 Suppose  this  Act  were  not  there,  could
 we  not  have  proceeded  against  these
 equatters  under  the  ordinary  law  of.
 the  land?  What  would  have  been  the
 position  of  these  squatters  at  we  had
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 Gone  that,  except  for  the  time  ele-
 ment?

 Shrimati  Sucheta  Kripalani:  Follow
 the  ordinary  law  of  the  land

 Pandit  Thakur  Das  Bhargava:  I
 understand  that  my  hon  friend  35
 taking  away  what  he  has  given  The
 Estate  Officer  is  subordinate  td  this
 Government  As  long  as  the  assur-
 ances  stand  the  Estate  Officer  will  not
 have  the  heart  to  go  against  the  assur-
 ance,  and  a  honest  Government  lke
 ours  will  not  allow  him  to  go  agatnst
 them

 Shri  Anil  K.  Chanda:  The  hon
 Member  has  not  understood  my  पृफ्ट७-
 tron  What  I  want  to  know  is  this
 suppose  from  th:  very  beginning  this
 law  was  not  there  and  they  were
 squatting  on  Govetnment  land,  had
 not  the  Government  a  lgal  right  to
 get  it  cleared?

 Pandit  Thakur  Das  Bhargava:  I  am
 very  glad  that  this  question  has  been
 asked  The  question  3६  not  new  The
 question  has  been  asked  in  these
 ruhrgs  which  I  hold  in  my  hand—the
 Caleu'ta  Delhi  and  Punjab  rulings.
 My  hon  friend  says  that  if  there  were
 no  lav,  how  we  would  have  proceeded
 You  would  have  proceeded  like  an
 ordinary  citizen  in  the  land  You
 would  have  filed  a  suit  in  the  civsl
 court  In  the  ८६४7  courts  what  would
 have  happened?  Ail  my  =  defences
 were  there  and  I  would  have  succeed-
 ed  against  vou  It  is  your  own  officers
 and  the  Minister,  Shri  Mohan  Lal
 and  the  Deputy  Commissioner  and  the
 Chief  Commissioner  who  encouraged
 these  people  to  construct  these  build-
 ings  In  947  and  948  they  asked
 them  to  pu!  up  these  buildings  and
 encouraged  them  Now  you  come  and
 say,  Take  away  these  buildings”  and
 demolish  them  All  these  advantages
 are  vot  open  to  me  in  this  Even  your
 assurance  will  not  be  open  to  me  in
 this  as  vou  have  not  seen  it  fit  to  put
 a  clause  here  enacting  those  assur-
 ances  But  you  are  afraid  of  your
 own  assurances  You  do  not  want  to
 uphold  them  As  a  matter  of  fact
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 you  say  in  words  which  you  never
 effect  in  practice.  Excuse  me  if  I  am
 making  a  statement  which  is  too
 strong,  but  this  is  my  experience  and
 I  have  seen  day  after  day  people
 coming  to  us.

 Mr.  Deputy-Speaker:  The  hon.
 Minister  should  not  be  so  near  to  him.
 It  will  be  better  if  he  passes  through
 me.

 Pandit  Thakur  Das  Bhargava:  My
 own  apprehension  is  that  even  if  it
 goes  direct  or  goes  through  you,  it
 will  be  ineffective.  So  there  is  no
 chance  of  his  being  affected  by  what
 I  am  saying.

 Anyhow,  I  was  submitting  that  it
 would  have  been  much  better  if  these
 assurances  were  enacted  in  this  Bill.
 As  my  hon.  friend  has  said,  he  has
 got  sympathy  with  the  displaced  per-
 sons.  I  do  not  doubt  it.  Every  right-
 minded  person  has  got  sympathy  with
 displaced  persons.  As  a  matter  of  fact,
 it  is  on  account  of  their  sacrifice  that
 we  have  got  this  freedom.  My  hon.
 friend  has  asked  me,  “The  assurances
 are  there.  What  would  happen  if  this
 Act  were  not  there”?  As  I  said,  if
 the  Act  was  not  there  nobody  would
 touch  us  and  if  the  Act  is  there  nobody
 can  protect  us.  We  went  to  the  High
 Court  to  get  protection  and  yet  what
 did  we  get?  The  High  Court  said
 that  the  assurances  are  of  no  legal
 value.  So,  these  assurances  are  of  no
 legal  value  and  there  are  none  so  far
 as  the  High  Court  is  concerned.  I
 accept  that  statement.  But  so  far  as
 the  Government  is  cancerned,  it  is  the
 very  basis  of  good  administration  of
 this  land.  If  the  assurances  of  a
 Minister  are  not  worth  the  paper  on
 which  they  are  written,  it  will  be  a
 bad  day  for  India.  Therefore  I  am
 submitting  to  keep  up  your  prestige
 and  your  honour,  we  want  that  in  the
 Bill  itself  it  may  be  enacted  that  these
 assurances  stand.

 Shri  Anil  K.  Chanda:  Does  the  hon.
 Member  completely  ignore  the  Third
 Report  of  the  Assurances  Committee?
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 Pandit  Thakur  Das  Bhargava:  In
 fact,  I  am  very  sorry  my  hon.  friend
 had  gone  out  when  I  dealt  with  the
 Third  Report  of  the  Assurances  Com-
 mittee.  If  the  hon.  Deputy-Speaker
 gives  me  much  more  time,  I  will  repeat
 those  arguments.  I  will  quote  my  hon.
 friend  himself.  I  will  prove  that  the
 statement  of  the  hon.  Minister  says
 that  the  Third  Report  of  the  Assur-
 ances  Committee  has  no  legal  exist-
 ence  as  it  is  an  ex  parte  report  and  the
 refugees  were  not  heard  before  it  was
 made.  The  Fourth  Report  is  in  the
 offing.  They  have  complained  that
 it  is  a  continuing  thing.  You  can-
 not  have  any  sort  of  a  report  to  the
 effect  that  assurances  have  been
 implemented  when,  according  to  you,
 it  will  take  five  years  and  it  will  need
 Rs.  5  crores  to  implement  these  assur-
 ances.  Your  own  statements  are  a
 standing  reply  to  the  Third  Report.

 Now,  I  was  submitting  that  all  these
 amendments  are  emanating  from  all
 sides  of  the  House.  Members  belong
 to  all  the  parties.  The  consensus  of
 opinion  is  that  these  amendments  be
 made.  Now,  certainly  the  hon.
 Minister  will  not  be  respecting  this
 House,  if  he  stands  up  and  says,  “I
 do  not  accept  these  amendments”,
 it  is  possible  people  may  _—  give
 a  vote  but  then  if  he  really  wants
 to  do  the  right  thing,  I  will  request
 him  to  just  appreciate  the  feelings  of
 the  hon.  Members  of  this  House,  who
 in  a  Jarge  number  have  given  notices
 of  amendments.  This  is  the  declared
 wish  of  the  House.  I  hope  the  han.
 Minister  will  see  that  these  wishes  of
 the  House  are  carried  out.

 Again,  the  hon.  Minister  said  that
 people  were  squatting  in  Serai  Rohilla
 and  some  other  places.  He  spoke  of
 Sealdah  also.  I  do  not  know  how
 could  that  be  relevant  so  far  as  this
 Bill  is  concerned.  This  Bill  is  not  an
 all-India  measure.

 Shri  Anil  K.  Chanda:  It  is.

 Shri  Jaganatha  Rae  (Koraput):  Yes,
 it  is.
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 Pandit  Thakur  Das  Bhargava:  May
 I  request  him  to  kindly  read  the  defini-
 tion  of  public  premises.

 Shri  Anil  K.  Chanda;  It  extends  to
 the  whole  of  India.

 Pandit  Thakur  Das  Bhargava:  I
 know  that.  But  I  say  that  is  wrong.
 The  words  are:

 “public  premises  means  any  pre-
 mises  belonging  to,  or  taken  on
 lease  or  requisitioned  by,  or  on
 behalf  of,  the  Central  Govern-
 ment;”

 If  it  ended  here  it  will  be  all  right,
 but  it  says  further:

 “.,..,and,  in  relation  to  the
 Union  territory  of  Delhi,....”

 Therefore  it  means  that  the  public
 premises  at  Sealdah  are  not  included
 in  the  Bill.

 Shri  Mahanty  (Dhenkanal):  They
 are.

 Shri  Jaganatha  Rao:  They  come
 under  the  first  clause.

 Pandit  Thakur  Das  Bhargava:  It  is
 not  a  public  premises  according  to  this
 definition.  Sealdah  station  is  not  a
 public  premises  according  to  this
 definition.  If  you  extend  it  to  the
 whole  of  America,  I  have  no  objec-
 tion  provided  public  premises  means
 what  it  means.  Public  premises  can
 exist  only  in  the  Union  territory  of
 Delhi  and  nowhere  else.

 Shri  K.  C.  Reddy:  No,  no.

 Pandit  Thakur  Das  Bhargava:  |
 would  like  to  be  enlightened,

 Shri  Anil  हू,  Chanda:  As  far  as  we
 understand—of  course,  I  am  not  a
 lawyer—it  says  in  clause  1(2)  that  it
 extends  to  the  whole  of  India.  Then
 clause  2  says:

 “public  premises  means  any  pre-
 mises  belonging  to,  or  taken  on
 lease  or  requisitioned  by,  or  on
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 behalf  of,  the  Central  Govern-
 ment;”

 There  is  a  semi-colon.  Therefore,  I
 think  it  is  a  complete  statement  by
 itself.  Then  it  adds:

 “....and,  in  relation  to  the
 Union  territory  of  Delhi,....”

 Certain  other  things  are  included.

 Pandit  Thakur  Das  Bhargava:  As
 if  the  Union  territory  of  Delhi  is  not
 included  in  the  whole  of  India.

 Shri  Anil  K.  Chanda:  Not  that  but
 certain  special  categories  of  properties
 in  Delhi

 Pandit  Thakur  Das  Bhargava:  In
 one  sense  it  extends  to  the  whole  of
 India.  I  know.  May  I  explain  the
 sense?  Suppose,  the  Estate  Officer
 gives  notice  about  arrears  and
 damages  to  a  person  who  lived  here
 six  years  ago  or  seven  years  ago.  He
 was  here  and  damages  are  to  be  paid
 or  the  arrears  of  rent  are  to  be  paid
 by  him.  In  that  case  he  can  be  pro-
 ceeded  against  as  if  the  recovery  of
 land  arrears  was  due  not  even  in
 Dethi  but  somewhere  else  also.  Wher-
 ever  he  goes  this  decree  will  dog  him.
 Therefore,  it  extends  to  the  whole  of
 India.  Otherwise,  so  far  as  immov-
 able  property  is  concerned,  if  he  says
 it  extends  to  the  whole  of  India—here
 we  find  “on  behalf  of  the  Central
 Government  and  in  relation  to  the
 Union  territory  of  Delhi”—what  was
 the  necessity  of  writing  this  “in  rela-
 thon  to  the  Union  territory  of  Delhi’?

 Shri  K.  C.  Reddy:  Also.

 Pandit  Thakur  Das  Bhargava:
 Where  is  ‘also’?  The  words  are
 only  that  public  premises  are
 these  in  relation  to  the  Union
 territory  of  Delhi.  Therefore,  my
 humble  submission  is  that  really  they
 are  giving  an  answer  to  an  argument
 which  argument  I  made  in  this  House,
 viz.,  why  is  the  Government  of  India
 discriminating  between  State  and
 State?  The  Bombay  Government  does
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 not  have  these  powers.  In  other  parts
 of  India  these  powers  cannot  be  used.
 They  are  only  in  relation  to  Delhi.  This
 is  discriminatory.

 Then  again,  what  do  we  find?

 “any  premises  belonging  to  the
 Municipal  Corporation  of  Delhi.  Fe]

 Why  not  the  Municipal  Corporation
 of  Calcutta  or  Bombay  or  Ahmedabad
 and  others?  «

 Shri  Jaganatha  Bao:  They  are  not
 sought  to  be  included.

 Pandit  Thakur  Das  Bhargava:  They
 are  not  sought  to  be  included.  Even
 there  is  a  discrimination.  Then—

 “any  premises  belonging  to  the
 Delhi  Development  Authority,
 whether  such  premises  are  in  jhe
 Possession  of,  or  leased  out  by,
 the  said  Authority"

 Therefore  ]  submit,  so  far  as  this  law
 gees,  as  the  Allahabad  ruling  says,  it
 does  not  only  discriminate  between
 trespassers  and  persons  who  are  in
 unauthorised  occupation  of  lands  which
 are  owned  by  the  Government  and
 those  which  are  owned  by  private  per-
 sons.  This  goes  further.  This  makes
 discrimination  between  States  and
 States  and  between  Corporations  and
 Corporations,  and  in  other  ways  also.
 It  is  also  dis¢riminatoty  in  this  sense.
 I  am  not  concerned  with  what  is  hap-
 pening  in  Calcutta,  etc.  I  only  object
 to  the  use  of  the  word  Sealdah  here,
 because  Sealdah  is  out  of  the  question.

 May  I  humbly  ask  the  hon.  Minister
 who  had  taken  so  much  pains,  to  tell
 us  whether  the  objections  taken  in
 these  three  rulings  of  the  High  Courts
 of  Allahabad,  Calcutta  and  Punjab
 have  been  taken  away?  Before  I
 come  to  that,  I  want  to  submit  for  the
 elucidation  of  the  matter  that  if  my
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 hon.  friend  says  that  they  do  not  want
 to  disturb  those  squatters  who  are
 displaced  persons—he  said  that  those
 squatters  have  been  sent  away,  but
 other  squatters  have  come  in  their
 Places—we  are'at  one  with  him.  I
 say  that  we  do  not  want  that  any  per-
 son  may  enter  into  unauthorised  otcu-
 pation  of  Government  land  or  govern-
 ment  buildings.  As  regards  those  peo-
 ple  who  were  there  before  l5th  August
 ‘1950,  on  his  own  showing,  my  hon.
 friend  should  not  have  a  law  against
 them.  As  I  have  submitted,  in  847
 and  1948,  what  happened  in  Delhi  and
 other  places  in  the  Punjab,  very  many
 Members  in  this  House  are  not  fully
 aware  of.  People  came  in  streams
 absolutely  having  nothing  but  their
 clothes  on  their  persons,  with  their
 families.  They  must  be  given  some
 alternative  accommodation.  I  have
 said  in  this  House  before  and  I  repeat
 with  affection  and  devotion  that  it
 was  only  our  Prime  Minister  and
 Sardar  Patel  who  solved  that  question.
 Lesser  men  would  not  have  solved  that
 question.  In  a  sort  of  brain-wave  as
 it  usually  affects  our  Prime  Minister
 in  times  of  difficulties  and  emergencies,
 he  made  it  a  rule  that  no  displaced
 person  shal]  be  evicted  from  any
 place  unless  he  was  given  alternative
 accommodation.  These  assurances  are
 not  of  Shri  Gadgil’s  giving  alone.  Shri
 Gadgil  was  only  an  instrument  in  sec-
 ing  the  difficulty.  in  feeling  the  diffi-
 culty  solving  it.  He  was  surrounded
 by  all  of  us  who  knew  the  things  as
 they  were  After  negotiations  for  3
 months,  these  assurances  were  given.
 They  are  solemn  promises  and  any
 attempt  to  give  them  go  by  any
 effort  in  this  direction  is  not
 entitled  to  any  respect.  On  the  con-
 trary,  I  cannot  find  words  adequate
 enough  to  express  myself  when  I  find
 that  officers  of  the  Government  disre-
 8४०70  the  words  of  a  Minister  and
 solemn  assurances  given  by  him.

 As  I  was  submitting,  these  three
 rulings  given  by  the  High  Courts  of
 Allahabad,  Calcutta  and  Punjab  are
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 ®  my  hand.  I  find  that  the  executive
 which  hag  brought  forward  this  Bill
 has  not  fully  considered  the  objec-
 tions  given  in  this  judgment  what  to
 speak  of  meeting  them.  The  main
 objection  was  that  the  fundamental
 right  of  the  citizens  of  this  country  are
 sought  to  be  interfered  with  and  jurs-
 dicuon  of  civil  court  has  been  exclud-
 ed.  Every  person  is  entitled  to  have
 hus  civil  rights  decided  in  a  civil  court
 and  to  see  that  due  procedure  as  is
 found  in  all  the  civilised  countries  is
 observed  in  his  case.  Even  in  our
 Constitution,  we  have  article  50  that
 the  separation  of  the  judiciary  and  the
 executive  must  be  there  What  do  we
 find  here?  We  find  that  the  Govern-
 ment  has  not  placed  itself  in  the  same
 position  in  which  ordinary  law  places
 it.  What  happens  in  an  ordinary  civil
 suit?  There  is  the  planmtiff  on  the  one
 side  and  there  is  the  Government  as
 defendant  on  the  other  side.  If  the
 Government  is  the  plaintiff,  there  35
 the  defendant  on  the  other  side.  Both
 the  parties  are  before  the  court  equal-
 ly  Even  costs  are  awarded;  they  are
 heard  and  issues  are  struck.  Every-
 thing  is  done  as  if  there  are  two  per-
 sons,  as  tf  Government  was  a  person.
 What  do  we  find  in  a  criminal]  case?
 Government  is  a  party;  the  accused  35
 a  party  They  are  equally  balanced
 in  their  mghts  Here,  the  Government
 has  become  a  superior  person  m  the
 sense  that  it  wants  to  enact  this  law
 for  its  own  purposes

 I  would  not  grudge  that  I  want.
 we  all  want  that  the  Government
 should  not  be  put  m  any  difficulty  if
 there  is  a  situation  or  emergency  in
 which  we  ought  to  see  that  the  Gov-
 ernment  is  not  put  in  any  difficulty.
 We  are  agreeable  to  enact  such  provi-
 sion.  At  the  same  time,  my  difficulty
 is  that  the  Government  has  taken
 such  a  large  chunk  of  power,  such  a
 measure  of  power  that  nobody  can
 support  it.  If  they  had  confined  them-
 selves  to  cases  in  which  people  took
 forcible  possession  of  certain  proper~
 ties  and  there  was  unauthorised  pos-
 session  of  any  building,  if  any  proper
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 law  i8  brought  in  which  the  funda-
 mental  rights  of  the  citizens  were  not
 crushed  altogether  out  of  existence,  3
 would  have  supported  it  The  Allaha-
 bad  High  Court  also  said  that  it  is
 not  wrong  to  enact  a  law  in  which  the
 good  rights  of  the  Government  could
 be  secured.  The  other  High  Courts
 also  are  not  ४०  much  opposed  to  the
 prmeiple  of  having  a  law  in  which  the
 Government  property  of  this  nature
 may  be  secured  What  they  are  oppos-
 ed  to  is  this.  You  enact  a  law  in  which
 all  the  fundamental  rights  are  crushed
 This  law  is  not  better  than  the  pre-
 vious  .aw  which  has  been  held  invalid
 by  these  three  High  Courts

 The  first  thing  is  that  they  do  not
 want  that  the  executive  should  take
 charge  of  the  civil  rights  in  this  coun-
 try  Another  Bill  is  coming  before
 you,  the  Delh:  Rent  Contro)  Bill  under
 which  instead  of  the  courts  which
 have  been  deciding  the  matters  all
 these  years,  a  Controller.  an  executive
 officer  is  going  to  be  appointed.  Under
 this  Bill.  not  the  court,  but  an  Estate
 officer,  an  executive  officer  will  decide
 the  nights  of  the  parties

 Shri  Naushir  Bharucha:  Only  the
 label  of  the  officer  35  changed

 Pandit  Thakur  Das  Bhargava:  Only
 the  labe)  ॥5  changed  By  the  change
 of  label,  the  real  obstacie  in  this  law
 cannot  be  removed  What  As”  this
 Estate  officer?  Who  is  this  Estate  offi-
 cer?  Exception  was  taken  in  one  of
 the  rulings  of  the  Allahabad  High
 Court  It  was  said,  we  do  not  know
 what  are  the  qualifications  of  this
 officer  But,  this  aspect  of  the  case
 was  not  agreed  to,  this  argument  was
 not  agreed  to  by  the  Punjab  and  the
 Calcutta  High  Courts  They  said,  let
 us  assume  that  the  Government  will
 appoint  good  officers.  why  should  we
 assume  that  the  Government  will
 abuse  these  powers  I  am  of  the  same
 view  I  will  not  assume  that  the  Gov-
 ernment  will  appoint  such  officers  as
 will  abuse  their  pow  ers.  It  is  not  in
 the  interests  of  the  Government  to
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 appoint  such  officers.  At  the  same
 tume,  they  have  now  given  what  kind
 of  officers  they  will  be.  If  they  had
 not  given  this,  and  if  they  had  said,
 an  officer,  I  would  perhaps  rest  con-
 tent.  What  do  they  say  here?  Objec-
 tion  was  taken  in  the  rulings  that  they
 were  going  to  be  executive  officers  and
 it  was  said,  we  do  not  know  what  kind
 of  officers  they  were.  Now,  they  say
 that  the  Estate  officer  will  be  a
 gazetted  officer.  What  is  a  gazetted
 officer,  I  would  like  to  know.  Not  a
 judicial  officer  necessarily.  The  point
 there  was  that  judicial  officers  should
 have  been  appointed.  What  is  a  judi-
 cia]  officer?  A  magistrate  is  a  judicial
 officer.  If  magistrates  were  to  decide
 these  things,  we  know  what  will  hap-
 pen.  You  do  not  appoint  judicial  offi-
 cers.  You  say,  gazetted  officer.  Can
 an  Excise  officer  be  a  gazetted  officer
 or  not?

 Shri  Braj  Raj  Singh  (Firozabad):
 Why  not?

 Pandit  Thakur  Das  Bhargava:  In
 every  department,  there  are  gazetted
 officers.  It  means,  every  kind  of  offi-
 cer  will  be  appointed.

 Shri  Braj  Raj  Singh:  A  Deputy
 Superintendent  is  @  gazetted  officer.

 Pandit  Thakur  Das  Bhargava:  As  a
 matter  of  fact,  that  officer  must  be  a
 person  who  can  efficiently  discharge
 his  duties.  He  must  know  a  certain
 amount  of  law.  He  must  be  a  judge.
 He  must  have  experience  and  all  that.
 A  judicial  officer  would  have  been
 better.  At  the  same  time,  even  a
 magistrate  as  I  said  is  a  judicia]  offi-
 cer.  A  Civil  Judicia]  officer  would
 have  been  much  better.  Even  if  you
 wanted  to  give  such  officer  these
 powers—I  am  opposed  to  the  appoint-
 ment  of  an  executive  officer—if  exe-
 cutive  officer  was  allowable,  still,  s
 gazetted  officer  is  out  of  the  question

 What  are  the  powers  of  this  man?
 That  you  have  an  Estate  officer  ig  not
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 our  grievance.  The  rea}  gravamen  of
 the  charge  is  that  the  procedures
 which  are  the  safeguards  for  the  right
 determination,  for  the  legal  determi-
 nation  of  the  rights  of  the  parties  are
 not  to  be  found  in  this  Act.  First  of
 all,  appeals.  Does  my  hon.  friend  want
 to  say  that  our  Central  Government
 is  worse  than  a  district  officer,  a
 district  judge?  Previously,  the  appeal
 was  made  to  the  Central  Government.
 The  Central  Government  certainly  is
 much  bigger  than  the  district  judge.
 Though  it  ig  not  a  judicial  officer,
 stil]  the  Central  Government  had  some
 powers.  Now,  a  district  judge  has
 been  substituted.  I  beg  to  ask:  What
 will  the  district  judge  do?  The  Cen-
 tral  Government,  after  all,  is  a  power-
 ful  body,  and  couid  decide  cases
 according  to  its  own  light.  But  thus
 district  judge  will  be  totally  helpless.
 First  of  all,  the  roots  of  this  system
 are  there  in  the  estate  officer.  What
 evidence  will  he  take?  It  depends
 upon  him.  How  will  he  approach  the
 case?  It  depends  upon  him.  Will  he
 allow  any  defence  to  be  raised  or  not?
 It  depends  upon  him.  And  a  bold  order
 made  by  this  officer  will  go  before
 the  district  judge.  What  will  the  dis-
 trict  judge  do?  He  must  do  everything
 according  to  the  file;  and  if  the  file
 wiij  be  silent,  what  will  he  do?  What
 35  the  use  of  having  this  district  judge?
 Perhaps,  so  far  as  the  Central  Govern-
 ment  is  concerned,  it  would  have
 approached  3६  in  a  different  manner.
 A  judicial  officer  cannot  approach  it
 in  this  day.  Therefore,  my  humble
 submission  is—in  fact,  in  one  of  the
 rulings,  I  find  that  this  is  a  case  of
 Caesar  upon  Caesar.  The  district
 judge  will  be  helpless;  he  is  a  mere
 tool;  he  will  not  be  able  to  do  justice
 according  to  the  procedure.  Only
 district  judges  can  give  justice  accord-
 ing  to  the  accepted  procedure  in  all
 the  civilised  countries;  the  case  is
 fought  out,  the  parties  are  there,  the
 pleas  are  there,  the  issues  are
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 evidence  of  any  party  or  even  to  allow
 him  full  opportunity  for  pleas?  The
 question  of  going  into  the  title  to  the
 property  and  principles  of  Estoppel  etc.
 will  never  be  decided.  in  thig  by
 hybrid  system  of  a  judicial  officer
 being  trust  upon  an  executive  officer.

 Shri  Jaganatha  Rae:  Clause  5
 makes  that  provision.

 Pandit  Thakur  Das  Bhargava:
 Clause  §  reads:

 “Tf,  after  considering  the  cause,
 if  any,  shown  by  any  person  in
 pursuance  of  a  notice  under  sec-
 tion  4  and  any  evidence  he  may
 preduce  in  support  of  the  same
 and  after  giving  him  a  reason-~
 able  opportunity  of  being  heard,
 the  estate  officer  is  satisfied  that
 the  pubiic  premises  are  in  un-
 authorised  occupation,....”.

 My  hon.  friend  calls  my  attention  to
 clause  §  and  says  that  there  is  a  pro-
 vision  there  for  hearing  evidence.
 Evidence  on  what?  First  of  all,  the
 words  are:

 “the  estate  officer  is  satisfied
 that  the  public  premises  are  in
 unauthorised  occupation....”,

 that  is,  he  shall  be  satisfied  that  the
 person  is  in  unauthorised  occupation.
 Can  a  person  say  before  him,  ५  am
 entitled  to  the  property,  not  the
 Government  and  further  that  posses-
 sion  was  encouraged  by  the  Hon.  Shri
 Mohan  Lal  Saksena,  the  Central  Re-
 habilitation  Minister  and  the  Deputy
 Commussioner,  Shri  Shankar  Dayal;
 they  encouraged  me  to  build  this
 thatched  shed  or  this  house’?  He
 would  not  be  heard  in  this  matter.
 That  is  the  real  difficulty.

 Again,  suppose  a  person  says,  ‘I
 went  to  the  office  and  gave  the  rent,
 but  the  person  in  charge  refused  to
 accept’.  Will  you  accept  this  state-
 ment  from  him?  I  gave  many  exam,
 ples  in  this  House  in  95]  that  in  such
 cates,  people  took  the  rent  to  the
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 officers  but  the  officers  refused  to
 accept  the  rent.  They  themselves put
 in  respect  of  those  properties  three
 times  the  rent.  When  the  matter  was
 brought  to  the  notice  of  the  autho-
 rities,  they  then  saw  to  it  that  the
 rent  was  reduced.  There  are  many
 cases  where  people  ran  about  to  give
 their  rent,  but  the  rent  was  not
 accepted.  Will  it  be  a  case  of  no
 rent  having  been  paid?  Will  it  be  a
 case  of  arrears?  Will  it  be  a  case  of
 taking  interest  on  arrears?  Will  it  be
 a  case  of  charging  damages?  All
 these  things  will  never  be  allowed  to
 be  produced.  All  this  evidence  can
 only  be  there  if  such  pleas  are  allowed
 to  be  taken  and  there  are  no  provi-
 siong  for  allowing  the  pleas.  Suppose
 the  estate  officer  who  is  the  executive
 Officer,  says,  I  do  not  accept  your
 evidence,  take  away  your  witness,
 where  is  the  record  to  show  that  that
 such  order  was  given?  At  least  if  there
 is  a  proper  record  and  there  ig  a
 proper  procedure,  the  man  knows,  the
 counsel  knows  and  the  vakil  knows.
 But  where  is  the  vakil  here?  In  this
 Bill,  I  do  not  find  any  provision  that
 a  legal  practitioner  will  be  allowed  to
 represent  these  matters.

 Shri  Anii  BK.  Chanda:  He  is  not
 barred  from  appearing.

 Pandit  Thakur  Das  Bhargava:  From
 a  thing  which  does  not  bar  on  the
 face  of  it,  I  do  not  know  whether  he
 is  barred  or  not.  Suppose  the  officer
 says,  I  do  not  hear  you,  how  can  the
 person  just  insist  on  being  heard  and
 appearing  before  him,  when  there  is
 no  provision  in  this?  Even  in  the
 Incorhe-tax  Act  and  other  Acts,  we
 have  got  provisions.  If  there  is  no
 bar,  here  is  the  test;  I  have  given  an
 amendment,  and  let  the  Minister
 accept  it.

 Shrimati  Sucheta  Kripalani:  If  there
 is  no  bar,  let  him  accept  the  amend-
 ment.

 Pandit  Thakur  Das  Bhargava:  And
 I  shall  be  very  bappy.  I  am  now  giv-
 ing  another  example.
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 Mr,  Deputy-Speaker:  Appearance
 of  lawyers  is  not  provided  for  in  every
 separate  Act.

 Pandit  Thakur  Das  Bhargava:  Usu-
 ally,  there  are  many  Acts  where
 specific  provision  has  been  made.

 Mr.  Deputy-Speaker:  It  is  only
 when  ‘it  has  to  be  restricted,  that
 provision  has  to  be  made.

 Pandit  Thakur  Das  Bhargava:  So
 far  as  the  court  of  a  district  judge  is
 concerned,  you  are  perfectly  right.
 And  the  person  may  be  able  to  say,  I
 am  here  by  my  right,  because  I  have
 the  right  to  practise  in  the  district
 court.  But  before  the  estate  officer,
 can  he  appear?  I  want  to  know
 where  the  rule  is  whereby  the  law-
 yer  can  insist  on  appearing.

 Shri  Anil  K.  Chanda:  We  are  going
 to  provide  it  in  the  rules.  It  is  not
 barred  by  the  law  as  it  is.

 Shrimati  Sucheta  Kripalani:  Let  us
 have  it  in  the  text  of  the  Bill.

 Mr.  Deputy-Speaker:  It  is  now
 conceded  that  Government  would  pro-
 vide  it  in  the  rules.

 Pandit  Thaku  Das  Bhargava:  May
 humb.e  request  to  the  hon.  Minister
 is  to  point  out  to  me  whether  in  any
 of  the  items  in  clause  it  has  been
 provided  that  the  rules  will  provide
 for  it.

 Shri  Anil  K.  Chanda:  It  is  given
 in  clause  ]3(2)(b)  which  reads:

 “the  holding  of  inquiries  under
 this  Act”.

 Pandit  Thakor  Das  Bhargava:  The
 holding  of  inquiry  is  no  imquiry  at
 all.  I  want  to  know  whether  there
 is  anything  here  by  which  he  can  say
 that  a  vakil  would  be  allowed.  Any-
 how,  I  do  not  want  to  press  it,  and  I
 am  glad  that  the  Minister  has  said
 that  such  right  of  representation  wil!
 be  allowed;  so,  I  do  not  want  to  say
 that  what  he  says  will  not  be  done.

 of  limitation.  Sup:  4  persen
 come  in  in  1947  and  the  arrears
 there  still  due  from  him,  and
 stayed  here  only  for  six  montha,
 he  has  not  paid  the  rent  in  the  year
 ‘1958  or  suppose  a  person  is  in  pos-
 session  of  any  premises  in  Delhi  for
 more  than  sixty  years,  of  any  land
 which  belonged  to  Government,  or,
 say,  for  fifty-nine  years.  What  hap-
 pens  to  that  man?  I  beg  to  ask  my
 hon.  friend.  The  law  of  limitation  is
 not  there.  On  the  contrary,  it  is  a
 well  known  thing  that  many  refugees
 did  not  come  here  to  Delhi  in  ‘1947,
 and  yet  rents  were  rea.ised  from  them
 from  l5th  August,  947  though  they
 were  not  in  India.  Thig  was  not  just
 in  one  case,  but  in  regard  to  al]  the
 refugees.  This  is  a  well  known  thing.
 According  to  the  ordinary  law.  if  a
 person  has  got  a  decree,  but  does  not
 execute  it  for  three  years,  or  he  sues
 for  rent  which  was  due  for  a  period
 of  more  than  three  years,  his  suit  will
 be  thrown  out.  But  there  is  no  law
 for  this  Government.  Therefore,  if
 at  any  time  a  person  was  there.  he
 will  be  sued  Or,  where  is  the  ques-
 tion  of  suit  or  decree?  An  order  will
 be  passed  for  eviction.  Does  my  hon.
 friend  contend  that  in  these  rules  he
 will  also  make  a  law  about  limitation?
 There  is  no  reply.

 Shri  Anil  K.  Chanda:.
 later  on.

 I  shall  reply

 Pandit  Thakur  Das  Bhargava:  At
 the  same  time,  I  do  beseech  him  to
 kindly  look  at  the  matter  in  another
 way.  After  all,  he  is  dealing  with
 human  beings,  and  the  span  of  life
 which  has  been  given  to  every  person
 is  a  specific  period  and  not  an  indefi-
 nite  period.  Therefore,  he  may  kindly
 ste  that  so  far  as  these  damages  and
 arrears  of  rent  are  concerned.  only
 in  respect  of  legally  recoverable  dues
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 an  order  can  be  made.  When  I  come
 to  the  question  of  the  possession  of
 land,  I  shall  have  some  observations
 to  make  in  regard  to  that  also.  I  was
 submitting  that  we  have  heard  for  a
 long  time  that  no  person  can  be  a
 judge  in  his  own  cause.  But  here,  the
 officer  is  himself  the  judge,  himself  the
 executor  and  himself  the  investigator;
 all  the  three  things  have  been  com-
 bined  in  one.  Practically,  he  is  a
 government  agent;  he  is  not  a  court.
 The  court  is  not  a  Government  agent;
 the  court  is  a_  distinct  body.  But,
 here,  he  is  a  servant  of  the  Govern-
 ment;  Government  charges  all  these
 things,  and  the  servant  decides  ll
 these  matters  with  one  stroke  of  the
 pen.  Is  it  fair  and  just?  And  where
 is  the  evidence  before  us  that  there
 are  many  people  in  Delhi  who  did
 not  pay  their  rents  regularly?  So  far
 as  I  know,  some  lakhs  of  rupees  were
 remitted  by  Shri  Gadgil  when  he  was
 the  Minister,  that  is,  rents  which  were
 due  and  which  could  not  be  paid  were
 remitted.  May  I  humbly  know  whe-
 ther  those  remissions  will  stand,  for,
 according  to  this  Bill,  for  any  time,
 the  person  can  be  asked  to  pay  the
 rents  etc.?  I  would  very’  humbly
 request  Shri  K.  C.  Reddy  to  kindly
 consider  this  question  and  see  that  he
 also  remits  a  good  amount  of  rent  if
 it  is  irrecoverable.

 4  hrs.

 What  is  the  use  of  proceeding
 against  these  people?  Supposing  you
 evict  them,  what  would  happen  fur-
 ther?  They  will  be  your’  problem
 again.  It  is  Government’s  duty  to
 provide  houses  for  the  people.  Shri
 Reddy  when  he  spoke  two  or  three
 months  ago  in  this  House  gave  almost
 a  promise  that  so  many  crores  of
 rupees  were  going  to  be  spent  by  the
 Government  of  India  so  far  as  housing
 was  concerned.  We  consider  this  a
 necessary  aspect  of  the  activities  of
 a  welfare  State  and  we  congratulate
 the  Government  and  Shri  Reddy  on
 doing  that  divine  thing.  At  the  same
 time,  if  he  proceeds  with  this  Bill  in
 the  manner  he  wants  to,  what  would
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 happen?  So  many  persons  will  be  his
 responsibiiity  that  it  will  be  very  diffi-
 cult  for  him  to  provide  them  accom-
 modation.

 What  do  we  find  in  this  provision?
 There  are  two  things  mentioned  before
 the  Estate  Officer  can  take  action
 according  to  the  provisions  of  this  Act.
 One  is  that  the  persons  are  in
 unauthorised  occupation  of  certain
 premises  and  further,  that  they  should
 be  evicted,  which  means  that  the  Gov-
 ernment  are  giving  discretion  to  the
 Estate  Officer  to  proceed  or  not.  It
 may  be  undesirable  to  proceed  against
 people  whom  the  Estate  Officer  knows
 will  be  thrown  on  the  streets.  For
 example,  a  person  is  ill,  lying  on  his
 deathbed  and  he  is  in  unauthorised
 possession.  Will  Government  put  him
 on  the  streets?  They  will  not  I  know
 of  many  cases,  specially  of  refugees,
 men  of  70  years  age  and  more  who
 have  been  in  government  service.
 They  have  been  asked  to  vacate  their
 premises  on  the  specific  assurance
 that  they  wiil  get  alternative  accom-~
 modation.  They  were  sent  to  other
 places  and  in  those  places  again,  they
 were  given  notice.  They  were  asked
 te  become  licensees.  Now  they  have
 become  licensees.  They  have  again
 been  given  notice.  They  came  _  to
 me.  The  man  is  an  old  man  who  has
 worked  all  his  life  for  Government.
 He  says:  ‘I  do  not  know  where  I  am’.

 In  this  operative  paragraph,  two
 things,  as  I  said,  must  be  fulfilled.
 One  is  that  he  is  in  unauthorised  pos-
 session  and  the  second  is  that  he
 should  be  evicted.  As  against  this,  we
 find  in  a  subsequent  clause  that  this
 provision  is  taken  away.  It  is  said
 in  clause  5  that  if  the  Estate  Officer
 is  satisfied  that  the  public  premises
 are  in  unauthorised  occupation,  he
 may,  on  a  date  to  be  fixed  for  the
 purpose,  make  an  order  of  eviction.
 So  that  condition  goes  away  here.  In
 ane  place,  Government  say  that  in
 case  a  person  is  in  authorised  occupa-
 tion  and  that  he  should  be  evicted;

 and  in  the  other  place,  they  do  not
 arm  him  with  the  power  to  consider
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 whether  he  should  be  evicted.  Logi-
 cally,  they  should  have  enacted  in  the
 operative  clause  the  same  provision,
 that  where  the  Estate  Officer  is  satis-
 fied  that  a  person  ought  not  to  be
 evicted,  he  ought  not  to  be  evicted.

 Therefore,  even  knowing  that  this
 law  is  illegal  and  is  bound  to  be
 declared  unconstitutional  again  if  the
 matter  goes  before  a  High  Court  or  the
 Supreme  Court,  I  want  that  at  least
 so  far  as  justice  is  concerned,  so  far
 as  the  officers  whom  Government
 appoint  for  this  purpose  are  concern-~
 ed,  they  should  not  be  given  autho-
 rity  in  one  place  and  in  another  place
 that  authority  should  not  be  taken
 away  trom  them.  Government  ought
 to  say  that  if  there  are  good  and  suffi-
 cient  reasons  why  a  person  should  not
 be  evicted,  he  should  not  be  evicted.
 At  least  give  that  power  to  somebody.
 Even  under  the  Delhi  Rent  Control
 Bill  which  is  coming  before  us,  dis-
 cretion  is  given  and  people  are  not
 simply  to  be  evicted  from  their  places.
 This  is  a  basic  thing.  There  we  find
 that  no  court  shall  pass  a  decree  for
 eviction  and  the  Controller  will  also
 in  certain  contingencies  not  pass
 orders  evicting  a  person,  whereas
 according  to  this  law,  no  Estate  Officer
 shall  desist  from  evicting  the  person
 if  he  is  in  unauthorised  occupation.
 Is  that  what  Government  mean,  that
 every  person  who  cannot  show  an
 authority  on  account  of  the  efflux  of
 time  or  for  any  other  reason,  ought
 to  be  put  on  the  streets?  I  do  not
 think  Government  mean  it.  Govern-
 ment  do  not  mean  it.  Government
 only  want  to  safeguard  certain  rights
 in  the  case  of  obstinate  and  obdurate
 persons  to  see  that  an  effective  remedy
 is  there.  But  here  we  find  that  even
 the  Estate  Officer  is  not  given  any  dis-
 cretion  whatsoever  to  do  some  justice
 in  proper  cases.

 If  my  argument  is  accepted,  my  hon.
 friend  ought  to  accept  the  amendment
 tabled  by  Shrimati  Sucheta  Kripelani
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 and  myself  to  the  effect  that  if  there
 are  good  and  sufficient  reasons,  he
 should  not  be  evicted,  then  the  hands
 of  the  Estate  Officer  should  be  stayed.

 I  was  submitting  that  in  this  manner,
 really  the  equities  of  a  case  would  not
 be  gone  into  by  the  Estate  Officer.  The
 equities  ought  to  be  gone  into  before
 the  notice  ३8  issued.  But  my  own
 difficulty  is  that  there  is  no  provision
 here  whereby  even  the  equities  can
 be  allowed  to  come  before  him  what
 to  speak  of  their  being  proved?  Who
 wilt  be  affected  by  this  Bill?  If  such
 persons  were  affected  who  were  not
 behaving  rightly,  who  were  in  unau-
 thorised  occupation,  who  were  com-
 mitting  all  sorts  of  crimes,  who  were
 trespassing  on  government  property
 and  so  on,  I  would  have  agreed  to  any
 kind  of  Bill  to  deal  with  them.  But
 here  my  difficulty  is  that  the  persons
 who  will  be  affected  by  this  Bill  will
 be—number  one—al]  the  refugees  from
 West  Pakistan  and  other  places.  They
 will  all  be  the  subject  matter  of  the
 tyranny  of  this  Estate  Officer.  If  he
 chooses  to  punish  them,  if  he  chooses
 to  exercise  authority  over  them,  he
 will  certainly  be  able  to  do  so.  A  man
 may  be  absolutely  innocent.  He  might
 even  have  been  egged  on  by  the  offi-
 cers  to  put  up  those  constructions.

 Again,  the  other  persons  who  will
 be  affected  will  be  those  who  are  liv-
 ing  in  the  slums.  In  the  name  of
 slum  clearance,  authority  has  been
 taken  by  the  Government.  Govern-
 ment  are  doing  something  for  slum
 clearance.  We  are  all  very  happy.
 What  would  happen  to  the  Ajmeri
 gate  slums?  We  went  there  to  see,
 when  another  Bill  came  before  us.  I
 and  my  fellow  Members  went  to  see
 the  Ajmeri  Gate  slums.  We  found
 that  the  Government  had  acquired  the
 houses  of  very  many  poor  people
 there  at  the  rate  of  Rs.  0  or  Rs.  35
 per  sq.  yard,  whereas  afterwards  these
 very  lands  just  in  front  were  sold  at
 the  rate  of  Rs.  300  per  sq.  yard.
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 Representations  were  made  to  ust
 and  we  went  into  the  question.  We
 aaid  that  these  persons  should  not  be
 turned  out  by  one  stroke  of  the  pen
 without  their  being  given  alternative
 accommodation.

 If  I  have  my  own  way,  I  would
 respectfully  ask  my  hon.  friends  who
 are  in.charge  of  this  Bill  and  parti-
 cularly  Shri  K.  C.  Reddy,  that  the
 principle  adopted  by  the  hon.  Prime
 Minister  which  saved  all  these  refugees
 should  be  adopted  as  a  part  of  this
 Bill  in  regard  to  the  vulnerable  sec-
 tiong  of  society,  those  poor  people
 living  in  the  Ajmere  Gate  slums  and
 other  slums  in  Delhi,  those  refugees
 and  Harijans—if  they  are  poor  enough.
 At  the  same  time,  government  ser-
 vants  who  had  houses  in  Lahore  and
 other  places,  who  have  spent  their
 whole  lives  in  the  service  of  Govern-
 ment  for  30  years  or  more,  have  a
 right  to  see  that  at  the  fag  end  of  their
 hhves  they  are  not  thrown  out  of  these
 houses  into  the  streets.  If  they  are
 entitled  to  compensation,  give  them
 compensation.  Give  them  alternative
 accommodation.  Charge  from  them.
 After  all,  if  they  have  been  in  gov-
 ernment  service,  they  would  have
 saved  something.

 Now,  we  know  what  is  happening
 in  Delhi.  Even  one  room  cannot  be
 had  for  Rs.  100  or  more.  What  is  the
 use  of  our  passing  this  law  when  we
 know  that  it  will  inflict  very  great
 hardship  upon  all  these  persons.  Gov-
 ernment  servants  are  Government's
 own  servants.  Then  there  are  Harijans
 for  whom  Government  have  got  a
 special  concern.  Government  are
 spending  crores  and  crores  for  the
 Harijans.  Let  Government  show  to
 them  real  sympathy.  What  is  the
 use  of  expressing  lip-sympathy?  Many
 of  us  have  tabled  amendments  regard-
 ing  government  servants,  Harijans  and
 refugees  and  slum  dwellers.  We  pass-
 ed  a  law  about  slum  clearance.  Let
 the  properties  of  the  big  men  be  taken
 away.  I  do  not  mind.  But  the  sluni
 people  should  not  be  disturbed  unless
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 alternative  accommodation  is  provided
 to  them.  Even  if  you  provide  alter-
 native  accommodation,  it  is  no  good  if
 it  is  provided  several  miles  away,
 seven  or  eight  miles  from  their  place
 of  livelihood.  My  humble  submission
 is  that  alternative  accommodation
 should  be  provided  to  them  near  places
 where  they  have  their  means  of  live-
 Yihood.  That  is  the  duty  of  Govern-
 ment.

 Therefore,  my  submission  is  that
 these  poor  classes  must  be  protected
 in  this  legislation  which  is  unconsti-
 tutional,  very  harsh  and  very  unjust.
 These  are  not  my  words.  These  are
 the  words  given  in  these  rulings.

 I  do  not  want  to  read  from  these
 three  rulings.  My  only  submission  is
 that  all  the  rulings  have  been  ignored and  the  very  good  principles  given
 therein  have  not  been  considered  by
 the  Ministry.  If  these  Bill  goes  again to  the  High  Court  it  will  be  nulhded.
 Because  I  have  taken  sufficiently  long time,  I  do  not  want  to  go  into  these
 questions  in  detail.  It  is  very  interest-
 ing.  If  you  will  read  these  rulings— it  is  worth  reading  and  perusal—it will  repay  any  person  who  reads  them.

 Mr.  Deputy-Speaker:  I  am  v.
 glad  that  the  hon.  Member  is  cones.
 ious  that  he  has  taken  a  very  long time.  But  how  long  does  56  PixGpose to  take  more?  Has  he  any  idea?

 Pandit  Thakur  Das  Bhargava:  No, Sir;  I  have  got  no  idea.  I  am  always
 Practical.  As  soon  as  you  ask  me  to sit  down  I  will  sit  down.

 rnin  ty  “Speaker:
 It  is  only  50

 ur  t  the  hon.  M
 taken  so  far.

 ember  has

 Pandit  Thakur  Das  Bhargava:  |
 am  entirely  in  your  hands.  If  I  have
 said  anything  irrelevant  or  if  I  am
 repeating...

 Mr.  Deputy-Speaker:  I  am  sure  if
 the  hon.  Member  is  given  even  three
 hours  he  will  not  say  anything  irrele-
 vant.
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 Pandit  Thakur  Das  Bhargava:  Then,
 I  am  sure  you  wil)  not  deny  me  three
 hours,  Sir.

 Mr.  Deputy-Speaker:  If  the  House
 so  desires,  I  have  no  objection.

 Pandit  Thakur  Das  Bhargava:  After
 all,  it  is  a  Bill  which  affects  everyone
 of  the  citizens  of  India.  What  have  I
 come  here  for  if  not  to  protect  them
 and  represent  their  grievances?

 Mr.  Deputy-Speaker:  I  do  not
 grudge  giving  the  hon.  Member  time
 as  long  as  he  desires.  But  my  only
 difficulty  is  that  when  other  hen
 Members  want  to  speak  I  shall  have
 no  time  at  all.

 Pandit  Thakur  Das  Bhargava:
 Therefore  I  do  not  want  to  take  time
 according  to  my  will.  I  have  said
 that  whenever  you  ask  me  I  will
 sit  down,  whether  I  am  in  the  middle
 of  a  sentence  or  in  the  middle  of  an
 argument.  I  do  not  mind  that.  You
 have  allotted  me  much  time  than  any
 other  hon.  Member  would  have  been
 allotted.  At  the  same  time,  I  feel
 about  the  provisions  of  the  Bill.  I
 have  no  idea  of  time  and  I  can  go  on
 like  this  for  any  length  of  time  if  you
 permit  me.  Asa  matter  of  fact,  no
 Person  who  has  studied  law  and  who
 has  spent  so  many  years,  and  has
 been  studying  the  conditions  of  re-
 fugees  etc.  would  be  a  party  to  this
 Bill  nor  say  that  this  is  good  law.  It
 is  very  difficult.  But,  anyhow,  if  you
 are  fed  up  with  my  arguments  I  will
 certainly  sit  down.

 Mr.  Deputy-Speaker:  I  never  said
 that  I  am  fed  up  with  arguments  of
 the  hon.  Member.  My  position  should
 not  be  misunderstood.  (Interruption).

 Pandit  Thakur  Das  Bhargava:  If
 you  will  allow  me  ten  minutes,  I  will
 finish?  Or  if  your  view  is  that  I  should
 finish  now,  I  will  finish  now.

 Mr.  Deputy-Speaker:  He  will  have
 some  minutes.  He  says  that  I  am  fed
 up  with  his  arguments.  I  should  show
 that  I  am  not.
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 Pandit  Thakur  Das  Bhargxve:  I  am

 not  saying,  Sir,  that  you  are  fed  up
 with  my  arguments  personally,  but  as
 a  Speaker.  As  Speaker  you  have  to
 look  to  the  interests  of  the  other  hon,
 Members  also.  As  a  private  Member
 I  should  also  look  to  that,  I  forget  it
 sometimes.

 Mr.  Deputy-Speaker  The  only  re-
 medy  is  that  I  should  ask  the  hon.
 Member  to  occupy  the  Chair  after
 he  finishes.

 An  Hon.  Member:  He  sometimes
 occupies  it.

 Pandit  Thakur  Das  Bhargava:  Sir,
 I  would  now  cal)  your  attention  to
 section  10.  Section  0  reads:

 “Save  as  otherwise  expressly
 provided  in  this  Act,  every  order
 made  by  an  estate  officer  or  appel-
 late  officer  under  this  Act  shall
 be  final  and  shall  not  be  called
 in  question  in  any  original  =  suit
 application  or  execution  proceed-
 in  gs.

 It  was  on  this  account,  because  the
 jurisdiction  of  the  civil  courts  was
 barred  that  this  Act  was  held  to  be
 illegal.  Even  now,  apart  from  putting
 in  the  District  Judge,  who  cannot  do
 justice  without  any  material  on  the
 file  and  who  cannot  regulate  the  pro-
 cedure  etc  you  have  done  nothing.
 Under  the  Civil  Procedure  Code  also
 we  know  that  the  powers  of  the
 appellate  courts  are  those  just  as  of
 the  first  court.  The  usual  rule  is  that
 the  appellate  court  gets  the  powers
 just  like  the  first  court,  plus  the
 power  to  set  aside  the  judgment.
 Supposing  the  judgment  is  set  aside
 or  the  case  is  remanded  and  af'er
 remand  he  gives  the  same  judgment,
 what  will  hapen?  What  will  the  man
 do?  He  cannot  do  anything.  My  own
 submission  is  that  section  10  remains
 as  before;  only  the  District  Judge
 is  put  in  there  instead  of  the  Central
 Government.  That  makes  no  differ-
 ence  to  me.  It  is  just  the  difference
 between  tweedledum  and  tweedledee,
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 ‘Inere  38  absolutely  no  difference.  The
 orders  will  be  there.  Pleas  will  not
 be  gone  into.

 According  to  section  770  of  the
 ¥ividence  Act,  every  person  is  pre-
 sumed  to  be  the  owner  of  the  pro-
 perty  of  which  he  is  in  possession.
 But  the  estate  officer  proceeds  from
 the  fact  of  unauthorised  possession.
 No  attention  is  being  paid  to  docu-
 ments;  not  even  the  registered  deed
 is  seen;  nothing  of  the  kind.  He  starts
 from  unauthorised  possession.  I
 would,  therefore,  say  that  it  is  a
 very  unjust  lew  and  it  is  an  arbitrary
 law.  It  is  not  worthy  of  being  put  on
 the  statute-book  of  this  civilised  coun-
 try  which  says  that  it  has  got  a  Con-
 stitution.  To  my  mind,  this  is  really
 and  =_—  thoroughy  unconstitutional.
 Though  not  so,  as  far  as  the  latter  is
 concerned,  in  spirit  it  is  an  Act  which
 cannot  hold  water  for  a  single  minu-
 te.  And,  I  hope  the  hon.  Minister  will
 withdraw  it.  But,  if  he  persists  in  it,
 he  will  at  least  accept  the  amendments
 that  so  many  hon.  Members  have
 placed  before  the  House.

 Mr,  Deputy-Speaker:
 Sucheta  Kripalani.

 Shri  Naval  Prabhakar  rose—

 Mr.  Deputy-Speaker:  Those  hon.
 Members  who  were  on  the  Joint  Com-
 mittee  seem  to  be  more  anxious  to
 speak.

 Shrimati  Sucheta  Kripalan!:  Sir,
 we  have  given  a  long  note  of  dissent.
 3  would  say  that  this  is  a  Bill  to
 which  I  was  not  looking  forward.  Not
 only  I,  but  a  large  number  of  people
 in  this  city  of  Delhi  were  looking  at
 it  with  great  apprehensions.  I  do
 appreciate  that  Government  premises
 or  public  premises  should  ultimately
 be  utilised  for  the  purpose  for  which
 they  were  put  up,  and  they  want
 vacant  premises.  But,  4  would  also
 like  to  impress  upon  Government
 that  they  should  realise  the  difficulties
 of  the  people.

 Shrimati

 What  is  the  present  housing  situ-
 ation?)  How  is  it  that  this  situation
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 has  arisen  today.  I  would  only  {m-
 press  upon  the  hon.  Deputy  Minis‘er
 here  that  this  Act  is  going  to  act
 very  harshly  on  a  very  large  section
 of  the  people  in  the  city  of  Delhi.

 When  the  hon.  Deputy  Minister  was
 speaking,  he  was  constantly  talking  of
 government  premises.  I  would  like
 to  remind  him  that  as  far  as  Delhi
 is  concerned,  it  is  not  merely  con-
 fined  to  public  premises.  The  scope
 is  very  wide  and  a  very  large  num-
 ber  of  people  will  be  affected  because
 even  the  D.D.P.A.  land  comes  under
 that;  as  you  know  it  occupies  every
 vacant  plot  of  Jand  that  lies  in  Delhi,

 The  housing  problem,  like  the  food
 problem,  is  a  very  acute  and  serious
 national  problem  and  it  has  to  he
 met.  And  this  has  to  be  met  by  Gov-
 ernment.  It  is  the  Government,  the
 local  authorities,  the  Corporation  and
 the  Development  Authorities  who
 have  to  put  up  houses  in  order  fo
 serve  the  housing  requiremen’s  of  the
 people.  Very  little  has  been  done  in
 this  regard.  Something  has  been
 done.  but  that  it  is  not  adequate.
 People  have  been  compelled  to  occupy
 unauthorisedly  certain  premises.

 There  are  two  kinds  of  unauthorised
 occupation.  Y  would  impress  upon
 Government  that  they  should  dis-
 tinguish  between  the  two.  One  of  the
 kinds  of  unauthorised  occupation  may
 be  purely  out  of  mischief.  Somebody
 wants  to  get  hold  of  some  good  pro-
 perty  and  squat  there.  But  the  un-
 authorised  occupation  that  we  see
 here  in  Delhi  todsy—and  also  in
 other  cities—is  one  under  duress.
 They  are  law-abiding  people  who  have
 no  desire  to  unlawfully  occupy  any-
 body  else's  property,  public  or  other-
 wise.  But,  they  were  compelled  to  do
 so.

 Our  hon.  Deputy  Minister  was  net
 here  during  the  time  of  partition.  If
 he  had  been  he  would  have  seen  what
 Delhi  looked  like.  It  was  a  sprawling
 of  the  people.  everywhere.  The  people
 were  on  the  foot-paths,  on  the  niches
 of  the  Old  Dethi  wall  and  they  were
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 squatting  on  Government  and  public
 premises.  They  could  not  help  that.
 Some  of  us  know  that.  He  is  partly
 wrong.  The  hon  Minister  said  that
 the  squatters  are  sitting  in  Purana
 Qila.  Purana  Qila  people  were
 brought  there  by  the  Rehabilitation
 Ministry.  They  built  those  temporary
 housed.  They  were  asked  to  stay
 there.  Now,  what  do  the  Purana  Qila
 people  want?  They  want  that  they
 should  be  given  regular  accommod-
 ation  so  that  they  can  shift.  They  du
 not  want  to  stay  there  half  a  minute.
 They  are  very  anxious  to  go;  but  they
 want  proper  allotment  where  they
 can  live  and  from  which  places  they
 can  carry  on  their  avocations.

 The  Bill  provides  for  summary
 eviction.  Our  hon.  friend,  Pandit
 Thakur  Das  Bhargava  has  spoken  at

 great  length  about  it,  and,  therefore,
 I  do  not  want  to  expand  on  that
 point.  I  want  to  save  time  for  others.
 I  would  say  that  this  is  discriminatory
 in  nature.  When  people  have  general-
 ly  to  be  evicted  from  somebody  else’s
 land,  we  have  to  take  recourse  to  the
 proper  procedure.  But  here  the  pro-
 per  procedure  will  not  be  followed
 and  summary  procedure  has  been
 provided  both  for  eviction  as  well  46
 for  realising  arrears  and  damages.
 Even  the  Limitation  Act  is  not  going
 to  apply  in  such  cases.

 Who  are  the  people  that  are  going
 to  be  affected  by  this  Act?  Firstly,
 the  refugees,  second,  the  Harijans  who
 live  in  05505  and  thirdly,  the  retired
 Government  servants.  These  are  the
 three  categories  of  people  who  are
 going  to  be  seriously  affected  by  this
 Bill.

 I  would  have  refrained  from  refer-
 ring  to  the  Second  Report  of  the
 Assurances  Committee  but  as  the
 hon,  Minister  himself  has  referred  to
 it,  |  am  compelled  to  say  a  few  words.
 The  refugee  situation  was  very  acute
 in  947  and  it  was  impossible  for  the
 Government  to  provide  shelter  for
 them.  They  had  to  squat  wherever
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 they  could.  We  who  have  been  work-
 ing  among  the  refugees  know  that  they
 sold  their  ornaments  and  whatever
 articles  of  litile  value  they  bad  in
 orded  to  get  a  Little  shelter  over  their
 heads.  These  are  the  squatters  who
 are  sitting  in  the  unauthorised  pre-
 mises.  The  difficulty  was  appreciated
 in  950  when  the  Public  Premises
 Eviction  Act  was  brought  and  Shri
 Gadgil  gave  us  an  assurance.  He
 would  never  have  given  that  assurance
 had  the  aituation  been  different.
 Somehow  those  people  had  to  be  pro-
 tected  because  it  was  not  possible  for
 the  Government  to  give  alternative
 accommodation  at  that  time.  This
 assurance  was  given  very  solemnly  in
 the  Select  Committee  and  it  was  again
 repeated  on  the  flood  of  the  House.
 It  is  a  matter  of  prestige  for  the
 House.  I  am  very  sorry  to  say  that
 these  assurances  have  been  observed
 more  in  the  breach  rather  than’  in
 anything  else.

 I  do  not  wartt  to  go  into  all  the  con-
 ditions  but  these  were  the  conditions
 that  he  had  to  fulfil  according  to  the
 Gadgil  assurance.  There  was  to  be  a
 sector-wise  plan  on  the  recommend-
 ations  of  an  allotment  committee.  This
 committee  would  among  others,  con-
 sist  of  a  representative  of  the  Re-
 habilitation  Ministry,  State  Adminis-
 tration,  Improvement  Trust,  Delhi
 Municipality  and  also  representatives
 of  displaced  persons.  Lala  Achint
 Ram  was  one  of  the  Members;  I  do
 not  remember  who  was  the  other.  But
 Lala  Achint  Ram's  experience  is  he
 hardly  ever  attended  a  meeting.  How
 did  this  committee  function?  The
 Second  Assurances  Committee  has  re-
 ferred  to  this  and  says:

 “The  Committee  referred  to  in
 item  l(e)  of  the  assurance  has
 not  functioned  as  promised  in  the
 assurance.  It  appears  that  a  High
 Power  Committee  was  appointed
 in  1952,  and  it  met  twice  only,
 viz.,  on  the  8th  March  and  on  the
 Sth  July,  1952.  This  Committee
 did  not  have  three  Members  of
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 Parliament  as  promised  in  the
 assurance.  After  the  second
 meeting,  the  Committee  was  dis-
 solved  and  the  work  taken  over
 by  the  Delhi  State  Government.”
 The  other  conditions  were  that

 alternative  accommodation  must  ४९
 provided  on  developed  land  as  near
 as  possible  to  the  place  of  employ-
 ment;  in  the  case  of  demolition,  exr-
 gratia  grants  should  be  given;  con-
 gtructions  which  could  comply  or
 could  fairly  comply  or  with  suitable
 modifications  fairly  comply  with  town
 improvement  plans  were  not  to  be
 demolished,  the  land  was  to  be  valued
 on  &  no-profit-no-loss  basis  and  given
 to  the  people,  plans  which  complied
 with  municipal  requirements  but  do
 not  comply  with  the  Improvement
 Trust  regulations  were  to  be  modified
 as  far  as  possible  and  the  houses
 were  not  to  be  demolished.  All
 these  were  conditions  that  Shri
 Gadgil  laid  down-  not  out  of  his
 free  will  but  because  of  the  pressure
 of  circumstances  The  Selcet  Com-
 mittee  had  said  that  they  were  not
 putting  in  these  clauses  in  the  text
 of  the  Bill  because  they  hoped  that
 the  Government  would  implement
 them  and  on  that  condition  we  agreed
 that  they  should  give  assurances  and
 they  need  not  form  part  of  the  Bill.
 How  were  these  assurances  actually
 implemented?

 I  happened  to  be  the  Chairman  of
 ihe  Assurances  Cammittee  We  want-
 ed  information  about  these  because
 we  got  complaint  after  complaint  from
 the  refugees.  It  was  a  unique  =  ex-
 perience  for  me  in  getting  the  inform-
 ation.  Whichever  authority  we  asked,
 they  would  put  the  blame  on  some-
 body  clse  Ultimately,  when  we
 called  the  representatives  of  the  var-
 sous  authorities  at  one  time,  we  were
 able  to  pin  them  down  and  get  some
 admissions  from  them.  The  admissions
 showed  that  the  assurances  had  been
 implemented  in  a  most  haphazard  and
 careless  manner.  Some  authorities
 were  not  even  aware  of  the  assurances.
 The  authorities  concerned  were:  the’
 Dethi  Improvement  Trust,  the  Land
 and  Development  Office,  DMC  and
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 NDMC  and  also  the  Delhi  State  Gov-
 ernment.  The  first  four  authorities
 were  responsible  for  breaking  and
 demolishing  and  the  last  authority  had
 to  give  relief  in  accordance  with
 Gadgil  assurance.  There  was  no
 proper  co-ordination.  The  Land  and
 Development  Officer  did  not  even
 know  what  the  assurances  were;  he
 did  not  know  the  intention  of  the
 Government.  The  entire  work  had
 been  done  in  a  haphazard  way.

 I  will  read  out  a  few  remarks  from
 my  report  to  show  how  these  assur-
 ance  were  implemented:

 “The  absence  of  a  Central  Co-
 ordinating  Agency  has  caused  con-
 siderable  confusion  in  the  pro-
 cess  and  the  assurances  could  not
 have  been  observed  satisfactorily
 in  all  cases  if  they  were  not  even
 known  to  some  of  these  agencies
 carrying  out  the  demolition  of  the
 structures...  ...The  Committee
 have  examined  the  in-
 formation  supplied  to  them  in  re-
 gard  to  the  provision  of  alternative
 accommodation  to  the  displaced
 persons  whose  structures  were  de-
 molished.  They  have  noticed  that
 nosystematic  allotment  of  alter-
 native  accommodation  has  been
 made...  The  committee  are
 satisfied  that  a  number  of  dis-
 placed  persons  whose  structures
 were  demolished  have  not  been
 provided  with  alternative  ac~
 commodation.  No  ex.gratia
 payment  has  been  made  to  any  of
 the  displaced  persons  covered  by
 this  assurance  either  in  cash  or  in
 the  shape  of  building  materials...
 The  Government  have  not  so  far
 fixed  the  final  value  of  land  to  be
 levied  on  a  no-profit-no-loss  basis.
 In  some  areas  an  interim  rate
 was  fixed  by  the  Government  but
 that  has  been  as  high  as  Rs.  30  per
 sq  yard.”
 This  is  how  the  assurances  were

 implemented  Naturally  we  were  Very
 upset  and  the  figures  that  were‘  given
 to  us  in  954  show  that  13,000  people
 had  built  =  structures,  unauthorised
 Structures  before  the  5th  August,
 3950  of  which  5,000  structures  were
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 demolished.  Only  about  2,000  people
 had  been  given  some  kind  of  accom-
 mogation  and  as  far  as  regularisation
 is  concerned,  a  very  grand  figure  was
 given  to  us.  Out  of  18,000,  structures
 only  १79  structures  had  been  regularis-
 ed.  We  were  told  that  Ahata  Kidara
 and  the  quarters  near  the  Junction
 of  Pusa  Road  and  Arya  Samaj  Road
 would  be  regularised.  What  did  the
 Third  Assurances  Committee  report
 say?  It  was  a  one-sided  report.  They
 merely  heard  the  Government  and
 they  were  not  so  experienced  in  this
 matter  as  Pandit  Thakur  Dae
 Bhargava  or  myself.  Otherwise,  they
 would  not  have  taken  to  word  of  the
 Government  as  correct  because  a
 promise  was  made  to  me  when  I  was
 Chairman  of  the  Committee  that  re-
 gularisation  of  these  areas  was  going
 to  take  place.  Even  today  the  houses
 there  are  not  regularised.  When
 Pandit  Thakur  Das  Bhargava  goes
 into  the  question  of  implementation  of
 assurances  he  will  find  that  a  vast  sea
 of  assurances  still  remain  unimple-
 mented.

 In  Jhandewala  and  MM  Road,  I!
 know  a  number  of  cases  because  in-
 numberable  times  I  went  to  the  Chief
 Commissioner  and  other  authorities
 wherever  they  directed  us.  28  people
 have  been  given  eligibility  chits  in
 ‘1953.  Today,  in  ‘1958,  those  people  are
 still  sitting  on  their  chits  which  forms
 their  shelter.  (Interruptions).  Of
 course,  they  are  not  barred  by  limi-
 tation.  That  is  how  the  assurances
 have  been  implemented.

 The  hon.  Deputy  Minister  stated
 that  only  fifty  per  cent.  were  refugees
 This  is  wrong.  If  the  others  are
 quite  well-to-do  people  who  do  not
 stand  in  need  of  shelter,  I  have  noth-
 ing  to  say.  This  Government  is  res-
 ponsible  for  giving  shelter  not  only
 to  the  refugees  but  to  other  people.
 Who  are  the  fifty  per  cent.  people  who
 live  in  the  bastis?  I  would  like  to
 draw  your  attention  to  this  new  re-
 port  published  by  the  Bharat  Sewak
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 Samaj-—-Slums  of  old  Delhi.  There
 are  2,25,000  people  living  in  the  slums
 of  Delhi.  Who  are  the  categories  of
 people?  That-is  also  described  there.

 Well,  as  far  as  New  Delhi  is  con-
 cerned,  I  think  ‘it  will  be  news  to  the
 hon.  Minister  that  the  people  who
 live  in  jhuggtes  are  government  ser-
 vants,  peons,  servants  of  the  Ministry
 of  Works,  Housing  and  Supply,  fitters,
 mechanics,  our  dhobies,  our  milkmen,
 our  domestic  servants  and  a  lot  of
 labourers  and  other  people  who  work
 in  smal]  industries.  Plenty  of  Harijans
 and  others  also  live  in  these  dastts.

 Why  do  they  live  in  these  bastis?
 Why  have  they  come  to  the  city?
 They  have  come  to  the  city  only
 because  they  earn.  Their  slums  are
 increasing  because  there  ig  unemploy-
 ment  in  the  villages  and  there  is  con-
 stant  pressure.  Therefore,  that  has  to
 be  taken  care  of  by  the  Government.
 The  Government  has  to  offer  them
 employment.  Secondly,  those  people
 who  are  here  have  come  here  because
 they  have  work  here.  It  is  the  direct
 responsibility  of  the  Government  to
 give  accommodation  to  the  govern-
 ment  servants  who  are  living  in  these
 bastis.  Instead  of  building  big  bunga-
 lows,  instead  of  giving  houses  to  the
 big  officers  who  can  afford  to  have
 alternative  flats  for  the  time  being,  if
 Government  can  build  more  cheap
 tenements  where  their  own  servants
 can  go  and  stay,  the  pressure  on  the
 bastis  will  be  reduced  to  a  great  ex-
 tent

 Then,  Sir,  it  is  incumbent  upon  the
 Corporation,  the  N.D.M.C.  and  other
 local  authorities  to  undertake  cheap
 housing  schemes  where  these  people
 can  be  given  some  shelter.  What  hap-
 pens  today?  It  is  heart-breaking.  I
 speak  with  some  feeling.  Not  a  day
 passes  without  some  people  coming
 to  me  and  saying  that  their  jhuggies
 have  been  broken,  and  they  ask  me
 to  go  to  the  N.D.M.C.  or  the  Chief
 Commissioner  and  give  them  protec-
 tion.  Every  day  they  are  driven  trom
 pillar  to  post.
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 Bastis  are  increasing,  and  no
 amenities  are  given  to  these  bastis.
 We  cry,  give  them  water,  give  them
 latrines,  give  them  certain  basic
 amenities  of  life.  But  the  plea  is  that
 if  we  give  them  that  they  will  per-
 manently  be  staying  there  and  they
 will  not  go  to  other  premises.  I  am
 very  happy  to  quote  here  what  Shri
 Jawaharlal  Nehru  himself  has  said  in
 this  Foreword  to  this  book,  Slums  of
 Old  Delhi.  He  says:

 “We  have  to  provide  housing
 for  them  before  we  can  ask  them
 to  vacate.”

 I  would  like  the  hon.  Minister  to
 learn  it  and  remember  it.  Then,  he
 also  says:

 “The  argument  that  any  im-
 provement  might  lead  to  their
 perpetuation  is  not  one  that  we
 can  accept.”

 He  says  that  we  should  give  them
 the  basic  amenities  of  life.  These  are
 his  views.  This  Government  is  func-
 tioning  under  his  direction.  and  his
 Government  every  day  goes  and  de-
 molishes  huts  and  drives  the  people
 away.  They  are  driven  from  pillar  to
 post.  Sir,  I  am  reminded  of  the  Jews,
 who  had  no  homes  of  their  own,  who
 were  driven  from  everywhere  and
 who  had  to  go  in  the  high  seas.  In
 the  same  way  we  are  treating  our
 basti  people.  They  have  no  place  to
 go.  Our  attitude  is  entirely  a  penal
 attitude,  the  attitude  of  a  Police  State
 and  not  a  welfare  State.  We  want  to
 drive  them  away  because  they  are
 breaking  our  wonderful  laws.  Who
 are  the  people  whom  we  want  to
 drive  away?  They  are  our  govern-
 ment  servants,  our  domestic  servants
 and  others  who  reside  and  function  in
 Delhi.  If  you  cannot  provide  them
 with  good  houses,  at  least  give  them
 a  plot  where  they  can  put  up  a  shack
 and  stay  there.

 These  people  are  driven  out  from
 their  huts  every  day.  Just  two  days
 before  the  heavy  rains  the  N.D.M.C.
 or  the  Land  &  Development  Authority
 demolished  300  huts  in  Chanakyapuri.
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 I  went  there  immediately  after  the
 rains  and  I  found  them  sitting  even
 without  the  meagre  shelter  of  a  sirki.
 There  was  a  woman  with  a  20  day
 old  child.  I  asked  her  and  she  said:
 “Yes;  they  came  two  days  back  and
 broke  my  hut”.  Today  people  came
 from  Prithviraj  Lane  and  said  that
 their  huts  have  been  broken.  Every
 day  I  get  people  who  say  that  their
 huts  have  been  broken.  I  ask  the
 Government,  have  you  given  alter-
 native  accommodation  to  these  peo-
 ple?  How  can  you  remove  them  with-
 out  giving  them  alternative  accom-
 modation?  All  your  big  palaces  have
 no  meaning,  if  your  own  people  have
 no  place  to  live  in,  if  your  people
 have  not  got  a  spot  where  they  can
 stay.  If  we  do  not  give  them  shelter,
 at  least  give  them  a  place  where  they
 can  stand.

 I  fee!  under  this  Act  as  it  is,  under
 the  present  provision  these  poor  peo-
 ple  are  being  very  harshly  treated,
 and  with  this  summary  power  where
 will  they  go?  I  am  sorry  the  hon.
 Health  Minister  is  not  here,  because
 he  is  also.  partly  responsible  for
 housing  But  I  would  appeal  to  the
 hon.  Munster  for  Works,  Housing
 and  Supply  to  take  a  more  construc-
 tive  approach.  Do  not  throw  these
 people  away  unless  you  have  made
 alternative  arrangements  for  their
 housing.  I  would  say,  please  imple-
 ment  the  a.surance  that  you  gave
 because  that  is  a  matter  of  prestige
 for  you,  not  only  for  you,  it  is  3a
 matter  of  prestige  for  the  whole
 House.  We  have  undertaken  to  re-
 habilitate  these  people.  We  spend
 crores  and  crores  of  rupees.  Can  we
 not  keep  one  small  promise?  Sir,  it
 is  a  shameful  thing  to  see  that  our
 assurance  has  been  broken.

 The  third  category  of  people  are
 the  government  servants.  My  hon,
 friend,  Pandit  Thakur  Das  Bhargeva
 has  already  said  about  government
 servants.  Some  of  these  government
 servants  are  refugees.  I  have  myself
 forwarded  a  representation  from  the
 East  Bengal  Government  servants
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 who  say:  “We  are  refugees.  We  are
 retired.  We  have  no  homes.  Where  are
 we  to  go?”  They  cannot  pay  the  ex-
 orbitant  rents  prevailing  in  Dethi.
 They  have  asked  that  facilities  may
 be  given  to  them  for  building  houses.
 There  are  government  servants  who
 have  come  from  West  Pakistan  and
 whose  claims  have  not  yet  been  set-
 tled  because  they  do  not  come  in  the
 priority  category.  Today  they  are  re-
 tired  and  they  have  no  place.  Where
 are  these  people  to  go.  They  have  no
 town,  no  village  which  they  can  call
 their  own  and  take  shelter.

 Therefore,  Sir,  this  Act  needs  to  be
 amended.  Several  sections  of  this  Act
 need  to  be  amended.  Not  only  you
 should  amend  the  Act,  but  you  should
 also  take  up  the  matter  with  the
 Cabinet.  Instead  of  talking  about
 slum  clearance  and  issuing  reports
 and  so  on,  I  think  we  must  take  con-
 structive  steps  to  give  adequate  hous-
 ing  facilitics  to  these  poor  people
 who  are  without  houses.

 Shri  Naushir  Bharucha:  Mr.  Deputy
 Speaker,  Sir,  we  are  discussing  a
 type  of  Act  which  is  not  new  to  me,
 because  we  have  a  similar  Act,  the
 Housing  Board  Act  in  Bombay,  and
 I  fully  appreciate  the  sentiments  ex-
 pressed  by  both  the  previous  speak-
 ers.  It  has  been  our  unfortunate  ex-
 perience  that  in  Bombay  City  also  a
 similar  type  of  legislation  has  worked
 havoc,  and  I  have  no  doubt  that  if
 this  legislation  is  put  on  the  statute-
 book  the  results  will  be  equally  dis-
 astrous.

 Sir,  the  last  950  Act  was  held
 ultra  vires  because  it  infringed  cer-
 tain  articles  of  the  Constitution,  and
 I  agree  with  my  hon.  friend  Pandit
 Thakur  Das  Bhargava  that  this  Bill
 is  also  likely  to  share  the  same  fate.

 It  is  rather  unfortunate  that  in  the
 treatment  of  various  types  of  people
 which  this  Bill  will  have  to  deal  with
 no  account  is  taken  of  the  fact  that
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 there  are  various  types  of  occupants
 whom  this  Bill  seeks  to  throw  out.
 There  may  be  people  who  are  purely
 trespassers  for  whom  we  may  not
 waste  too  much  sympathy;  but  there
 are  people  who  occupy  the  premises
 as  licencees;  there  may  be  people
 who  may  be  described  as  tenants  hol-
 ding-over,  and  there  may  be  people
 whose  services  may  have  been  termi-
 nated.  All  these  occupants  are  treated
 in  the  same  category  as  if  they  are
 trespassers  and  they  have  to  be  haunt-
 ed  out  from  the  pemises.

 So  far  as  the  4950  Act  was  concern-
 ed,  it  went  completely  beyond  the
 barest  principles  of  natural  justice.
 But  what  does  this  Bill  seek  to  do
 except  for  changing  the  designation
 of  the  officers  that  may  be  there?  We
 have  defined  “public  premises”  which
 is  a  very  wide  definition.  I  do  not
 agree  with  Pandit  Thakur  Das  Bhar-
 gava  when  he  says  that  it  is  not  ap-
 plicable  to  other  premises.  It  is  appli-
 cable  to  all  premises,  and  hence  its
 disastrous  effect  will  be  feit  far  and
 wide.

 T  concede,  Sir,  that  the  Govern-
 ment  has  some  clJaim  to  the  premises
 which  they  own  or  which  they  desire
 to  take  on  lease.  But,  at  the  same
 time,  I  am  not  prepared  to  say  that  all
 human  considerations  should  be
 thrown  aside.  Let  us  see  what  is  the
 procedure  that  is  being  provided
 under  this  Bill.  Of  course,  the  Estate
 Officer  has  been  created.  As  I  said,  it
 is  only  a  change  of  designation,  noth-
 ing  beyond  that.  But  let  us  see  the
 procedure  itself.  This  Act  does  not
 provide,  in  the  first  instance.  for  the
 personal  service  of  summons.  It  is,  I
 suppose,  the  bedrock  of  our  Code  of
 Civil  Procedure  that  service  of  sum-
 mons  must  be  adequately  proved  and
 the  best  efforts  should  be  made  for
 tendering  summons  personally  to  the
 defendant,  In  this  case  that  very  fav-
 tor  is  set  aside.  Then,  the  officer  is  em-
 powered  to  paste  the  summons  on  the
 cuter  door  or  on  some  conspicuous
 place  and  within  ten  days  of  such
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 service  the  hearing  of  the  case  pro-
 ceeds.  I  ask  in  the  first  place  about
 the  summons  sought  to  be  served,  on
 any  conspicuous  place  or  door  When
 it  can  be  served  and  how  it  will  be
 served  under  the  Bull  nobody  knows,
 with  the  result  that  many  people  wall
 receive  the  first  intimation  of  their
 eviction  by  the  order  of  eviction

 The  normal  procedure  is  not  fol-
 lowed.  No  effort  is  to  be  made,  no
 due  diligence  is  to  be  exercised  by
 the  Government  officers  to  find  out
 who  are  personally  responsible  and
 to  serve  the  summons  on  them  The
 things  are  pasted  anywhere,  and  then
 in  ten  days  there  will  be  the  hearing,
 and  an  eviction  order

 And  what  type  of  hearing  will  it
 be?  My  hon  friend  has  argued  that
 possibly  lawyers  may  not  be  allowed
 to  argue.  Certainly  not  as  of  right,
 but  with  the  permission  of  the  autho-
 rities  they  may  appear  The  High
 Courts  have  held  that  when  it  is  pro-
 vided  in  the  Act  that  an  opportunity
 should  be  given  and  the  party  should
 be  heard,  it  is  not  necessary  that  the
 party  must  be  personally  heard  The
 High  Courts  have  held  that  it  is  suffi-
 cient  compliance  if  a  written  repre-
 sentation  from  the  party  is  read  by
 the  authority  which  exercises  )uris-
 jiction  Therefore,  there  75  no  guar-
 intee  even  that  the  defendant  can,  as
 of  might,  cross-examine  the  other
 ude  What  type  of  procedure  are  we
 ‘volving  just  because  the  Govern-
 nent  wants  to  have  certain  premises
 tor  itself?

 I  am  not  disputing  the  fact  that  if
 dubhe  interests  require,  people  may
 rave  to  be  evicted,  but  there  has  got
 io  be  an  element  of  humanity  in  the
 Matter.  I  have  seen  and  I  know  how
 this  type  of  legislation  is  operated  in
 Bombay  People  with  fever  have
 been  thrown  out,  roofs  over  people's
 keads  have  been  demolished  at  2  ०!

 lock  in  the  mornmg  In  _  this  way
 Possession  of  tenerrents  has  been
 taken  by  the  Government  And  in
 Some  cases,  even  ignoring  the  orders
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 of  the  Secretary  of  the  Department,
 the  officer  has  proceeded  to  execute
 eviction  orders  These  things  have
 taken  place,  and  I  know  in  this  parti-
 cular  case  the  same  phenomena  will
 be  witnessed  here

 I  ask  why  is  it  necessary  to  pro-
 vide  a  different  procedure?  If  we  are
 creating  a  new  class  of  tribunals—let
 us  take  it,  the  estate  officers—why
 can  we  not  create  a  sufficient  num-
 ber  of  judges  ask  them  to  follow  as
 far  as  possible  the  procedure  pres-
 cribed  by  the  Code  of  Civil  Pro-
 cedure  and  do  justice?  Why  75  it  that
 this  short-cut,  this  summary  proce-~
 dure  is  bemg  adopted?  I  certainly
 think  that  this  is  not  the  way  in
 whith  the  Government  should  seek
 to  recover  the  premises  on  which
 they  may  have  an  eye

 It  is  not  merely  in  the  case  of  evic-
 tion,  but  in  the  case  of  so-called
 arrears  of  rent  also,  the  same  proce-
 dure  32५  prescribed  And  what  325  more,
 the  defendant  who  gets  the  summons
 May  not  even  get  the  correct  details
 as  to  in  what  respect  he  is  lable  to
 pay  the  arrears  of  rent,  and  still
 after  a  summary  proceeding,  the
 07967  can  be  issued  and  the  arrears
 can  be  recovered  as  arrears  of  land
 revenue  I  ask  whv  this  extraordinary
 procedure  is  being  adopted  by  the
 Government  Have  they  no  faith  m
 their  own  law  courts?  Assuming  that
 they  find  that  on  account  of  heavy
 congestion  they  cannot  wait,  let  them
 evolve  a  separate  cadre  of  courts,  but
 let  the  procedure  be  properly  pres-
 cribed  so  that  principles  of  natural
 justice  are  duly  observed

 It  is  very  easy  for  us  to  pass  this
 Bill  who  have  never  experienced
 what  it  28  to  be  thrown  out  of  pre-
 mises,  but  when  this  Act  came  in
 Bombay  I  got  letters  after  Jetters
 from  refugees  pleading  “We  have
 been  refugees  once  in  our  hfe  time; do  not  make  us  refugees  agam”.  This
 law  may  make  them  refugees  a
 second  time  And  particularly  as  the
 law  stands  today,  at  least  as  it  stands
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 in  Bombay  State,  you  cannot  go  and
 lease  any  premises  from  any  land~-
 lord.  The  lJandlord  has  no  power  to
 lease  out  premises,  and  the  Rent  Con-
 trol  Bill  which  you  are  going  to
 bring  before  the  House  will  also,  in
 respect  of  certain  tenements,  contain
 similar  powers.  If  due  to  shortage  of
 accommodation  there  are  no  premises,
 if  there  are  no  premises  to  be  let  out,
 where  is  the  uprocted  person  to  go?

 Therefore,  my  first  appeal  to  the
 hon.  Minister  is  that  he  must  accept
 certain  reasonable  amendments  which
 have  been  tabled  here,  which  go  to
 implement  the  assurance  given  by  an
 hon.  Minister  to  this  House,  by  which
 assurance  the  hon.  Minister  in  charge
 of  this  Bill  is  bound.

 Then  I  would  ask  this:  Assuming
 for  a  moment  that  certain  structures
 which  are  unauthorised  are  there,
 why  should  they  not  be  regularised?
 It  is  a  very  common  practice  for
 municipal  corporations,  and  I  speak
 with  my  experience  of  nearly  20
 years  in  the  Bombay  Municipal  Cor-
 poration,  to  regularise  unauthorised
 structures.  Therefore,  there  must  be
 an  amendment  that  where  certain
 public  premises  within  the  meaning
 of  the  Act  are  occupied  by  unautho-
 rised  squatters,  if  they  happen  to  be
 there  before  I6th  August,  1950,  if  they
 have  constructed  any  structures  on
 them  and  if  they  have  been  in  conti-
 nuous  occupation  of  those  structures,
 and  if  they  are  prepared  to  comply
 either  by  modifications  or  otherwise
 with  the  requirements  of  any  local
 authority,  any  town  planning  autho-
 rity  or  any  other  authority,  then
 Government,  instead  of  evicting  them,
 must  regularise  those  unauthorised
 occupations.  There  are  thousands
 and  thousands  of  them,  and  I  refuse  to
 believe  that  they  are  squatters.  They
 are  not  squatters.  They  have  come
 there  with  the  leave  and  licence  of
 the  Government.  In  fact,  Government
 encouraged  them,  and  now  after  five,
 six  or  eight  years  they  cannot  éay:
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 clear  out  from  here.  Clear  out  where?
 This  is  a  human  problem.  Have  you
 established  even  transit  camps  for
 these  people?  Nothing  is  being  done.
 It  is  extremely  unfair.

 l  have  no  sympathy  for  the  tres-
 passers  who  come  and  just  get  into
 Government  premises.  I  am  pleading
 for  those  refugees  whom  the  Govern-
 ment  have  settled  on  this  land.  The
 Government  has  got  no  right  to  ask
 them  to  clear  out  unless  the  Govern,
 ment  provides  alternative  accommo-
 dation.  Do  I  understand  from  the  hon.
 Minister  in  charge  of  the  Bill  that  in
 the  case  of  such  refugees  as  I  have
 described,  who  have  been  there  before
 760  August,  950  and  who  are  pre-
 pared  to  comply  with  any  reasonable
 requirements  of  the  town  planning  or
 municipal  authorities,  he  will  regula-
 rise  them  and  not  subject  them  to
 evictions  or....

 Shri  Ajit  Singh  Sarhadi  (Ludhi-
 ana):  There  are  other  commitments
 after  that  also.

 Shri  Naushir  Bharucha:  Apart
 from  them,  let  us  take  the  basic  com-
 mitment  first,  because  that  will  cover
 a  large  number  of  persons.  Or,  in
 the  alternative,  is  he  prepared  to  say
 they  will  not  be  evicted  until  they
 have  been  provided  with  suitable  ac-
 commodation?  Otherwise,  what  is  the
 meaning  of  the  assurance,  ‘and’  who
 will  trust  Government  assurances?

 I,  therefore,  plead  that  before  this
 Bill  is  put  on  the  statute-book,  we
 have  got  to  see  that  there  is  a  proper
 procedure  and  that  procedure  will  be
 analogous  to  the  procedure  prescrib-
 ed  by  the  Code  of  Civil  Procedure.  !
 can  understand  your  saying  the  small
 causes  court  procedure  should  be
 adopted,  which  is  a  sort  of  summary
 procedure,  only  detailed  evidence
 may  not  be  recorded,  but  all  other’
 rights  of  cross-examination  etc.  are
 guaranteed  in  the  legislation  itself.
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 Unless  that  is  done,  ३  am  afraid  tn
 Bill,  while  it  may  serve  the  purpose
 of  the  Government,  will  convert  these
 people  into  refugees  for  a  second
 time.  I  am  sure  that,is  not  the  inten-
 tion  of  the  Government.

 Shri  Ajit  Singh  Sarhadi:  I  am
 afraid  I  cannot  congratulate  the  Gov-
 ernment  on  bringing  forward  this
 Bill  in  this  form  and  at  this  stage,
 and  my  reasons  are  many.

 The  hon.  Deputy  Minister,  while
 moving  this  Bill,  admitted  that  it  has
 a  legal  aspect  also.  He  said  that  the
 predecessor  of  this  Bill  enacted  in  950
 has  been  held  to  be  ultra  vires  by
 three  High  Courts.  The  question
 before  us  is:  Does  the  present  Bill
 remove  those  objections  which  the
 High  Courts  raised  and  for  reasons  of
 which  that  Act  was  held  to  be  ultra
 vires  I  am  afraid  it  does  not  and  3
 join  my  hon.  friend,  Pandit  Thakur
 Das  Bhargava  that  this  Bill  may  pos-
 sibly  meet  the  same  fate.

 The  reasons  given  by  two  High
 Courts  were  that  this  Bill  offended  the
 provisions  of  articles  39  and  14.  The
 hon.  Minister  said  that  ‘the  Select
 Committee  has  tried  to  meet  those
 objections.  I  am  afraid  that  objections
 in  regard  to  article  4  have  not  been
 met  entirely.  I  would  only  draw  his
 attention  to  the  judgment  of  the
 Allahabad  High  Court  where  it  was
 definitely  laid  down  thus:

 “Thus  the  classification  here
 sought  to  be  made  by  the  Act
 is  between  two  private  indivi-
 duals  one  of  whom  happens  to
 occupy  private  land  and  the  other
 Government  land.  Article  14,
 therefore,  applies  with  full  force
 to  such  a  situation  as  the  person
 occupying  Government  premises
 is  not  afforded  the  same  protec-
 tion  of  law  as  is  afforded  to  a
 person  occupying  private  land
 and  the  differential  treatment
 Meted  out  to  the  former  person
 has  no  reasonable  connection  with
 the  objects  sought  to  be  achieved.”
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 it  would  have  been  very  much  better
 if  the  Government  had  waited  for  a
 decision  of  the  Supreme  Court  on  this
 point  and  then  come  with  a  Bill  of
 this  nature.  I  concede  that  the  inter-
 pretation  placed  by  the  Allahabad
 High  Court  has  not  been  concurred
 by  the  Punjab  High  Court;  but  all
 the  same,  it  is  true  that  as  long  as
 it  has  not  been  upset  by  the.  Supreme
 Court,  the  same  objection  can  be
 taken  against  this  Bill  also,  where
 distinction  is  made  between  occupiers
 of  private  land  and  those  of  Govern~
 ment  premises.  We  are  creating  a
 separate  forum  for  the  eviction  of
 those  who  are  occupying  public  pre-
 mises,  as  defined  in  this  Bill,  whereas
 for  an  individual  in  occupation  of
 private  land,  there  is  the  ordinary
 civil  law.  How  far  this  classification
 is  reasonable  is  a  moot  point.  There
 is  a  further  classification  in  this  Bill
 which  is  sought  to  be  applied  to
 premises  belonging  to  the  Corpora-
 tion.  So,  these  are  classifications
 which  may  be  held  to  be  unreason-
 able.  Therefore,  to  my  mind  it
 appears  that  it  would  have  been
 much  better  if  the  Government  would
 have  been  well-advised  to  wait  for
 the  decision  of  the  Supreme  Court
 about  the  ruling  of  the  Allahabad
 High  Court  and  then  bring  forward
 a  comprehensive  Bill.

 The  second  feature  of  the  Bill  is
 its  effect  on  displaced  persons.  I
 am  sorry  that  while  piloting  the  hon.
 Minister  has  not  appreciated  the
 enormity  of  its  effect  on  the  displaced
 persons.  I  will  remind  him  _  that
 when  the  predecessor  Bill  was
 brought  in  the  House  in  1950,  at  that
 time,  the  then  Minister  who  was
 Piloting  the  Bill  said  that  even  in
 950  the  Bill  would  affect  nearly  25
 to  30  per  cent  of  the  people.  To
 quote  from  the  Debates,  the  Minister
 said:

 “But  I  can  say  this  that  the
 number  of  refugees,  as  far  as  I
 have  been  able  to  ascertain,  is
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 not  much.  I  am  told  the  per-
 centage  is  not  more  than  25  or  30
 per  cent  at  the  maximum.  That
 being  the  case,  70  per  cent  of  the
 people  who  are  occupying  Govern-
 ment  buildings  are  not  displaced
 persons.”

 So,  in  1950,  it  would  have  affected  30
 per  cent  of  the  unauthorised  occupants.
 In  the  year  +1958,  the  hon.  Minister
 knows  very  well  the  extent  of  evacuee
 properties  acquired  by  the  Govern-
 ment  and  which  have  come  within
 the  purview  and  mischief  of  clause  2,
 as  public  premises;  I  think  it  is  worth
 nearly  Rs.  00  crores.  So,  the  Bill
 would  affect  a  very  large  percentage
 of  displaced  persons  now.  My  appre-
 hensions  are  that  it  will  be  affecting
 nearly  70  to  75  per  cent  of  unautho-
 rised  occupants.  So,  we  have  got  to
 see  its  effect  in  the  light  of  the  com-
 mitments  made  by  the  Government
 at  different  stages  in  the  last  l]  years

 The  fipst  commitment,  about  which
 my  hon.  friend,  Shrimati  Sucheta
 Kripalani  was  pleased  to  refer,  per-
 tains  to  the  commitment  of  the  Gov-
 ernment  in  relation  to  Government
 land.  You  know  fully  well  that  in
 947  and  1948,  when  the  refugee  dis-
 placed  persons  poured  into  Delhi  and
 other  places,  there  was  no  arrange-
 ment  for  their  rehabilitation.  Their
 number  was  so  large,  the  problem  was
 so  colossal  and  the  resources  of  the
 Government  were  so  meagre  that  it
 was  very  difficult  to  meet  the  situa-
 tion.  I  can  appreciate  the  difficulty.
 At  that  time,  efforts  were  made  to
 ask  them  to  find  a  place  by  themselves
 ang  have  some  kind  of  rehabii:tation.
 Several  lakhs,  3  to  4  lakhs,  came  to
 Delhi  and  they  had  to  be  put  some-
 where.  Naturally,  they  were  en-
 couraged  to  have  constructions  any-
 where.  The  then  Works  and  Housing
 Minister,  Shri  Gadgil,  gave  an  under-
 taking  that  they  would  not  be  eject-
 ed  if  they  had  built  certain  construc-
 tions  on  certain  Government  lands.
 That  point  has  already  been  fully
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 dealt  with  by  Shrimati  Sucheta  Kripa-
 lani  and  I  need  not  dilate  on  it  further.

 But  there  is  one  thing  to  which  I
 would  draw  the  attention  of  the  hon.
 Deputy  Minister,  viz.  what  is  the
 legal  value  of  those  commitments?
 He  has  told  us  today  that  the  Govern-
 ment  stands  by  that  commitment  and
 that  will  hold  good.  I  have  got  nu
 disbehef  in  it  and  I  am  sure  he  will
 issue  the  necessary  instructions  so  that
 it  may  be  done.  Even  when  the
 assurances  were  given  in  1950,  a
 letter  was  circulated  to  all  the  autho-
 rities  in  Dejhi  that  the  commitments
 should  be  followed.  But  the  difficulty
 is  how  far  they  will  be  legally  valid.
 I  am  afraid  that  unless  it  is  incorpo-
 rated  as  a  statutory  clause,  as  a  pro-
 viso  to  clause  2,  it  will  have  no  legal
 value.  This  has  been  so  held  in  the
 ruling  of  the  Punjab  High  Court.  That
 ruling  is  reported  in  the  Punjab  Law
 Reporten—it  was  a  Bench  ruling—
 where  their  Lordships  held  as  follows.
 The  letter  referred  to  is  the  letter
 issued  by  the  Works  and  Hous-
 ing  Ministry  in  1952,  subsequent  to
 the  assurances  given  by  Mr.  Gadgil,
 which  definitely  laid  down  that  no
 person  who  was  an  unauthorised
 occupant  before  5th  August,  3950
 should  be  ejected,  if  he  complied
 with  the  conditions  given  in  the
 assurance.  Yet,  when  the  matter
 came  before  the  High  Court  for  the
 final  decision,  the  High  Court  held
 thus:

 “This  letter  was  followed  by  a
 communication  dated  the  22nd
 February,  1952,  in  which  the
 Ministry  of  |  Works,  Production
 and  Supply  directed  that  in  the
 case  of  constructions  which  com-
 ply  or  with  suitable  modifications
 may  be  made  fairly  to  comply  with
 the  municipal  requirements  and
 Town  Improvement  plans  the
 value  of  the  land  in  unauthorised
 veccupation  should  be  assessed  on
 a  fho-profit-no-loss  basis  and  that
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 the  displaced  person  should  be
 given  an  option  to  purchase  the
 site  occupied  by  him  against  pay-
 ment  in  easy  instalments  of  the
 value  of  the  land  assessed.  The
 grant  of  these  concestions  did  not
 preclude  Government  from  exer-
 cising  their  own  rights  of  owner-
 ship  over  the  property  in  ques-
 tion.”

 One  of  the  terms  of  the  assurance  was
 that  in  certain  conditions,  where  the
 occupation  is  after  5th  August,  1950,
 but  before  a  certain  other  date,  he
 would  be  entitled  to  take  the  land  on
 a  no-profit-no-loss  basis  or  at  its  face
 value.

 I5  hrs.

 That  is  the  assurance.  That  shall
 be  at  the  discretion  of  the  Govern-
 ment.  There  will  be  no  lega)  vahdity
 to  this  assurance.  I]  beg  to  the  hon.
 Deputy  Munister  to  consider  whether
 the  assurance  which  he  has  given  is
 a  pious  wish  that  has  been  expressed
 in  the  Report  of  the  Select  Committee
 on  this  Bill  or  that  the  assurance  that
 he  has  given  today  on  the  floor  of
 this  House  has  got  any  legal  value,
 when  it  has  not  been  incofporated
 in  this  Ball.

 Mr,  Depaty-Speaker:  Would  the
 hon  Member  like  to  continue  and
 finish  in  another  two  minutes?

 Shri  Ajit  Singh  Sarhadi:  No.  I
 would  like  to  continue.

 Mr.  Deputy-Speaker:  He  may  con-
 tinue  tomorrow.  Now  the  two-hour
 discussion  will  start

 5.0I  hrs.

 INDO-PAKISTAN  CANAL  WATER
 DISPUTE

 a)  रघुनाथ  सिह  (वाराणसी)  :  उपा-
 ध्यक्ष  महोदय,  कल  पाकिस्तान  की  शभ्रमेम्बली
 में  नहरी  पानी  के  विषय  में  एक  विवाद  हा  ।
 ्ाज  उभ  विषय  पर  हिन्दुस्तान  की  पलियामेंट
 में  विवाद  हो  रहा  है।  लेकिन  दोनों  के  नुकते-
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 नजर  मे  फर्क  है।  वहा  पर  दोलताना  साहब
 ने  भाषण  देते  ढ्ये  कहा  :

 “Over  Kashmir  and  canal
 waters  we  will  fight  India  with  our
 own  army.  We  will  fight  with  our
 Police,  our  men  and  women  and
 children  will  fight.  We  shall  fight
 and  fight  and  fight.”

 इसके  बाद  दौलताना  साहब  से  ट्रेजरी
 बे चेज  की  तरफ  मे  सवाल  किया  गया  कि
 श्राप  दिल्‍ली  में  एक  समझौते  पर  दस्तखत
 किये  थे  मई  ४,  १६४८  को,  तो  दौलताना  साहब
 कहते  हैं

 “The  agrecment  relates  to  the
 waters  of  two  canals.  It  was
 signed  under  duress.”

 ar  सकना  है  कि  चकि  दौलताना  साहब

 हिन्दुस्तान  के  खिलाक  है  इसलिये  उन्होंने
 पह  बाल  कही  हो  ।  लेकिन  इस  समझौते  पर
 दी  ग्रादमियां  के  और  दसम्नखत  हे  जिनमें

 बा  तो  ग्लास  मोहम्मद  साहब  थे,  जो फके
 बाद  में  पकिस्तन  के  गवर्नर  जनरल  27,
 शौर  दूसरे  शघीकत  हयात  खा  साहब  थे  !
 इन  दोनों  के  भी  हस्ताक्षर  उस  समझौते  पर

 मोजद
 है  ।  में  समझता  हूं  कि  शायद  पराकि-

 स्तान  के  दौर  सत्र  लोग  दीलताना  साहब  की
 तरह  के  नहीं  2  और  व  लोग  इस  व्यय  पर
 बड़ी  संजीदगी  के  साय  विचार  करेगे  ।  लेकिन
 आप  देखें  कि  जो  मौलिक  बाल  इस  समझौते
 में  है  वह  यह  है

 “Qf  the  East  Punjab  Government
 to  discharge  the  obligation  to  de-
 veloped  areas  where  water  is
 searee  and  which  were  under-
 developed  in  relation  to  parts  of
 West  Punjab.”

 इस  समझौते  में  जो  सब  से  बड़ी  बात  है
 वह  यह  है  कि  इसमें  पह  मोन  लिया  गया  है
 कि  ईस्टर्न  पंजाब  विकसित  नहीं  है  ।  वेस्टर्न
 पंजाब  विकसित  है  1  इसलिये  एिन्दुस्तान  को
 शौर  ईस्टर्न  पंजाब  को  पाबिस्तान  की  झपेक्षा
 ज्यादा  पानी  की  प्रावश्यकता  है  ।
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 फिर  इसके  बाद  इस  समझौते  की  एक

 मौलिक  बात  और  है

 “give  reasonable  time  to  enable
 the  West  Punjab  Government  to
 tap  alternative  sources”

 यह  दूसरी  मौलिक  बात  है  कि  जब  तक
 उन  नहरो  के  लिये  जो  कि  हिन्दुस्तान  की
 तरफ  से  बैस्ट  पाकिस्तान  को  जाती  है  पानी
 का  दूसरा  प्रबन्ध  न  हो  तब  तक  हिन्दुस्तान
 उनको  पानी  दे  qt  में  नम्प्रता  के  साथ  कहना
 चाहता  हू  कि  पाकिस्तान  ने  इस  बात  को
 स्वीकार  किया  कि  हिन्दुस्तान  की  तीनो  नदियों
 का  पाती  भझपती  नहरो  के  लिए  हैँ  वह  उसी  वबत
 तक  हिन्दुस्तान  से  लेगा  जब  तक  कि  वह
 झाल्टरनेटिव  सोस  उसके  वास्ते  खोज  नहीं
 लेता  है  ।

 इसके  बाद  वन्दे  बेक  ने  सन्‌  ५४
 मे  यह  प्रपोजल  रखा  1  पाच  बरस
 के  अन्दर  पाकिस्तान  आल्टरनेटिव  सोस
 अपने  लिये  खोज  ले  ताकि  हिन्दुस्तान  का  जो
 पानी  है  वह  र्टिन्दुस्तान  को  मिल  सके

 वह  इस  पानी  को,  प्रपने  प्रडरुडेवेलपड  एरिया
 के  लिये  काम  में  ला  सके  1

 में  आपको  जरा  ब्रोर  पीछे  ले  चलना

 चाहता  ह  -  सन्‌  १६४७  के  समझौते  के  बाद

 सन्‌  १६४६  में  हिन्दुस्तान  न  एक  निवदन  किया
 कि  एक  ज्वाइंट  कमीशन  दोनों  मलकों  का

 होना  चाहिये  श्रौर  वह  कमीणन  कोई  वाया
 मीडिया  निकाले  कि  जिसके  द्वारा  हिन्दुस्तान
 शध्रीर  पाकिस्तान  दोनों  देशों  की  समस्या  हल

 हो  सके  !

 इसके  पश्चात्‌  ४  अगस्त,  १६५१  का
 डेविड  ई  लिलथेल  ने  कोलियर्स  जनरल  मे

 एक  भाटिकल  लिखा  एनादर  कोरिया  इन
 मेकिग  1,  उन्होंने  समझा  कि  यह  पामी  का
 विवाद  नाथ  धौर  साउथ  कोरिया  के  विवाद
 की  तरह  का  सवाल  है  1  लिहाजा  उन्होंने

 एक  सुझाव  दिया  |  उसके  झाधार  पर
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 सिलम्बर  सन्‌  १९५१  में  इंटरनेहानल  बेक  के
 प्रेसीडेट  ब्लैक  साहब  से  एक  प्रोपोजल  रखा  ।

 वह यह  था  कि  बेक  दोनों  देशो  के  इंजी-
 सियरों  को  एकजित  करेगा  |  मे  यह  बात  साफ
 कर  दू  कि  हमने  इटरनेदानल  बेक  को  अपना

 आरबिट्रेटर  मुकर्रर  नहीं  किया  था  ।  बल्कि
 इंटरनेशनल  बेक  ने  अपनी  सरविसेश  हस
 बास्ते  दी  थी  कि  हिन्दुस्तान  दौर  पाकिस्तान
 के  जो  इंजीनियर  है  वे  एक  जगह  मिल  कर  कोई

 एसा  रास्ता  निकाले  जिससे  कि  दोनों  देशों
 का  काम  चले  |  दिनाक  ८  नवम्बर,  सन्‌  १६५१
 को  ब्लैक  साहब  ने  हिन्दुस्तान  के  प्रधान  मंत्री
 को  श्पना  यह  प्रोपोजल  भेजा  t  हमारे  प्राइम
 मिनिस्टर  साहब  ने  यह  'सजेस्ट  किया  कि

 हिन्दुस्तान  झौर  पाकिस्तान  के  इजीनियर्स
 की  एक  वकिग  पार्टी  इस  नहरी  पानी  के
 विवाद  का  हल  खोज  |

 इसके  बाद  एक  बात  और  साप  करना
 चाहता  ह  कि  यहा  पर  १५  मई,  सन्‌  १६५७
 को  इरिगेशन  के  मिनिस्टर  साहब  ने  थक
 सवाल  का  जवाब  देते  ड््ये  कहा  था  कि  हिन्दु-
 स्तान  को  गवर्नेमेंट  का  यह  स्टड  था  कि
 ग्रापस  में  समझौता  करने  में  बहू  की  सहायता
 अल  सके  ।  सिफ  यही  परपज  इस  इटरनंशनल
 बेक  का  था,  अझर्षात  वह  सम्झौते  का  साधन
 मात्र  इन  सके  हसके  श्रलावा  और  कोई  परपज
 नही  था  |

 मई  जन  सन्‌  १६५२  में  बाशिगटन  मे
 दोनों.  पराटिया  सिली  ध्ौर  उस  वक्‍त
 इंडिया  ने  एक  प्लान  रखा  ।  श्राप  जानते
 हूँ  कि  पंजाब  में  ६  नदिया  है,  सिंघ,  झेलम,
 खिनाब,  रावी,  सतलज  शौर  व्यास  ।  इन
 ६  नदियों  में  से  तीन  यानी  व्यास,  राबी  भौर
 सतलज  हिन्दुस्तान  में  बहेती  है  भौर  फिर
 सतलज,  रावी  पाकिस्तान  में  जाती  हैं  q
 बाकी  तीन  नदियां  पाकिस्तान  की  हैं  और
 पाकिस्तान  को  सीचती  हूँ  ।  शायद  इंटर-
 नेशनल  बैंक  यह  मूल  गया  कि  वहां  पर  एक
 नदी  काबुल  नाम  की  भी  है।  यह
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 नदी  काफी  पानी  लाती  है  जो  कि  सिंध  में
 मिखता  है  1  इस  प्रकार  श्राप  देखें  कि  पाकि-
 स्तान  में  चार  नदियों  का  पानी  दाता  है,
 जब  कि  ईस्टर्न  पंजाब  में  सिर्फ  तीन  नदियों  का
 पानी  प्लाता  है,  जो  कि  बहुत  कम  है  '  इसका
 जागे  चल  कर  में  विश्लेषण  करूंगा  |

 हिन्दुस्तान  ने  जो  प्रोपोजल  रखा  उसमे

 यह  था  कि  हिन्दुस्तान  और  पाकिस्तान  दोनों

 हिस्सों  की  नदियों  में  ११६  मिलियन  एकड
 फीट  पानी  झाता  है  qV  हिन्दुस्तान  ने  कहा  कि

 हमको  ईस्ट  रिवर्स  प्र्थात्‌  सतलज,  व्यास
 और  राजी  का  सारा  पानी  मिले  भौर  जो
 बेस्टनं  रिवर्स  है  उनका  ७  परसेट  पानी  सिर्फ

 हमको  अर  भिले।  भ्रर्थात्‌  ११६  मिलियन  एकड
 फीट  पानी  में  हिन्दुस्तान  ने  अपने  लिये  २६
 मिलियन  एकड़  फीट  पानी  का  प्रोपोजल  रखा  ।

 हिन्दुस्तान  ने  पाकिस्तान  में  कहा  जितना
 पानी  वैस्टर्न  'रिवसं  में  है उसका  ६३  परसेट
 श्राप  ले  लीजिये  शौर  हमे  सिर्फ  ७  परसेट  पानी
 दे  दीजिये  ।  चूकि  हिन्दुस्तान  ने  एक  प्रोपोजल
 रखा  तो  पाकिस्तान  को  भी  एक  प्रोपोजल
 रखना  जरूरी  था  1  उन्होने  कहा  कि  हिन्दु-
 स्तान  में  जो  तीन  नदिया  बहती  हैं  उन  में  से
 ३०  परसेंट  पानी  पाकिस्तान  को  और

 चाहिये  ।  आप  देखे  कि  पहले  एग्रीमेट  से  मालूम
 होता  है  कि  ईस्टर्न  पजाब  अडरडेबलप्ड  है  ।
 पर  पाकिस्तान  कहता  है  कि  हिन्दुस्तान  अपन
 पानी  में  में  पाकिस्‍तान  को  और  पानी  दे
 और  जो  बैस्टर्न  रिवर्स  2  उनके  पानी  से  से  हम

 एक  छूटाक  पानी  भी  हिन्दुस्तान  को  नहीं
 देंगे  ।  आप  देखे  कि  हिन्दुस्तान  और  पाकि-
 स्तान  दोनों  के  प्रोपोजल्स  में  कितना  झन्तर

 है  1  इस  प्रकार  पाकिस्तान  का  यह  प्रोपोजल
 भा  कि  १०२  मिलियन  एकड़  फीट  पानी
 पाकिस्तान  में  रहेगा  और  आपको  सिर्फ  १५
 मिलियन  एकड़  फीट  पानी  सिलेगा।  इसका
 अर्थ  यह  हुआ  कि  जितना  पानी  ईस्टर्न
 शौर  बैस्टनं  पंजाब  में  ह ैउसका  सिर्फ  ६  परसेंट
 भारत  को  मिलेगा  घाको  सब  इड्स  बेसिन
 का  पाती  पाकिस्तान  को  मिलना  चाहिये  |
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 इसके  बाद  बैक  ने  दूसरा  प्रोपोजल  रखा  ।
 बैक  ने  देखा  कि  ये  दोनों  लड़  रहे  हैं  7  बैक  ने

 कहा  कि  अच्छा  भाई  हिन्दुस्तान  तुम  २२
 पर  सेट  के  लो  a  बैक  ने  कहा  कि  कुल  ११६
 मिलियन  एकड़  फीट  पानी  है  उसमे  से
 ७  मिलियन  एकड  फीट  पानो  पाकिस्तान
 को  दे  दिया  जाये  और  २२  मिखसियन  एकड़
 फीट  हिन्दुस्तान  को  दिया  जायें,  अर्थात्‌
 जो  २६  मिलियन  एकड  फीट  के  लिये  हिन्दु-
 स्तान  का  प्रोपोजल  था  उसको  बैंक  ने  ७
 मिलियन  एकड  फोट  पाली  कम  कर  दिया  ।
 पाकिस्तान  ने  १०२  मिलियन  एकड  फीट
 पानी  को  माग  की  थी  उसमें  से  उन्हीने
 पाकिस्तान  को  3  दे  दिया  1  इस
 प्रकार  घाटे  में  हम  रहे  1  इस  प्रोपोजल  के

 झनुसार  बैंक  से  पाकिस्तान  के  हिस्से  से  कुल
 पाच  पर  सेट  कम  किया  और  हिन्दुस्तान  के

 हिस्से  मे  मात  पर  सेट  कम  कर  दिया  |  जैसा
 कि  मैने  अभी  कहा  है,  इस  सारी  बातचीत  में

 काबुल  नदी  को  बिल्कुल  भुला  दिया  गया  है  ।
 उसमे  बहुत  पानों  आता  है  ।  लेकिन  उसका
 मेनशन  तक  नहीं  किया  गया  है  ।  बैक  ने

 दूसरी  प्रोप(जल  यह  रखी  कि  संक्रमण  काल  मे---

 ट्राजीशनल  पीरियड  में--भारत  पाकिस्तान
 को  पानी  देता  रहेगा  ।  वह  तब  तक  देता  रहेगा,
 जब  तक  कि  लिक  कंनाल्‍्ज  तैयार  न  हो  जाये  ।
 इस  सम्बन्ध  म  पा  वर्ष  की  अवधि  निश्चित
 की  गई  थी  ।  मेँ  निवेदन  करना  चाहता  हू
 कि  वह  अवधि  तो  ममाप्त  हो  चुकी  है  ।
 तीसरी  प्रोपोज्लल  यह  थी  कि  दोनों  देशों  में
 जो  निर्माण  होगा,  उसका  खर्च  दानों  देश  देगे  ।

 यह  भी  तय  किया  गया  कि  भारत  केवल
 उस  खर्च  के  लिये  जिम्मेदार  होगा,  जो  कि
 रीप्लेसमेट  बेनिफिट  आफ  वाटर  के  कारण
 उसके  हिस्से  झायेगा  in  हम  लोगो  ने  अखबारों
 मे  पढा  है  कि  पाकिस्तान  ने  प्रोपोजल  किया
 था  कि  सिन्‍्ध्र  नदी  से  पानी  निकाल  कर

 हिन्दुस्तान  की  कैनाल्‍ज  में  डाल  दिया  जाय
 झौर  उसका  स्वयं  हिन्दुस्तान  दे  in  यह  तो
 वैसी  बात  हे  कि  कलकते  का  पानी  दिल्ली
 लाया  जाये  ।  यह  तो  बिस्कुल  उल्टी  बात
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 [श्री  रघुनाथ  सिह]
 है  ।  मैं  समझता  हू  कि  हिन्दुस्तान  ने  इस
 बात  का  स्वीकार  न  करके  झच्छा  किया  है  t
 बैक  के  जिन  सुझावों  का  मेवे  अभी  जिक्र
 किया  है,  हिन्दुस्तान  ने  उनको  मान  लिया  ।
 लेकिन  पाकिस्तान  ने  नहीं  माना  ।  जिसका
 परिणाम  यह  है  कि  नहरी  पानी  विवाद  बराबर
 चल  रहा  है।  वह  कब  तक  इस  तरह  चलता
 रहेगा,  पह  पता  नहीं  है  D  इसका  अन्त  होना
 चाहिये  ।

 सन्‌  १६५४  में  एक  शोर  स्कीम  निकाली
 गई  ।  को-आपरेटिव  वर्क  के  बेसिस  पर  एक
 प्लान  बने  ।  दिनाक  २१-६-५५  को
 वाशिगटन  में  एक  एड  हाक  समझोता  हुआ,
 जिसमे  यह  तय  हुआ  कि  Gata
 से  ३०-६-५५  तक  हिन्दुस्तान  पाकिस्तान
 को  पानी  दे  ।  दिनाक  ३०-१०-५५  को
 वाशिंगटन  से  एक  दूसरा  एप्रामेट  हुआ
 जिसके  अनुसार  यह  निश्चित  हमा  कि  हिन्दु-
 स्तान  2 2o-¥y  से  FHP KE  तक
 पाकिस्तान  को  पाना  दे  ।  इसके  बाद  एक
 तीसरा  एग्रोमेंट  २८-६-५६  का  वाशिगटन
 में  हुआ,  जिसके  अनुसार  यह  तय  किया  गया
 कि  हिन्दुस्तान  पाकिस्तान  को  १-४-५६  से
 2-3-4  तक  पानी  देगा  |  मे  यह  पूछना
 चाहता  हु  कि  आज,  १६५०८  में,  ह्म  इस  किस
 एग्रीमेंट  के  श्रायार  पर  पाकिस्तान  को  पानी
 दे  रह  है  -  Where  is  the  agrcement?
 में दाव  के  साथ  कहता  ह  कि  अगर

 हम  १६५८  में  भी  पाकिस्तान  का
 पानी  दे  रह  है  ता  वह  नाजायज  तौर  पर

 दे  रहे  है  t

 में  आपके  ध्यान  में  यह  बात  लाना  चाहता

 है  कि  इन  एप्रीमेंट्स  के  सम्बन्ध  में  कारकंस

 इत्यादि  करने  में  भारत  का  कण  खर्च  हुआ  ।

 शायद  बह  श्रापका  ही  सवाल  था,  जिसके
 उत्तर  मे  हस  सदन  में  बताया  गया  कि  इस
 सम्बन्ध  में  १०,८१,०००  ह्पया  सच  कर  दिया
 गया  a  में  यह  निवेदन  करना  चाहता  हू
 कि  हमारे  देश  को  फारेन  एक्सचेज  की  दिक्कत
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 का  सामन  करना  पड़  रहा  है,  लेकिन  फिर  भी
 सात  ार  पन्ने  के  छोटे  से  एग्रीमेट  के  लिये

 इतनी  बडी  राशि  वाशिगटन  में  खर्च  कर  दी
 गई  1  में  समझता  हू  कि  इसके  उत्तर  में  शायद
 कहा  जायेगा  कि  भ्राखिरकार  सारी  दुनिया
 एक  है,  हम  पंचधील  के  सिद्धान्त  को  म  नते
 है  ।  को-एग्ज़िस्टस  में  विश्वास  रखते  हे  ।

 इसलिये  हमको  श्रापस  में  सघर्ष  नहीं  करना
 चाहिये  लडता  नही  चाहिये  ।  में  आपको  कुछ
 श्ाकड़े  बताना  चाहता  है  |  सारे  इन्दस  बेसिन

 में,  भर्थात्‌  जब  ईस्ट भोर  वेस्ट  पजाब  एक  थे,
 तो  उस  सारे  क्षेत्र  में  ६  0, %,00,0090  रुकड़

 भूमि  खेती  लायक  थी,  पाकिस्तान  के  हिस्से
 ३,६०,००,०००  एकड  भूमि  श्रौर  भारत  के
 पास  मि्फे  २६०,००,०००  एकड  भूमि  आई  |
 पार्टीशन  के  परिणामस्वरूप  भारत  को  सिफ
 yo  लाख  एक्ड  सीचो  हुई  भूमि  मिली  श्र
 पक्स्तिन  को  २  १७  ov  ०००  एकड  सीची
 हुई  भमि  मिली  ।  अर्थात्‌  भारत  को  १६
 सेंकडा  शौर  पाक्स्तिन  का  ५४  संकड़ा
 सौीनी  हुई  भमि  मिली  ।  यह  पार्दीथन  की
 विभीषिका  थी  1  हमार  सिख  शरीर  जाट
 भाया  ने  अयने  खत  से  वेस्ट  पंजाब  को  सीचा
 थ्रा। द्पनी  जान  लडाई  थी  झार  इस  तरह
 रे।गस्तान  का  हरी  भरी  भूमी  बता  दिया
 था  a  लाग  विस्थापित  किये  गये  ।  इसके
 उत्तर  में  यह  कहा  जायेगा  कि  यह  तो  होता
 ही  है  ।  दुनिया  में  हर  क  आदमी  को  जीने
 का  अधिवार  है,  लाग  तो  दान  दिया  करते  हे  ।
 इस  सम्बन्ध  में  में  आपको  ग्राबादी  के  आकड़े
 दना  चाहता  7  ।  ईस्ट  पजाब  की  शभ्राबादी
 2, Po,00  ०००  है  जब  कि  बैस्ट  पजाब  की
 ग्राब्ादी  140,00,00  है।  भ्राबादी  में  सिर
 ४०  लाख  का  फर्क  है।  झौर  भूमि  में  १६

 झौर  ५४  परमेंट  का  फक  है।  यह  क्‍या  न्याय
 है  a  हाथी  साहब  को  पता  होगा  कि  भारत
 में--यहा  मेरा  मतलब  ईस्ट  पजाब  से  है--
 ¥,%0,00,000  एकड़  भुमि  के  लिये  सिचाई
 की  व्यवस्था  नही  है,  जब  कि  वैस्ट  पंजाब  में  सिर
 १,८०,००,०००  एकड  भूमि  के  लिये  सिचा
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 की  व्यवस्था  नहीं  है  ।  जहा  तक  पर  बौपिटा

 भूमि  का  सवाल  है,  भारत  में  सीची  हुई  भूमि
 प्रति  व्यवित  के  उपर  सिर्फ  २४  एकड़  है
 जब  कि  पाकिस्तान  में  --ैस्ट  पंजाब  में--
 बह  so  एकड़  है  ग्रर्थात्‌  पाब्स्तान  में  खह
 तीन  गुना  ज्यादा  है  i  आप  पूछेंगे  कि  पानी
 कितना  श्राता  है  ग्रौर  उसका  बटवारा  कसे  हा  ।
 इन्दस  बेसिन  में  १६८  मिलियन  एकड़  फीट
 पानी  होता  है,  जिसमें  से  ८०  पर  सेट  तो
 वैस्ट  पंजाब  में  है  और  सिर्फ  २०  पर  सेंट
 ईस्ट  पजाब  में  है।  झ्रगर  सतलज,  व्यास  और
 रावी  का  एक  एक  बृद  पानी  भी  यूटिलाइज
 किया  जाय,  तो  भी  २०  परसेट  से  ज्यादा  पानी

 नहीं  मिल  सकता  है,  लेकिन  अगर  पाक्स्तिन
 भ्पने  सब  पानी  का  यूटिलाइज  करे,  तो
 वह  ८०  परसेट  पाता  है  ।  पावक्स्तान  की
 नहरों  में  ६,६०  ००  ०००  एकड़  फीट  पानी
 होता  है,  जब  कि  हिन्दृस्तान  में  सिफे  yee
 ooo  कड  फीट  पानी  से  सिचाई  हाती  है  ।
 इसमें  श्रपनी  अपनी  वल,  श्रपनी  अ्रपनी  बद्ध
 का  भी  राग्बन्ध  है  ह्म  लोगा  ने  भाखरा
 डम  बनाया  और  पानी  का  लीक  इस्तेमाल
 करन  के  उपाय  कय  है  |  में  आपको  इटर-
 नेशनल  बढ  की  था  सबघन  बताना  चाहता
 हु  a  उसने  कहां  हैं  हि  अरब  सागर  में
 पाकिस्तान  का  tye  ve  ore  mare
 फीट  पानी  खराब  होता  ८  "  हिन्देस्लान  अपने
 लिय  मिर्फ  ४६  परसेट  पानी  प्रयाग  कर्ता  है  4d
 अगर  पाकिस्तान  चाह  तो  वह  5०  परसेंट  से
 अधिक  पानी  वा  प्रयोग  बर  सब्ता  है  और
 अपनी  एक  एक  इच  भमि  को  मीच  सकता  है
 लेकिन  हम  ईस्ट  पंजाब  की  पूरी  भूमि  नहीं
 सीच  सकते  हे  t  एग्रीमेट  की  शर्तों  से  साफ
 जाहिर  है  कि  पाक्ग्तिन  का  डेबेलप्ड  लैड
 मिली  है  शौर  हमको  झ्रन-डवलाइ  लट  मिली
 है  ।  इसलिये  दुनिया  की  सिम्थी  दनिया  की

 सहानुभूति  हमारे  साथ  होनी  चाह्यि  ।

 भूख  हम  है  ।  वे  भूख  नही  है  ।  उनके  पास  सावन

 मौजूद  हूँ  ।  खेत  मौजूद  हैं  7  पर-केपिटा
 So  एकड  उनका  है  1  पर-बेपिटा  ्

 कह  हमारा  है  ।  वें  खुशहाल  है  इस  लिहाज'
 से  हम  नहीं  है।  में  दुनिया  से  कहना  चाहना
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 हु  ।  वह  इन  फैक्ट्स  को  झाखे  खोल  कर
 देखे  श्लौर  समझे  कि  हिन्दुस्तान  के  साथ
 क्‍या  प्रन्याय  हो  रहा  है  ।

 पाकिस्तान  ने  बैक  की  बात  भी  नहीं
 माना  तो  जून  १६५७  में  वाइस-प्रेसीडेट  श्राफ
 बल्ड  बैक  हिन्दुस्तान  आये  ।  वह  श्रप्रैल  और
 मई  में  पाकिस्तान  भी  गये  अर  उन्होंत
 प्लास  को  स्टडी  किया  ।  जुलाई  १६४८  में
 जब  पाटिल  साहब  से  सवाल  पूछा  गया
 तो  उन्होंने  सिर्फ  यह  कहा  कि  कनक्रीट
 प्रोपीजल  क्‍या  है  वह  सामने  नहीं  झ्राया  है  1

 given  advice

 जुलाई  १६५८  में  सवाल  पूछा  गया  कि  लद॒न
 मे  जो  का  फ्रेस  हुई  थी  उसका  क्या  नतोजा
 निकला  ता  कहा  गया  कि  पाकिस्तान  का
 प्लान  मिला  है  और  हम  उसको  स्टडी  कर  रहे
 हैं  ।  दिनाक  ३१  जुलाई,  १६५८  को  फिर
 सवाल  पूछा  गया  लछेविन  फिर  भी  यही
 जवाब  दिया  गया  कि  पाकिस्तानी  प्लान
 का  स्टडी  किया  जा  रहा  है।  दिनाक  Date
 ye  को  हाफिज  जी  न॒  कहा  ग्रार  बड़ी  मर्दानिगी
 के  साथ  कहा  कि  |  ormule  is  one.
 एक  फार्मला  है  और  वह  फार्मला  यह  है  कि
 वैम्टनं  रिवर्स  आर  ट  सप्नाई  वाटर  टू
 पाविस्तान 1  इसमे  हाफिज  जी  ने  एक  बाच

 ता  साफ  कही  ।  दमी  इसो  महोन  से  पिछले
 महीन  मे  १६-१७  पिन  हुए  उस  सदन  मं

 यह  उत्तर  दिया  गया  था

 India  will  not  wait  indefinitely  for
 a  settlement  ignoring  the  needs  of  her
 own  people

 इससे  पता  चलता  है  कि  स्थिति  कुछ  साफ

 हुई  है  ।  उस  स्थिति  का  हमारे  सामने  रखा
 गया  है  ।  में  चाहता  ह  कि  हाफिज्ञ  जी  इस  पर
 स्टिक  करें।  कह  पका  जा  वैस्टर्न  रिवर्स  का
 का  पानी  है  उसको  पाक्स्तिन  ले  ।  और  जो
 ईस्टन  रिवर्स  का  पानी  है  उसे  हम  ले।  हम
 अपनी  मबर्नेमेट  से  तथा  हाफिज  जी  से  यह
 दावा  करते  है  कि  वे  हमारी  जो  इस  वक्‍त
 लक  डिलमिल  नीति  रही  है,  उसको  त्याग
 देंगे  और  इस  पोजीशन  पर  स्टिक  करेगे  ।  मैं
 चाहता  ह  कि  साफ  तौर  से  यह  कहा  जाये  कि



 4795  Indo-Pakistan

 प्री  रचनाथ  सिह]
 न  एक  बूद  पानी  हम  तुमको  देंगे  प्लौरन  एक
 बूद  पानी  हम  तुम्हारा  लेंगे  ।

 हाथी  साहब  से  जब  एक  सवाल  पूछा
 गया  कि  ध्राखिर  बाबा  यह  बात  कब  तक  चलती
 रहेगी  तो  उन्होने  कहा  कि  सन्‌  १६६२  तक  ny
 oat  पाकिस्तान  को  पानी  देने  की  चार  बरस

 की  लीज़  भापने  भर  दे  दी  हैं  भौर  धापने  कहा  है
 कि  €्ध्र  के  बाद  हम  पाकिस्तान  को  जो  पानी
 देते  है,  वह  बन्द  कर  देगे  ।  इस  के  बाद  हमने
 पाटिल  साहब  से  पूछा  कि  भ्राखिरकार  साहब
 झाप  कब  तक  बट  करगे  तो  उन्होंने  उसर
 दिया  कि  We  will  not  wait  in-
 definitely  for  a  settlement  ignoring
 the  needs  of  our  own  people.
 मैं  कहता  हूं  कि  प्रगर  गवर्नमेट  की  यह  नीति  है
 तो  उसको  इस  नीति  पर  स्टिक  करन!  चाहिये
 और  इस  वास्ते  स्टिक  करता  चाहिये  कि  २

 करोड़  ६०  लाख  भूमि  जो  ईस्टर्न  पंजाब  मे  है
 जिसमे  से  कि  १  करोड  १०  लाख  भूमि  ऐसी
 है  जोकि  बंजर  पडी  हुई  है,  जो  सीची  नहीं
 जा  रही  है,  उसको  सीचने  के  लिये  ईस्टनें  रिवर्स
 का  एक  एक  बद  पानी  सिल  सके,  उसका
 उपयोग  भारत  में  किया  जा  सके  ।

 हाथी  साहब  से  जब  यहा एक  बार  सवाल

 पूछा  गया  था  तो  उन्होंने  जवाब  दिया  था  कि
 दो  तरह  के  खाते  है,  एक  डिसप्यूटिड  खाता
 है  ध्रौर  दूसरा  प्रनडिसप्यटिड  खाता  है  ।
 हमारे  यहा  खाता  बहुत  जल्दी  खूल  जाता  है  ।
 बजाय  इसके  कि  मामले  को  तय  किया  जाये,

 हम  खाता  खोल  देते  हँ,  पाकिस्तान  ने  इसका
 फायदा  उठाया  ।  नतीजा  यह  हमा  कि  इस
 स्वाते  मे  जो  हमारा  २७  लाख  ८५१  हजार
 ८३१  रुपया  पाकिस्तान  के  जिम्मे  बाकी  है
 उसको  पाकिस्तान  ने  सन्‌  १६४०  से  हमे  श्ढा

 नही  किया  है,  उसमें  से  एक  पैसा  भी  नहीं  दिया

 है  ।  इसके  साथ  ही  साथ  जो  डिसप्यूटिड
 एमाउट  है  वह  करीब  fy  लाख  ८७  हजार
 eco  रुपया  है  जिसे  पाकिस्तान  से  ध्भी  तक
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 war  नहीं  किया &  भाप  प्रच्छे महाजन  हैं
 जब  तक  भी  कोई  खामा  बाहे  उसको  खिलाते
 जाना  चाहते  हैं।  चाहे  वह  भ्रापको  झ्रापका
 रुपया दे  या  न  दे  ।  पाप  यह  कहते  जाते  हैं
 कि  हम  खिलाबगें  जरूर  ।  इस  नीति  का
 में  समझता  हूं  कि  कहीं  न  कही  झन्त  होना
 चाहिये।  इसके  साथ  ही  साथ  १६४७-४८
 मे  इलैक्ट्रिक  यू  के  तौर  पर  १  लाख  पड
 हजार  sot  रुपया  भी  आकी  है  ny

 दिनाक  ५-६-१६५७  को  एक  मोशन
 कालिंग  एटेशन  का  दिया  गया  था  ।  उसका
 जवाब  फाइनेंस  मिनिस्टर  माहब  ने  सफा
 १२४२  पर  दिया  था  ।  उनसे  पूछा  गया  ।
 पाटिल  साहब  के  जवाब  को  तो  झाप  छोड़
 दे  प्राप  बताये  कि  पाकिस्तान  के  जिम्मे
 कितना  रुपया  है  7  कुछ  मालूम  तो  हो  कि

 वह  कसा  व्यापारी  है  जोकि  उधार  से  कर  देता
 भी  नहीं  है  भौर  उसका  पेट  भरने  जाते  है  ।
 क्या  प्राप  के  यहा  भी  कोई  खाता  है  ?  उन्होने
 कहा  कि  यहा  भी  खाता  खुला  हुप्रा  है  और
 उसमे  तीन  तरह  की  कैटेगरीस  हैं।  उसमे

 उन्होंने  बताया  कि  एक  पाटिशन  द्यूम  है
 जो  करीब  ३००  करोड़  के  हैं।  इसमें  एक
 कैटेगरी  ५०  करोड  की  है।  यह  कुछ  अधिक
 या  कुछ  कम  हो  सकती  है  ,  यह  पाटिशन  ड्यू
 में  है।  इस  पर  एक  माननीय  सदस्य  ने
 झट  से  सवाल  पूछा  कि  वह  सेपेरेढन  करेसी  का
 कया  मामला  है  ”  इस  पर  कहा  गया  कि  ४६
 करोड  रुपया  उसमें  से  भी-पाकिस्तान  के  जिम्मे
 है.  ।  इसके  बाद  जो  डिफेंस  स्टोर  सप्लाई
 किये  गये  उनके  बारे  में  प्रश्त  किया  गया  है  ।
 इस  पर  कहा  गया  कि  १३  करोड़  उसमें  मी  बाकी

 है  ।  इस  तरह  से  कोई  ११२  करोड़  रुपया
 भारत  का  पाकिस्तान  के  सिर  पर  मौजूद  है  ।
 इतना  होने  पर  भी  हम  उनको  रुपया  देते  हैं,
 उनको  पानी  देते  चले  जा  रहे  है।  एक  तरफ
 तो  वहां  जिहाद  का  नारा  लगाया  जा  रहा  है

 दूसरी  तरफ  हम  उनको  ख्विलाते  पिलाते  जा
 रहे  हैं।  झाप  यह  मी  जासते  हैं  कि  पाकिस्तान
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 के  बजट  का  ८०  प्रतिशत  फौज  के  ऊपर
 काच  हो  रहा  है।  मैं  पूछना  चाहता  हूं  कि
 इतना  रुपया  फौज  पर  क्यों  खर्च  किया  जा  रहा
 है?  इस  फौज  को  किस  के  खिलाफ  इस्तेमाल
 करना  ये  लोग  चाहते  है  ?  यह  फौज  हमारे
 खिलाफ  तैयार  हो  रही  है।  इस  फौज  को  हम
 पासी  देते  जा  रहे  है।  इस  फौज  को  हम  खिला

 रहेहै।  भौर  क्‍या  हम  इसको  इस  लिये
 खिला  रहे  है  कि  यह  हम  पर  हमला  करे
 ौर  भ्राकर  हमारे  साथ  लड़े  ?  में  चाहता
 हैं  कि  पाकिस्तान  प्रपने  घर  में  झाबाद  रहें
 झौर  हम  अपने  घर  में  झाबाद  रहें  ।  हमें
 उनको  साफ  साफ  कह  देना  चाहिये  कि  बाबा

 तुम्हारा  पानी  तुम्हारे  पास  और  हमारा  पानी

 हमारे  पास,  तुम्हारी  नदिया  तुम्हारे  पास  भौर
 हमारी  नदियां  हमारे  पास  |

 एक  बात  में  और  कहना  चाहता  हू  ।

 एक  पाटिशन  कमेटी  बनी  थी  उसने

 हिन्दुस्तान  शौर  पाकिस्तान  के  बीच  कुछ
 बटवारे  किये  ।  झ्राखिरकार  हिन्दुस्तान
 झौर  पाकिस्तान  की  हैसियल  कया  है  ?

 पाकिस्तान  भी  सावरेन  है,  हम  भी  सावरेन
 है  ।  हमारे  देश  में  जो  नदियां  है  तथा  उनका
 जो  पानी  है,  वे  हमारी  है  भौर  पानी  हमारा
 है  भौर  पाकिस्तान  में  जो  नदियां  तथा  पानी

 है  वह  उसका  है  ।  प्रगर  आज  पाकिस्तान

 यह  कहता  है  कि  जो  हिन्दुस्तान  की  नदियों
 का  पानी  है,  उसमें  उसका  भी  हिस्सा  है,  तो
 इसका  मतलब  यह  है  कि  वह  हमारी  सावरेनटी
 में  हिस्सा  बटाता  है।  इसका  यह  मतलब  होगा
 कि  हिन्दुस्तान  की  भूमि  पर  झाप  पाकिस्तान
 का  कब्जा  मानते  है  ।  इस  हमारी  भूमि
 में  स ेएक  इच  भूमि  पर  भी  उसका  कब्जा

 नहीं  माना  जाना  चाहिये  ।  ऐसा  करके  झाप
 पाकिस्तान  को  एक  साझीदार  बनायेगे  7  वह

 नहीं  होना  जाहिये  -  मैं  चाहता  हूं  कि  इस
 पालिसी  का  प्रन्त  हों  ।

 शाप  देखेंगे  कि  पाकिस्तान  वाले  चिल्लाते
 मैं  कि  राजस्थान  को  सींचने  के  सिये  कांग्रेस
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 गवर्नमेंट  ने  श्कीमें  बनाई  है  :  मैं  आपको
 बतलाना  चाहता  हूं  कि  राजस्थान  में  सिचाई
 की  व्यवस्था  करसे  की  स्कीम  झाज  नही  बनी  है  ।

 यह  स्कीम  तो  बहुत  पहले  पंग्रेजों  के  अमाने
 में  बनाई  गई  थी  7  सन्‌  १६०२  में  श्री  जे०
 विलसन  ने  राजस्थान  में  सिंचाई  की  व्यवस्था
 करने  की  स्कीम  बनाई  थी  भर  कहा  था  कि
 राजस्थान  को  पंजाब  की  नदियों  में  जो

 एक्सट्रा  पानी  है,  पहुचाया  जाना  चाहिये  ।
 जब  यह  वात  है  तो  में  पूछना  चाहता  हूं  कि
 कांग्रेस  गव्नमेट  को  क्‍यों  बीच  में  घसीटा  जाता
 है  ।  जब  हिन्दुस्तान  और  पाकिस्तान  एक
 थे,  जब  इस  मुल्क  का  बटवारा  नहीं  हुआ  था,
 जब  सब  मिल  जुल  कर  रहते  थे,  उस  वक्‍त
 एक  स्कीम  बनी  थी  कि  राजस्थान  को  पंजाब
 की  नदियों  से  पानी  पहुंचाया  जाये  श्व
 अगर  कांग्रेस  गव्नमेंट

 Shri  Harish  Chandra  Mathur:  The
 canal  is  already  there

 श्री  रघुन.थ  सिह  मे  सन्‌  १६०२  की
 बात  कह  रहा  हूं,  श्राज  से  कोई  ५५  साल  पहले
 को  बात  |  हमने  कोई  नई  बात  नहीं  की  है  !

 हमने  कोई  नई  स्कीम  नहीं  निकाली  है  !
 हमने  कोई  नई  पालिसी  तय  नहीं  की  है  ।  आज
 से  करीब  ५५  बरस  पहले  जो  पालिसी  थी,  जो
 स्कीम  थी,  उसको  हमने  पुरानी  रद्दी  फाइलों
 में  निकाल  कर  अमली  रूप  देने  की  कोशिश
 की  है।  यह  स्कीम  हिन्दुस्तान  भौर  पाकिस्तान
 जब  दोनो  देशो  के  लोग  एक  थे,  ने  मिल  कर
 तय  की  थी  बहम  उसको  कंरी-आउट
 कर  रहे  हे  ।

 पाकिस्तान  ने  एक  और  नया  नारा
 उठाया  था।  उसने  कहा  था  कि  जो  इटरनैशनल
 कोट  हेग  में  है,  उसको  यह  सारा  मामला

 सुपुदं  किया  जाये  ।  भाष  जानते  ही  है  जो
 साबरेन  बाड़ीस  होती  हें  जब  तक  वे  रजामन्द
 न  हों,  मामला  बहां  नहीं  जा  सकता  है  ।
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 हिन्दुस्तान  ने  इस  कोट  को  मामला  न  सौंपने
 की  बात  कह  कर  बुढ्धिमाती  की  बात  की  है  ।
 में  श्राषको  दो  ओर  मिसालें  बतलाना  चाहता
 हैं  ।  अमरीका  और  मैल्‍सको  के  बीच
 भी  कैनाल  वाटर  डिसध्यूट  चल  रहा  है  t
 झमरीका  और  कनाडा  में  भी  कैनाल  वाटर

 डिसप्यूट  चल  रहा  है  ।  ये  डिसप्यूट  ०
 ब्ष  पुराने  है।  हालांकि  इतने  पुराने  ये  डिसप्यूट
 हैँ  फिर  भी  मामला  आाबिट्रेशन  क॑  लिए  नहीं
 सौंपा  गया  है  7  वहां  की  सुप्रीम  कोर्ट  ने  फैसला
 किया  है  कि  ये  स्टेटस  सावरेन  हैं  ।  अपनी
 अदालतों  में  ही  वें  मुकदमा  ले  जायें  ।  भ्रगर

 हिन्दुस्तान  सावरेन  है  श्रौर  पाकिस्तान
 सावरेन  है  तो  हमको  आाबिट्रेशन  की  कोई
 जरूरत  नहीं  है  ।  अमरीका,  कनाडा
 मैक्सीको  में  ८०  बरस  से  इसी  तरह  का  मामला
 चल  रहा  है  ।  हमें  भी  उसी  को  फालो
 करना  चाहिए  ।  हमको  किसी  झाबिट्रेशन
 के  झमेले  में  नही  पड़ना  चाहिए  i  हमारी  चनो
 पालिसी  है  वह  बिल्कूल

 दि  होनी  चाहिये  ।
 हमारी  पालिसी  यह  होनी  चाहिए  कि  हमें
 अपनी  एक  करोड़  १०  लाख  भूमि  को  सीचना
 है  जिस  में  इस  समय  सिचाई  की  कोई  व्यवस्था

 नहीं  है  ।  हमारा  जो  पानी  है,  वह  इस
 काम  में  आना  चाहिये  और  यह  जो  घिस  घिस
 दिस  डढ्सि  शरीर  मिस  मिस  की  पालिसी  है.
 इसका  श्न्त  होना  चाहिये  ।  इस  ग्रवस्था
 का  अन्त  होना  चाहिये  ।  हाफिज  जी  जब

 यू०  पी०  में  थे  तो  अपनी  स्पप्टवादिता  के  लिये

 बहुत  मशहूर  थे  और  में  समझता  हू  कि  जिस
 तरह  में  उन्होंन  इस  बारे  म  साफ  साफ  स्टट-

 मेंट्स  दिये,  कुछ  ठोस  कदम  उठायेगे  t

 में  जानता  हूं  कि  पाकिस्तान  को  जनता

 हिन्दुस्तान  की  जनता  के  खिलाफ  नहीं  है  1
 झौर  हिन्दुस्तान  की  जनता  भी  पाकिस्तान
 की  जनता  के  खिलाफ  नहीं  हूँ  ।  हम  दोनों
 भाई  भाई  की  तरह  से  है।  भाई  की  तरह
 से,  पड़ौसी  की  तरह  से  रहना  चाहते  है  ।
 सेकिन  जो  लोग  युद्ध  के  नारे  लगाते  है  भौर
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 फाइट,  फाइट,  फाइट
 i

 कहना  चाहते  हैं  उस
 से  मं कहूंगा  कि  अगर  तुम  फाइट,  फाइट,
 फाइट  कहोगे  तो  पहले  तो  हम  *क्ञांति,
 शांति,  शांति'  कहेंगे,  पर  प्रगर  तुम  महमूद
 गजनवी  की  तरह  से,  गोरी  को  तरह  से,
 नादिरदाह  और  तैमूर  लंग  की  तरह  से  हिन्दु-
 स्‍्तान  की  दोलत  को  लूटने  के  लिये  आओोगे
 तो  ठीक  नहीं  होगा  ध्राज  पुराना  जमासा
 बीत  गया,  श्राज  हिन्दुस्तान  भाजाद  है  t

 तुम  कहते  हो  कि  हमारे  बच्चे  और  स्टथ्रियां

 लड़ेंगे,  में  कहूंगा  किं  हमारे  बच्चे  और

 स्त्रिया  भपने  को  कर्बान  कर  देंगे,  सैक्रिकाइस

 करेगे,  इस  बास्ने  कि  दोनों  मुल्कों  में  शांति

 हो  1

 Shri  Goray  (Poona):  After  my  hon.
 friend  Shri  Raghunath  Singh  has
 spoken,  |  would  not  Ike  to  repeat  the
 facts  that  he  has  placed  before  the
 House,  nor  would  I  lke  to...

 Mr.  Deputy-Speaker:  The  hon.
 Member  may  resume  his  seat  for  a
 minute.  I  have  got  about  thirteen
 names  of  hon.  Members  who  desire  to
 speak.

 Shri  Braj  Raj  Singh  (Firozabad):
 And  one  more

 Mr.  Deputy-Speaker:  So,  there  are
 fourteen  in  all

 at  रघुनथ  सिह  :  दस  के  बस्ते  प्रौर
 टाइम  मिलना  चाहिये,  यह  बहुत  ग्रहम
 मसला  है  I

 उवाध्यक्ष  महोदय  श्राप  ने  शायद  मांगा

 ही  इतना  था  मेरा  तो  इस  में  कोई  दोष
 नही  है  ।  प्रगर  इतने  मेम्बर्स  को  ऐकामो-
 डेट  करता  है.  भौर  न  का  टाइम  देना  है
 ता  जरूरी  है  कि  वक्‍त  की  पायन्दी  की  जाये,

 और  झगर  मेम्बर  साहवान  इस  से  प्री
 करते  हो  तो  दम  दस  मिनट  हर  एक  मेम्बर
 के  लिये  रक्खा  जाये।
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 सरदार  इकबाल  सिह  (  फ़ीरोजपुर  )  :
 जिन  झादमियों  ने  इस  बहस  को  इनिशिएट
 किया  है  शौर  कम  से  कम  उन  मेम्बरस  को  जिन
 धर  इस  कैमाल  वाटर  डिस्प्यूट  का  श्रसर
 पड़ता  है  और  जो......  *

 उपाध्यक्ष  महोदय  :  उन  को  में  १५,
 १४  मिनट  दूंगा।

 Shri  Goray:  I  was  saying  that  after
 the  speech  of  my  hon.  friend  Shri
 Raghunath  Singh,  it  was  not  neces-
 sary  for  me  to  place  before  this  House
 once  again  the  detailed  picture  which
 he  has  given  us.

 This  Indo-Pakistan  canal  water  dis-
 pute  is,  in  my  opinion,  an  illustration
 of  the  vacillating  policy,  the  weak
 policy,  that  our  Government  has  been
 pursuing  not  only  in  this  respect  but
 in  all  matters  of  Indo-Pakistan  rela-
 tions  that  have  cropped  up  after
 Independence.  The  picture  that  we
 had  before  us  when  the  Partition  took
 place  was  roughly  like  this:  that  the
 Indus  river  basin  was  divided,  and  as
 we  witnessed  throughout  this  coun-
 try,  the  division  did  not  take  place  on
 any  scientific  basis.  The  basin  was
 divided  arbitrarily,  and  naturally,
 this  division  resulted  in  hardship

 Reference  was  just  now  made  to
 the  observations  of  Mr.  Lilienthal.
 He  had  said  that:

 ‘No  one  seems  to  know  why
 the  flow  of  the  valley’s  life-blood
 was  so  carelessly  handled  in  the
 time  of  Partition.”

 In  this  single  sentence,  he  had  very
 succinctly  and  very  pointedly  sum-
 med  up  the  whole  situation.

 The  Indus  river  basin  was,  and  is
 and  will  be  bringing  down  from  the
 Himalayas  68  million  acre-feet  of
 watcr;  out  of  this,  the  only  volume  of
 water  that  was  used  by  Pakistan  was
 66  million  acre-feet;  India  was  us‘
 9  million  acre-feet;  and  the  rest  of
 the  water,  that  is,  about  75  million
 62  LSD—?.
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 acre-feet  was  just  allowed  to  flow  into
 the  sea.  That  means  that  it  was
 wasted.  If  any  scientific  attitude  had
 been  taken,  and  this  Indus  _  basin
 water  was  not  utilised  or  exploited
 as  a  bone  of  contention  between  the
 two  countries,  if  we  had  approached
 this  problem  in  a  scientific  manner,
 treating  the  whole  of  the  Indus  basin
 as  one  unit,  then  it  would  have  been
 possible  to  solve  this  dispute  amicably
 and  come  to  a  settlement  that  would
 have  brought  blessings  to  all  of  us,
 not  only  to  the  residents  of  India  but
 to  the  residents  of  Pakistan  also.

 Now,  it  has  happened  that  though
 Pakistan  had  so  much  opportunity  of
 using  this  water,  they  just  allowed
 ॥  to  go  to  the  sea.  They  thought  that
 It  would  be  better  to  take  advantage
 of  the  weak  position  that  India  has
 been  taking  al]  along.  I  do  not  like
 to  blame  Pakistan  here.  If  we  take
 an  attitude  which  is  always  weak-
 kneed,  and  if  though  we  know  that
 justice  is  on  our  side.  we  take  a
 position  in  which  we  appear  to  the
 world  as  if  there  is  something  of  a
 guilty  conscience  in  our  own  mind,
 then,  I  do  not  Know  why  our  oppo-
 nents  should  not  take  full  advantage
 of  our  psychology.  That  is  exactly
 where  Pakistan  has  scored  over  us.

 I  do  not  want  to  trace  the  whole
 history.  But  the  World  Bank  is  there.

 Shri  Raghunath  Singh:  Jt  is  not  an
 award.  It  is  only  a  proposal.

 Shri  Goray:  Yes,  it  is  only  a  pro-
 posal.  Concerning  their  proposal,  in
 this  publication  brought  out  by  the
 Government  of  India,  they  say  in  a
 very  self-righteous  manner  that:

 “The  new  canals  in  India,  under
 the  divisions  of  waters  envisaged
 in  the  Bank  proposal,  would  be
 much  more  expensive  than  if  all
 the  waters  available  to  India  and
 indispensable  for  a  normal
 development  would  have  been
 utilised  therein.  Nevertheless,
 India  has  decided  to  accept  the
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 principles  of  the  Bank  proposal
 in  the  interests  of  ‘a  speedy  and
 constructive  settlement.”.

 And  by  way  of  peroration,  they  add.

 “As  in  the  past,  India  has  shown
 her  goodwill  by  offering  to  make
 far-reaching  sacrifices.”.

 I  do  not  know  who  had  asked  India  to
 make  these  sacrifices.  I  entirely  agree
 with  my  hon.  friend  when  he  says  that
 when  we  are  dealing  with  Pakistan,
 let  us  remember  that  Pakistan  is  a
 sovereign  nation  and_  50  is  India.
 When  between  two  sovereign  nations,
 some  distute  arises,  one  nation  is  not
 expected  to  make  far-reaching  sacri-
 fices  to  placate  the  goodwill  of  the
 other.  You  have  to  stand  on  your
 own;  you  have  to  say  that  this  is
 what  belongs  to  you,  and  as  you  are
 not  demanding  something  from  your
 opponent,  you  are  going  to  keep  it

 It  has  been  said  that  the  merit  of
 the  Bank  proposal  was  that  it  was  a
 very  simple  proposal.  It  divided  the
 river  Indus,  with  the  Kabul  river  on
 that  side,  and  also  the  Jhelum  =  and
 Chenab  on  that  side  for  Pakistan.

 Shri  Raghunath  Singh:  They  have
 not  mentioned  the  Kabul  river.

 Shri  Goray:  It  was  so  obvious  that
 probably  thay  did  not  think  it  neces-
 sary  to  mention  it.  On  this  side,  we
 had  the  Beas,  the  Ravi  and  the  Sutlej.
 Therefore,  this  proposal  was  accepted
 by  India,  and  they  said  that  if  this
 proposal  was  accepted  by  Pakistan
 as  well,  it  would  lead  to  a  very  simple
 solution,  we  would  manage  or  mani-
 pulate  and  train  our  rivers,  and  they
 would  manage  their  rivers  and  even
 if  there  was  a  little  sacrifice  on  our
 part,  we  would  not  mind.

 Now  once  our  Government  had
 taken  up  this  position,  they  ought  to
 have  stood  by  it.  They  ought  to  have
 told  them  that  no  more  negotiations
 are  necessary.  But  the  negotiations
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 have  gone  on.  Now-—-as  you  have
 given  me  only  a  limited  time—I  would
 only  say  that  the  disadvantages  are
 all  on  our  side.  What  have  we  gain-
 ed?  We  have  gained  nothing.  As
 this  pamphlet  says,  we  have  made
 far-reaching  sacrifices.  But  that  is
 not  all.  I  would  like  to  point  out  on
 how  many  counts  India  is  the  loser.
 India  has  been  the  loser  firstly  with
 regard  to  the  financial  arrangements.
 The  financial  arrangements  between
 Pakistan  and  India  show  that  Pakis-
 tan  has  ceased  to  give  India  anything
 after  1950.  For  the  last  8  years  all
 charges  under  the  head  ‘Disputed
 charges’  have  been  withheld  and  now
 the  sum  has  swelled  to  nearly  Rs.  2
 crore.

 The  other  point  we  have  been
 the  losers  on  is,  that  we  have  got  only
 20  per  cent  of  water  from  the  Indus
 basin  rivers  and  about  80  per  cent
 of  the  water  has  been  allowed  to  go
 to  Pakistan  Though  we  ought  to  have
 got  more,  we  said,  ‘All  right;  we  are
 satisfied  with  this’.  There  also  we
 have  lost.  As  my  hon.  friend  has
 just  now  pointed  out,  Engineer  Wilson
 when  he  gave  his  opinion  before  the
 Irrigation  Commission  of  Rajasthan  in
 3902  said  that  “untold  millions  of
 acres  of  land  in  Rajasthan  could  be
 irrigated  from  the  Punjab  rivers.”
 But  now  that  has  become  a  dream,
 because  it  can  no  longer  be  possible;
 with  these  three  rivers,  which  have
 only  20  per  cent  of  the  water  of  the
 Indus  Basin,  it  is  not  possible  for  us
 to  irrigate  all  the  land  that  we  have.
 Therefore,  we  are  losers  on  that  count
 also.

 The  third  thing  is—it  is,  again,  a
 very  strange  thing—that  even  accord-
 ing  to  the  World  Bank  proposals,
 India  would  have  been  perfectly  in
 the  right  if  she  had  said  that  after
 959  ‘We  shall  not  give  you  a  drop
 of  water’.  There  also  we  have  be-
 come  magnanimous.  We  have  said
 that  though  we  are  accepting  the
 World  Bank  proposals  so  far  as  the
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 water  allotment  is  concerned,—only
 20  per  cent.;  we  are  satisfied  with  it—
 we  are  not  accepting  the  other  pro-
 posals  of  the  World  Bank;  on  the
 contrary,  we  are  saying  that  though
 they  have  said  that  in  ‘1959  we  could
 stop  all  the  water  that  we  are  now
 giving  to  Pakistan,  we  will  continue
 to  give  them  till  1962.

 I  would  like  the  Minister  to  tell  us
 why  is  it  that  he  is  taking  such  posi-
 tions,  Why  is  it  that  he  is  not  sticking
 to  anything?  The  Government  acccpt-
 ed  the  World  Bank  proposals.  All
 right.  Then  stick  to  them.  But  they
 do  not  stick  to  them  They  add  some-
 thing  to  them  which,  again,  is  to  our
 disadvantage.

 Therefore,  I  am  saying  that  once
 for  al]  the  Government  of  India  should
 define  their  attitude  towards  this
 canal  water  dispute,  and  having  de-
 fined  that  attitude,  stick  to  it.  What
 are  they  afraid  of?  They  know  that
 the  whole  country  is  behind  them
 This  is  one  of  those  problems  where
 all  the  people  are  supporting  them
 Not  only  that;  people  are  saying  that
 Government  are  unnecessarily  com-
 mitting  themselves  to  a  position  which
 is  not  guing  to  be  of  any  advantage
 to  us.  This  Government  have  develop-
 ed  a  habit  of  committing  themselves
 to  a  particular  position  without  taking
 people  into  confidence.  When  we
 fought  the  elections,  did  the  Party  in
 power  go  to  the  people  and  say,  ‘This
 is  the  position  we  are  going  to  take
 on  the  canal  water  dispute’?  They
 did  not  do  so,  because  if  they  had
 said  so  in  Punjab,  they  would  have
 known  that  they  were  not  likely  to
 get  votes.  Therefore,  let  Government
 not  commit  themselves;  let  them  not
 go  beyond  the  mandate  that  has  been
 given  to  them;  let  them  not  go  beyond
 the  proposals  suggested  by  the  World
 Bank.

 Therefore,  I  would  request  the
 Minister  of  Irrigation  and  Power  to
 take  up  a  stand.  It  is  not  a  stand
 hostile  to  Pakistan  It  is  a  stand
 based  on  the  World  Bank  proposals
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 Let  him  stick  to  it  and  let  him  be
 sure  that  in  doing  that  the  whole
 country  is  behind  him.

 सरवर  इकबाल  सिह  जनाब  डिप्टी
 स्पीकर  साहब,  श्राज  जिस  कंनाल  वाटर

 डिस्प्यूट  का  जिक्र  चल  रहा  है.  वह  उस  वक्‍त
 से  चल  रहा  है.  जिस  बकक्‍त  से  कि  प्राकिस्तान
 और  हिन्दुस्तान  श्राजाद  हुए  श्रौर  जिस  के
 पहले  पंजाब  की  नहरों,  पंजाब  के  इरिगेंशन
 का  सिलसिला  एक  ढंग  से  चल  रहा  था  t
 तकसीम  के  साथ-साथ  जहां  पर  शौर  बहुत  सी

 मुसीबतें  आई,  इरिगेशन  का  सिलसिला
 भी  तकसीम  हो  गया।  १५६  नहरों  में  से
 पाकिस्तान  पंजाब  को  १३  नहरें  गई  और

 हिन्दुस्तान  पजाब  को  3  नहरें  मिलीं  ny
 जो  नहरें  उस  वक्‍त  रियासतों  को  जाती  थी
 उन  में  से  ११  नहरें  वह  थी  जो  कि  बहावल-
 पुर  या  मुल्तान  के  इलाके  को  सैराब  करती
 थी  और  सिर्फ  एक  गग  कंनाल  थी  जो  कि
 बीकानेर  के  इलाके  को  सराब  करती  थी।
 लेकिन  हिन्दुस्तान  ने  पहले  सन्‌  १६४७  में
 शौर  उस  के  बाद  सन्‌  १६४८  में  एक  समझौता
 किया  था  -  श्राज  सब  से  बड़ी  कोशिश  यह
 की  जा  रही  है  कि  उस  समझोते  को  बेक-
 प्रउड  मे  डाला  जाये  और  उस  क॑  बाद  की  जो
 बाकी  बाते  हुई  उन  को  आगे  रखा  जाये।

 इस  समझीते  मे  हिन्दुस्तान  की  तरफ  से
 हमारे  प्रधान  मंत्री,  उस  वक्‍त  के  पंजाब  के
 हरिगेशन  कं  मंत्री  सरदार  स्वर्ण  सिह  और
 श्री  एन०  बी०  गाडगिल  थे।  पाकिस्तान  की
 तरफ  से  गुजाम  मुहम्मद  भौर  शौकत  हयात,
 जो  उस  वक्‍त  इरिगेशन  मिनिस्टर  थे,  और
 मिया  मुमताज  दौलताना  थे।  वही  मियां

 म्‌  मताज  दौलताना  अज  दस  साल  के  बाद
 पाकिस्तान  की  भ्रसेम्बली  में  प्लौर  बाकी

 जगहों  में  कहते  है  कि सन्‌  १६४८  का  समझौता
 अन्डर  ड्यूरेस  किया  गया  था  ।  झाप  यह
 जानते  हैं  कि  उस  वक्‍त  अन्डर  ड्यूरेस  हिनु-
 स्तान  था  न  कि  पाकिस्तान  )  उस  वजत
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 [सरदार  इकबाल  सिह]
 पाकिस्तान  फीरोजपुर  के  ६  मील  उत्तर  में
 झारजी  नहरे  बना  रहा  था  ।  अब  गग
 कैनाल  के  इलाक  से,  जहा  से  कि  हम  पानी
 लेते  है,  उस  के  पानी  को  काट  कर  दिपालपुर
 कंनाल  में  डाले,  इस  को  सामने  रखते  हुए
 सब  से  पहले  हिन्दुस्तान  की  सरकार  ने

 हरीका  बैराज  बनाने  का  फैसला  किया  ताकि
 कम  से  कम  बीकानेर  के  इलाके  के  जो  लोग  है,
 पाच  छ  लाख  झादमी,  उन  मे  से
 किसी  को  पाकिस्तान  नुक्सान  न  पहुचा  सके  !
 उस  वक्‍त  प्रन्डर  ड्यूरेस  तो  हिन्दुस्तान  के

 यह  ग्रादमी  थे  जिन  के  पानी  को  किसी  वक्‍त
 काटा  जा  सकता  था,  और  बही  झादमी  जो
 तब  इस  बात  को  करने  मे  कामयाब  नहीं
 हुए,  उन्होने  खुद  कहा  था  कि  हिन्दुस्तान
 का  हक  है  कि  इन  तीन  नदियों  का  पानी

 ले  ।  उस  के  बाद  जब  ऐसे  हालात  हुए  कि

 झाहिस्ता  ग्राहिस्ता  पाकिस्तान  की  वह  बात

 नही  चली  तो  वल्डें  बैक  ने  सर्जस्ट  किया  कि

 एक  इजीनिर्यारग  टीम  बनाई  जाये  ।  उस  के
 बाद  बल्डें  बैक  ने  कुछ  .  तजवीजे

 हिन्दुस्ताना  झ्औौर  पाकिस्तान  के  सामन
 रखी  !  हिन्दुस्तान  की  सरकार  ने  उन
 तजवीजो  का  मजूर  किया  लेकिन  पाकिस्तान
 सरकार  ने  न  सिर्फ  उन  को  मजूर  ही  नही  किया
 बल्कि  वहू  दो  तीन  साल  तक  कहती  रही  कि

 हम  उन  की  स्टेडी  करते  हैं  -  इस  तरह  से

 उन्होंने  इतना  वक्‍त  गृजार  दिया  ।  उन  तज-
 वोजो  में  हिन्दुस्तान  का  यह  हक  माना  गया
 था  कि  जो  तीन  दरिया  सतलज  रावी  प्लौर
 व्यास  है  उन  का  पानी  उस  को  मिले  t

 झाप  यह  जानत  है  कि  इन  तीना  दरगियाग्रा
 का  जो  पानी  है  वह  कुल  मिलाकर  २६
 लाख  क्यूसेक्स  के  करीब  बनता  है  झौर
 पाकिस्तान  को  जो  जो  दरिया  जाते  हैं,  जिन
 में  इन्डस  और  काबुल  के  साथ  साथ  चेनाव
 शर  झलम  भी  है,  उन  का  जो  पानी  हैँ  वह
 १४०  लाख  क्यूसेक्स  के  करीब  बनता  है.  जिस

 का  प्रपोर्शन  २०  और  द्०  क॑  करीब  बनता
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 है  ।  उस  में  से  भी  जो  हिन्दुस्तान  इस्तेमाल
 करता  है  वह  सिर्फ  ७  लाख  ब्यसेक्स के
 करीब  है  i  इस  के  बाद  जब  फिर  पाकि-
 स्‍्तान  ने  बर्ड  बैंक  की  तजबीज  को  नही
 माना,  तो  अगले  साले  बल्द  बैंक  ने  एक  नया
 प्रपोफल  दिया  7  उस  के  बाद  झालिफ

 साहब  आाये,  उन्होने  एक  नई  तजबीज
 रक्खी  ।  प्राज  हम  इस  हाउस  में  भ्रौर  इस
 के  बाहर  इस  बहस  को  इस  लिये  उठाते  है
 कि  हिन्दुस्तान  के  लोगो  क  दिल  में,  पंजाब
 झौर  राजस्थान  के  मुसलमानों  के  दिल  में,

 शकूक  पैदा  होते  हैं,  जिस  ढग  से  कि  पाकिस्तान

 आहिस्ता  आहिस्ता  अपनी  उस  पोजिशन  को
 ररक्स्वे  हुए  हैं  कि  आज  हिन्दुस्तान  के  साथ
 जो  कनाल  वाटर  डिस्प्यूट  है  वह  एक  एका-
 नासिक  झगड़ा  है।

 I5.49  hrs.
 [Sarr  BARMAN  im  the  Chatr]

 हिन्दुस्तान  और  पाकिस्तान  क  लागो  के  झन्दर

 कुछ  ग्रास  और  उम्मीद  थी  कि  जब  हिन्दुस्तान
 श्रौर  पाक्स्तान  की  तकसीम  होगी  ता  उस  के
 साथ  उन  के  हालात  भा  बेहतर  होंगे  ।  श्राप
 जानते  हूँ  कि  जो  पाकिस्तान  की  नहरे  थी,
 जिन  को  पंजाब  की  सरकार  ने  बनाया  था,
 उन  को  जो  पानी  दिया  गया  वह  साढे  तोन

 क्यूसेक्स  फी  हजार  के  हिसाब  से  दिया  गया
 शरीर  इस  तरह  की  जो  नहरे  है  उन  को  सिर्फ
 ढाई  क्यूमेक्स  फी  हजार  के  हिसाब  से  दिया
 गया  ।  इधर  का  इलाका  भी  बहुत  खराब
 था।

 इसके  साथ  साथ  यह  हुआ  जो  कि  सब  से
 बडी  बात  हैं  कि  हिन्दुस्तान  को  सरकार  ने  कोई

 मजबूत  स्टैड  नहीं  लिया।  हमारा  एक  यही  गिला
 है  ।  आखिर  जब  वल्डं  बैक  कहता  है  कि
 श्राप  याच  साल  क  बाद,  सन्‌  ४९  क॑  बाद
 बेगक  पाकिस्तान  को  पानो  न  दे  तो  क्यो

 हिन्दुस्तान  को  सरकार  ने यहू  कह  दिया  कि

 हम  सन्‌  १६६२०  तक  पानो  देंगे।  दो
 तीन  साल  ट्राजिशनल  ऐस्रीमन्ट्स  किये,



 4809  Indo-Pakisten

 उन  का  कम  से  कम  एक  फायदा  जरूर  होता
 था  कि  पाकिस्तान  भी  भ्पता  डाठा

 हिन्दुस्ताम  को  सप्लाई  करता  था  और

 हिन्दुस्तान  भी  भ्रपना  डाटा  पाकिस्तान  को

 सप्लाई  करता  था।  पिछले  साल  पाकिस्तान
 ने  कोई  ट्रांजशिशनल  ऐप्रीमेंट  नही  किया,
 बल्कि  एक  गलत  बिना पर  वल्डे  बैक  के  पास
 गया  और  कहा  कि  देखो,  हिन्दुस्तान  ने  हम
 को  पानी  नहीं  दिया।  हालांकि  इस  जून
 शौर  जुलाई  में  सब  से  कम  पानी  पिछले
 २५  या  ३०  सालों  में  रावी,  ब्यास  श्रौर
 सतलज  में  पहुचा  भौर  पंजाब  में  कम  से
 कम  इस  खरीफ  की  फसल  कम  बोई  गई  t

 इस  का  फायदा  न  उठाते  हुए  हयूम॑निटी  के
 नाते  पर  हिन्दुस्तान  ने  कहा  कि  बेशक
 पाकिस्तान  की  नहरो  को  पानी  मिलना  चाहिये
 जब  तक  कि  वह  दूसरा  कोई  आाल्टर्नेटिव
 ग्ररेंजमेंट  नही  कर  लेता  q  इस  कं  बजाय
 कि  पाकिस्तान  इस  ह॒यूमेनिटेसियन  मोटिव
 को  समझे,  उस  ने  एक  नई  शिकायत  ब्ल्ड
 बैंक  के  पास  भेज  दी  ओर  इसक
 बाद  ब्ल्ड  बंक  के  इजीनियर  शरीर

 हिन्दुस्तान  के  इजीनियर  उन  से  मिले  ।  पता

 नही  उन  से  मिलने  क  बाद  चल्ड  बैक  को

 खुफिया  रिपोर्ट  देगा  या  क्‍या  करेगा  ।  इस  के

 बावजूद  पाकिस्तान  वाले  एक  लड़ाई  का,
 कोल्डवार  का  सिलसिला  चलाना  चाहते  है  1
 इस  क॑  बाद  ग्राप  जानते  ही  हैं  कि  सन्‌  १६४८
 के  समझौते  में  हिन्दुस्तान  और  पाकिस्तान
 दोनो  ने  यह  माना  है  कि  जिस  वकत्त  दोनों
 सरकारे  लिक  चैनेल्स  बना  लेगी  उस  वक्‍त

 आराहिस्ता  आहिस्ता  विथड़ाल  खत्म  हो
 जायेगा  7  उस  क॑  बाद  पाकिस्तान  कावन
 वाला  वेदियन  लिक  की  चैनल  बना  कर
 झपर  बारी  दोग़्बाब  के  इलाके  में  पानी  के
 मामले  में  सेल्फ  सफिशिएट  हो  गया  है  ।
 इसके  बाद  बललोकी  सुलेमान  की  चैनल

 बहावलपुर  का  जो  इलाका  था  उसमें  भ्रपने
 ढंग  से  पानी  सप्लाई  कर  सकते  हें  a जब  लिक
 घनेल्स  बन  जायेंगे  शौर  उसके  बाद  जब  हम
 यह  कहें  कि  सन्‌  १६६२  तक  भी  पाली  देंगे
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 ग्रौर  इसलिये  सन्‌  १६४८  के  भारत-पाकिस्तान

 नहरी  पानी  समझौते  की  जो  शर्तें  थीं  उनको
 ये  अपने  ढंग  से  पूरा  कर  चुके  |

 इसके  अलावा  आप  जानते  हे  कि  हमारे
 होम  मिनिस्टर  पंत  जी  ने  इसी  जलाई  मे

 सरहिन्द  कनाल  फ़ीडर  का  एफ़तिताह  किया
 शर  उसके  साथ  साथ  हम  राजस्थान  केनाल
 वीक  मना  रहे  हूँ  1  ब  श्रगर  आप  सन्‌  १६६२
 तक  पानी  देना  चाहते  हे  तो  कम  से  कम  हमें
 यह  चीज़  तो  ज़रूर  माननी  चाहिए  कि  इन
 नहरो  में  जिस  ढंग  से  पानी  की  ज़रूरत  ज्यादा

 होगी  उस  ढंग  से  हम  उनको  पानी  की  सप्लाई  कम
 करते  जायेंगे  ।  मगर  उसके  बजाय  श्रापने  जो
 स्टेटमेंट  दिया  है  उसमें  भी  कहा  है  कि  हमने
 एक  नया  कमिहनर  लगा  दिया  है  जो  यह  देखेगा
 कि  कम  से  कम  उसी  ढंग  से  पानी  दे  जब
 ग्रापकी  नहरें  ज्यादा  बन  रही  हे,  जब  आपकी
 नई  नहरें  चल  चुकी  है  और  नई  नहरों  को
 पानी  की  ज़रूरत  है  और  यह  वह  इलाका  है
 जि  इलाक़  में  सब  से  ज्यादा  लोंग  स्टेपुल
 कौटेन  पैदा  होता  है  आज  हमारे  देश  को

 करोड़ो  रुपये  इसलिये  बाहर  देने  पढ़ते  हें  कि
 लौग  स्टेपुल  कौटेन  हमारे  पास  नहीं  है  भौर
 जिस  इलाक़  के  लोग  इस  उम्मीद  पर  बंठे  थे  कि
 जिस  वक्‍त  यह  नहरें  बन  जायेगी  उस  वक्‍त
 पाकिस्तान  को  यह  पानी  देना  बंद  कर  दिया
 जायगा  |  इसके  साथ  साथ  में  यह  कहना  चाहता
 हूं  कि  पाकिस्तान  में  जो  १६  नहरें  थी,  जितना
 इलाक़ा  है  जितना  भी  पानी  देना  चाहिये  वह
 देने  के  बाद  हिन्दुस्तान  का  जो  पानी  झ्राता  है
 बह  क़रीब  ८०  फ़ीसदी  होता  है,  घ०  शर  २०
 का  रेदियों  है

 झब  जहा  तक  नये  प्रपोजल्स  का  ताल्लुक
 है  उसके  बारे  में  में  कहना  चाहता  हूं  कि  इस

 मुल्क  में,  इस  मुल्क  के  लोगों  में  भौर  खास  तौर
 पर  पंजाब  झौर  राजस्थान  के  बसने  वालों  में
 एक  शुबहा  पैदा  होता  है  1  सन्‌  १६५४  के
 प्रपोज्धल्स  में  बत्ई  बेक  ने  यह  कहा  था  कि  तीन
 दरिया  उनके  होगे  भौर  तीन  दरिया  इनके
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 सिरदार  हकबाल  सिंह]
 होंगे  सौर  उसके  बाद  तकरीबन  ५०  करोड़
 रुपया  हिन्दुस्तान  पाकिस्तान  को  देगा  ।  उसके
 बाद  बहुत  सी  बातें  सुनते  रहे  1  इस  बारे  में

 हिन्दुस्तान  के  भखबार  नहीं  बल्कि  माहर  के
 देश  का  एक  अखबार  यह  लिखता  है  कि  पाकि-
 स्तान  ने  नये  प्रपोज़ल्स  के  मुताबिक  हिन्दुस्तान
 से  woo  करोड़  रुपया  मांगा  है  1  प्रब  भाप
 समझ  सकते  है  कि  ७००  करोड़  रुपये  की
 रकम  कोई  एक  छोटी  भ्रौर  मामूली  रकम  नही
 है  जिसको  कि  यों  ही  नज़रभंदाज़  किया  जा  सके  ।
 इस  तरफ़  के  बसने  वाले  किसान  भौर  लोग  भी
 तो  यह  समझते  हूँ  कि  हमे  पानी  ज्यादा  मिकदार
 में  भ्रौर  ज्यादा  दिनों  के  लिए  मिल  सकेगा  ।
 में  यह  कहना  चाहता  हूं  कि  शायद  हिन्दुस्तान  के
 जो  बाहर  भाई  रहते  हे  बे  हमारे  पानी  के  मसले
 धौर  हमारी  ज़रूरियात  को  नही  समझ  सकते  ।
 गमियों  भौर  सदियों  के  दिनों  में  पानी  की
 ज़रूरत  में  बहुत  फर्क है  सर्दी  के  दिनों  में
 इन  तीन  दरिभ्राश्ो  में  जो  हिन्दुस्तान  को
 शाई  है  कुल  तकरीबन  ८  हज़ार  कयुमेनस  पानी
 होंतः  है  भौर  इसलिए  पजाब  की  जो  नहरे  हूं
 मसलन्‌  सरहिन्द  कनाल  पौर  दूसरी  नहरे
 महीने  में  सिर्फ  क़रीब  १५  दिन  चलती  है,
 भाल्टरनेटिव  ढंग  से  चलती  हे  भ्रौर  उनमे

 तकरीबन  भ्राधा  या  एक-तिहाई  के  करीब
 पानी  होता  है  |  सदियों  में  पानी  की  बहुत
 ज़रूरत  होती  है  और  प्रगर  झाप  सदियों  में
 पाकिस्तान  को  पानी  देना  मजूर  करते  हे,
 जब  कि  प्रापके  अपने  रिज़्रवायसं  बने  नहीं  हैं
 शौर  जब  कि  उनके  लिक  चेनेल्स  बन  चुके  हे  तो
 में  समझता  हू  कि  आप  उस  हालत  में  हिन्दुस्तान
 के  लोगो  के  साथ  इसाफ  नही  करते  हे  ।  भलबत्ता
 झगर  उनके  लिक  चेनेल्स  न  बने  हुए  होते  तो
 में  यह  कह  सकता  हूं  कि  ग्रापकों  उनकों  पानी
 देना  चाहिये  था  ।  लेकिम  जब  उन्होने  लिक
 चैनेल्स  बना  लिये  ह ेऔौर  जब  सदियों  के  लिए
 उनको  पानी  मिल  सकता  है  तो  फिर  सर्दियों  में
 भाप  उनको  इतनी  वाटर  सप्लाई  दें  जब  कि

 हिन्दुस्तान  के  लोगों  को  १०  दिन  पूरा  पानी
 मिलता  है  भौर  दस  दिन  'झाधा  पाभी  मिलता  है
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 wire  दस  दिन  बिलकुल  उत  नहरों  में  पानी  नही
 होता,  ठीक  शौर  मुतासिव  नही  जंचता  1

 धगर  ाप  यह  नये  प्रपोशल्स  मंजूर  कर
 लेते  है  तो  में  समझता  हू  कि  प्रापको  हिन्दुस्तान
 के  लोगों  को  इस  बात  का  विश्वास  दिलाना
 चाहिए  कि  उनके  साथ  नाइंसाफी  नहीं  होगी
 पौर  उनकी  ज़रूरत  का  पानी  उनको  ज़रूर
 सप्लाई  किया  जायगा  यह  चीज़  हिन्दुस्तान  का
 भ्रखबार  नही  बल्कि  लन्‍्दन  का  “एकोनामिस्ट''
 अखबार  लिखता  है  कि  उन्होंने  ७००  करोड़
 का  प्रपोजल  दिया  है  भौर  यह  ७००  करोड़
 का  प्रपोज़ल  जो  पाकिस्तान  ने  किया  है  वह  सिर्फ
 इसलिए  दिया  है  कि  वह  दो  बातें  चाहता  है  1
 एक  तो  यह  कि  सन्‌  १६६२  के  बाद  भी  पानी
 ले  भौर  दूसरे  यह  कि  किसी  ढमस  से  इस  इध्सू  को
 कोल्ड  वार  क्यू  बना  कर  दुनिया  के  दायरे  में
 इसको  ले  जाकर  हमारे  खिलाफ  प्रचार  करें  कि
 देखिये  हिन्दुस्तान  हमारे  साथ  कंसी  नाइंसाफी
 बत  रहा  है,  हमें  पानी  के  लिए  तरसा  रहा  है  1
 इसलिए  मे  अपने  इलाके  के  लोगो  की  तरफ  से
 सरकार  की  ख़िदमत  में  यह  ध्रज  करता  चाहता
 हैं  कि  वह  इस  नहूरी  पानी  की  समस्या  के  बारे
 में  एक  नई  भर  मज़बत  पालिसी  धखवत्यार
 करे  |

 प्राव्विरी  बात  जो  में  कहना  चाहता  हू
 वह  यह  है  कि  हमारे  जिस  इज्जोनियर  ने  इस
 कनाल  वाटर  डिस्पयूट  के  सिलरिे  में  हिन्दु-
 स्तान  की  जुमत्यन्दगी  को  है  वह  एफ  बहुत
 काबिल  इजीनियर  है  '  हमारे  ग्लाटी  साहब
 पंजाब  के  बेहतरीन  इजीनियरों  में  से  एक
 &  लेकिन  टरअसल  बात  यह  है  कि  हि-दुस्तान
 की  सरकार  इस  मसले  का  पाट  टाइम  मसले
 की  तोर  पर  देखती  है  बक  पाकिस्तान
 का  सब  से  जेह्ट  बेन  डे  लिगेशन  का  सेकेररी
 होता  है  भौर  पाकिस्तान  का  सब  से  wear
 इंजीनियर  बातबोत  में  हिस्सा  लेता  है  +  प्रे
 इस  भे  इंकार  नहों  करता  कि  हमारे  इजीनियर
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 गुलाटी  साहब  बहुत  काबिल  हैं  प्रौर  उन्हों
 ने  हिन्दुस्तान  के  केस  को  मझुबूतों  के  साथ
 पेक्  किया  लेकिन  हिन्दुस्तान  की  सरकार
 को  लोगो  को  य८  बताना  चाहिये  कि  हम  भी
 इस  नहरी  पानी  के  मामले  में  उतने  ही  इत्रेस्टेड

 है  जितना  कि  पाकिस्तान  |  अगर  पाकिस्तान
 का  बेस्ट  इजीनियर  और  उस  के  बेस्ट  ब्ेन्स

 नहरी  कास्फ्रेमेज्ञ  में  शिरकत  करते  हें  तो

 हिल्‍्दुस्तान  को  भी  उसी  ढग  से  इस  मसले
 को  मीरियसलो  लेना  चाहिये  ताकि  हिन्दुस्तान
 के  वाम  के  इट  रेस्ट  के  खिलाफ  कोट  फैसला
 ने  हो  और  हम'रे  लोग  यह  शिकायत  न  कर
 सके  कि  ऐसा  इसलिय  हो  गया  चूकि  हमारी
 नुमायन्दगी  कमजोर  थी  ।  इसलिये  जरूरत
 इस  बात  की  है  कि  हमे  उसी  लेबिल  पर
 बातचीत  करनी  चाहिय  जिस  लेबिल  पर  कि
 पाकिस्तान  करता  है  1  अ्रगर  वह  मिनिस्ट्रियल
 लेविल  पर  बातचीत  करता  है  तो  हमें  मिनि-

 स्ट्रिवल  लेविल  पर  बातचीत  करनी  चाहिय
 ओर  सेत्रेटरी  लेविल  पर  अगर  वह  करे  ता

 हम  को  उसी  लेविल  पर  करनी  चाहिये  ।
 बस  में  इस  मौक  "र  इतना  ही  कहना  चाहता

 हू  t

 6  hrs.

 थमी  to  सि०  दोलता  (झज्जर)
 जनाब  चेयरमेन  मे  उन  तमाम  समझौतों
 की  तवारीख  में  नहीं  जाना  चाहता  जिन  ह.
 पिछले  स्पीकस  जा  चूके  हूं  ।  में  ता  सिर्फ

 गवरनं  मेट  प्लाफ  इंडिया  को  यह  बताना  चाहता
 हु  कि  मेरा  सूबा  पजाब  इस  बारे  भ॑  क्‍या
 सोचता  है  ।  यह  हमारी  बडी  बदकिस्मती
 है  कि  वहा  के  लोग  कभी  किथी  एक  मसले
 पर  एक  राय  नहीं  हो  पाते  लेकिन  जहा  तक
 कि  नहरी  पानी  के  झगड़े  का  सवाल  है
 तमाम  पजाबी  लोग  चाहे  व  किसी  मज़हब
 के  हो,  चाहे  किसी  कास्ट  के  हो  झौर  चाहे
 किसी  पोलिटिकल  पार्टी  से  ताल्लुक  रखते

 हो,  कम  से  कम  इस  बारे  मं  व  फुक  ही  तरह
 से  सोचते  हूं  शौर  वह  यह  है  कि
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 गवर्नेमेंट  श्राफ  इडिया  ने  पाकिस्तान  के
 साथ  नहरो  के  मामले  में  पजाब  को  बुरी
 तरह  से  लैट  डाउन  किया  है  |

 e

 यह  जो  भाख  रा  हैम  बनाया  जा  रहा  है

 यह  जो  भाखरा  की  स्कीम  है  यह  मुत्तहिदा
 पंजाब  की  स्कीम  थी  ।  मृत्तहिंदा  पजाब  में

 बारबार  बहसे  हुई  ।  यह  अपने  दौलताना
 साहब  नही  थे  बल्कि  इन  के  वालिद  मोहतरीम
 श्रहमद  यार  खा  दौलताना  उस  वक्‍त  मौजूद
 थे  |  शौकत  हयात  नही  थे  बल्कि  उन  के  वालिद
 मोहतरीम  सिकन्दर  हयात  खा  मौजूद  थे  ।

 यह  नौजवान  मिस्टर  ममदोत  नहीं  थे  बल्कि
 उन  के  वालिद  मोहतरीम  नवाब  ममदोत
 उस  वक्‍त  होते  थे  जोकि  बडे  बुजुर्ग  थे  1  मेरी
 उन  के  साथ  बढ़ी  लम्बी  एशोसियशन  रही  है।

 मुझे  बह  हिस्सा  बडा  प्यारा  लगता  है  जिस
 को  कि  अब  पाकिस्तान  कहते  हे  ।  वहा  पर
 भी  हमारे  भाई  लोग  रहते  है  -  पाकिस्तान  के
 साथ  मेरी  एप्रोच  नफरत  पर  मबनी  नही  है  |
 वहा  पर  मेरे  भाई  रहते  हैं  श्र  उन  से  मेरा

 खून  का  रिश्ता  है  जोकि  एक  बड़ा  गहरा
 रिश्ता  होता  है  ।  यह  मेरो  एप्रोच  है  और
 कम्यनिस्ट  पार्टी  की  यह  एप्रोच  है  1  सीधी  सी
 बात  यह  है  कि  उन्हों  ने  श्रपना  घर  अलग
 क्र  लिया  है  ओर  हम  ने  अपना  घर  अलग
 क्र  लिया  ।  हमार  सामने  सीधी  बात  यह  है
 कि  जब  पानी  की  हमारे  यहा  कमा  है  तब  हम
 दूसरे  मुल्क  को  पानी  कंस  दें  सकते  हैँ  भौर
 में  श्राप  का  बतलाना  चाहता  हु  कि

 When  Punjab  was  a  united  province
 the  feeling  was  that  in  Eastern  Punjat
 irrigation  was  not  a  developed  thing
 and  East  Punjab  was  to  be  developec
 with  united  fund  जब  पानी  की

 हमारे  यहा  खुद  कमी  है  तब  हम
 दूसरे  म्‌  क  का  केस  दे  सकते  है  झौर  यह  तो

 वही  बात  हुई  कि  मा  गुलगुने  दान  करे  झौर
 घर  में  गुड़  नहीं  t  मेरे  बुजुर्ग  मोहतरीम
 चौधरी  छाट्राम  £  जनवरी  १६४५  को
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 श्री  Wo  सिह  ०  दौलता]
 भगवान  को  प्यारे  हुए  ।  ८  जनवरी  की  शाम
 को  उन्हों  ने  इंजोनिय७  को  बुलाया  भौर

 फाइल  मंगवा  कर  भाखरा  डैम  पर  दस्तखत
 किये  प्रौर  दस्तखत  करने  के  बाद  भाराम
 से  लेट  गये  भौर  कहा  कि  श्व  है  भगवान
 बेशक  उठा  लो  शौर  &  जनवरी  को  वह  प्यारे

 ही  गये  |  उस  वक्‍त  तमाम  मसुतहिदा  उजाब
 के  धन्दर  मह  मांग  हुई  थी  कि  ईस्ट  पंजाब
 यानो  झम्बाला  डिवोजन  के  इरिगेशन  को

 ज्ेवलप  करने  के  लिये  ज्यादा  से  ज्यादा  रुपया
 खर्च  किया  जाना  चाहिये  ताकि  दरि-
 याशो  का  पानों  ईस्टनं  पजाब  के
 लिये  बाघ  बाध  कर  जमा  किया  जाय  ।

 लेकिन  पजाब  का  पार्टशिन  ह्भा  । यह  पंजाब
 को  बदकिस्मती  थी  कि  उसका  पार्टीशन

 हुआ  1  इसकी  वजह  यह  थी  कि  पंजाब  वाले
 किसी  भी  पोलिटिकल  पार्टी  के  हाई  कमाड
 में  नहीं  थे।  पजाब  का  पार्टीशन  करते  वक्‍त

 वहा  के  लोगों  की  तकलीफ  का  किसी  ने
 प्रन्दाज़्ा  नही  लगाया  भौर  हिन्दुस्तान  श्लौर
 पाकिस्तान  वालो  ने  उसको  आपस  में  बाट
 लिया  ।  यह  तो  सन्‌  १६४७  की  बात  हुई  ।
 उसके.  बाद  हम  देखते  हें
 कि  पंजाब  के  बारे  में  झाम  एप्रोच  यह  है  कि

 यह  झगडालू  सूबा  है  1  लेकिन  में  कहता  हू
 कि  यह  बहुत  भले  ग्ादमियों  का  सूबा  है  ।

 यह  जो  ईस्टर्न  पजाब  का  नहरों  का  झगड़ा

 है  उसको  में  समझने  से  कामिर  हू  कि  यह  चीज़
 क्या  है  ?  श्राप  देखे  कि  पजाब  का  किसान  इस
 के  बारे  में  क्या  सोचता  है।  एक  किसान  ने

 मुझ  से  पूछा  कि  यह  नहर  का  क्‍या  मसता  है  *

 कही  ऐसा  तो  नहीं  है  कि  हिन्दुस्तान  वालों
 ने  हमारे  पानी  को  पाकिस्तान  के  पास  गिरवी
 रख  दिया  है।  में  कहता  हू  कि  यह  एक  सिपिल
 सी  बात  है  ।  दोनों  सावारिन  मुल्क  हे  ।  हर
 एक  के  अपने  अपने  दरिया  है  t  तुम  धपने
 दरियाशों  का  थानी  लो  हम  अपने  दरियाझो
 का  पाती  लें  ।  इस  सिलसिले  में  एक  चीज़
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 का  रेफेरेंस  दिया  जाता  है।  पाकिस्तान  वाले

 कहते  हे  कि  पाकिस्तान  को  तो  हिस्टारिक
 सप्लाई  झाव  वाटर  मिलनी  चाहिये  पूग
 हिस्द्री  की  दलील  देते  हे  t  मुशे  सम  ve  के

 पहले  की  किताबों  कीडूँयाद  भाती  है  ।  एक
 किताब  डा०  राजेन्द्र  प्रसाद  की  लिखी  हुई
 है  भोर  दूसरी  डा०  अम्बेडकर  की  ।  दोनो
 मास्टर  पीसेदध  है  लेकिन  दोनों  नेहूँब्‌नियादी
 तौर  पर  यह  वारनिंग  दी  है  कि  भाइयों  हिस्टरी
 ने  हिन्दुस्तान  को  एक  रखा  है,  हिस्टरी  से
 लडाई  न  लड़ो  ।  हिस्टरी  ने  मुल्क  को  इस  तरह
 से  जोड़ा  है  कि  प्रगर  मुल्क  डिवाइड  हुभा  तो

 बड़ी  भारी  तकलीफ  होगी  ।  लेकिन  इस

 बुनियादी  बात  को  ठोकर  मार  दी  गयी  भौर

 हिन्दुस्तान  श्रौर  पाकिस्तान  को  भलग  लग
 कर  दिया  गया  ।  भ्रव  कहा  जाता:है  कि  हमको
 हिस्टारिक  रीजन्स  पर  वाटर  सप्लाई  मिलनी
 चाहिये  मे  कहता  हू  कि  हिस्टरी  की  वह  कोई
 दलील  न  दे  क्‍योंकि  हिस्टरी  को  तो  उन्होने
 ठुकरा  दिया  ौर  में  समझता  हू  कि  दुनिया
 में  उस  तकलीफ  को  मिसाल  नही  मिलेगी  जो
 कि  पजाब  को  हिस्टरी  में  ठाकर  मारने  की

 वजह  से  मिली  ।  तो  में  यह  भ्रज  करना  चाहता
 हू  कि  दोनों  सावरिन  स्टेट्स  हे  और  दोनो  के
 प्रपने  भ्रपने  दरिया  हे  ।  इसमें  झगड़ा  कया  हो
 सकता  है

 जहा  तक  डेंवेलपमेंट  का  सवाल  है  में  यह
 बतलाना  चाहता  हु  कि  पानी  की  कमी  की

 वजह  से  क्‍या  हाल  हो  सकतो  है  यह  श्रापने
 १८  तारीख  को  देख  लिया  जब  कि  दिल्ली

 के  लोगों  को  पानी  नहीं  मिला  ।  मुझे  बह
 चीज़  देख  कर  खुशी  हुई  क्योकि  थहा  के  हुक्मरा
 लोगो  को  भी  तो  पता  चला  कि  पानी  न  मिले
 तो  क्‍या  तकलीफ  होती  है  ।  हमारे  यहा
 झज्जर  शौर  रिवाडी  तहसीलो  में  पानी  का

 यह  हाल  है  कि  एक  एक  घड़ा  पानी  लेने  के
 लिये  लोगो  को  सत्ताईम  सत्ताईइस  मोल  इंजनो
 के  पास  जाना  पड़ता  है।  बहा  पानी  की  बड़ी
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 तकलीफ़  है।  पीने  का  पानी  नहीं  मिलता  है  ।

 वहां  का  पाती  खारा  है।  वहां  पर  लोग  जोहड़ों
 में  बरसात  का  पानी  इकट्ठा  कर  लेते  है
 झौर  उसको  काम  में  लाते  रहते  हूं  जोहड़
 सूख  जाते  हूँ  तो  वहां  पानी  नही  मिल  सकता  ।
 जब  तक  बहां  की  जमीन  पर  तहर  का  पानी

 नहीं  आझावेगा  तब  तक  पानी  की  तक़लीफ़

 दूर  नहीं  हो  सकती  ।  गुलाटी  साहब  की  बात
 तो  में  नहीं  कहता  लेकिन  जिन  इंजीनियरों
 से  मेरी  बात  हुई  उन्होंने  कहा  है  कि  माखरा
 डैस  से  गुड़गावा  को  एक  घूंट  पानी  नहीं  मिल
 सकता  |  रोहतक  को  एक  ड्राप  पानी  नहीं
 मिलेगा,  महेन्द्रघढ़  के  उरले  हिस्से  को  एक  घूट
 पानी  नहीं  मिलेगा,  परले  हिस्से  को  कुछ
 मिलेगा  ।  में  भज  करना  चाहता  हूं  कि  सन्‌
 “४५  में  सर  छोटूराम  ने  पानी  के  लिये  दस्तखत
 किये  थे  भोर  उस  वक्‍त  की  वहा  को  गवनंमेंट
 भी  कहती  थी  कि  इन  इलाकों  को  पानी
 मिलना  चाहिये  ।  श्राज  हमारी  हिन्दुस्तान
 की  अपनी  गवर्नमंट  है  लेकिन  इस  हिस्से  को
 पानी  नही  मिल  रहा  है  t  में  तो  कहता  हूं  कि
 पंजाब  के  लिये  कोई  रिगार्ड  ही  नहीं  है  7  एक
 तो  पह  वजह  है  कि  पंजाब  में  कोई  बड़े  भादमी
 जैसे  सर  छाटूराम,  लाला  लाजपत  राय  बगेरहू
 थे  इस  वक्‍त  नही  हूं  ।  हमारी  कोई  बात  बतलाने
 वाला  नही  है  |  इससे  पहले  जब  कि  पार्टीशन

 नही  हुभा  था,  सर  सिकन्दर  यह  चीज़  हमे
 देने  के  लिये  तैयार  थे,  बुशु्गं  दोलताना  साहब
 इसके  लिये  तैयार  थे  जो  कि  इन  दोलताना

 साहब  के  बाप  थे  t  लेकिन  इन  नौजवानों
 के  साथ  समझोता  कर  लिया  है  झौर  हमारी
 तकलीफ़ो  का  लिहाज  नहीं  रखा  गया  |  मेरे

 ये  दिली  जज़बात  हैँ  ।  यह  पानी  का  मामला

 है।  में  ने  राड़ेवाला  साहब  के  साथ  इस  फसल
 के  जमाने  म  भपने  इलाके  का  दौरा  किया

 है  भोर  देखा  है  कि  पाकिस्तान  को  पानी  दिया

 जा  रहा  है  भोर  हमारी  फसलें  सूख  रही  है  ।

 स्ट  पंजाब  के  झम्बाला  डिवीज़न  की  फसलें

 सूख  भयी  उनको  पानी  नहीं  मिला  ौर

 पाकिस्तान  को  पानी  जा  रहा  था,  भौर  उसके

 बावजूद  पाकिस्तान  वाले  प्रोटेस्ट  कर  रहे  हे  ।
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 मुझ  से  एक  इंजीनियर  साहब  मे  कहा  था
 कि  जब  तक  सिरसा  ब्रांस  को  भाखरा  ब्रांस
 से  नहीं  जोड़ा  जायेगा  ।  भम्बाला  के  उरले
 हिस्से  को  पानी  नहीं  मिल  सकता  भौर
 सदियों  में  प्रगर  पाकिस्तान  को  पानी  दिया  गया
 सो  प्रस्बाला  तो  क्या,  पटियाला  डिवीजन  और
 जालंधर  डिवीजन  तक  को  पानी  नहीं
 मिल  सकेगा  t  जहा  तक  श्रम्वाला  डिवीजन
 का  ताललक  है  उसको  तो  एक  घूट  पानी  नहीं
 मिलेगा  जब  तक  कि  सिरसा  ब्रांच  की
 नहर  के  लिये  पानी  न  दिया  जाये  श्रौर  वह
 तब  तक  नहीं  किया  जा  सकता  जब  तक
 कि  पाकिस्तान  की  सप्लाई  बन्द  न  हो  ।
 तो  में  श्र  करता  हूं  कि  ख्वाहिश  तमाम  पंजाब
 के  लोगो  की  है  कि  यह  झगड़ा  ते  हो  -  में
 आवक  सामने  पजाब  के  किसानों  के  छोटे
 दुकानदारं।  के  जजबात  पेश  कर  रहा  हूं  ।

 श्राज  पंजाब  का  मसला  यह  समझा
 जाता  है  कि  यह  मिनिस्टर  बने  या  वह  मिनिस्टर
 बने  ।  लेकिन  पंजाब  का  यह  मसला  नही  हैं  ।

 पजाब  का  मसला  यह  है  कि  पजाब  के  जो
 तीन  इलाके  दिल्‍ली  से  लगे  हुए  हैं  आप  उनको
 पानी  दे  ।  वहा  का  पानी  का  मसला  सब  से
 बड़ा  मसला  है  |  में  ज्यादा  तफसील  में  नहीं
 जाना  चाहता  लेक्नि  अपोजीशन  में
 में  पजाब  का  मंम्बर  हु  मेरे  माई  जो  उस
 तरफ  हैं  उनको  पाकिस्तान  की  ज्यादा  किक्र
 है  t  अपने  मुल्क  के  किसानों  को  उतनी
 फिकर  नहीं  1  में  पजाब  के  किसानो  के  जजबात
 श्राप  तक  पहुंचाना  चाहता  हूं  कि आज  पंजाब
 क  किसान  कितनी  परेशानी  में  है।  वे  झाज
 गवनंमेट  आफ  इंडिया  के  बारे  में  यह  सोचता
 है  कि  वह  हमारा  पानी  पाकिस्तान  को  दें

 रही  है।  यह  पानी  देना  जल्द  बन्द  होना  चाहिये।
 अगर  फसा  नही  ढुगा  तो  ईस्ट  पंजाब  के
 लोग  उस  पानो  पर  बरना  देंगे  जो  पाकिस्तान
 को  जा  रहा  है  धौर  फिर  भाष  कहेंगे  कि
 ग्रपोजोशन  वाले  सिचुएशन  का  एक्सप्लाइट
 करते  हे  ।  मे  तो  चाहता  था  कि  जो  हालत
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 पी  to  fate  दोलता]
 यहां  पर  १७  गौर  १८  तारीख  को  हृरही
 बहू  कम  से  कम  एक  हफ्ते  रहती  तो  शायद

 यहां  के  हुक्मरां  को  पता  लगता  कि  पानी  के
 बगैर  क्या  तकलीफ  होती  है  i  हमारी  यह
 तकलीफ  उस  वक्‍त  तक  दूर  नहीं  हो  सकती
 जब  तक  कि  पाकिस्तान  का  पानी  बन्द  नहीं
 होता  ह

 Shri  9.  C.  Sharma  (Gurdaspur):
 Mr.  Chairman,  Sir,  in  view  of  the  fact
 that  the  two  Prime  Ministers,  the
 Prime  Minister  of  Pakistan  and  the
 Prime  Minister  of  India  are  meeting,
 I  would  not  like  to  say  anything  which
 will  render  the  situation  more  difficult
 than  it  is  already.

 But,  Sir,  the  speech  of  Mr.  Desai,
 who  was  our  High  Commissioner  in
 Pakistan  for  some  time,  has  been  an
 eye-opener  for  some  of  us,  and  I
 believe  that  so  long  as  the  bureau-
 eracy  of  Pakistan  continues  to  have
 the  mentality  which  it  has  now,  so
 long  as  the  newspapers  of  Pakistan
 continue  to  fulminate  against  India  as
 they  are  doing  now,  and  so  long  as
 some  of  the  leaders  of  Pakistan  like
 Mumtaz  Daultana  go  on  saying  that
 this  canal  water  issue  is  a  issue  fit  for
 jehad,  I  do  not  know  how  we  are
 going  to  solve  this  problem.

 Sir,  I  speak  from  the  context  of  my
 own  constituency,  a  rice  producing
 area,  a  sugarcane  producing  area.  I
 tell  you,  this  canal  water  dispute  is
 acting  like  a  blight  to  harm  the  hopes
 and  aspirations  of  the  cultivators  of
 that  district  and  also  other  districts
 of  Punjab.  The  peasants  of  my  district
 and  also  other  districts  in  Punjab  are
 being  denied  that  regular  supply  of
 water  which  is  their  due.  There  are
 small  feeder  channels  ang  those  feeder
 channels  do  not  get  the  water  which
 is  needed  for  their  farms  and  fields.
 I  have  visited  them,  and  I  have  put
 this  question  to  the  authorities  there.
 They  say:  “We  have  to  supply  data  to
 Pakistan,  and  we  have  to  tell  them
 that  we  are  not  overdrawing  the
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 water”.  At  the  same  time,  where  new
 channels  are  needed  in  order  that
 more  food  may  be  produced,  in  order
 that  more  crops  may  be  grown,  those
 channels  are  not  done  and_  those
 channels  are  not  given  water.  Why?
 In  the  name  of  supplying  data  to
 Pakistan.  I  ask  you,  Sir,  what  data
 is  Pakistan  giving  us?  In  the  state-
 ment  that  Hafiz  Sahib  has  placed  in
 our  hands  we  are  given  that  data.
 They  are  not  giving  us  any  data.

 Shri  Harish  Chandra  Mathur  (Pali):
 We  are  giving  both  data  and  water.

 Shri  D.  0.  Sharma:  I  will  come  to
 that  also.

 What  I  am  saying  is,  we  are  giving
 them  data  and  that  data  is  working
 detrimentally  for  the  interests  of  the
 farmers  of  Punjab.  I  do  not  want  to
 go  into  the  question  of  drinking  water
 My  Communist  friend,  a  very  worthy
 friend  of  mine—he  also  says  that  he
 ig  one  of  my  old  students,  I  am  very
 proud  of  it—raised  an_  irrelevant
 issue,  the  issue  of  drinking  water.
 We  are  not  discussing  about
 drinking  water  at  this  time.  We  are
 discussing  about  water  which  45
 needed  for  irrigating  our  fields,  which
 is  needed  for  feeding  the  millions  of
 inhabitants  in  India.  That  water  is
 denied  to  the  people.

 It  is  being  denied  because  our  Gov-
 ernment  does  not  pursue—I_  will
 choose  my  words  very  carefully—a
 firm,  dignified,  sensible  and  good-
 neighbouring  policy.  Why?  I  wil
 explain  these  words.  It  is  because
 our  Government  is  always  trying  to
 go  out  of  its  way  to  feel  friendly.  I
 would  say,  we  should  feel  friendly,
 but  we  cannot  feel  friendly  towards
 any  country  at  the  expense  of  our
 own  countrymen.

 I  want  to  tell  the  hon.  Minister  that
 there  is  a  lot  of  discontent  amongst  the
 people  of  Punjab  on  account  of  the
 canal  water  issue.  I  would  request
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 him  to  issue  a  White  Paper  on  this
 subject  That  White  Paper  should  be
 broadcast  not  only  among  the  Mem-
 bers  of  Parliament  and  the  journalists
 of  India,  but  that  paper  should  be
 broadcast  among  all  the  inhabitants  of
 India  and  also,  especially,  among  the
 inhabitants  of  Punjab,  because,  I  may
 tell  you,  our  good  neighbourly  policy
 is  not  only  being  misunderstood  and
 misrepresented  in  Pakistan,  but  it  35
 also  being  misunderstood  among  the
 people  of  Punjab  What  a  wonderful
 policy  we  have!  This  policy  33  finding
 favour  neither  with  our  countrymen
 nor  with  the  countrymen  of  Pakitan
 They  are  blaming  us,  and  our  own
 countrymen  are  blaming  us_  I  would,
 therefore  request  the  hon  Mhunuister
 that  he  should  do  something  to  allay
 the  fears  and  set  at  rest  the  misgivings
 of  the  peasants  of  Punjab

 Sir,  one  hon  Member  said  that  we
 have  been  doing  this  work  as  a  part-
 time  job  I  thoroughly  disagree  with
 him  We  have  taken  this  issue  very
 seriously,  and  whoever  has  handled
 this  issue  has  done  it  with  the  utmost
 conviction,  with  the  utmost  mdustry
 and  the  utmost  technical  knowledge
 He  referred  to  one  engineer,  I  fee}
 there  may  be  other  engineers  also  I
 may  tell  you,  Sir  we  owe  a  debt  of
 gratitude  to  these  persons  who  have
 been  fighting  on  our  bchalf  So  far
 as  these  people  are  concerned,  they
 have  fought  gallantly,  nobly,  and  well,
 and  we  are  proud  of  them  4  do  not
 think  we  have  taken  up  this  issue  as
 part-time  issue,  we  have  tried  to  be
 as  knowledgeable  about  this  issue  as
 anyone  can  be

 Sir,  :t  is  not  only  the  issue  of  supply
 of  water  which  faces  Punjab,  the
 Punjab  that  we  have  got  now  This
 Punjab  minus  canals  minus  adeqate
 lands  plus  an  ever  increasing  popula-
 tion  has  got  to  be  made  into  a  flour-
 ishing  State,  and  the  rivers  of  the
 Punjab  are  the  l:fe-blood  of  Punjab
 They  are  not  only  the  hfe-blood  of
 Punjab,  they  are  the  life-blood  of
 India,  because  Punjab  is  called  the
 granary  of  India  If  you,  starve
 Punjab  of  water,  you  starve  the  whole
 of  India  of  water  If  you  deny  Punjab
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 of  that  water  supply,  you  are  practi-
 cally  putting  back  the  clock  so  far  as
 the  Grow  More  Food  Campaign  35
 concerned

 Therefore,  I  would  submit  very  res-
 pectfully  that  we  should  call  a  halt
 somewhere  Let  the  people  of  Pakis-
 tan  say  that  if  we  do  not  supply
 water  they  will  call  it  an  aggression
 Let  us  accept  this  fact,  and  let  there
 be  no  going  beyond  962  My  friend
 said  that  some  dispute  about  canal  has
 been  going  on  between  two  countries
 for  80  years  God  forbid  that  we
 should  also  have  that  target  before  us
 Therefore,  I  would  say  that  we  should
 stick  to  962  and  we  should  not

 An  Hon  Member:  2959

 Shri  D.  C.  Sharma.  I  think  it  is
 962  I  do  not  want  to  dabble  in  dates,
 because  somebody  3५  there  to  question
 you  if  you  quote  any  figures  There-
 fore,  let  the  present  arrangements
 continue  till  962  and  not  a  day
 beyond  that  If  we  take  our  stand  on
 that,  I  think  there  will  be  peace  so
 far  as  this  part  of  the  Punjab  is  con-
 cerned

 One  thing  more  They  have  hnked
 up  this  issue  with  storage  tanks,  lnk
 canals  and  all  that,  and  they  want
 cxolbitant  sums  of  money  from  India
 so  that  they  can  keep  this  thing  going
 }  would  also  request  the  hon  Muis-
 tet  as  other  Members,  that  he  should
 see  to  it  that  we  are  not  going  to
 temporise  on  this  issue  of  the  lnk
 canals  and  storage  reservoirs  We  are
 not  going  to  say  that  we  would  come
 to  terms  with  them  on  these  issues
 and  give  them  some  money  for  buld-
 ing  them  They  want  money  from
 us  It  is  we  who  should  get  some
 money  from  them  for  building  our
 canals  and  for  other  things,  and  for
 making  water  sufficient  for  our  lands
 I  do  not  think  that  we  should  yield
 to  them  in  that  matter

 Far  be  it  from  me  to  say  anything
 which  should  embitter  or  spoil  our
 relations  with  Pakistan  I  want  Pakis-~
 tan  and  India  to  be  friendly  countries
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 but  I  also  want  that  we  should  have
 friendship  with  honour,  friendship
 with  dignity,  friendship  by  preserving
 the  sovereign  nature  of  our  country
 and  by  preserving  the  sovereignty  of
 the  36  crores  of  Indians  who  inhabit
 this  country.

 Shri  Harish  Chandra  Mathur:  All
 the  hon.  Members  who  have  spoken,
 belonging  as  they  do  to  different  poli-
 tical  parties,  have  spoken  with  one
 voice.  They  have  spoken  not  only
 with  one  voice,  but  with  the  same
 depth  of  feeling  and  force  on  this  issue,
 and  it  was  only  natural  because  this
 is  a  very  vital  and  important  matter
 which  concerns  us  not  only  on  the
 political  or  economic  front  which  is
 of  an  ordinary  nature.  It  as  a  matter
 of  fact,  concerns  the  most  important
 problems  which  are  facing  the  country
 today.

 What  is  Problem  No.  |  of  the  coun-
 try  today,  the  problem  over  which
 there  is  so  much  feeling?  You  saw
 only  yesterday  there  was  such  an  up-
 roar,  and  that  uproar  was  about  the
 food  problem.  Problem  No.  |  before
 the  country  today  is  the  question  of
 food  supplies,  and  it  is  in  this  con-
 text  that  I  wish  that  this  Government
 tackles  this  issue  and  understands  the
 urge  and  the  feeling  of  the  entire
 country.

 I  have  gone  through  all  the  docu-
 ments.  My  hon  frend,  the  hon
 Mover  of  this  motion  had  taken  great
 pains  and  labour  and  he  has  put  be-
 fore  the  House  all  the  various  docu-
 ments  and  had  traced  the  complete
 history,  but  to  me  it  appears  that  this
 question,  though  it  has  been  unneces-
 sarily  complicated,  bungled  and  bog-
 ged,  is  absolutely  simple.  And  this
 simple  matter  was,  as  a  matter  of  fact,
 quite  clearly  stated  as  early  as  948  in
 that  agreement.  Today  if  there  is  any
 agreement  which  subsists  between  the
 two  countries,  it  is  the  948  agree-
 ment.  There  is  no  other  agreement  at
 which  we  have  arrived  so  far.  In  the
 absence  of  any  other  agreement  I  want
 to  ask:  what  are  the  reasons  why  we
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 do  not  stick  to  that  agreement,  an
 agreement  which  had  been  signed  by
 the  representatives  of  both  the  coun-
 tries,  an  agreement  which  was  abso-
 lutely  reasonable  and  just?  Why  is  it
 that  we  are  now  forgetting  that  agree-
 ment  and  unnécessarily  entering  into
 an  endless  controversy  and  discussion
 costing  this  country  and  causing  un-
 certainty  to  this  country?  I  feel  there
 is  absolutely  no  justification  for  that.

 This  question,  I  again  wish  to  em-
 phasize,  should  be  examined  in  this
 context.  I  hope  the  hon.  Minister  has
 read  today’s  Hindustan  Times.  If  he
 has  read  it,  he  would  find  what  is
 happening  in  the  State  of  Bikaner
 today.  Thousands  of  cattle  have  died,
 hundreds  and  thousands  of  people  are
 facing  starvation.  It  is  this  Bikaner
 which  would  have  been  today  a  mast
 highly  irrigated  place,  a  place  which
 would  have  not  only  improved  its  own
 condition  but  which  would  have,  as  a
 matter  of  fact,  catered  not  only  to  the
 State  of  Rajasthan  but  to  a  major  part
 of  this  country.  While  today  we  are
 faced  with  starvation,  while  today  we
 are  faced  with  water  scarcity,  whilc
 today  thousands  of  our  cattle  are
 dying,  we  are  tackling  this  most  vital
 and  smportant  matter  in  a  way  which
 does  not  satisfy  any  one  in  this  coun-
 try.

 When  I  looked  at  this  question,  I
 just  asked  myself:  what  has  prompt-
 ed  our  Government  to  give  an  under-
 taking  that  we  w2ll  go  on  with  the  pre-
 sent  arrangement  till  ‘1962?  I  can  anti-
 cipate  the  answer  from  the  Govern-
 ment  They  will  say  that  we  will  not
 be  ready  with  our  canals  before  ‘1962,
 and  we  wilj  possibly  not  be
 in  a  position  to  take
 the  water  from  these  rivers.
 In  the  first  place  I  ask  another  ques-
 tion  of  them:  why  is  it  that  we  will
 not  be  ready  before  1962?  This  is  a
 matter  of  such  vital  importance,  why
 is  it  that  it  was  not  given  its  due  prio-
 rity?  Apart  from  that,  is  it  not  a  fact
 that  even  at  present  we  are  not  able
 to  give  the  necessary  water  supply
 to  the  areas  which  can  drew  the
 Water?  Is  it  not  a  fact  that  we  are
 starving  some  of  our  areas?



 4825  Indo-Pakistan.

 The  statement  which  has  been  laid
 on  the  Table  of  the  House  very  clearly
 indicates  that  Pakistan  made  a  com-
 plaint  that  we  were  not  sticking  to
 any  agreement,  that  we  were  not  giv-
 ing  the  supply  of  water  to  them.  I  am
 not  aware  of  the  agreement  about
 which  they  are  talking.  Which  is  that
 agreement  to  which  we  are  not  stick-
 ing?  The  agreement  according  to
 which  the  supply  was  being  made  ex-
 pired  in  1957.  Pakistan  would  not
 enter  into  any  new  agreement,  Pakis-
 tan  would  not  give  you  data,  and  yet
 India  feels  itself  bound  not  only  to
 give  the  necessary  data,  not  only  to
 give  all  the  water  that  comes  through
 these  rivers,  but  they  give  this  at  the
 cost  of  our  own  territory  by  starving
 our  own  canals  and  certain  sections  of
 our  canals  go  dry  and  do  not  get
 water.

 What  is  the  justification  for  it?  At
 least,  the  Government  owes  a  fair  ex-
 planation  to  the  people  of  this  coun-
 try.  And  this  happens  when  Pakistan
 has  stopped  making  all  payments,  even
 the  undisputed  payments.  The  undis-
 puted  payments,  I  think,  are  about
 Rs.  27  lakhs  or  more  which  have  not
 been  paid;  from  quarter  to  quarter
 they  are  falling  into  arrears,.and  yet
 we  are  continuing  the  supply  of  water
 The  undisputed  arrears  have  gone  up
 to  the  tune  of  a  crore  of  rupees  I
 wish  to  put  it  to  the  hon.  Minister  that
 these  undisputed  arrears  and  the  dis-
 puted  arrears  will  never  be  paid  to
 India  until  and  unless  we  are  a  little
 more  realistic  in  our  policies.  I  am
 sure  that  if  Pakistan  knows  that  the
 water  supply  would  be  stopped  from
 tomorrow,  the  undisputed  arrears  as
 well  as  the  disputed  arrears  will  be
 paid  to  this  country.  I  have  not  th:
 least  doubt.

 Is  there  any  reason  for  us  not  to
 take  a  realistic  attitude  in  the  matter?
 I  do  not  understand.  I  can  appreciate
 that  we  should  have  a  gentlemanly,
 generous,  elder-brotherly,  attitude  to-
 wards  Pakistan,  but  we  should  not  be-
 have  in  a  manner  that  we  encourage
 Pakistan  to  get  more  and  mare  un-
 reasonable.  And  it  is  entirely  because
 of  our  attitude,  this  soft  attitude,
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 which  is  indefensible,  that  Pakistan  has
 become  more  and  more  unreasonable,
 and  it  has  created  more  and  more  pro-
 blems  and  is  responsible  for  their
 withholding  payments.  Pakistan  was
 paying  at  least  the  undisputed
 amounts  right  till  3957  or  ‘1956,  They
 stopped  paying  it  afterwards,  because
 they  know  the  manner  in  which  w*
 are  acting  and  their  attitude  is  such
 that  they  can  afford  to  take  ail  thre
 water.  Pakistan  also  paid  the  disputed
 amounts  till  950  in  the  bank.  Why
 have  they  stopped  it  afterwards?  What
 action  have  the  Government  of  India
 taken?  At  least  the  people  of  this
 country  are  entitled  to  know  the  rea-
 sons  for  this,  after  allowing  all  this
 latitude  and  bemg  as  gentlemanly  as
 we  could.

 Today  I  am  really  very  happy  tc
 know  that  the  Prime  Minister  of
 Pakistan  has  spoken  in  a  little  mor.
 reasonable  tone.  This  4948  agreement
 which  was  being  disputed,  ignored  uné
 not  accepted  by  Pakistan,  was  brought
 before  the  Pakistan  Legislative  Assom-
 bly  I  am  sure,  that  as  promises  by
 the  hon.  Prime  Minister  of  Pakis-
 tan,  he  must  have  distributed  photo-
 stat  copies  of  that  document  to  all
 members  of  the  Assembly,  so  that  they
 may  understand  that  they  cannot
 afford  to  take  that  attitude.  If  we  want
 to  come  to  a  real  and  practical  settle-
 ment,  I  wish  the  Government  of
 India  to  give  a  clear  notice  to  the
 Pakistan  Government  that  “we  want
 to  be  helpful  to  you.  We  have  beer
 helpful  to  you;  we  have  been  over-
 generous  to  you  and  still  we  want  to
 help  you.  But  these  disputed  and  un-
 disputed  amounts  should  be  paid,  as
 they  have  been  paid  in  the  past  bv  a
 particular  date,  six  months  or  what-
 ever  it  may  be.”  If  they  are  not  paid
 by  that  date,  then  in  national  interest,
 the  water  must  be  stopped,  because  if
 we  go  on  like  this,  by  ‘1962,  by  which
 time  Pakistan  will  not  care  for  our
 water,  there  would  be  no  way  of  rea-
 lising  these  arrears.

 We  have  got  some  experience  in  the
 past.  On  so  many  other  grounds,  huge
 amounts  due  from  Pakistan  are  not
 being  paid.  But  now  this  is  the  only
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 way  of  realising  these  arrears,  which
 are  accepted  by  them.

 I  will  only  add  a  word.  This  ques-
 tion  should  not  be  viewed  as  a  ques-
 tion  of  Rajasthan  or  Punjab;  I  mav
 stress  that.  Rajasthan  is  already  self
 sufficient  in  food  and  Rajasthan  will
 have  more  food  than  it  requires.  Tnis
 Rajasthan  Canal  is  an  absolutely  all-
 India  question.  It  is  going  to  solve
 all-India  difficulties.  In  that  context,
 unless  this  is  given  highest  priority.
 all  our  future  plans  will  founder  or
 the  rock  of  food  scarcity,  if  we  do  not
 take  good  care  of  our  schemes  and  are
 more  generous  to  our  neighbours,  with
 whom  we  want  the  best  and  the  most
 friendly  relations.  We  want  to  be
 very  helpful,  but  we  should  also  see
 that  our  generosity  is  not  abused  and
 they  are  not  encouraged  to  be  unrea-
 sonable.

 Shri  A.  0.  Guha  (Barasat):  My  hon
 friend,  Shri  Raghunath  Singh,  has
 given  a  complete  factual  picture  of  the
 problem,  and  I  do  not  want  to  enter
 into  those  aspects.  But  there  are  one
 or  two  other  matters  to  which  the
 attention  of  the  Government  must  be
 drawn.

 I  think  only  recently  the  Chief
 Minister  of  West  Pakistan  or  some
 other  responsible  Minister  stated  tnat
 the  948  agreement  was  signed  unde:
 duress.  If  that  is  the  attitude  of  the
 Government,  how  can  there  be  anv
 amicable  solution  of  this  prob!em.
 through  mutual  understanding?  For
 the  last  40  years,  this  problem  nas
 baffled  the  International  Bank  ana
 technical  experts  starting  from  Liien-
 thal,  who  may  be  considered  to  be  an
 expert  of  international  repute  in  this
 matter.  The  Indus  rivers  pass  through
 India  and  Pakistan  only.  But  there
 are  other  international  rivers  which
 traverse  through  about  half  a  dozen
 countries,  like  Danube.  Starting  fiom
 Germany,  it  passes  through  Aust‘r:a,
 Hungary,  Czechoslovakia  and
 Yugoslavia,  then  forming  a  boundary
 between  Bulgaria  and  Rumania,  finally
 falling  into  the  Black  Sea  thicugh
 Rumania.  The  question  of  that  river,
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 the  distribution  of  water  and  other
 things,  was  settled  internati  nally
 through  a  commission  and  there  was
 no  difficulty  about  it.  Similarly  the
 Nile  river.  It  is  also  an  international
 river,  and  a  very  important  river  for
 Sudan  and  Egypt.  The  question  of
 distribution  of  water  of  that  river,  I
 think,  has  not  created  any  deadlock  80
 long.  It  also  passes  through  more  than
 three  or  four  countries.  It  and  ita  dis-
 tributaries  pass  through  countrie:  Jike
 Kenya,  Tanganyika  and  Ethiopia  and
 many  other  countries  besides  Sudan
 and  Egypt.  So,  I  cannot  understand
 why  the  Government  of  India  hag  not
 been  firm  in  this  matter  to  settle  the
 question  of  the  Indus  water.

 The  feelings  in  this  House  ane  per-
 haps,  in  the  country,  is  that  the  other
 State  is  taking  advantage  of  the  good-
 ness  or  the  weakness  of  our  Govern-
 ment.  There  can  be  no  question  of
 any  hellicose  attitude  being  acopted
 by  this  country.  We  want  tha’  Indha
 and  Pakistan  should  live  m  friendly
 relations.  Geographically,  we  cannot
 afford  to  have  inimical  reilation..  We
 must  live  as  friends.  But  that  friend-
 ship  cannot  be  purchased  by  showing
 weakness.  That  friendship  can  be  at-
 tained  only  by  showing  some  definite
 and  firm  steps  on  certain  issues.

 In  all  financial  matters  we  have
 been  having  discussions  and  =  con-
 ferences  with  Pakistan  for  the  last  ten
 years  and  I  th:nk  their  numb:r  by  now
 might  have  approached  100.  But  we
 have  not  been  able  to  reach  ai.3  agree-
 ment  on  any  of  them.  There
 may  be  some  paper  agree-
 ments;  but  nothing  has  come  out  of
 these  agreements  on  any  of  the  issues.
 My  hon.  friend,  Shri  Mathur,  has  just
 now  referred  to  arrears.  Even  undis-
 puted  arrears  are  not  being  paid.  I
 think  the  Government  should  be  firm
 in  this  matter.  If  necessary,  we  may
 appear  for  some  time  to  be  somewhat
 niggardly  and  hard  in  this  matter
 Otherwise,  it  will  never  be  possible
 for  this  Government  to  realise  our
 dues  from  the  Pakistan  Government,
 as  our  experiences  for  the  last  ten
 years  have  shown.
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 Another  point  I  would  like  to  men-
 tion  here  ig  this.  Practically  all  the
 rivers  of  northern  India,  due  to  parti-
 tion,  have  become  international  rivers.
 Brahmaputra  is  like  that  and  Ganges
 is  also  like  that.  So,  if  we  do  not
 show  any  firmness  in  the  question  of
 the  solution  of  the  Indus  water  distri-
 bution,  I  cannot  visualize  what  may
 be  the  position  as  regards  the  dis-
 tribution  of  water  of  the  Ganges  and
 of  the  Brahmaputra  and  their  tribu-
 taries.  Sir,  you  yourself  know  the
 position  of  the  Brahmaputra  and  its
 tributaries.  You  can  very  well  realise
 that  if  Pakistan  takes  up  the  difficult
 attitude,  and  our  Government  shows
 some  amount  of  weakness  or  so  called
 goodnes,  as  they  have  been  showing
 in  the  case  of  the  Indus  river,  it  will
 create  great  difficultics  in  the  whole  of
 the  eastern  side  of  India

 These  are  the  points  I  would  hke  to
 state  and  I  hope  the  Government  will
 stick  to  some  definite  policy  If  they
 have  given  the  date  of  962  as  the
 target  date,  I  would  not  hke
 them  to  change  that  date
 But,  in  the  mean  time,  they  should
 take  some  steps  to  realise  our  arrears,
 our  dues  That  should  be  realised
 Otherwise,  it  would  not  be  possible
 for  this  Government  to  reahse  the
 arrears  at  any  time  This  date  in  962
 should  not  be  extendeqd  on  any
 account  There  should  be  a  firm  and
 determined  declaration  that  this  is  the
 last  date  and  beyond  that  date  there
 would  not  be  any  further  extension
 So,  after  that  date  Pakistan  may  fend
 for  herself  and  we  also  would  manage
 whatever  we  can  with  our  own  canals
 That  should  be  a  firm  date  and  there
 should  not  be  any  further  extension
 That  is  all  what  I  have  got  to  say

 सिचाई  ओर  च्चूगू  मंत्रा  (हाफिज
 मुहस्मद  बाहू  पम)  |  जनाब  चेन्रमैन  साहब,
 में  मेम्ब रान  का  बहुत  ही  आभारी  और  मण्क्र
 हैँ  कि  उन्होने  हमारे  हस  देश  के  एक  ऐसे  बड़े
 मसले  पर,  जिस  का  तान्लुक  हिन्दुस्तान  के
 लाखो  झ्रादभियों  की  जिन्दगी  से  है  वह  रोशनी
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 डाली,  जिस  का  मुझ  सुनने  का  मौका  मिला  1

 जहा  तक  इन  बातों  का  ताललक  है
 जो  कही  गई,  उन  से  पहले  एक  बात्त  जो  मेरे
 खयाल  से  इस  मसले  से  हटी  हुई  थी  वह  यहा

 कही  गई  भौर  जो  इस  से  पहले  मेरे  इल्म  में

 सहू  थी  7  इसलिये  में  उन  मभ्रज्जिज
 मेम्बर  साहबान  की  खिमदत  में  जिन्होंने  कि
 रोहतक  हिसार  वर्गरह  की  तरफ  की  पानी  की
 स्केश्रसिटी  का  तजकिरा  किया  है,  जनाब  के
 जरिये  से  गुजारिश  करता  हू  कि  प्रगर  बह

 प्राइबेट  तौर  पर  इस  से  ज्यादा  रोशनी  इस
 मसले  पर  डालेग  वो  शायद  गवनमेट  इस  मामले
 क्री  तरफ  ज्यादा  तवज्जह  करेगी  y

 में  ने  कनाल  वाटर  टडिप्प्यट  के  इस
 मसले  पर  जो  तकरीर  सुनी  उनसे  मुझे  ग्रहसास

 ह्प्रा  कि  हमारे  इस  मुल्व  के  नुमायदों  के
 जजबात  इम  मामले  मैं  क्या  हे  ।  मैं  यह  अर्ज

 नहीं  करता  कि  में  किसी  भी  हैसियत  से  यह
 कह  सकता  हू  कि  जो  उन  के  जजबान  है  वें

 बेजा  हैं  ।  में  नहीं  अर्जे  कर  सकता  i  वाकई

 हर  मुल्क  के  रहने  वालों  के  जजवात  ग्रथने

 मुन्क  के  फायदे  और  अपने  मल्क  के  भाइयों
 की  जरूरतों  के  लिहाज  से  रेसे  हो  हो  सकते  है
 जेव  जजबात  का  इजहार  इस  जगह  किपा
 गया  1  लेकिन  शायद  इस  बाल  का  खयाल

 नहीं  ररक्स्वा  कि  इस  मामले  के  ऊपर  आज  जो
 मबाहसा  हो  रहा  है  वह  दस  साल  के  बाद  हो

 रहा  है  1  अव  तक  दस  साल  गुजर  चुक  है
 इस  मसले  को  चलते  हुए  और  हमारे  दर्म्वान
 और  दुनिया  के  अन्दर  यह  इतने  दिनो  से  कायम

 है,  भीर  बहुत  कुछ  विचार  इस  मसले  के

 मुताल्लिक  दुनिया  के  सामने  किया  गया

 बहुत  सी  बाते  की  गई  ।  झाज  अश्रमली  तौर

 पर  कहा  तक  यह  मुमकिन  होगा  कि  हम  उन  सब

 बातो  को,  जो  इस  वबत  सक  हो  चुकी  हे,  इग्नोर

 करें,  उन  की  तरफ  से  निगाह  हटा  कर  यकलछ्त

 कोई  पालिसी  झरूत्यार  कर  ले  जिस  से  कि

 इस  किस्म  के  नतीजं  मुरत्तब  हों,  जिन  नतीजों
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 को  खुद  हमारा  दिल  भी  न  चाहता  हो  ?

 जिनकी  कि  निस्बत  बे  थोडी  सी  गुजारिश  भी
 करूंगा  7  तो  में  समझत  हू  कि  उस  रोशनी
 में  भ्रगर  इस  मामले  की  देखा  जाये  तो
 शायद  दतनी  सख्त  राय  न  काथम  हो  जिस  की
 कि  निस्‍्वत  में  कोई  शिकायत  नहीं  करता  कि

 बहू  राय  क्यो  कायम  हुई।  लेकिन  म॑  यह  भर्ज
 कर  रहा  ह्  कि  अगर  पूरी  हकीकत  को  सामने
 रक्‍्स्वा  जाय  ता  शायद  उसके  भ्रन्दर  इतनी
 सख्त  नहीं  होगी  ।  मसलन्‌  एक  बात  मे  प्र
 करू  ।  भ्र  यह  तो  मेरे  लिये  मुण्किल  होगा
 कि  में  सभी  बाते  जो  कि  यहा  पर  फरमाई
 गई  है  उनके  मुताल्लिक  तफमीलों  तौर  पर

 कुछ  अज  कर  सक  क्प्रोकि  वक्‍त  की  तगी  है  ।
 झलबता  उन  में  से  जिस  जिस  का  निस्‍्वत
 में  ऐसा  समझगा  कि  उनको  हस  हाउस  के
 सामन  रख  देना  जरूर  है,  उनके  मुताल्लिक
 में अर्ज  कर  दूगा  1

 एक  बात  यह  फरमा६  थई  कि  ग्राज  जा
 पानी  पाकिस्तान  को  दिया  जाता  है  झपन  यहा
 ये  सालाना  हर  फसल  के  ऊपर  वह  किस

 मु्राहिदे  के  सताबिक  है  ”  उसका  यहा  एक
 सवाल  हमरा  और  उसका  जबाव  दिया  गया
 शर  उसको  वह  सबर  में  पढ  दगा  लेकिन
 मे  इस  तौर  पर  जवाब  दना  चाह्ता  7  कि
 फर्ज  कीजिये  मश्राहिदा  नही  दुझ्ा शौर  इस
 सिलसिले  में  कानुन  शोर  ६  टरनशनल  ला  का
 भी  जिक्र  हुआ ।  में  ने  मान  लिया  कि  इटर-
 नेशनल  ला  का  भी  तकाजा  नहीं  है  शरीर  जा

 मुल्क  का  हमारा  कानून  है  उसका  भी  तकाजा
 तहीं  है,  लेकिन  एक  बात  में  उस  वक्‍त

 इस  हाउस  में  नहीं  थी  लेकिन  मेरे  दिमाग  में
 वह  मोजूद  है,  मुझ  को  किताब  याद  हैं  वह
 पढ़ी  हुई  है  शोर  में  ने  उसको  इस  तौर  पर
 समझा  |  क  वह  इस  हाउस  के  कानक  रेस  ग्रोर
 इस  हाउस  की  फोलिग्स  को  दूसरी  दुनिया
 सें  पहुचाने  के  लिये  कही  गई  थी  झोर  उसमें
 यह  कहा  गया  था  कि  हम  पानो  पाकिस्तान
 को  इसलिये  नहीं  देना  चाहते  कि  पाकिस्तान
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 की  हुकूमत  का  हमे  कोई  लिहाज  है  बल्कि
 हम  पाकिस्तान  को  पानी  इसलिय  दैते  है
 कि  जो  लाखो  आदमी  उस  पानी  के  जरिये
 से  भ्राज  भ्रपनी  रोजी  कमाखा  रहे  हे  भौर
 जिन्दा  है  उनके  ऊपर  यक्‌लख्त  कोई  मुसीबत  न
 भ्रा  जाये  ।  यह  ह॒थुमैंनेटेरियन  प्वाएट  भ्राफ

 व्यू  है,  इंसानी  हमदर्दी  का  मामला  है  जिसकी
 कि  निस्‍्वत  म॑  यह  कह  सकता  हूं  कि  आज  दुनिया
 के  सामने  हिन्दुस्तान  का  सिर  ऊचा  है  ।  हम
 पाकिस्तान  गवर्नंमेट  के  रवेय्ये  को  नहीं
 देखते  हें

 Shri  Goray:  What  happens  to  the
 famine-stricken  areas  on  this  side?

 हाफिज  मुहम्मद  इंबाहोस  |  यहा
 के  जो  श्रादमी  हैँ  उन  मे  और  उधर  जो
 हमारे  लोग  रहते  है  उनमें  क्या  फक है.  ?

 आखिर  जब  पाकिस्तान  नहीं  बना  था  तो  वे
 भी  तो  यहा  के  और  लोगा  के  रह  पानी
 पा  रहे  थे.  और  पाकिस्तान  बनन  के  बाद
 जब  पाकिस्तान  को  कनाल्‍्स  बनी  तब  भी
 वे  पानी  पा  रहे  थे  और  श्रव  भी  पानी  पाते  हैं
 लक्नि  शब  वह  विलकुन  उससे  महरूस
 हो  जायेगे  और  जिस  वक्‍त  तक  उनके  लिये  कोई

 दूसरा  इनजाम  नहीं  होगा  उस  वक्‍त  तक  व
 पानी  से  बिल्कुल  महरूम  हो  जायेंगे  और  उस
 वक्‍त  तक  उनका  कुछ  नहीं  मिलेगा  iy

 जहा  तक  पाकिस्तान  का  ताल्‍लक  है
 पाकिस्तान  ने  वाकई  लिक  कनाल्‍स  बनाई  हैं
 और  उनको  जो  ग्ब  पानी  दिया  जाता  है,
 जितना  लिक  कनाल्स  से  पानी  मिल  सकता  है
 उतने  रकबे  का  उसमें  से  काट  कर  पान।  दिया
 जाता  है।  ञ्राज  यही  हूं।  रहा  है  और  1  तरीका
 जारी  रहेगा  जब  तक  कि  यह  मामला  इस
 तरीके  से  चलता  है  |  मगर  अब  सवाल  यह
 है  कि  जो  में  समझा  तकरीरों  के  खुलासे
 से  वह  यह  है  कि  चूकि  पाकिस्तान  की  वह
 बाते  है,  पाकिस्तान  के  खिलाफ  वह  शिकायते
 है  उसकी  वजह  से  पानी  बन्द  कर  दो  |  में
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 जानता  नहीं  कि  मे  किसी  वक्‍त  अपने  जजबात
 के  तहत  किसौ  बात  को  कह  दूं  लेकिन  भगर
 ठंडे  दिल  से  उसको  सोचने  बैडूंगा  तो  किस
 नतीजे  पर  में  पहुंबूंगा  |  यह  में  जानता  नहीं  t
 में  समझता  हूं  कि  दस  ऐेवान  के  मेम्बरान
 झगर  इस  बात  को  सोंबेंगे  और  मेरे  उन  भाई
 ने  जिन्होंने  कि  इस  मजमून  को  इन्नीशिएट
 किया  ,  उन्होंने  अपनी  सकरीर  में  कहा  कि

 हम॑  को  उन  भाइपरों  को  जी  कि  हमारे  भाई
 हैँ  सौर  जिनका  प्रौर  हमारा  गोइत  भोर  खन
 एक  है,  वे  हमारे  हें  भौर  हम  उनके  हैँ,  उनको
 हमें  तकलीफ  नही  पहुंवानी  है  ।  मेरे  बोस्त  ने
 अपनी  तक  रीर  में  यह  बात  कही  और  और  द्््स
 हकीकत  को  तसलीम  किया  |  द... ल  अगर  आज
 इस  हकोकत  को  तसलीम  किया  जाता  है  तो
 किर  में  समझता  हूं  कि  हिन्दुस्तान  का  कोई
 शकस  यह  मदाविरा  नही  दे  सकता  है  कि  इस
 तरह  से  ब्रूटली  शझौर  कएनी  उन  आदमियों
 के  साथ  कार्यवाही  की  जाप  भौर  उनको  उस
 पानी  से  महरूम  कर  दिया  जाये  r

 I  do  not  say  anything
 in  defence  of  Pakistan.
 जा  पुआहिदं  की  शर्ते  दे  उनको  तो. रा  करें  t
 wa  अगर  पाकिस्तान  को  L  समझ  लिया  जाये
 कि  पाकिस्तात  मुप्राहिद  की  किसो  चीज
 को  एक  हिस्से  को  भो  नहीं  मातता,  किसी  पर
 झमल  नही  करता  म्रौर  कोई  काम  ठोक  नहीं
 करता  तब  श्राप  क्या  मशविरा  देते  है  ?  क्‍या

 हम  मुझ्ाहिई  की  शराप्रत  को  न  माने  ?

 सन्‌  १६६२  तक  तो  हम  उनको  पाती  देना

 ही  है.....

 भी  हुरिइ वन्य  साथुर  (पाली):  यह
 एटीच्यूड  भ्रगर  पाकिस्तान  का  दस  साल  से
 झझब  तक  रहा  है  तो  वह  सन्‌  १६६२  तक
 यानी  तीन  साल  और  बना  रह  सकता  है  और
 उस  बक्त  भो  यही  सवाल  पेश  होगा  ।

 एक  मान थ  सदस्य  :  जब  तक  वहां
 को  सरकार  बदल  जाग्रेगी  घौर  जनता  की
 सरकार  बन  जायेगी।
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 wt  ऑाबित  सन  (पटियाला).  पानी
 झाप  भले  ही  दीजिये  केकिन  उसके  साथ  ही
 साथ  उन  से  पैसा  भी  मांगिये  t

 हाकिल  मुहस्मद  इंद्राहँ  सम  :  उनकी  पाती
 की  सप्लाई  भी  बढ़ती  जा  रहो  है  शौर  वह
 बढ़ती  चली  जायेगी  और  हम  इस  बात  की
 कोशिश  में  है  कि  उनको  इसका  रिएलाइजेशन
 आये  और  वह  इस  बात  को  समझें,  हमारे
 जरिये  से  नहीं  तो  औरों  के  जरिये  समझायें
 द्रौर  उनके  ऊपर  इस  तरह  से  एनफ्लुएंस
 डाले  कि  ये  इस  मसले  को  टोक  तौर  से  समझ
 कर  के  जो  माकूल  तरीका  इस  मसके  के  फैसला
 करने  का  हो  सकता  है  उस  तरीके  को  अखित्यार
 करें,  यह  कोशिश  हमारी  है

 श्री  बित  राम  :  जरा  उस  एनफ्लुएंस
 का  जिक्र  कर  दें  जो  कि  आप  उन  पर  डाल

 रहे  हैं  ?

 हाकिज  पुहस्मद  इंग्राहोम  ताकि  जो

 हमारा  ग्रसर  होता  हो  बह  भो  खत्म  हो  जाये  ।
 इसका  नतीजा  इसके  सिवाय  और  कुछ  नही
 हो  सकता  कि  अगर  में  कोई  तरकोब  कर  रहा
 है  या  कोई  असर  डाल  रहा  हू  श्रौर  अगर  मैं
 उस  को  एकक्‍्सपोज  करता  चला  जाऊ  और

 दुनिया  को  हकीकत  मालूम  हो  जाये  तो
 उस  हालत  में  मेरी  बहू  कोशिश  झीर  एनफ्लुएंस
 बेकार  हो  जायेगा  |

 को  भ्रचित  राम  :  कंसी  खुफिया  बात
 है  ।  खुफिया  बात  को  रहने  दीजिये  जो

 बेखुफिया  बात  हो  उसको  बता  दीजिये  |

 हाफिज  जुहम्मद  इब्राहोंम  बात  यह  है
 कि  सन्‌  १६४७  से  अब  तक  है... ह  बक्‍्त

 एब्रीमेंट्स  के  होने  में  भौर  उसके  बाद  कुछ  वक्‍त
 वल्डं  बैक  से  गुप्तगू  होने  में  गुजरा  शौर  गुजर
 रहा  है  लेकिन  उसी  के  साथ  इतनी  बात  जरूर

 है  कि  जहा  तक  वाटर  सप्लाई  का  ताल्लुक
 है  यह  खुद  उसी  प्वाएट  पर  नही  है  जहां  पर
 कि  सन्‌  १६४७  में  थी  ।  सप्लाई  के  ऐतबार



 4835  Intdo-Pakisten

 हिफिग  मुहृष्मद  इग्राहीम]
 से  वहु  झागे  बढ़  गई  है  और  जितती  वाटर  की
 सप्लाई  आपको  झाज  पाकिस्तान  को  देनी

 है,  उससे  ज्यादा  देनी  नहीं  होगी  भौर  वह
 बराबर  घटती  जा  रही  है।  यह  मैं  इसलिये
 झर्ज  कर  रहा  हूं  कि  यह  चीज  बिलकुल  ऐसी
 नहीं  है  कि उससे  हम  बिलकुल  मायूस  हो  जायें  ।

 जहां  तक  किसी  फैसले  के  मामले  का  ताल्‍लुक
 है  उस  मामले  की  निस्बत  जो  कुछ  में  ने  यहां
 तकरीरों  में  सुना  उससे  भी  में  इस  नतीजे
 पर  पहुंचा  कि  इस  हाउस  के  मुझज्जि  मेम्बरों
 की  राय  यह  है  कि  जितना  भी  मुमकिन
 हो  इस  मामले  को  बाहमो  समझौते  से  तय
 किया  जाये  ।  यह  भेम्बरान  तसलीम  करेंगे
 कि  गवर्नमेंट  इस  बात  पर  को  बराबर  कोशिश
 करती  रही  है  कि  किसी  तरीके  से  यह
 मामला  हल  हो  जाये  ।  लेकिन  में  और  मेरे

 छोटे  भाई  जिसके  कि  मेरे  साथ  आपस  के

 ताल्लुकात  है,  भगर  उन  में  किसी  किस्म  का

 खुदा  न  ख्वास्ता  एचतलाफ  हो  शौर  मै  उसको

 राहरास्त  पर  लाना  चाहें  श्र  वह  राहरास्त
 पर  न  झ्राये  तो  क्या  में  सीना  तान  कर  और
 तलवार  ले  कर  उसके  मुकाबले  में  खड़ा  हो
 जाऊंगा  ?  यह  जरूर  है  कि  गवनेमेंट  इस
 मामल  में  गाफिल  नहीं  रही  है  भौर  उसकी  भ्रब
 भी  कोशिश  है  कि  किसी  तरह  यह  मामला
 शांति  और  झापसी  बग्तचीत  से  तय  हो  जाये
 झौर  वह  छोटा  भाई  ठीक  एटीच्यूड  ग्रखित्यार
 कर  के  सही  रास्ते  पर  झा  जाये  t

 एक  बात  यह  दृरद्याद  फरमायी  गयी  कि
 गवनेमेंट  की  तरफ  से  यह  कहा  गया  है  कि

 हम  १६६२  [तक  इंतिजार  करते  हैं।  इसके
 मानी  साफ  हैं  कि,  हमको  तो  अपनी  लिमिट
 बता  देनी  है  भौर  जो  तकरीरें  हुईं  उनसे  मेरे

 मजदीक  यही  नतीजा  निकलता  है  कि  गवर्नमेंट
 को  यह  ऐटीट्यूड  ले  लेनी  चाहिये  थी  जो  कि
 उसने  झब ली  है  |  हम  ने  प्रब  दुनिया  के

 सामने  अपनी  यह  लिमिट  रख  दी  है  भौर  बतला
 दिया  है  कि  हमारी  सब्र  की  हन्तिहां  का  यह
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 मुकाम  है  1  हम  ने  यह  बतला  दिया  है  कि
 जो  कुछ  करना  हो  इस  भ्ररसे  में  कर  लो  ।

 w!  ure)  १५४  pi  el  wr
 sSeag  ४  yee  a  yar  we!  :(  yess

 ७३४  Lyte)  as  sere)  st  97
 (Shri  A,  M.  Tariq  (Jammu  and

 Kashmir);  But  our  patience  is  never
 exhausted.)

 हफिज  महम्मद  इम्राहुंम :  में  प्र्ज
 करूं  कि  जो  आला  खयाल  लोग  होते  हैं  उनका
 सब्र  का  प्याला  कभी  लबरेज  नहीं  होता  t

 Shri  Nath  Pai  (Rajapur):  I  am  sorry
 to  interrupt,  but  may  I  point  out  to
 the  hon.  Minister  a  very  small  thing?
 He  should  either  address  you  or  us.
 He  is  trying  to  convince  his  own  party
 which  will  uphold  him  in  any  case.

 Mr,  Chairman:  I  was  just  about  to
 point  out  that  he  should  look  to  the
 front  and  address  the  Chair;  he  will
 then  be  better  audible  to  the  whole
 House

 Shri  Goray:  May  I  make  another
 suggestion?  Some  specific  points  have
 been  raised  in  this  discussion,  and  we
 shall  be  very  grateful  to  know  what
 explanation  Government  have  to  offer
 on  those  specific  points.

 Mr.  Chairman:  He  can  mention
 them,  so  that  the  hon.  Minister  can
 answer.

 हाफिज  मुहस्मद  इब्राहोम  जहा
 तक  बेक  के  इंटरवेशन  का  ताल्लुक
 है  उस  के  निस्वत  शायद  मुझ  को  कुछ  कहने
 की  जरूरत  तो  नहीं  थी  ले।कन  भ्रभी  एक  बात
 कही  गयी  उस  की  बिना  पर  मुझ  को  उस  के
 बारे  में  कुछ  कहना  पड़  रहा  है  ।  बेक  वालो
 को  न  पाकिस्तान  ने  इनवाइट  किया  और  न

 हिन्दुस्तान  वालो  ने  इनवाइट  किया,  बल्कि
 झझमी  यह  बात  चर्चा  में  ग्रायी  है  कि  एक  साहब
 ने,  जो  के  भमरीका  के  थे,  झपना  एक  मजमून
 किसी  रसाले  में  छपवापा  जिस  में  उन्होंने
 कहा  कि  यहां  हिन्दुस्तान  में  भौर  ऐशिया  के
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 इस  हिस्से  में  एक  नया  कोरिया  बन  रहा  है
 उस  कोरिया  के  किस्से  को  पढ़ने  के  बाद  बल्द
 बेक  ने  खुद  पूछा  कि  क्‍या  हिन्दुस्तान  भौर
 वाकिस्तान  इस  के  लिये  तैयार  हैं  कि  उन  से  कोई
 बात  इस  भामसे  को  तय  करने  की  की  जाये
 लो  वह  उस  को  सुनें  ।  इंस  पर  पाकिस्तान  ने
 भी  बताया  कि  हम  तैयार  हैं  धौर  यही  जवाब

 हिन्दुस्तान  ने  भी  दिया  ।  इस  पर  मेक  ने  इस
 मामले  को  टेक  भ्र्प  किया  ौर  जन्हों  ने  उसे
 झभी  भी  टेक  भ्रप  कर  रखा  है,  शौर  झाप  रो
 झ्रखबारों  से  यह  भी  मालूम  हुआ  होगा  कि
 उन  को  इस  मामले  में  कुछ  डिसएपाइंटमेंट
 भी  हुभा,  लेकित  बावजूद  उस  डिसएपवाइन्ट-
 मेंट  के  वे  उस  मामले  के  धागे  को  बराबर
 जारी  रखे  हुए  है  शौर  उस  को  छोड़  नही  रहे
 है  भोर  वह  कोशिश  कर  रहें  हैं  कि

 जहां  तक  मुमकिन  हो  इस  मामले  का
 फैसला  'झापस  के  तस्फिये  से  हो  जाये  ।  चुनाचे
 मेंसे  उस  रोज  अर्ज  किया  था  कि  जो  प्लान
 पाकिस्तान  ने  इस  वक्‍त  बना  कर  उन  को  दिया

 है  वह  हम  को  दिया  गया  है  ताकि  हम  उस  को

 एग्जामिन  करें  ।  उस  के  बाद  जो  मीटिग्स

 वगैरह  होने  वाली  है  उनमें  मेने  यह  तवबकों

 जाहिर  की  है  कि  शायद  कुछ  फैसला  हो  जाये  |

 एक  बात  और  हूँ  ।  पाकिस्तान  को  रुपया
 देने  की  बात  कही  गयी  ।  उस  के  मुताल्लिक
 मुझे  यह  झर्ज  करना  है  कि  इस  मामले  में,  झभी
 तक  हिन्दुस्तान  का  कोई  कमिटमेट  नही  है  कि

 हम  को  झाया  रुपया  देना  है  या  नहीं  और
 प्रगर  देना  है  तो  कितना  देना  है।  किसी  रकम
 का  कमिटमेट  हिन्दुस्तान  की  तरफ  से  नहीं

 हुभा है  झझौर  झमी  उस  का  मौका  भी  नहीं
 झाया  कि  हम  से  यह  कहा  गया  हो  कि  हम
 को  इस  मामले  में  भाखिरी  तौर  पर  क्या  ते
 करना  है  1  रुपया  तो  वह  होगा  जो  पाकिस्तान
 को  उन  नहरों  के  लियेचाहिये  कि  जो  वह  उस

 पानी  को  छोड़ने  के  लिये  बनायेगा  जो  कि  वह
 झभी  हिन्दुस्तान  से  ले  रहा  है  t  इस  के  मृता-
 सलिक  यह  कहा  जाता  है  कि  प्रिसिपल  यह  है
 कि  झगर  हिन्दुस्तान  पाकिस्तान  से  वह  पौनी
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 छुड़ाना  चाहता  है  तो  जह  उस  खर्च  को
 झदा  करे  जो  उसना  पानी  पैदा  करने  के  वास्ते
 उन  को  करना  पड़ेगा।  यह  एक  बात  कही  जाती
 है  1  इस  उसूल  को  दुनिया  के  लोग  भी  मान  रहे
 है  श्रौर  यहां  मी  उस  को  माना  जाता  है,  तो
 उस  के  मुताबिक  शायद  हम  को  भी  कुछ  ते
 करना  हो  लेकिन  उस  रकम  के  मुताल्लिक  अभी
 तक  कुछ  ते  नहीं  किया  गया  है  tv

 wa  एक  बात  प्रौर  में  जनाब  वाला  की
 खिदमत  में  अर्ज  करूंगा  |  वह  यह  कि  जो  तकरीरें

 कुछ  साहिबान  मूखतलिफ  जगहों  पर  करते  हैं
 उनको  सुन  कर  अगर  हम  झपनी  तबीयतों  के
 ऊपर  असर  ला  कर  झपनी  राय  कायम  करें  1
 तो  मेरे  ख्याल  में  कोई  इस  को  सही  नहीं  मानेगा  1

 यह  भी  कोई  तरीका  है  कि  मसलन  दौलताना
 साहब  ने  कुछ  इरशाद  फरमाया,  या  किसी
 शर  साहब  ने  कुछ  इरशाद  फरमाया,  भौर
 उन  के  उस  फरमान  की  बिना  पर  हम  झपनी
 तबीयत  में  भसर  ले  कर  के  झपने  उस
 तरीके  को  जो  तरीका  कि  हम  ने  इस  वक्‍त  तक
 इस  मामले  को  फंसला  करने  का  प्रख्तियार  कर
 रखा  है  छोड़  दें,  भौर  उस  के  बजाय  कोई  दूसरा
 तरीका  अख्तियार  कर  लें  ।

 श्रौर  एक  बात  में  अ्र्ज  कुरू  कि  जितनी
 बाते  यहा  कही  गयी  उन  के  बारे  में  कहा  गया
 कि  य  शिकायतें  है  ।  लेकिन  मेरे  सामने  कोई

 कास्ट्रक्टिव  प्रोपोजल  नहीं  आया  कि  हम  इस
 मामले  में  ौर  क्‍या  तरीका  अ्रख्तियार  करें  ।
 झाम  तोर  पर  यह  कहा  गया  कि  साहब  पाती
 बन्द  कर  दो  ।  इस  के  झलावा  नभौर  कोई  तरोका
 किसी  के  पास  नहीं  है।  झगर  कोई  तरीका  है  तो

 वह  पानी  के  बन्द  करने  का  है  पानो  को  बंद
 करें  या  न  करे  यह  तो  हम  देख  ही  रहे  है  ।
 लेकिन  अगर  उस  के  सिया  कोई  दूसरा  तरीका
 किसी  के  ख्याल  में  था  तो  यह  हमारी  सामने

 नहीं  झाया | ने  किसी  ने  यह  कहा  कि  हम  इस
 मामले  में  क्‍या  पालिसी  झख्तियार  करें

 एक  बात  डिसप्यूटेड  भोर  प्रनडिसप्यूटेड
 पेमेंट्स  के  बारे  में  कही  गयी  ।  इसके  मुतालिक
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 हिफिज  मुहस्मद  इबादीग]
 मैं  कुछ  भर्ज  करना  चाहता  हूं  ।  डिसप्यूटेड  क्‍या

 है  t  जो  बारी  दुभाव  कनाल  है  उस  के  बारे  में

 यह  ठहरा  1-1.  है  कि  पाकिस्तान  उस  की  थो

 बुक  ल्यू  या,कंपिटेल  वैल्यू  है  उस  पर  इंटरेस्ट
 दा  करे  भौर  मेनाटनन्स  कास्ट  शझदा  करे  tr

 जहा  तक  कैपिटल  वैल्यू  का  ताल्लक  है  उस  के
 बारे  मे  यह  डिसंप्यूट  है  कि  उस  की  कितनी
 कीमत  लगाई  जाये  ।  इस  |नहर  को  बने  हुए
 सौ  बरस  हो  गये  |  उस  बक्त  झाज  के  मुकाबले  में

 बहुत  कम  खर्चा  हुआ  होगा  t  जो  नहरे  कि
 ५०,  ६०,  ७०  या  ८०  साल  पहले  बनायी  गयी

 है  उन  नहरो  का  इस  नहर  से  मुकाबला  किया
 जाय  तो  बह  नहीं  घलेगा  ।  हमारी  तरफ  से

 मह  बात  कही  गयी  कि  रिदुझाब  कंनाल  की
 कीमत  बुक  जेल्यू  की  चौगनी  मानी  जाये  ।
 पाकस्तान  बाले  कहते  हे  कि  नहीं  दुमनी  मानी
 जाय  ।  यह  डिसप्यूट  हैं  |

 a,  giver  =  माचुर  १६५०
 तक  जो  बह  बेक  में  रुपय  जमा  करते  रहे  वह
 किस  बेसिस  पर  जमा  करते  रहे  ?

 हकिण  मुहम्भद  इब हेम  वह  डिपोजिट  यो

 हुआ  ।  वह  किसी  बेसिस  पर  नहीं  था  !  वह  तो

 यह  ते  हुभा  था  कि  एक  'फिकस्ड  एमाउन्ट
 जो  हिन्दुस्तान  के  प्राइम  मिनिस्टर  बतला  देंगे

 बह  रिजर्व  बैक  में  जमा  कर  दिया  जायगा  |

 लिहाजा  वह  एमाउन्ट  जो  हमारे  प्राइम  मिनिस्टर

 साहब  में  बताया  बह  १६९५०  तक
 अमा  किया  गया  ।  वह  किसी  क्लास  बेसिस
 पर  नहीं  दिया  गया  i  मगर  उस  में  दो  चीजे

 डिसपूटिड  हैं  1  एक  पाइट  तो  यह  डिसप्यूटिड
 है  कि  सीमियरेज  लिया  जाये  या  नहीं  ।
 सीनियरैज  क्‍या  है,  उस  की  मिसाल  में  दाप
 को  दू  v  भागलपुर  स्टेट  में  नहर  निकली,
 उस  से  जो  पानी  वे  लेते  थे,  उस  के  ऊपर  पंजाब
 गवर्नमेंट  सीनियरेज  लेती  थी।  जैसे  भ्रौर  स्टेट्स
 थी,  जी  कि  ध्रथ  खत्म  हो  गई  हैं,  वेसे  ही  यह  भी
 स्टेट  थी  ।  हम  ने  कहा  कि  उस  के  ऊपर  सीनिय-
 रेज  मिसना  शाहिये  ।  बहू  उस  को  डिसप्यूट
 करते  हैं  ।  ये  दो  प्वाइट्स  डिसप्यटिड  हे---
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 एक  तीं  सौनियरैज  के  मुताल्लिक  पौर  दूसरा
 भ्रप्परबारी  देभ्राव  कंनाल  के  मुताल्लिक

 ली  माथ पाईं  :  कभी  कभी
 ऐसा  लगता  है  कि  श्षमा  में  न  होकर  मंत्री  महा-
 शय  भौर  श्री  भचिन्त  राम  के  बीच  पेड  के  नीचे
 बहुत हो हो  रही  है

 हाकिलण  मुहण्णय  इश्वाहल  :  मुश  कौ  तो
 चेयर  के  सामने  बोलते  की  वाकफियतत  है।
 में  इस  वक्‍त  यू  नही  बोज  रहा  हु  कि  में  ने  कहीं
 श्लौर,  बदकिस्मती  से  कहिये  या  खुक्-किस्मती
 से,  यह  देखा  नहीं  है  कि  एस  तरींके  से  लीग
 अपमी  तरफ  को  गुतवजहू  करे।  मुझ  को  कहीं
 कोई  झाषाज  देगा,  तो  नेज्रली  मेर  ख्याल
 शौर  दिभाग  उस  तरफ  जायेगा  शौर  बगैर  मेरे
 उस  तरफ  फिरे  मेरा  चेहरा  उस  तरफ  को
 फिर  जाता  है,  लेकिन  यह  व्र  इन्टन्सग  के

 होता  है--श्रग  इन्टेन्शली  होता  है  ।  न्कि  मुझे
 इस  से  पहले  कमी  इस  तरह  का  इसिफाक
 नहीं  हुभा,  इसलिय  में  उस  तरफ  खिख  मया

 हगा ।  उम्मीद  है  कि  में  प्रपने  झाप  को  ट्रेन  कर

 च्गा  कि  बावजूद  इघर  उधर  की  कोशिक्ष  के
 चैयर  की  ही  तरफ  देखू  ।

 जैसा  कि  मै  ये  दर्ज  किया  है  में  मैम्थरान
 का  बहुत  मशक्र  हु  ।  उन्हों  न ेहम  को--गबर्नमेंट

 को---अहुत  सबक  दिया  है,  बहुत  भ्रच्छा  मशविरा
 दिया  हम  चाहते  है  कि  खुदा  उन  के  मक्षविरे
 पर  भ्रमल  करने  की  हम  को  तौफीक  दे  धौर

 हम  यह  मी  चाहते  हैं  कि हमारे  भाई  पाकिस्तान
 से  जिस  तरीके  से  भी  ही,  एक  शुना-
 सिब  शौर  उम्दा  फैसला  हो  जाय  भौर  महू  सद
 किस्सा  खत्म  हो  जाये  ।

 सरवार  ईकवाल  सिह  में  एक  सवाल

 पूछना  याहता  हू  t  mates  मिनिस्टर  सा  हज  ने

 कहा  है  कि  उन  की  लिक  चैनल-सुलेमान  की
 बल्लोकी  लिक  चैनल  भौर  बब्नवाला  बादिया
 लिक  चैनल  बन  चुकी  है,  जहां  से  मे  भ्रप्पर
 बारी  दोझाब  के  पाती  की  कमी  झपते  ढंग  से
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 पूरी  कर  सकते  हैं।  मे  यह  जानना  चाहता  हूं
 कि  फ़िर  क्‍या  वजह  है  कि  खरदियों  में  फीरोज-

 पुर  हैडबनर्स  से  इस्लाम;  पंचनद  भौर  सुलेमान
 की  लिक  के  लिये  पानी  दिया  जाता  है,  अब
 कि  हमारी  नहरों  में  उतने  दिन,  या  कुछ  दिन
 के  लिये  बन्दिय  रहती  हे  t

 हाकिल  है... द  दाइम  :  मेने  यह  भर्ज
 किया  था  कि  झब  ओ  हम  पाकिस्तान  को  पानी
 कैसे  है,  कह  उस  पानी  को  काट  कर  देते  हे,
 जो  कि  उन  के  यहां  आपनी  नहरीं  के  जरिये  से
 उन  को  मिलने  लगा  है  और  मिश  सकत्ता  है  1

 4  SHPYEMBER  958  Cancl  Water  Dispute  ह... ड

 Mr.  Chairman:  The  House  will  now
 stand  adjournad.

 Shri  Braj  Raj  Singh:  Shri  Raghu-
 nath  Singh  has  to  reply.

 Mr.  Chairman:  He  haw  no  right  to
 reply.

 17.67  bre.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Friday,  the
 5th  September,  1968.
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 WRITTEN  ANSWERS  TO

 QUESTIONS~—contd. 4609—46
 Subject  CoLumMns

 5.९
 No.

 895  Export  of  Handicrafts  €607--व7
 898  Demarcation  of  Indo-

 Pakistan  Border.  AOI 14
 899  High

 po
 Fac-

 ‘tory  in  4814-15
 900  Memorialto  Lokman

 T;  "46I5-—-I7
 gor  Messrs,  Hoogty  Dock-

 ing  and
 ee  ge ited,

 (4617-18
 903  Nahan  Foundary

 (Private)  Ltd  4638-I9
 905  State

 aot  ted  ष् ation  of  India  (Pri-
 vate)  Ltd,  द  §6I9—22

 907  Optical  Glasses"  4622-23
 308  Metric  System  of  Wei-

 ghts  and  Measures  4623—~26
 97  Cable  Factory,  Trichur  4627-28
 94  Notification  of  Vacan-

 cies  to  Employment
 Exchanges  4628-29

 OS  Indian  Territory  shown under  China  4629—  32
 916  Import  of  Tobacco  and

 ०  «4033-35
 O17  Productivity  Teams  4635-38.
 918  Power  Alcohol  4638-39
 920  Standards  for  Shoe-

 king  4639-40
 912  Coffee  Production  and

 Marketing.  4640—42
 922  Export  of  Woollen

 th  4642-43
 926  Wage  Boards  for  In-

 dustries  4643-—46
 WRITTEN  ANSWERS  TO

 QUESTIONS.  4647-—99
 S.Q ९. No.

 894  Export of  Cotton  Tex-
 ules  .  4647

 896  Heavy  Machine  Tool
 Factory  4647

 897  [Illegal  Future  Trading  4647-48
 902  Rashtrapati’s  Visit  to

 Jepan  +  4648
 904  Textile  Advisory

 Board  4648
 906  Trade  with  Afghanis-

 4648-49,

 943

 944

 945

 946

 Subject

 Export  of  Indian  Cars
 Unemployed  Enginee-

 ring  Graduates
 Prope:  ts  for

 eduled  Castes  and
 other  Backward

 8  न  न
 Import  of  Glass  Cha-

 tons.
 Weekly  off  to  Port

 Workérs  at  Cal-
 cutta

 Ramon
 Prize

 Shrines  in  Pakistan
 Wrapper  Tobacco  for

 Cigars.
 Employment  Bureau

 at  Delhi  University
 Export  of  Pharmaceu

 ticals
 Soap  Industry
 Hindustan  Antibiotics

 (Private)  Ltd.
 Bettiah  Camp  for  Dis-

 placed  Persons
 Distribution  of  Raw

 Films.  .
 Statistical  Quality

 Contro
 Bomb  Explosion  near

 Indian  Consul  in
 Beirut

 Provident  Fund  Dues
 Central  Tractor  Orga-

 nisation  in  Assam
 Arrest  of  Indians  at

 Hasnabad
 Indo-Pakistan  Police

 Officials  Meeting
 Export  of  Sheep  and

 ate.
 Im

 port
 of  Motors  and

 pare  Parts
 Production  of  Refrac-

 tories.  .

 Magsayasay

 Settlement  of  Partition
 Issues

 Plastic  Resins  and  In-

 *Manufacture  of  Small
 Vessels

 CoLuMNS

 4649

 4649-50

 4850

 46S0-51

 (4951-$2

 4552
 4653

 4953-54

 4754-55

 4055
 4555

 4056

 4056-57

 4057

 4657-58

 4658
 4658-59

 4659

 4659-60

 4660

 4560-67

 4661-62

 4662

 4662-63

 4953

 4663
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 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 Subject
 U.S,  ९.

 No.
 ‘1401  Co  sations  for .

 Ditplaced  Persons
 Export  of  Salt.  न

 Dispinces
 Persons  in

 pura
 Technical  Institutes
 Employees’  State  Ins-

 urance  Scheme
 Handlooms  in  Bombay
 Development  of  Seri-

 culture  in  Bombay
 Small  Scale  and  Cottage

 Industries,  Andhra
 Prades

 Se  ry  2
 in  Handicra-

 fts  in  Rajasthan.
 Khadi  Production  in

 Rajasthan
 Weavers’  Cooperative

 Societies  in  Rajasthan
 Handloom  in  Rajas-

 462
 7463

 3464
 ३465

 7466
 7467

 3468

 3१469

 7470

 147

 3472

 473  Registered  Companies
 in  Rajasthan

 Khadi  and  Village  In-
 dustries  Board
 asthan

 Employment  Exchan-
 ges  हि  ना

 Central  Schemes  in
 Punjab

 Small  Scale  Industries
 Board  ‘

 Survey  of  Unemploy-
 ment

 Free  Trade  Port  at
 Kandla  .

 Radio-activity  e
 Documentary  Film  on

 Shri  Rebindranath
 Tagore  .

 Dandakaranya  Scheme
 State  Trading  Cor-

 oration  of  India
 |  rivate)  Ld.

 Employment  Exchan-

 474

 7475

 3476

 7477

 3478

 7479

 480
 3484

 3482
 3483

 484
 ges

 1485,  Health  Insurance  Core
 poration

 Aid  to  States”.

 ass  Oe
 Colonies  of

 Beiona  .  ०
 Betel-Icaf  Plantation  -

 ants  from  W.
 akistan  e  -

 ३3486
 3487

 7488
 3489

 (Dany -  Dieser}

 CoLuUMNSs

 4663-64
 4964

 4954
 4965

 4865-66
 4666-67

 4667

 4868-69

 4669

 4069

 4670

 4870

 467ण्ना

 4077

 4०77

 4072

 4072

 4572-73

 4673974
 4674

 4674575
 4675

 4675-76

 4676-77

 4677
 4677-78

 4678
 4678-79

 4679

 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 Subject
 U.  S.Q

 No.

 i490  Arrears  of  rent  =  for
 Government  Build-
 ings  in

 Bharat  Sewak  Samaj
 Foreign  Delegations

 stration  of  Hand
 looms

 Recall  of  Indian  Official
 from  Pakistan

 ‘1491
 7492
 7493

 7494

 7495

 7496
 7497

 Export  of  Oilseeds,  Tea
 and  Jute

 Tea  Production
 Cement  Quota  to

 Orissa  State
 Naga  Hostilesin  Mani

 pur
 Unauthcrised  Occy;

 nts  of  Government
 Quarters  in  5

 Import  Licensing
 Policy  .  हे

 Cotton  Spinning  Mills
 in  Punjab

 Tea  Exports  to  U.S.A.
 Second  Five  Year  Plan

 for  Andhra  Pradesh.
 Pilgrims  to  Pakistan
 International  Commis-

 ston  for  Supervision and  Control  in  Vier
 Nam  हि  ह

 Middle  Income  Group
 Housing  Scheme

 Central  Board  of

 498

 7499

 7500

 Iso

 3502
 3503

 I504
 I505

 I506

 ¥§07
 Trustees  of  Employe-
 es’  Provident  Fund

 Heavy  Water  at  Sindri
 Import  of  Fruits  from

 Atghanistan  ,  .
 Banned  Films  .  नि
 Faridabad  Develop-

 ment  Corporation.
 Jullundur  Information

 Centre  ०
 Closure  of  Textile

 Ma  3  .  .  Py

 508
 7509

 I5I0
 I5II

 I§l2

 37574

 Local  Development
 Works  हि

 Machinery  for  ्
 Fertilizers  and
 micals  (Private)  Ltd.

 Border  Dispute  ड़
 Border  Incidents  :

 TS35

 56

 7507
 1518

 CotumMne

 4579-80
 4980-81

 4687

 4681-82

 4682

 4682-83
 4683

 4683

 4683-84

 4684

 4684

 47858
 4685

 4586
 4686

 4687

 4687

 4587-88
 4688

 4688
 4588-—g0

 4690-91

 4597-93

 4692

 4543
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 [Danze  Deenex)  aa

 WRITTEN  ANSWERS  TO  PAPERS  LAID  ON  THE

 QUESTIONS—ognid,  TABLE:  contd.

 ans.  Subject  CoLumMnNns  CoLusans
 vu.  Ss.  Q.  ()  A  of  the  Notifica-

 No.  tion  G.S.R.  669-R-

 7579  Lew  inoue  700  Angust. aps6)  wader  ob
 t  spa  Persons

 Punjab  6  (Compensation  and  Reha-
 1920  5206  Plan  of  Pee

 4595  ilitetion)  Act,
 i956, डा  Kanpur  Textile  Mills  4695-96

 peur
 A
 ee  a

 3522  Productivity
 Council  placed  persens

 (Com: for  Punjab.  4596  pensation  and  Rehabilite-

 ‘$83  Cotton  Spinning  Mills  4696-97
 eis:  aaa

 4955
 4715-28.

 i524  Jeciecbhoy  Committee  4697-98  Further  discussion  on  the

 8535  International  Passports  4697  78034
 to  consider  the

 sport  its  to  ment)  Bill  conctuded.
 —

 bi]  ad  =  4598  pooner  Paso  ome  anne consideration  ¢  was
 4528  Standing  Labour  Com-  geeeed

 ,  .

 mittee  4699  BILL  UNDER
 CONSIDERA-

 .  .  4728—85
 MOTION  FOR  ADJOURN-  The  Deputy  Minister  of

 MENT:  409--4773
 de  Fg  i  ane ithheld  his  con-  pply  s  Ani

 ग्
 SS  ae  oe  ae

 0
 ml

 Sgjournment_motion 3,
 given  considera  oe.  the  :  =

 of  by  Sarvashri  Asoka  Premises  (Eviction  o
 U

 fore
 ०

 ‘and  Yadav  Nareyan  authorised  Occupants)  Bill,

 jon  regarding  alleged  as  passed  by  Rajya  Sabha.

 pina  murders  add  stete  a
 was  not

 af  insecurityin  Kerala  a

 DISCUSSION  RE.  INDO-
 PAPERS  LAID  ONTHETABLE:  477475  PAKISTAN  CANAL  WATER

 DISPUTE:  4783  —4842 following  =
 were

 TH.  ‘onthe  Table  —

 A  of  the  Fourth
 On  ial  Report  (2957-58)

 of  the
 ——

 and

 )  A  copy  of  the  cach  of  the
 following  papers:—
 @  Audit  Repart,  Defence

 Services,  957  under
 Article  I52  @  of  the
 Constirudon

 @  Abpropsi
 jation  Acco-

 unts  of  the  Defence
 Services  for  the  ycer
 1955-36  and  Comm-
 ercial  thereto  Appendix

 A  copy  of  the  statement
 ७८  ceases  in  which  the

 lowest  tenders  have  not
 been  accepted  by  the
 India  Store  Department,

 Shri  Raghunath  Singh  raised
 a  discussion  on  tne  Indo-
 Pakistan  Caial  Water  dis-

 ute.  The  Miunister  of
 rrigation  and  Power  (Hafiz

 Mohammad  Tbrahim)
 replied  tothe  Debate  and  the
 discussion  was  concluded

 AGENDA  FOR  FRIDAY,  5TH
 SEPTEMBER,  i953—
 Further  discussion  on  the  mo-

 tion  to  consider  and  passing
 of  the  Public  Premises  (Evie
 ction  of  Unauthorised  Occu-

 nts)  Bill,  as  passed  by
 jya  Sabha,  and  further

 dsyoussion  ७७  the  motion  to


